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LOKSABHA 

Wednesday, November 20,1985 / 
Kartika 29, 1907 (SAKA ) 

The Lok Sabha met at Eleven 
of the Clock . 

[MR. SPEAK R in the ChI] it] 

MEMBERS SWORN 

SHRIMATI 
(Ourda pur). 

SUKHBUNS 

-----

AUR 

ORAl:, ANSWERS TO QUESTIONS 

f "glish] 
Amendment to the Citizen hip Act and 

Foreigner Act 

*41. SHRI K. P. UNNIKR SHNAN : 
Will th'! Minister of HOM AF AIRS b 
plea d to tate: 

(u) wheth r it i propo ed to under-
take any amendment to the Citizen hip 
Act nd Foreigner Act to endow certain 
for ign nationals taying in A m for the 
la t s vetal y ar with me p cial right ; 
and 

(b) if not, whether any uch under-
taking was given to the leader of the 
AASU when they met the Home Minister 
rec ntly '1 

T MI ST 
AF AIRS (SHR S. B. 
(a) and (b): In pu u to the 
A s m Accord, a Bill for th Am ndment 
to th Citizen hip Act 1955 ha b n 
intr due d in the bh n 
18.11.1985. 

HR . 'P. UNNI R S N 
tb mountain has g·v n birth t 

Sir, 
mon 

2 

after much prolon d parleys and th 
a cord and thi Bill ha fail d in thi 
re peet to allay the f ars and ppr hension 
or mi apprehension of a la1'ge cti n of 
the populati n f the ht of A am. 
d n't want t go into d tail. Wh t i 
more it has failed t al,)ay the fear f 
large se ron' f people who feel that they 
arc citizens and the po ition would be 
changed because th Union Government 
has abandon d th m to ection who will 
be h unding them out. In th eont xt of 
thi I wan't to a k th Home Mini ter 
through you Mr. Speaker wh th r Go rn-
ment think that n further am ndm nt to 
the Con titution or the or igncrs' Act i 
calJ d f r? t that ·the final and con idered 
vi w f the G vcrnm nt ? 

SHRI S. B. CHA VA: At 1 a t for the 
time in we don't think th t any am nd-
ment is neces ary. 

SHRI . P. UNNIKR SHNAN : Thi 
call for the dcfiniti n f the word 'tim 
b in '. 

AN HON. M MBER : Time-bound. 

SHR K. P. U NI RISHNA : I 
w nt to know wh th r it i s not a fact th .. t 
Mr A. en the Law Mini t r p cift· 
cally ugg t d in 1 ttCT to you n 
11-10-85 that S eti n 2(a f th rei. 
ner ' Act b amended to includ th 
d finit ' n for igncr • 
i not a itiz n f ndia 
in Iud any p r on ho i in Jud d in 
clau 5.4. nd S.6 f the am Aee rd 
and with n xplan t ti n r a Pr j t 
S ti n 2t). If \\Ihy j it that th 

ha turn d do thi 
Mini t T ? 

H h n. 

n-
I 
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HR K. P. UN lKRIS NAN: Is he 
t king the 1 a of public interest? Mr. 
Speaker, Sir, may kn w whether he is 
takin n w the plea of ' public int r 8t' ? 

an to know, t is very im ortant. 
The hon. Mini t r has used earlier the word 
, im -being'. Now the hon. Mini ter says 
" annot di cl se' what it is I would 
h::t e t disc10 e later. But let us forget 
that. want to know whether the Hon. 
Mini ter i saying now that it i not in 
public int rest to disclose the opinion of 
th Law Mini ter. 

SHRI S. B. CHA VAN : I think you are 
trying to put word which I have not u edt 
That i cxactly the position which I am 
explaining. I have never said that in pub-
lic interest I would not like to di close the 
opinion which is given to us. It is our 
inte nal matter as to how many Ministries 
ar to be consulted, what OpInIOnS are 
given and ultimately it i the final deci ion 
which is taken in the House. 

S RI K. P. UNNIKRISHNAN: Has 
he given an opinion? That is the question. 

MR. SPEAKER: It is an internal 
mat er. I cannot force him to divulge. 

PRO. MADHU DANDAVATB: It 
is his own interest. 

MR. SP AKER: He should look 
after hi own interest. 

Mr. Chintamani Panigrahi, we have got 
a Bill now, We have a full Bill bwfore us 
f r di u ion. The Bi11 is coming, This 
i what am aying. Do YOU want to put 
a qu tion now? 

SHR CH NTAMANI P NIORAHl: 
May I know from the hon. Mini ter 

h ther thi amendment has corne in 
accordance with the Assam acco d and 
wh ther it is not a fact that va t numb r 

f min riti , alm st all sections of 
min rity in A am, have welcomed thi 
am ndm nt. v ry b dy j we coming 
th' s am ndm~nt. I want to now wh ther 
th h n. Mini t ria r of it. 

SHR S. B, CAVA : I am fully 
aw r f it and am in full agf em nt with 
wh t th hont M mb r ay. 

Manufacture or Atom BORb by Pak 

+ 
*42. SHRI JAGANNATH PATTNAIK: 

S B H NTAMANI IANI-
GRAHl: 

WilJ the Minister of XTERNAL 
AFFAIRS be pI a d to state: 

(a) whether Government are of the 
view that Pakistan is likely to explode a 
nuclear bomb in the n ear future; 

(b) names of countries uppo ed to be 
supporting Pakistan technically and 
financiat1y ; 

(e) wheth r the Prime Minister 
during hi J ecent visit abroad brought. to 
the notice of h ads of those countries 
India's apprehensions and repercu ion of 
Pakit an's move to manufacture the bomb; 

(d) whether the question of exploding 
nuclear bomb was taken up with Pakistan's 
President by the Prime Minister during his 
talks with him in New York recently; and 
if so, reaction of Pakistan's President 
thereto; 

(e) which i the likely site at which 
Pakist~m wilJ probab]y test hcr nuclear 
bomb; ard 

(f) what is Government's assessment of 
the likely effect of the .Pakistani Nuclear 
Bomb on the security environment of the 
region? 

THE MINISTER OF EX RNAL 
AFFAIRS (SHRI B. R. B AOAT): (a) 
Available evidence uggests that Pakistan' 
nuc] ear programme has a non-peaceful 
dimension. 

(b) There have been numerou reports 
suggesting that Pakistan's nuclear pro-
gran1l11 ha received t ehnicaJ and financial 
assi lanc fr m diff r nt countries 

(c) Ye, Sir. 

(d) rime Mini t r conv y d to Pre j 
dent Zia India c n ern over Pakistan'· 
nuclear weapon programme. G vemm n 
rem ins to b convine d about Paki tan,t 

~ 
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assertions that it does not have a nuclear 
wea:pons programme. 

(e) Government have seen report that 
Pakistan may te t a nuclear device either 
on it own territorY or in another country. 

(f) Government ar concerned at the 
likelihood of Paki tan acquiring nuclear 
weapon which would results in a qualita-
tive change in the security environment in 
our region. Government will continue to 
keep a constant vigil on all developments 
having a bearing on the country's 
securjty. 

SH.B,I JAGANNATH PATTNAIK: As 
a new Member of the Hou .e, I regret to 
mention that the answers given to my 
questions parts (a) and (b) are neither clear 
nor categorical. 

You please look into the que tion. In 
que tion. (a); I wanted to know whether 
Government arc of the view that Pakjstan 
i Ii ely to explode a nuclear bomb in the 
near future. I wanted to know whethe;· 
Government feelS that it i going to be 
hnmedi:1 tely. But the answers is some·, 
thing diefi'erent. 

In my que tion (b), 1 wanted to know 
the llames of the countries supposed to be 
supporting Pakistan technically and finan-
cial1y. When the basic issue remains that 
P'aki tan has acquired nuclear capability 
on the testimony of US experts and willing. 
ness of China, it has not mentioned even a 
single Hne. Anyway, I am going to ask 
tw uppl mentary questions. 

MR. SPEAKER: Ask question. 

SHR! JAOANNATH pATTNAIK : My 
question bas not been taken proper care. 
Wa there a proposal from America for 
South Asian nucl ar pact '1 1£ so, what i 
our Gov rnment' reaction to that 7 My 
econd ~upplementary would be ... 

MR. SPEAKER: One at a time. 

SliRI B. R. BHAG T: We r not 
awar of th American propo al hich th 
bon. Memo r ba mentioned. . 

S I JAGANN H PAT 
~ec nd • u 1 ment ry i this. 

AI : My 
n avilabl 
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evidence uggests that Pakistan nuclear 
programm ha non .. p aceful dimens,j n .and 
many intelJigent ources ar aid to b Ii v 
that Pakistan is wor ing on th manufacture 
of lUl atomic bomb suitable for being 
carried by F-16, a latest mod 1 fi,ghter 
bomber, which creates danger to our 
country. Keeping this in view and without 
any basic chang in our DUel ar poJi y of 
peaceful utilisation, may I know what 
other option have we to pr Yent Pa Istan 
from using nuclear blackmail in future? 

SHRI B. R. BHAGAT: It is difftcult 
to get to the real import of the question 
when the hon. Member i: ads out his 
question. He has to ask a question. So 
far as I have followed, he wants to know 
whether there ha been any change in 0 r 
nuclear policy as a re ult f Pakistan s 
going in for a nuclear weapons programme. 
I have said that there is no change in our 
nuclear policy as a result of thi develop. 
ment. But the fact that Paki tan is going 
ahead with a nuclear weapons programme 
introduces a new element into the ntir 
security dimension in thi region, ~e are 
keeping that in our mind and we arc alert 
and are ke'eping a co.nstant vigil on this. 

SHRI CHINTAMANI PANIORAHI: 
I would like to know from th hon. 
Minister. Our prime Minister ha made 
this point very clear during his vi it to 
U. S. A. to the American President, he has 
also made this position very cl ar to. China 
when the talks went on in D .Jhi and he has 
also made it very clear to the USSR. Th 
reaction of the U. S. President was about 
the 'nuclear activity in thi region'; h 
reminded India about 'nuclear activity in 
this region' and not of Pakistan' Duel r 
capability. Therefore; I would lik to n w 
from the hon. Minister a t wh tithe 
actual state of preparednes , 0 far a 
Pakistan i concerned, 0 far a it Duel a 
bomb i conc rn d, w wanl to n w 
wheth r th Y have already "! pI d d 1hi 
bo.mb in som other country a ur 
Army Chi f of Staff had also m ntion d 
and if ,what i the r al po ition h 

ou Wo.uld like to n w thi n al 0 
what wa the po itiv -a tioD from th 
us R and Chin so far 
nuctea,r ca ability which i ndan 
_ecuri y 0 hi_ are i C DC m . 
wa the po itiv re pon of l.h 
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Powers to our point which w made 
very clear to them 'l 

SHRI B. R. BHAG T: It is very 
difficult to stat preci lyon this matter i\t 
what stage th nuclear w apons programme 
i but it can be said preci ely that Pakistan 
h~S nuc1ear weapon grade material and if 
they want, th Y can produce a few bombs, 
three to five bombs, small-sized bomb . 

S R CHIN TAM NI PANIGRAH : 
There ha b en no an wer to my que tion. 
Mr. _. Bhagat is well aware of all these 
things ••• 

SHRI B. R. BHAGA T: The procedure 
i that you have to a k on question. If 
you jump to 0 many qu .... stions, it will be 
very difficult for me to answer. I have 

ick.ed up the main question and answ rcd. 
You hould a k a pointed and straight 
que tion and not put so' many questions 
tog there 

SHRI CHINTAMANI PANIGRAHl : 
Please let us know as to what is the 
reaction. Our Prime Mini ster had six 
m tings with President Zia ••• 

THE PRIME MINISTER (SHRI 
RAJ V GANDHI): On a pint of, 
correction. I have not had six meeting 
witp resident Zia. 

S Rt C TAMANI PAN GRAHl: 
What is the positive reaction of the 
Pa istan President himself, that we hould 
kn w. 

HRI B. . BHAGAT : If you permit 
m ir, I can answer, since he has put a 
eaprat qu tion. ( lmerruptions) 

MR. SPEA ER: Yes. 

P MAD U ANDAVAT : He 
h s already giv n the ruling that nlore 
than one qu tjon i n t permitted. As a 
former Speaker, he has given the ruling. 

S RI B. R. BHAGAT : The H n. 
M mb r know the pr c dure we]J. Sir, 
1 · id in my r ly, the Prime Mini t r x. 
pre d ndin ' conc ... rn at th nuclear 
w p n pr gramme of Paki tan. Presid nt 
Zia, in re p n e deni d that and aid th 

all their nucl ar programme is for peacef\l) 
purpos s. has ugg st d that we can 
go on mutual in pection and various other 
thing . e Prim Mini ter told him that 
he is n t nv' nced and in fact the pro~ 

osal that he has made is not a propo a) 
to us. In fact, it i a proposa] to the US 
C ngress where their request for mor aid 
at conce ion 1 term i pending and there 
he wants to be rea onable that he i n t 
making a nucl ar weapon programm ; but 
a peaceful purp e programm . 

SHR S DRA AL SI GH: Sir, 
in the ree nt pa t, two very important 
taternent have been made on thi subject . 

One has been mad by the Prime Mi iter 
who has said that Paki tan has acquired the 
requi it capability t manufacture a bomb 
and he may manufacture a bomb soon and 
the econd stat m nt ha been made by 
the Chairman of the Atomic n rgy 
Commi i n, Dr, Ramanna . He ha aid 
that as far a his knowledge go " Paki tan 
is no where near acquiring that capability. 
The e two are co trad'ctory. They have 
created a confusion in the minds of all f 
us. M ay 1 know from the Hon. Minister 
as to which one of the e tatements is n ar 
or the truth? 

TH PRIM MINISTER (SHRJ RAJlV 
GANDHl) ': That j not what Dr. R amanna 
told u. What you have aid is not what 
Dr. Ramanna told u . 

PROF, MADHU DA DAVATB: That 
is what he told the country. 

SHRI S. JAIPAL R DDY : In an wer 
to a question the Mini er aid that ther 
are reports that some countrie have exten-
ded b th financial and technical assi lance 
to Pakistan for embarking upon nuclear 
weapon programme. Would the Minister 
mention the names of the countries which 
have extended financial as istance and the 
name of the countries which have extended 
t chnical a si tance ? oes he ha e any 

II-reports? 

SHRI B. R. B AOA : Sir, I need not 
mention th name of the countrie. Th y 
hav b en publi hed in our newspaper. 
Th y h v b n ubH bed m re in th U.S. 

a r. • tic mm n know)edg: . 

S. J P D m as -
ing Mini ter fot &t rnal 
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Affairs, whether the .. Government has any 
reports 1 

SHItI AMAL DATTA: In future all 
the Mini ters will refer us to new papers. 

SHRI INPRAJIT GUPTA: This is a 
very eva ive rep1r. 

MR .. S BAKER: When he says about 
the papers, you take note of it. 

T h' SHRI S .. JAIPAL REDDY :.n 1 

answer to the question, he did not refer 0 
newspap r r ports. e r ~ ned to the 
reports. That m .ans the rep rts recleived 

. by tbe Government. I am here to address 
~he que tian to the Gov rnm nt an~ the 
Mini ,ter j her to answer the qu Stl011. I 
don't think the que tion should be take~ 
so lightly. 

SHR RAllY GANDHI: It would not 
be in public interest to di close that in the 
House at this ')t('Ige. If you Hke, I can talk 
to you confidentiallY and tcJ1 you the fact. 

DR. C. P. THAKUR: There was a 
categorical statement by the Prime Minister 
that India is not going nuclear; we are 
going for nuclear activity for p ace. But 
seeing thc activities in this regi n ,. we are 
keeping the nuclear option op_n. Now, we 
have to do something if we tick to the 
first principle and we have tQ do something 
cl e if we stitk tq keeping the nuclear 
option open. Becau c if you keep the 
nuel ar option open, we have to proceed 
in that di ection. What are the reaclion 
and a~tivitje of the governm nt in this 
direction. ill the light of these statements? 

SHRI B. R. BHAGAT: We ke p all 
the e d velopment in constant rlevi wand 
we have stat d ou position that so far as 
our nuclear programme and nuclear policy 
is concerned thCTC is no ch~mge at the 
moment but 'the sc urit), asp ct of it and 
the secu it.y diInen i n as a re ult of the 
development' in the regi n we keep cons-
tantly under r view. 

E ' ploitation of Tri~als by !"fulti-
purp e Cpr ta e ~ OCI tie 

·43. SHRI R BALL V 
ORA : Wil1 th - Mini leT f W 
b pJ ed to sta ,tc : 

r 

(a) Wh ther it i a f ct that Lar s Siz 
,Multipurpo Coop rativ ci,eti t up 
in Orissa to end expl Hat' on of tr 'b' Is hav 
turned Qut to be instruments f dra inin 
out re ourees from them; 

(b) if so, wh ther any study ha been 
conducted in thi r~gard or Union . OV' rn-
ment have sought any report from he 
Orissa Government ; and 

, 
(c) if so, the details there f? 

TH D PUTY MiNI TER IN T 
MINISTRY OF W L -AR (SHR G 
DHAR GOMANGO) : (a) Lars -Sized 
Multi-Purpose Cooperative Societi 
(LAMPS) have been set up in ribal ub. 
plan States of the country with th ihr _ 
fold objective of providing redi t arran ing 
marketing of triba l products and upplyiog 
essential consum r' goods t th tribal 
people. No specific instance is r p rled 
wherein LAMPS have becom in trument 
of draining out resources from th tribal f 
Orissa. 

(b) and (c) : Doe not arjse. 

SHRI S RIBALLA V PAN ORA I; It 
j go d that the AMPS aTe p rati g jn 
the tribal ub·Plan Slales and parli ularly 
in the tribal dominat d ureas to help th 
tribal But as it is found in the ld m 
of these societies, in tead of helping th 
tribals, are exploiting them. 

Th obj ctive of etling up u h 
o ieties, e p cialJy th LAMPS, i thr -

fold as stat d in the reply by tll lon. 
Minister and out of these thre bj tiv 
as staled, only ,on bjectivc, tho tis, hel -
ing the peop! by giving them 1 an' i 
being achieved and is being im J m nte "0 
the fie,ld, and not th oth r t o-that i 
arranging nlarketing of th trib'l prod ,ct 
and upplying es ntial c n urn r d t 
the triba peopl 'n ris 8. n r p ct of 
arranging marketin of tribal rod l. 
m rgina)ly 'n om ar a only on r t 
commodities ar b in p cur' d and th r 
too, proper pric i not b jng paid b ca 
th y t k _ it und th m n 1 ch m • 
For in tance t m rind for 
produc. h trib 1 ' nd 

Hin it in h n mar 4 p, 
kg but th tl ta in it · 111 a 
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Ru ee one per kg. s thi n t exploitati D, 
Sir? urth ram t ·glaring and..ip cific 
instance ab ut this expl itation .. (Interrup-
tions) win put a pecjfic qu stion. This 
instance was br ught to the notice of the 
hon. Minister in a meeting of MPs ... 

MR. SPEAK : Thi is not a que-
tion, it i a dialogue. 

SHRI SRIBALLAV PANIGRAHI: The 
hone Mini ter of Stat wa ther at the 
meeting which took place on 1 t October 
and I want to know what p cHic steps the 
Government are taking to end exploitation 
of poor tribal • 

MR. SPEA R: Why do you try to 
10 all the impact f the question? 

SHRI SRIBALLAV PANIGRAHI: 
Whether this was brought to the notice of 
the hon. Minister in a meeting? 

MR. SPBA ER: Plea e come pre-
pared. Please don't lecture here. This i 
question time. 

AN HON. MEMBER: You are not a 
Minister to dQ that. 

S Rl G R DHAR OOMANGO : Yes, 
there was a meeting of MPs n Oct b r 
1 st. Apart from the different points raised 
by hone Member, this was one of the 
point rai d - not in this line which the 
hOD. Member i a king. lhe o-operative 
Societie LLAMPSJ are there but its func-
tioning d pends up n the tate Government. 
Th nationali ation of the minor forest 
produc ha to b don by the Sta te 
Government. It is relevant to m ntion 
h Ie that th other actjvities have incr ased 
but th purcha e of minor fore t produce 
by th LAM S are not many. Whether 
the Minor r t Pr duce are to be 
nationali ed or not i f r the State Govern-
ment to d cid . 

S. JAIPAL R DDY: We are 
unabl to f How th Mini t r; 0 w can-
not put que lions. 

M • SP A 
alre d und 

h qu tion r ha 
r ply. 

PO. . R N h y purch e 
. 1 per . and ell it at R . 3 er 

1 it not xpl itation ? 

TH MINIST R 0 STATE OF TH 
M NISTR Y OF W L ARE (DR. 
RAJ ND A KUMARI BAJPAI): This 
thing ha not come to th knowledge of 
the Government. 

. SHRI SRIBALLAV PANIGRAHI: I 
would like to know from the hone Minister 
the number of LAMPS operating in Orissa 
and th number of tribaJ people who have 
been ben fit out of it Ly now. Secondly, 
what ar the commodjtje whiCh are being 
procured and how much t.h y have pro-
cured 0 far in Orissa ? 

SHRI GIRIDHAR GOMANGO: 
There are 222 LAMPS in Orissa . and some 
of them are ta gged with IDCC. Apart 
from the consumer goods which are supp-
lied through LAMPS, the purpose is that 

AMPS h uld help i.he tribals. The main 
purp(), e of LAM S was to purcha e ur-
plu agricultural produce and minor for t 
produce and arrange for their marketing. 
Secondly, to- supply es ential commoditie~ 
and other conSumer good to the tribal 
through fair price hop in the tribal areas . 

[Translation} 
DR. CHANDRA SHEKHAR 

TRIPATHI: Mr. Speaker, Sit. similar 
ocietics have been et up jn Utta Pradesh 

with a view to end exploitation of the 
Adivasi, but unnecessary delay i cau ed 
by them in sanctioning ] au . As uch, 
they arc made to wa t ...... a number of days 
in getting loan. 1 want to know from the 
hone Mini ter the number of uch .. ocieties 
and whether what bay said above is true 
and if s ,what teps are being taken by the 
Government to check such things? 

THE MINISTER OF STATE OF THE 
MINISTRY 0 WELFARE (R. 
RAJENDRA UMA 1 BAJPAI): Mr. 
Sp aker, Sir, the main question relates t 
Orissa and not to Uttar Pradesh. In ca e 
th hon. Memb r wants to ask about Uttar 
Pradesh, he maya k a separate que ti Q. 

The question concerns the tribal . 

MR. SP AKE Chandra hekharji 
h w hav y u ntangl d yourself in 
Ori ? 

[Engli h] 

HRI HAN: wouJd like 
to know from the hone Minister out of the 
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222 LAMPS et up in Ori a how many 
LAMPS are functioning properly, that i , 
purcha ing forest produce and pr viding 
e entia} commodities to the tribals? As 
per my informati n mo of the LAMPS 
are not functioning properly, namely, n t 
purcha ing these pr ducts and supplying 
e sential commoditie . 

DR. RAJENDRA KUMAR! BAJPAI : 
Sir, it i not correct to say that AMPS 
are not functioning. 

MR. SPEAKER: What are you referr-
ing to '1 I it 'lamp' or 'Lamb '1 

DR. RAJENDRA KUMARI BAJPAI : 
Sir, LAMPS is a large-sized multi.purpo e 
cooperative society. The LAMPS are 
functioning in the tribal areas and from 
the figuresyou can see that in 1978-79 
the marketing fig re was Rs. ·16 crores 
which ha gone up in 1984-8 S to Rs 300 
crores. This i regarding the supply of con· 
sumer goods. It has gone up from 65.29 
lakhs to 850 lakhs in 1984-85. That means 
they are catering to the need of the people 
and they are fulfilling the aims and objec-
tives for which they were established. 

SHRI R. P. DAS : How many LAMPS 
are operating in the country? The objec-
tives of the Sixth lve Year Plan was to 
enable the Scheduled Castes and the Sche. 
duled Tribes to cro s the poverty line._ In 
the context of the objective of the Sixth 
Five Year Plan, I would like to know how 
many Large-Siz d Multi-purpose Coopera-
the Societi s are provided all ov r the 
country. 

DR. RAJENDRA KUMARI BAJPAI : 
All ov r the country, there are 2584 
LAMPS hav b en r anised and if you 
want to know the break up, I can give 
that also. 

SAR R. P. DAS : How many of them 
hav ... fulfilled the objectives enunciated in 
th Sixth Five Y ar PJan ? 

DR. RAJ NDRA KUMAR BAJPA : 
All of them are w rki g n the line f r 
which th y were tab i h d. h rna in 
objectives was to e tablish peci 1 y c 

a ge-Si d Multi-purpo C per" tiv 
Societies in tribal ar as. h re ciaI 

, 
, 
type of Large Scale Multi-purpo e Soci-
ties. They were e tabli h d in tribal ar a 
and they are cntru ted t di harg three-
f Id function of providing cr dit (b th 
roduction a d consumptjon), marketing 

of tribal produc and distriblHi n of con-
sumer g od and agricultural input. So, 
all these ar,_ 'working ther. rom time to 
time, Government valuate the working of 
th e 50deti and what ver th difficultie 
fac d, we try to remove thenl and w feel 
that with their prop r functioning, good 
work will be d ne in this fi ld. 

MR. SP A ER: If there ar lamb, 
there must be ramp al o. 

Ethnic Problem of ri Lanka 

+ 
*44. DR. G. S. RAJHANS : 

SHRIMAT RISHNA SAHI : 

Will the Minist r of X ERNAL 
AFFAIRS be plea ed' to state: 

(a) whether any lution has been 
found to the ethnic problem in Sri Lanta ; 
and 

(b) the details of the dLcus i n btJd 
with the repre ntativ of Sri lanka 
Government during the last three month ? 

THE MIN STER OF XTBRNAL 
A AIRS (SHRI B. R. BHAG T): (a) No 
Sir. N gotiati n to w r out a olution 
to the ethnic problem ar still c ntinuin • 

(b) The econd round of talk t 
Thimphu was adjaurn d in mid-Augu t. 
Thereafter, talk w re held b tw en Augu t 
23 nd 31 with Dr. . W. Jayeward ne 
and other Sri anka fficial who h~ d 
parti ipated in th Thimphu taJks. A w rk. 
ing pap r a prepar d by ri Lanka which 
could a ba i fo further n goH -
tion a p litic 1 tIm nt. A 
team ri L nkan official 1 t r 
vi it d Ihi dnd in di u ion i h 

nior fficial of th ini try v m 
amplificati n f c rtain i u whi h figur d 
. n th rkin p p r. 

T lk w re h ld wi h the variou 
gr up in eptemb",r on m tt r 
m int n ncr f an ff c iv 
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i ues 'n the working paper. The For 'go 
ecretary later vi ~ ited Sri anka on Se -

tember 26 and held di cussi with Pre iR 
dent Jayew rden and other leaders n 
nlMters relating to maintenance of the 
ccasefire and ~ eHing up f a monitoring 
C mmittee to monitor the cea efire. 

There fter, further talk were held with 
the Tamil group in Oct her, and the views 
of th groups in r gard to, a political solu-
tion were conveyed to the Sri Lanka Presi-
dent and on r leaders by the Prime 
Mini ter and Foreign Secretary during dis-
cu ions in N au. A further round of 
talks with the Tamil groups was h Id from 
November 7-9. 

DR, G.S. RAJHANS : Sir, I am referr-
ing to the last portjon of the reply of the 
hon. Minister. May I know the details of 
the t lks held ith the Tamil groups bet-
ween No emb r 7 and 9, 1985 if it is not 
confidentia 1 ? 

SHRI B. R. BH OAT : Thy whole 
thing is in a process of very delicat _ nego-
tiationS and, therefore, it will not be pos~i. 
ble to give the details. But I ean broadly 
say that this related to monitoring the 
effe~tiye eea efire arrang ment. That is 
the t thing. And secondly, there were 
s m elements of the political settlement 
regarding provin ial ouneils, the Northern 
and the Eastern Council, the question of 
lin age demand by amil groups, law and 

Ider m more power regard.ng mainte-
nanc of law and order in the e provinces, 
land settlement and m re power to be 
entru t d to th p )itical Councils. These 
wer broadly the areas f di. cu sion. 

Dr. G. S. RAJHANS: I the Govern .. 
ment aware th t ri Lankan army i annihi-
lating th Tamil without any discrimina-
ti n, and if 0 wh t do the Government 
propo - to do to Ineet the problem? 

S RI . R. HAG T: Various report 
ar c min , But it is n t a fact that Sri 

ankan rmy i nnihil ing the Tamili DS 
th r. Bu w 1(\ i hap ening ' that ther 
are violations of the c'ea efire and viola-
ti n do hurt the civilian p pulation. We 
hav ",n bringin this t th ~ notice of the 

r ankan auth riti tha t the civilians 
h · uld n t b afT ted becnu they would 

utfer t.he mo t. Maintenance of th~ 
c asefire is, of couree, the top priority in 
all thes negotiation • 

THE PRIME M NISTER (SH I 
RAJIV GANDHI): If 1 may add to that, 
there have b en violations on bofh sides 
and we are terribly di tressed by some of 
the actions that have been taken by the 
Sri Lankan Security Forces and we have 
requested them to try and refrain from 
such actions. On the other sid,e, we have 
also jn the negotiatjons not got a positive 
paper from the Tamil boys saying what 
precisely they want, because without that 
basis it is difficult for u. We havle got a 
pap,cr from thc Sri Lankan Govemm~nt on 
what they are willing to give. But the 
ball is in the court of the boys and they 
should let us know what they want. 

AN HON. MEMBER: Tamilian 
tigers, not boys .•. (Interruptions) 

SHRI RAllV GANDHI: All right, 
Sri Lankan Tamil leaders. I stand corrected 

.. . Are you speaking on beha1f of Sri Lankan 
Tamils 1 .•• (Interruptions) 

Are both of them speaking or is on1y 
Qne of them speaking ? 

MR. 'SP AKER: I think, th yare 
both speaking with ut any rhyme or 
rea 0!l. 

Please take your seats . . 

PR~F. MADHU DANDAVATE :. The 
word boy' should be used for youth 
Congress boys only. 

MR. SPEAK R : I i for the p ople 
who are just in the fray. 

S RI RAJIV GANDHI : Prof. Danda-
vate is always correct. and the unfortunate 
part is that w have youth Congr Ss boys, 
but they ,have got no young people with 
them. 

PRO. M 0 U DANDAVATE : We 
have young ld men. 

[Translation] 
SHRIMATI 

Sp aker, Sir, 
Oovernrn nt for 

KRISHNA SABI: Mr. 
th 'eff rts made by th 
olvin th ethnic problem 
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in ri Lanlca a J l)r~i ew rthy an 
coog[ tulate t e Prime M 'pl r for that. 

SP KB : You put your que. 
o not make a speech. 

SHRIMA TI KRISH 1 ~ Sir, I , 
want to know, through you, has an agree-

b~en reached in any way to the 
t e Sd J.. G v mm ot e C 

would 
suppr 

n,ot use th Armed rc s to 
p. litical demands? 

MR. EAKER: Thi h s alreadY 
been replied to. 

SRRI B. R. BHAOAT: The ntire 
basis of the piscussion is that n<' solution 
to this prC'blem can be found by suppres ion 
through the Armed Forces. Therefore, it 

ould he solved through poJitical 
n.ego ti~ tions, 

[~ngll6h] 

SHRI P. KOLANDAIVELU : The e is 
an apprehension in the minds of Tamil in 
Tamil Nadu and also Sri Lanka that y the 
time we reach the settlement or accord, 
actuallY there will ' not · be any Tamil 
J>opu1atiol,1 in Sri Lanka. I suppo e so, 
because I want to put it thus: in the last 7 
or 8 months, talks are gOIng on cither in 
Bhutan or Delhi or somewhere. Our hon. 
Prime Mmister bas also as ured tJ:tat he 
wants to take inunediate action on this 
issue, in 0~ger to settle the ethnic problem 
prevailing ill Sri Lanka. Even during his 
recent visit to foreign countries, our Hon. 
Prime Mini ter actually might hav met 
the Minister Shri Athulathmudali or Sri 
Lank. I want to know from th Hon. 
Prime Mini ter what actually they ta ed, 

r wheth r \hey are oing to settle jt 
immed' te y, becau e ~t is an ethnic problem 
prevailing for th last so ~any ye~rs 
EverY day, Le. day by day, the populatIon 
of T il ,is ~imi ishin. So, I want the 
Prime Mini ter to tell us whether is going 
to e tie it immediately, just lik Punjab 
or Assam. 

S R RAJ IV OA OBI: may with 
your kind p rmi sion Sir, bring to 1h ti 
of the Member that Sri Lank i an indepen-
dent co ntry, nd it i no just 1i e am 
. : hn,iab. 

URI P. KOLANDAIVELU: 
r n iJ js u i part and parcel of i 
country. YOll hav t ken it n tional 

. pr blem. Th t i wha you hav aid. 

HRI RAJIY OAN think her 
i orne difi renc f vi w on our outl 0 
on th" Tamil probJem. We treat it entire1y 
as a Sri ankan problem, and not as an 
n 'an problem. The Indian problem i 

tbe refugees that we have got, any violation 
of hum n rights, any action hicb may be 
seen to be count,er to normal aw and order 
mea res. And on th su s, yes, . e 
are involved. We woul li)ce to take th m 
up, as we would in any other country if e 
saw~ ike we do in Sputb frica and 
feel human rights are being vio]a~ed1 we 
tak"" th m up. So, on th issues, ye ; 
we wiJl look into other countric. But 
b 'calJy i i a J?fobJem Qr Sri L nka to 
solve. W,e \;ViII do whatey r we can to pel 
them solv it. We would like the fiu .. , .. """, 
th~t have ~ome from ri Lan a 0 go bac 
to S i L n ip honour and ccurity. 

ople Bel Poverty I' e 

+ 
A P 

J • 

A SIN H: 

Will he ini tcr f 
be leased to state: 

(a) Percentage of peopl blow t 
ROV rty line i the country in 19 0 

\b) Pre cnt percentage 0 pol 
b low the poverty line in the country; nd 

(c) the st p taken to r uce overty 
during the Sixth Ian pedod and t p 
proposed to be taken in th Sev nth 
Year Plan? 

() nd (b) The verty 
orked out by the Plannin 
re d n the r It of th 
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Con umer xp nditur urvey Conducted 
quinqueni lly by the National , Sample 
SUI¥ y Organi ati n. Based on the 
surv y conducted by the SSO in 1971· 
1 (32nd R und) and in 1983 (38th 

und),' the · p rcentage of peopl below 
the p verty line are given below for both 

j • 

1977.78 (Ravi d) and t983~84 (rovis .. 
ional). In addition, bas d ,on the -distri 
buti n pattern , of consumer exp nditure 
as reVealed by the 1977-'18 nd I 983 
sruveys, estimate -f p rcenta e of opie 
below the poverty line have also b en 
made for -979"'80 -and 198~ .. 8~ . .: 

. v' 
. 

.. Perc~ntage of people below the poverty line in the. country-, 

Year 

19.77-78 (R vi ed) 

:,' 1979-10 (Revised) 

1983 -8 4 (Provisiona 1) 

19,84-85 (Provisional) 

Rural 

51.2 

SS.S 
40.4 

39.9 

"(c) The overall strategy of the sixth 
Plan and ' the pattern of growth was 
design d to contribute to a reduction in 
the · poverty ratio. In addition, a n~mber 
of povertY.'aHoviation programme like the 
Integrated Rural Development Programme 
(lRDP" , Na ional Rural Employment 
Programme (NR.EP) and the Rural Landless 
Employment Guarantee Programme 
( BOP) which had been under implemen. 
tation during the sixth Plan, aim at incre-
n ing the income of the weaker sections 
by the creation of assets or generating 
employment. esides, the programmes 
Ijke Special Component Plans for Schedu-
led Ca te, Tribal Development Plan, 

inimum Ne d Programme, emphasis on 
Small and Mar inal Farmers, Strat gies 
for village nd Small Industries etc. al 0 
halp in th r duction of poverty. 

The e pr gramme will be continued at 
on ccelerat d pac.. in th Sev nth Five 

e PI o. . . 

'[Tran lat/on] 
SHRI RAMASHRAY PRASAD SINGH: 

• Sp aleer, Sir, first of aU, I want to 
t i a oint f rd r. My point of 

rder is that the Mini t r who d not 
know Hjndi should learn Hindi. 
(Int , mption ) 

R. SP A R: Overruled, y u know 
there i a provis'on for both the langua e 

. 
...... __ .. ""~n .. " S Y .P. SAD SING 

want to know from the hon. Minister 

Urban- o 

Combined , - . " 
.f 

38.2 J '48.3 ·!I , . 
42.0 '2.4 

- ..... 1 

28.1 37.4 " .t'. 

27.7 6.9 
l' i . , 

,I t , 

how much money was allocated' during the 
Fifth and the Sixth Five Year' Plans to 'lift 
the people above the poverty line and h9 
much of that was actually spent by the 
Government ,1 ' 

[ " , , 

[English] 

- SHRI A K. : P ANJA: The que tion iii 
on poverty Hne arid percentage. If you 
ash how muc)1 rh ney was allotted for thi's , , 
purpose, I need notice. 

Various ineasure are taken up for 
alleviation of poverty. In fact, the wbol,e 
Sixth plan and the Seventh plan and the 
earlier plan ~re meant for alleviatfon of 
poverty. However there are direct assau1t 
on poverty with emphasis on seJectec:t 
aspect (Interruptions) 

[Trluulat /011] 

SHRI NARAYAN CHOUBEY : 
to my question i not forthcomin 
(Interruption ) 

epty 
• •• • 

MR. SPEAKER: Certainly, the reply 
i being given. 

(english] 

T PR 
o NDH.): 

[ Tran$latjon 

M N ST R. (SHRI AJIV 
may ju t c) arify that. '. 

The enti c, plan i for removitl p vert)'. 



[£n6llsh] . . 
100 per cent of that plan is for remov-

. ina poverty • . 
.[ Transla tion] 

, SHRI RAMASHRAY PRASAD SINGH: 
" I i ,am hot talking of the plan. Plan needs 
t ., 

money. What want to ask js that how 
much monty was allocated during the 
Fifth Pl~n and ho much of tha 1i wa 

\ actually spent. The figure which have been 
given show ... (Intetruptions) 

MR. SPEAKER: You have got repJy 
to your question, The entire Plan is meant 
for that ....• '. (Interruptions) 

, 

[English] 
MR. SPEAKER: This i all directed 

, towards that end. The main purpo e, the 
main aim and the main goal is to remove 
poverty. He is right. 

SHRI BASUOEB ACHARIA : All 
programmes are not for poverty alleviation. 

SHRI R.AJIV GANDHI: They are for 
poverty alleviation. In case you did not 
know, if we put up an industry, it is for 
alleviation of poverty ; if we make roads 
(In te rrup tions) Let me specify the question 
that was a ked. The question was how 
much money 'was pent for removing 

. pov rly. ' That IS what we are an'swerina. 
.,. •.•• (Interruptions) 

. 
~2 

Mr. SPEAKER : 

(Inter,uptlons)*· " 

[T.,.anslation] 

SHRI RAMASHRAY PRASAD SINOH: 
According to the figures that have ~n 
given, in 1977.78, 51 per cent of tile 
people were living below the poverty line 
and thereafter it is mentioned . . at it 
increased to 5 5 per' cent, i.e., It rose by 
four per cent. I want to know .ho~ muc 
money WaS spent on planning in ,1911:.78 
and where that money has gone, after a~l. 

(Interruptions) 

MR. SPEAKER: You put the qu stion. 
These are Revised Estimate. Ther an 
be an error in the figure . 

SHRI RAMASHRA y PR.ASA S1 GR: 
He can at lea t say that the figures are 
not wrong. 

(Interruption,) 

SH I RAJIV GANDHI: Th'e poverty 
'had increased during those years. You 
would remember that at th~t ' time ' our 
Government was not ther, Those who 
were in PQWer can reply to that. 

• 4 

(I nterrupt lon~) 

SHRI RAMASH A Y PRASAD Sl H: 
No, it is no Ii e that,. ,It wa their 

SHRI INDRAJIT GUPTA here Government in 1979·80 ...• (/nte"uptlon~) 
' are c rtain specific poverty alleviation Shrimati Indira Gandhi h d iv the 
" programme~ ; all programmes are not . slogan of 'Garibi a ao" in 1911 • 
. described as 'poverty alleviation progrmme . (Inte"uptlon,) 

SHRl RAlIV GANDHI: That is Dot 
the question ,that was asked. 

SRI D AJIT GUPTA: He wants 
, 'to know how much money is b in spent 

on alleviation of poverty. 

SHRI RAJIV GANDHI: Why don't 
we let him as what h wants to ,no ? 

o M SHRI INDRAJ T GUPTA: He will 
, ' not be ble to expr him elf well. 

(InterrMpllons)** 

ot recorded. 

" 

NO SI 
alleviation pro amme Ii e lR 

LEOP re tart d by late 
Minister, Sbrimati Ind' a Ga dhi 

aj'v 'Gandhi has vi ited 0 t of the 
poo in rem te t rt of 0 r co try, 
which show bi conc rn about i plem nt _ 
tio of the programme. w that 
ther are om probl m at the i plem n .. 
tion stall . h t t p b v b en ta n 
on tb implement· tion of th e 
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progra an how man opl hav 
been puni bed in thi connection? And, I 
would al 0 lik to no from th hon. 
Minister, how the Oovernm ntis going to 
monitor the programmes of 't 1 pe ial 
n tu e. s the Government going 0 give 
inc ntive to those who wor and at 0 
punishment to those who do no work, 0 
that th poor people get the real b nefit ? 

SHR A. . PANJ A : So far as the 
implementation and monitorin~ ar 
cone reed, oilr Prime Mini ter definitely 
thou,slit an corr ct1y so 'in my re pectful 
ubmt ion, that programme implementa-

tion 0 far as poverty lleviation is 
concerned is a must. And that is why a 

parate Ministry h . a d by Shri .B.A. 
Ghani. khan Choudhury for Programme 
Implementation has been created 

SHltI AMAL DATTA: He is not 
here. 

SHRI A.K. PANJA: 0 far as 
monitoring is concerned so long the Plann-
ing Coromi 10n as monitoring all the 
projects. But now not nly the different 
department thems~lves are monitoring 
the programme implemen ation and the 
actual erfotmance that is what is being 

I 

don up to R . 1 0 crotes and above, or 
below Rs. 100 crore, UP. to Rs. 50 
cr res like ha bis i also being 
m nitored by that MinistrY. We are 

t ent t d it is 
e y a diffe 

S ~l R JIV 0 NDH : I will add 
. 0 that. . If I m y ju dd to h~t answer, 
during my vi its to the tribal areas and 
other areas d a number 
of problems with implementation of 
c rt~in plan. As you are aware, t of 
t i pltm i - a1 100 r cent 
-i d by t at 0 'V nm t. I We 
h ~e t k n thi p. Certain pl an b 
b e moditl d, bu thi u stion 
not rei t directly to tion of 
pI dally 
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quoted certain ' figures a to, in various 
years wha wa the perc ntale livi g below 
the pov rty line. I wish to ask a fund~· 
mental question regardin~ the norm of 
deciding this percentage. I it not a fact 
tha as early a 1971, t dy und . ak ·n 
by Dandekar and Rath had deftn d t e 
minimum intake f energy required by a 
human being in ndia a 2,250 calori s 
and ~t a level of 1960-61 prices the net 
equivalent jn rupees com s to 14.2 rupee 
per capita per mensem 1 That i , everyone 
who got below that is supposed to be 
J)iving below the poverty line. 

Now, I would like to k'loW from the 
hon . Minister whether they have changed 
the norms regarding the calculation of the 
people below poverty line, and therefore 
people living above the poverty line, 
becau e it is possible that when you ay 
that people have been lifted above the 
poverty line probably by the new norms 
the poverty lin~ might have been dcpres cd 
down-ward ana as a result of that eople 
mIght have come up" Tha I 0 d 
like to know and 1 0 the norm· 

And with your permission, since the 
Prime Minister referreed to the earli~r 
years, and he said, as far a the earli'er 
years are concerned, (lnte1'fuptfdn) 

HRI 'RAJIV O~NDHI : A srn 11 
}Joint, Prof. Dandavateji befo e the 
question is answered - he . was not the 
Planning Minister at that tune. 

() . M 0 U DA DAVATE: 1 did 
J1 t do planning btl did Fami~ J nn" 
well. 

A far as ! tbi aspect ~s · conce~ned, I 
want to point out to you, that from ~ l 18-
o 1979 wh tb e a Doth r overn-

n he lannin Gommis ion he d by 

ion If 

Shrimati Indira . i had '~ppoi t d an 
evaluation committ e to find out how the 
a ti- 0 erty s we e 'II rk"ng and 
the· r ott ~a t t th c em - ik d 
for wor, nty daya pr gramme under 

k n during the Jan r" d cd the 
in e poorest am on th p or. This t I h I Y 

with retro p ctiv ffect . 

ADHU DANDAV TE: he M • SP A It: With the result or 
hon. written reply has ornething el e 1 



, : lf I may 
I erst · part of 
ftftf''I'h's have not 

take i the 
arne. coove . on f the calorific 

ititak in De ' ani t rro , is still the 
same. T at meaDS, 2,050 calories is now, 
I thin , six thousand ana some rupees, I 
do Dot have the exact 'figures with me, 

SHR . P. UNNIKltISHNAN: At 
which price level 1 

SHRI "RAJI V GANOHI : At the 
prcsent price eve}. That means, we fix 
the calorific value and the .conversion to 
price takes p . c on that if it .was 1979 .. 80 
it wa pr,e urn ly at 191.9 .. 80 prices. I'do 
not have th e ot fi ures , 

SHRI K, . U 
wrong. 

~. IS N: It is 

SRRI lt~JlV (JAN I: It is not 
v ry wrort.l :Out tbe c'\l tific intake is 
:2 00. We have incre lit. 

PROF. MADHU DANDAVATE: In 
1971 it was 2250 calories. 

, 
'SHRI R~JIV "GAND I: 2400 for 

rural areas an(l '21.00 for urban areas. 
1here We ' have Rot done a Change in the 
systetn. That may be tbe agg egate. 

I 

HRI I JUT A : What 
about in money value '1 

! SHRI RAllV ~C1~Nn 1: 1 ' cannot 
find it beret 

M S EAkER: 'We can find it 'OUt. . , 

J S lltAJ V tiA Om:: 1 h y 
va lu is R . 6400 'per '116b_ h t e 
ruml ector (J.'er'Yu . ~') 

MR.. SPEAKER.: 'rhat can be worked 
out. It i a que tion of calculation. 
(.1 rUp' ') 

SHRI RAJIV OAN HI: I he 
definiti f i ry clear. I 
dOl not know how many hou ehold the 
ho'n. Memb~r )tim elf h . B ' il 
mind 'the is . '110 C nfu . n ' e 
housebold. 

, ·1 

OF. DHU 
not create confusion in our ho 

were 
we ar .alway 
fact, 'Ware s HI., u in 0 
drey ad. Bu t e point j 
the capability of be 'n abJ 
whereas you 'did nbt. 

'0 afRu I 

*41. sa I OMNATll RAT : Will 
he Minister of PLANNING be pleased to 

state: 

(a) w tithe trategy in the . ven~h 
lan for eJemination of rural p verty in 

he c untcy ; . 

(b) whether Government have taken 
any steps in this conn ction ; 

(c) wh ther 00 rnm t ave 
the Integrated Rural Dey. J p t Pr· 
gramme and if so, what are the broad 
featur·!s tbereof ; 

' (d) wh t er G v nm t . ave e ti. 
mate ten 0 I e pIe I w poverty 
1in re idi g in th rural are in tb 
......,"'.Qlry ; ,and 

(e) what ste-ps are going to b taken 
'for their upliftment 1 

THE MINlSTE)t OF STAT IN THB 
MI ST Y OF PLAN 1 0 ( ' R A. 
PANJA) : (a) A tat'eptent 1 giVen 
below. 

.. ( Y ir. The" taB ar given in 
the State men t laid, 

(c) 
he 

graIn • 
"i 'tbe Hou e., 

number of people 
the rural 

e and IS 



· 21, o,rai ·bsw,,.s .. ~.n 
1 ... ~' 

OJ tel" Thc' DSW i co 
(b) abov . • •• ., ~ A ' .. 1" • I " " .... ' ... ~ _ !I ... l.·, .. ,A. J 

Statement 
f.) • .1 •• , " 
;.; '. R· mpv,al of poverty remain a, ,. " ce~t~al 

(X)nc r-ll of planning, in , India. Con istent 
~ w.ith . this ·ob'ective, t)le Seyenth Plan 

devploRment ,strategy , ~n9 the pa.H~rn of 
" ,growth e ring f m it' are expec.t ,440 

lead to 'repuctiQD intpove,..ty. Th, emphasi 
, ~n , acqe~erat~d agricult\lr.al 8l',Qwth; 1 :in-
crea ed productivity of rice in e~stern India, . . 
developing the potential of dry-land agri. 

r " ~ ... ~ tr.ai fig ~ ,<l or ' t ~l;l"" i:' the 
4 estab}i hme~, ~ COptRo,site Rural 
. jTr~injn and,' Tech,nology ~ q~re . 

, : J ~:! :':',:', :'This 'J 'l!lnd~f ·' considel'atiqn l' ,of 

J~ • 
Gov rnment of.tIJ:l.d~a, nd , ~gui~e. 
lines will be.,is ue ep rately ,; i 

.. 8 ..... ) :rhe .. admi~isti'ative . et p at 'tilb~k, 
l J ' d.l§t'r1ctJ·aq'd ' Sfat1e . 'levelS" ould "be 

, '4' i 1 \" • , " '. shea m ~jned and tt~Dgthen d, 
t , Fr ~cessa "I . .. A rr Level 

culture, ' adoptio of special ' ea-sures to " ,' 
increa e productivity and incomes of mall 
and rna ginal farmers, implementation : of the minimum ' needs programnle and 

ommi Uee ha.s alsq bee.n a po,int-
ed to review I the • existing 
admjQ\strative arrangements for 
implementioll of rural ' develop-
m~n t:Pr g~ammes; . " 

· expansion of irrigation facilities wiit l1'l~ke 
a substantial contribution to a redUbtion 

"of pover~y. .In addition~ the &eventh Plan 
. include-s a number 'of anti-poverty and 
, employment promoting Programmes specifi-

cally designed to raise Income and 
productivity of the . peop)e bel~w the 
poverty line. , 

" , 

(c) The following teps are being taken 
··'"for recasting" the Integrated Rural Develop .. 
., mint" Programme: 

, , 

, . . 
.. 

! .. ./ . 

, . , ' 

· ~ .... 

I ( 

, . . .' 
1. . A higher ~ nve~tment per family 

I 

I' , 

2. 

3. 

including packag,c of assistance to 
en ble proper return on invest-
ment, for Dew beneficiarie ;; 
Supplemental do e or' a sistarice 
to those families assisted . during 

. ' Vlth Plan who have not been able 
to eros the poverty .1ipe, ,. for no 

• • ." 1 fault of their OWD ; • 
, J'" 

The ~pproach of ; unifo'fn;lity .11as · 
b en change to one of select"vity 
ba ~ d on poverty incidence; • 

, II ':. .. t. 

~" Identificatio,n of beneficiaries must 
• > .. inv~ive'fthe people's representatives 

more clo ely; I ' 

~ . . Bffor to improve the Li"kages 
through identifyin bodies " at 

I- di trict level I for thO 'purp . $e 9r 
, '_ J # 

the establishment , of l)'t> rict 
Supply and Marketing Societi es ; 

" . 

, , 

I 9', · Creatmg a better olimat . 'Of 
and 

10, . 

, 
11' .. 

; awarene of &eneti iarie 
their pr per or anisati n ; 

A greater involvement of voluntary 
agencies will be sought for ' imple .. 
mentation of IRDP Schem~s, 
inclu(iing TR YSEM. to enable new 
typ s of family orie.nted project~ I to 
be , implemented iU " a mo t 
effective manner ; 

• , l, 

A n~w ystem ' Qf ' concuJ'r~,n t 
valuation on the basis of taking 

up ·36 districts, '72 blocks and a 
,group, of .1 0 current beneficiaries 
and 19 genefici~r~~s who , rec~iv.~d 
tbcir .assistanc~ two ye~lfs ago, per 
month, is being introduced ' to have 

It cl0 er mopitorin of. th~ pro • 
gramme. , 

f SHRI SqMNAl'~ R£\TIi: Siqc~ it is 
an open secret that the banks ' ate not . , 
coming in a big way to assist the beneficia-
liies a.n~ they ar map tp rpn Cpr . ,9D ths, 
what steps Government is taking for the 

. im }~~entatip ,- of, tlles f &c~em~ by 
.qeradicatip pro ems. " . , 

MR.. SPEAKER: Question hout , is 
oyer. 

" 

'. ' 

WRITTEN ANSWERS TO QUESTION 

" [English] 
, , . ncr! a ing the co~'erage of i women .; · . ' Infiltratio fro n ad b.' 

bene ciaries to ~O %,; . t • • ,*46.1 S ·" RAUS V. PATlt: 
.WiI' th inlst qf HO,MS AIiFAI I 'be 
pleased. to state : ,... ~ . ,01J f 

(; 1 • 'J 'i 
ni iating a ' ne 

'the Oper cooidil'iial.u·,n 
'} , 
' .. r 
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• (a) .·,whether with a view to ending 
constant Jnfilu.:.a.fion~om t]!e Ng.rth. E_a.s,t~ 
Govcrnmefl.t. ha·ve considered the des,irabi.-
lity o(scaling the border ~ l .' ..... . . 
• \ , I l 1 ' I • j : • • ,\ I . 

'J.'. (b), what has be.el) t~, rate oJ infiltration 
fr~m )fan&la~~h>during. th~ last one ·~ear ; 

(c) h~; . many · ))~hitr~t6rs' ' do~td · be. 
apprehended. and ~0~ .mj1-0Y we:r<t pu~hed 
back ; and · 

~ ; ·,c~) •~~hob;) 9ei~g ta~e~ ~ t~' ;e~'f ,tJJ~ 
~?~de~ ~~d ~! .! 11a~ .ti~ e thi.s w!Jl .~e:~one \1 

THE MINISTER OF HOME AFPAI~ 
(SHRI S. B. CHA VAN) : (a) to ,d) : Anti· 
infiltration measures; strengtli.' of ~ BSF 
battaliops and other s·ecui:ity .mea~ures for 
sare·guardingt. the bprders fgr efft ctive)y 
dealing with entry of illegal migrants are 
reviewed by .. the Go_ve:Mment from t;ittte to 
time. ThH Jis1 not a obe time .process but a 
continuing one. 'file: tate of infiltration 
from Bangladesh during the period from 
January' ' 1984. to ,SeptembDr 19.85 1anges 
from 2,000 to 2, 700 per month, Th~ num-
ber of infiltrators intercepted by BSF as 
well as received by the BSF from other 
security agencies, .in We.!,t Bengal,. Assam, 
MeghalaYa and Tirpura wns -24, 772 dur,ing 
the year 1984 and 24, 53 3 dtiring the 
year 1985 (up to September 1985). All 
these infilttators were s'ent back. . 

J . 
Concentration o.f Paki.$tani Forces on 

J .and K Border · 
.... 
.. it 48 , SH'ilt SANAT KUi\1:AR. 

,, I . q' 
MANDAL: 

PROF. NJJlMALA KUMARI · 
,H , i SHAKT~WAl.; : 

Will the M~nister 
I 
Df DEFENCE be . ~ . 

p1eased to state : . ' • I I 

· : (a) ' whether the current massive 
preparation11 · including the concentration 
b f f orc'es · and hoat'ding . of ,sop'histica't ed 
wenpons and foodqtuff .for winter moniths 
by the Pakistani trooJ)s a11 along t'he [ 1ne 
of actual C'::>ntTol i,n Ja m.mu and Kashmir 
gi\le a hint of their nefarious designs on 
the- Stat-e ; 
• f • . ' - . . 

(b) if so. whether during . his recent 
meeting with. ihe Pakist~n President in 
~ew York-~ the Prii:ne Ministeir broua:ht to 
his .notic~J11l tl1 .. e,e Jiostjle actjviti~~ i a~ . . • 

· · .:(c,) reaction of Pakish1Ln President . 
theretio ~ _ . . 4 ,. 

. ... . . \. .. 
.TIJE. MINISTER OF STATE IN THE 

OEPARTMENT PP DEFENCE RB~· 
SEARCH .. AND. DEVELOPMENT (SHR.I 
ARUN SINGH) : (a) There is no evidence 
to . . •uggest u'?usu~J move~,ent or cor.~en. 
tfa t~~~ of .. Pak1.stanJ forces:, or usuo..l winter 
st~cking, along the, Linc- of Control . ln: 
Jammu and Kashmir. . 1'l 

(b) No, Sir. 

[ c) Does not arise.' r • r 

I 

Exchange of Ftrlng B.etween P~l!1sta~ 
d I 

&jJ , ,r 
. . · an . ndi&m 'lroops .. 

'*49. SHR1 RAM BHAGAT · ' ' .r 
p ASWAN : . t i ~ , I > 

. . • P. . SHRI LAKSHMAN 
MALLICK .: . ' . -:. ti • , . 'l 

Will . the Minister of· DEFENCE beC 
pfeased ~ st~te : · 

(a) whether Government are aware that 
heavy exchange of firing between Pakistan 
and Indian trc,ops have been reported 
during the Jast three months near Iodo-
Pak Border areas : 

(b) if so, what were the m~in causes 
due to which such heavy firings took 
p1ace.s. ; 

I• 

(c) the nu~ber of Indian Defence 
P ersonneJ k i 11 ed in the exchanges ; · " 1 

I '• 

(d) whether Government hav, lodged 
any protest with the Pak Oover.ntnent in 
this regard ;_ 

[e) ~f so, their reaction thereto ; 

(T) whether in September, :t,>8S &ome 
Pa.k · soldiers ht\d strnyed intQ t.he lndiun 
side who after being appre.hen.de.d were 
handed over to Pak authorities ; and 

(g) whether the Indian soldiers in 
s!milar circumstances we1·e killed and 
their 'bod.ies were not returned to India ? 

THE MINISTER OF STATE IN THE 
~ 9;PARTMENl' OF D EFENCE • RE~ 
~BARCH A'ND DEVE.LO'PMENT t (SHRI 
ARUN.SlNOB:) ; (a) lo (c) ; There hav~ . ... . 



, 

I Wr' til If 

been me c of ch n fire bet. 
ween Indian and Paki tani troo s 
tine of Coptro) in J & K in the last 
thr m ntbs re ulting in tne cas ties 

n th sIdes. The incident a ~ ult 
of un rovoke~ firing by aki tah' t 

(d) and (e) . att rs in t uc 
i cident are ought to be resol've6 at l1a 
meeting at the Local CODUna der 'Ie 1. 

(f) Yes, Sir. 

tl) In one incident in the Karlil 
Sector in J and K on 2S.6.198~ one Jeo 
and r in v rtently tr yed 
aero s the Lin f rol were appre· 
hended by ak troop. They were returned 
on 8,10.1985 . . 

In another incident in the me Sector 
on 4 10.198S, t ee Indian soldiers were 
'ed P troop on our side of the 

Line of Control. Their bodies were 
returned by Paki tan on 6 10 198.5. 

) 

·50. DR. PHULR E NU au : -w·n 
the Mini t er of WELFARE be pleased to 
tat '! 

(a) what wa th ... allotment ot' cy 
for C ntral Social Welfare Board during 
1984.85 ; 

(b) amuont spent by the Board during 
1984-85 ; an~ 

(c) allotment for 1985-86 '/ 

MINIST R OF STAT 
W 

or s. 

(b) Rs. 16.93 crOfes. 

(c) 

o THE 
fOR. 

): (~: 

lea cd 

0, 1 , 

Ptopo e to 
i 'to th e 

th . 
magazine free ~ r' ls in vilJa es nd 
also to tho e volunteer organisation which 

or in t 'I re (i r the 
up m nt of tr: als d ' p Ie 
belonging to weak r Sections ; and 

(b) if so. the detail there '/ 

THE MINISTER OF STATE OF THE 
MINI T \' .oF WEtPA (nR. 
R.AJENDRA UM-'RI BAJl»AI): (a) 

, S r. 

(b) Doe not arise. 

VI la1 01 c1.ian AI pa~e by PaklstaD 
MUlta y Alrcrafts 

• 

' 11 the of NC 
d stat ' 

( , tb it is a fact e defen e 
ourees rep . t d at 'ie t 'tW j latin f 

Illdi n air sp e by uni m ')j ry air-
r fts dur'ng the ).a t t r m nths ; 

(b) whe , r P i 1 combat plan 
intruded into Indian air space in the 
Poonch, uri a ang har . .,~ ... ,....... nd 

(c) whethel' earlier, Pakistani Planes 
ov rflew Indian te).'ritory in the oonch and 
Akhnoor ~reas al 0 ? 

THE MI TBR 0 SrATE IN THE 
p. T T OF D.EFENCE RE. 

S AReA AND DEVELOPMENT (SHRI 
ARUN SINGH): (a) to (c): There ha~e 

of v.i latiQll of ndian air 
, 'lit ry if~raft d ring th 

It wo ld not be d ir. 
ive -further e a' • 

, USA. 
ny 

·'3. SHRI S. M. BHATIAM': well 
the Mini ter of EXTERNAL AFFAIRS be 
pl~ d to e : 

( ) 
~ 
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"Khalistan" protagoni t in Western 
urop change the "Khalistan" currency 

and make it a legal tender; 

(b) whether Government have taken up 
the matter with U. K, United States. 
Canada and We t Germany; and 

(c) if 0, the re ult thereof? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHR B. . BHAGAT) : (a) to 
(c). The Govcrnment are aware that in UK 
and Canada orne individuals have been 
trying to circulate and elJ some pieces of 
printed paper purporting to be "Khali tan 
currency" However, this "Currency" is 
not recognizcd as legal tender in any coun-
try. The attention of Governments of 
UK. and Canada has been drawn to thi 
matter. Under the British Jaw printing of 
"currency" is not a criminal offence a 
long a the same is not an immitation of 
9.ny e:Kisting legal currency. 

Deployment of Army Units in the 
States and Union Territories 

*'54. SHRI E. AYYAPU REDDY: 
Will the Mini tCI 'of HOME AFFAIRS be 
pleased to state : 

(a) whether any regulations or no.rms 
have been formulated for the deployment of 
army Units in the States and the Union 
Territories for the purposes of law and 
order; and 

(b) whether there are any instances 
whether the Mini try of Home Affairs did 
not agree to the deployment of army units 
at the instance of State Government 'l 

THE MINISTER OF HOME 
AFFAIRS (SHRI S. B. CHAVAN): (a) 
Under the law, the enior-mo t Magistrate 
of the highest rank on the spot, can requisi. 
tion services of Armed forces in aid to 
civil power for the purpose of Jaw and 
order . Th~ procedure for obtaining this 
a sistance has been laid down. 

(b) No, Sir. Does no t arise. 

Outcom of j tb Round of ino- ndian 
Ta'l 

*55. SHRI AMAR ROYPRADHAN : 
SaR VILAS MUTTEMWAR: 

Will the Minister of 
A FAIR.S be plea ed 0 stat 

TERN L 

(a) whether it is a fact that th r wa 
discussion a t the sixth found Qf official 
level Sino·lndian talks about boundary 
question between India and China; and 

(b) if so, the outcom~ of the dis-
cussion ? 

THE MINISTER OF EXTERNAL 
AFF AIRS (SHRI B. R. BHAGAT): (a) 
Yes, Sir. 

(b) During the 6th round of Official 
Level Talks held in New Delhi from 4-11 
November 1985, the Indian and Chinese 
delegations held sub tantive di cus ion on 
the India-China boundary questions. 
Adopting a scctor-by-sector appro a h, both 
sides clarified their respective positions on 
the Eastern Sector of the boundary. It wa 
agreed that substantive discussion On the 
boundary would be continued in subsequent 
round with a view to reaching an e rly 
and comprehensive soluti n covering aU 
sectors of the bQundary. 

Indian Citizen in Pak Jails 

*56. SHRI SUBHASH YADAV : 
SHRI DHARAM PAL SINGH 
MALI 

Will the Mini ter of EXTERNAL 
AFFAIRS be pJea ed to state: 

(a) whether it is a fact that large num-
ber of ndian origin citizen are till in Pak 
jails; 

(b) if s , what is the estimated number 
of such Indians who are in Pakistan jails; 
and 

(c) whether Government propo e to 
seek help of any foreign ag DCY to g t th m 
back into India and jf so the d tail 
thereof 'l 

TH , MINISTER OF E T R AL 
AFFAIRS (SHRI B. R. BHAGAT) (~) 
Yes, Sir. 

(b) Around 850. 

(c) This matter ha been t ken up at 
various level with the aki tan ovem-
mente Thi al 0 farmed par of di cus i n 
at th . 13 t e ion of the Ind ·Pa Joint 
Commi ion in ew D lhi thi Y are hi 
i ue i bcing di ~u d bi1ate.r Ily. 
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Maharashtra-Karnataka Boundary 
Dispute 

*57. SHRI M. RAOHUMA REDDY: 
SHRI V. SOBHANADRBB-

SWARA RAO: 

(a) whether the question of Econom.ic 
sanction again t South Africa was dis-
cussed at the Commonwealth Heads of 
Government meeting held at Nassau 
recently ~ and 

Will the Minister of HOME AFF:AIRS (b) if so, the decision taken in this 
be pJeased to state: regard? 

(a) progress so far made to resolve the 
Maharashtra .. Karnataka boundary dispute; 

(b) at what stage the matter stands; 
and 

(c) time by which the dispute is likely to 
be- solved? 

THB MINISTER OF HOME AFFAIRS 
(SHRI S. B CHAVAN) : (a) and (b). The 
Chief Ministers of Maharashtra and 
Karnataka have been holding discussions 
on this issue. The Governm.ent of India 
have perferred to await the outcome of 
these bilateral efforts. 

(c) It is not possible at this stage to 
lay down any time Bmit in this regard. 

Sarkaria Commission 

*58. SHRI SHARAD DIGHE: Will 
the Minister of HOME AFFAIRS be 
pleased to 'state : 

(a) the progress made so far by the 
Sarkaria Commission, set up on 9 June, 
1983 to go into the Centre-State relations; 
and 

(b) within what time its work is 
estimated to be completed 1 

THE MINISTER OF HOME AFFAIRS 
(S;HRI S. B. eHA VAN) ; (a) and (b). The 
Commission ha indicated that considerable 
progress has been made in the work and 
that every effort is being made to se~ that 
the report i submitted by its extended term 
i.e June 30, 1986. 

Di cu slop of -Economic aoction 
against South Africa at CHOGM 

*59. SHRIINDRAJIT GUPTA: 
SHRI BHOLA NATH SEN: 

Will the 
AFFAIR b 

Minister of EXTERNAL 
pIca ed t state: 

THE MINISTER OF EXTERNAL 
AFFAIR (SHRI B. R. BHAGAT): (a) and 
(b). The question of possible Commonwealth 
action against South Africa was a major 
focus of discussion at the Nassau CHOOM. 
A large majority of Commonwealth leaders 
supported the imposition of economic sanc-
tion against South Africa to pressurise it into 
ending apartheid and vacating its illegal 
occupation of Namibia. At the opening 
session itself PM Rajiv Gandhi gaVe a call 
for comprehensive mandatory sanctions. 

2. Extensive discussions among Heads 
of State of Government eventually led to 
the adoption of the Commonwealth Accord 
on Southern Africa at Nassau. The Accord 
calls upon the Pretoria Oovt. to : 

(i) give a commitment to end 
apartheid; 

(ii) terminate the existing state of 
emergency; 

(iii) release Nelson Mandela and other 
prisoners ja iled for their opposi. 
tion to apartheid; 

(iv) lift the ban on the ANC and other 
political parties and allow politi-
cal freedom; and 

(v) initiate a dialogue across the lines 
of colour politics and religion to-
ward establishing a non racial and 
representa tiv e government. 

3. To facilitate a process of dialogue 
involving the true representative of the 
majority black population of South Afri,ca, 
Commonwealth leaders agreed to set up a 
group of emipent CQmmonwealth persons. 
The leaders of A1:lstralia, the Bahamas, 
Canada, India, the UK, Zambia and 
Zimbabwe have been mandated to develop 
the modalities of thi effort with th 
Secretary General of th Commonwealth. 
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4. A two stage programme of common 
action to pressurise South Africa was also 
evolved. The fir t stage envisages certain 
measures against South Africa including 
inter alia, a strict enforcement of the 
mandatory arms embargo in accordance . 
with UN Security Council Resolutions, 
reaffirmation of the Oleneagres Declaration 
of 1977 discouraging sports contacts, a ban 
on new government loans to the govern~ 
ment of South Africa and its Agencies, 
unilateral action to the import of Kru~ 
gerrand gold coins, ban f sale and import 
of computer equipment apable f u e ~y 
South African police military or securIty 
force, ban on the sat'e and export of oil, 
ban on new supplies of nuclear equipment, 
material and technology and an embargo 
on all military coop _rati n with outh 
Africa. 

5. In the second stage, to commence 
after six month , a further set of measures 

. again t S uth Africa should be c nsidered· 
in the absence of adequate progress. The e 
would include, inter alia, ban on air links, 
ban on the imports 'of agricultural products, 
ban on all government procurement in 
South Africa, b'in on government contracts 
with majority owned South African com-
panies and a ban on the promotion of 
tourism to South Africa. 

"Noise Pollution'" 

*60. SHRI SRIAARI RAO Will 
the PRIM MINIStER be pleased to state : 

(a) whether Government are aware 
that noise is the greatest pollution and 
health hazard; 

(b) if so, whether Government are 
considering to et up a panel or a committee 
to consider the enormity of this probJem 
and submit a report; and 

(c) whether any proposal to ban the 
use of loudspeakers i under consideration 
of the Government ? 

THE PR ME MINISTER (SHRI RAllV 
GANDHI) : (a) Noi e i an environm ntal 
hazard but is not the gr atest pollutant. 

(b) Ye, Sir. 

nui ance and can be controlJed under civic 
laws by local authorities. 

Finalisation of Pend in Pen ion ea es 1 
'443. PROF. NARAIN CHAND 

PAR ASHAR : Will the PRIME MINISTER 
be pleased to state : 

(a) whether any orders have been 
issued for the finalisation of pension cases 
and the ettIement of dues, arrears etc. in 
respect of retired Government employee ; 

(b) if so, the exact order alongwith 
the date of i sue ; and 

(c) if not, the likely date by which such 
orders would be issued and the number of 
cases which are still pending for disposal 
for over (i) 10 years (ii) 5 years (iii) 3 
years (iv) 2 years in respect of the Depart~ 
ment of Railways. P & T, Civil Aviation 
etc. and the likely date by which all such 
cases would be cleared? 

THE D POTY MINISTER IN THE 
MINI TRY OF P RSONNEL AN 
TRAINING, ADM NISTRATIV R-
FORMS AND PUBLIC OR! VANCES 
AND PENSION (SHRI P. CHIDAMBA-
RAM) : (a) and (b). Yes, Sir. 

A circular D.O. Letter No. 51/13/85-
p & PW dated the 29th August, 1985 was 
issued to Secretaries of all Ministriesl 
Departments of the Government of India 
requesting them to review the progress of 
finalisation of p",n ion cases at the 
level of Secretary once in six months and 
at the level of Additional S cretarY, Joint 
Secretary once a quarter to avoid delay in 
settlement of tbe retirement b nefit of th 
retiring Government employees. All the 
Mini tries! Department wer also a ked to 
end quarterly stat ment of pending pen.;ion 

cases in different age group. urtber, th 
ComptroJler and Auditor General of India 
has al 0 is ued in tructions to all Accoun-
tant General etc. to ensure expeditious 
r vi ion of pension ca in the wake of 
the Supreme Court' deci i n dat d 
17.1.1982. copye ch f the e in true-
tions i laid on the table of th ou e. 
[Placed in libr ry. o. T .. t509/85j 

(c) Th information regarding pend-
(c) Loud peaker noise is a pubHc ina c es is not readily availabl • 
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lTranslation] 
Dowry Death in Delhi 

444. SHRI KAMLA PRASAD RAWAT: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of dowry death m 
Delhi since 1980 to date; 

(b) the number of such ca 'e in which 
in-laws have been awarded puni hment and 
of those in which they have been acquit-
ted; 

(c). whether Government have taken 
any stringent steps to put an end to this 
evil; 

(d\ if so, the details thereof; and 

(e) if not, the reasons therefor? 

IHE MINISTER OF STATE IN THE 
DEPARTMENT OF STATES (SHRI P.A. 
SANGMA) : (a) and (b). The total 
number of dowry death cases reported to 
the police, number of cases in which the 
in-laws have been awarded punishment and 
the ca e in which they have been acquitted 
are as under :-

Year Cases of No. of ca es No . of case 

1980 
1981 
1982 
1983 
1984 
1985 

Total 

dowry where where 
dea ths convicted acquitted 

22 
22 
40 
41 
44 
37 

206 

1 
1 

2 

9 
6 
9 
1 

25 

(c) and (d). The stringent step taken 
by the ~overnment to curb dowry deaths 
in Delhi ar as und er :-

1 . Dowry Prohibition Act, 1961 has 
been amended by "The Dowry 
Prohibition (Amendment) Act 
1984 and offence under the Act 
h ve b en m de cognizabl • 

2. A new section 498-A IPC ha 
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by complaints reg:uding harass-
ment to women by their husbands 
and the hu:sband's relatives have 
been made cognizable. 

3. Public is being educated for eradica-
tion of thc evil of dowry through 
radio, T. V. and other mass media. 

4. Short-stay home ha been set up 
by Delhi Administration for use by 
women in di tr ... s to enable them 
to tide ver the period of 
distress. 

5. A Special Cell under the charge 
of a Deputy Commissioner of 
Police has been created in Delhi 
police to deal with incidents of 
dowry deaths and bride burning. 

6. Instructions for getting the post-
mortem conducted by the two 
surge ns in dowry death case have 
been issu",d to e) iminate chances 
of manipulation. 

1. Special Magi tratc.; are detailed 
f r recordjng the dying declarations 
of the victim in such cases. 

8. In the Indian vidence Act, 1872 
a new Section 113-;\ has been 
inserted which deals with presump· 
tion by a Court a to abetment of 
suicid~ by a married women. 

9. It has been made mandatory as 
per amendment of section 174 Cr. 
P.C. that inquest shaH be conduc. 
ted by SDM into the cau e of 
death of a woman who dies within 
seven years of her marriage in any 
circum tances raising suspicion or 
there is any doubt regarding cause 
of death. 

( e) Does not 3nse. 

[English} 
Framing of Basic Rule for Coast Guard 

*445. SHR! SRI ANT A DATTA 
NARASIMHARAJA WADIYAR : Will 
the Mini teI of DEFENC be plea ed to 
state : 

b n add d thr ugh the Criminal (a) whether it i a fact that the ba ic. 
Law Am ndm nt Act, 1983 where- rule .r gulating its constitution, governance, 
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command and di ciplinc have Dot been 
framed even even years after the enact .. 
ment of the law establishing the Coast 
Guard; 

(b) if so, the reasons of the delay 10 

framing tatutory rules; and 

(c) steps taken to expedite the framing 
of such basic rules etc. ? 

THE MINIST R 0 STAT IN THE 
DEPARTMENT OF D NCE RES ARCH 
AND DEY LOPMENT (SHRI ARUN 
SINGH) : (a) to (c). 27 ets of Rules 
relating to various aspects of the Coast 
Guard Organi ation, like recruitmcnt, 
discipline, ctc. have already been notified. 
3 set of rules are under preparation of 
which one i nearly finalised. 

No further requirement of rules 1 

foreseen at present. 

Amount Sanctioned by World Bank for 
Cleaning Ganga 

446. SHRI MANYENDRA SINGH: 
Will the PRIME MINISTER be pleased 
to state; 

(a) whether it j a fact that a team 
of World Bank visited India recently and 
held a discussion wi~h Central Ganga 
Authority Directorate in connection with 
the scheme to clean Ganga of organic 
pollution; and 

(b) if so, the main features of the 
discussi n and the amount sanctioned by 
World Bank for this purpose? 

TH MINISTER OF STATE IN TH 
MINISTRY OF NVIRONMENT AND 

ORESTS (SHRI Z. R. ANSARI) (a) 
Ye , Sir. 

(b) The discus ion were exploratorY 
in nature to ascertain how th World Bank 
can help in providing Technical Assistance 
for the implementation of the programme. 

The quantum f a sjstance if any, fr m 
th World Ban i yet to be determined. 

"Import of Technology for Eeffectivc 
ontro) of Pollution" 

447. HR MU LAPPALLY RAMA-
CHA DR N Will the PRIM 
M NIST R be pleas d to tat : 

. \a) whether Government ba vc any 
plans/contracts for the import of te hn logy 
during the current year for effective 
control of acquatic pollution; 

(b) whether there are any research 
institutes presently probing into the indi-
genous technology for control of acquatic 
pollution and jf so; there finding ; and 

(c) steps if any, taken by Government 
t eliminate acquatic pollution and to 
maintain water quality standards? 

THE MINISTER OF STATE IN THE 
MINISTR Y 0 ENVIRONMENT AND 

ORESTS (SHRl Z R. ANSARI): (a) 
No, Sir. 

(b) Yes, Sir. Institutes like National 
Environment Engineering Research Institute 
(NEERl), Nagpur, pollution Control 
Research Insit.ute of Bharat Heavy 
Electricals Ltd . t at Hardwar, Indian Institute 
of Technology at Delhi and Bombay, Guindy 
Engineerjng oUeg, Gujndy in Tamil Nadu 
etc. have b ... en conducting such rc earch 
activities Their findjngs -relate to te hnolo-
gies for low-cost waste water treatment, 
special treatment technologjes for t xic 
wastes, sewage farming, bio-gas, pjscicul-
ture and energy generatjon. 

(c) The steps taken by the Govern .. 
ment to control acquatic po])ution and 
to maintain water quality standard 
include the following: 

(i) Industries are persuaded to in tal 
po])ution control measures and 
prosecutions have been launched 
against defaulting ones. 

(ii) Standards for effluents and ill!-
siQns have been prescribed and 
industries have been dir cted to 
comply with the pr crib d 
tand rds. 

(!iP Wat r quality of the riv rs in the 
country i being monitor d conti. 
nuou ly to a ess the quality 
statu . 

(iv) River basin WI studi s for all 
the major flver have been comp-
leted . 

(v) Tax incenti 0- ar given f r in. .... 

stallation of pollution control 
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devic and shifting of polluting 
industries from congested areas. 

Production of Electronic Goods 

448. SHRIMATI JAYANTI 
PATNAIK: Will the PRIME MINISTER 
be plea ed to state: 

(a) tota] value of electronic good 
produced in the country during the calendar 
year 1984 ; 

(b) the gr wth rate achieved in the 
producti n of electronic goods in that year 
as compared to the pievi us years ; 

(c) targ.et set for th product:on of 
electronic good in 1985-86; and 

(d) tep taken t achieve the 
target? 

THE MINIS R OF STATE IN THE 
MINISTRY O F SCI NC AND TECH· 
NOLOGY AND IN TH DEPARTMENTS 
o OCEAN D VELOPMENT, ATOMIC 
ENERGY, EL CTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL): (a) The 
production of electronics during 1984 
was worth R . 1 890 crores. 

(b) A growth ra te of 39% was achiev-
ed during 1984 compared to 12.9% 
achieved during th previou year . 

(c) The production targets for the 
year 1985-86 ace set out to be Rs. 2636 
crore . 

d) The steps taken to achieve the e 
targets are listed in the statement given 
b Jow. 

tatement 

Government ha taken a number of 
steps to formulate new promotional policy 
to accelerate the growth of electronics in 
the country. The ba ic thrust of new 
policy j in the following direction: 

'- 1) A general liberalisation of licens-
ing p }icy, with emphasis on 
promotion rather than on regula. 
tion . 

(2) Where controls are unavoidable, 
a ~ general rule, resort will be 

taken to fi ca] contro], in pre-
ference to physical controls. 

(3) By and large, there will be no 
upper limit on capacity and no 
restriction of ectoral nature like 
large scale sm 11 scale, private 
ector, public sector; etc. except 

where pecmc reservations are 
made on v ry special consid rations . 

(4) Volume production at the econo-
mic level, with contemporary 
technology would be the guiding 
principle. 

The following pecific measures 
need to be highlighted: 

(i) For certain category of items 
' broad-band" licences will 
be i sued . 

Oi) The electronic components 
industrY has been delicensed. 
Al so consumer durables are 
delicen ed subject to the 
condition that the units would 
not draw upon the resourceS 
from the financial institutions. 

(iii) Import of technology and 
foreign collaboration will b 
permitted in all areas of 
electronics. Units having 
foreign equity les than 40 % 
will be permitted in all areas. 

(iv) For the following items, the 
technology will be acquired 
on a centrali ed basis to 
achieve economies of scales. 

(a) Telephone Instruments. 

(b) Electronic 
system. 

(c) Rural 
Exchange. 

PABX 

Automatic 

(v) Development of small scale 
industry will be encouraged. 
Approval for a number of 
items have been decentralised 
to the level of State D • 
Investment limit for this 
sector has been revised to 
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R .35.0 lakh and that for 
ancilhry units to Rs. 45.0 
lakhs. 

(vi) For, the sake of economies 
of scale, it is proposed to 
dereserve some of the com-
ponents which are reserved 
for small cale sector. 

(vii) Electronic units will be 
allowed to establish in any 
permissible location. 

(viii) In the area of telecommuni-
cation, manufacture of tele-
phones, EPABX, teleprinters, 
fascimile equipment, data 
communication terminals etc. 
have been allowed in the 
private sector. Other items 
can also he taken up by 
private sector with Central! 
State Governments participa-
tjon of at least 51 % of the 
equity share. 

(ix) In almost all area '; of eJect-

(x 

(xi) 

ronics, excluding consumer 
electronics, MR TP companies 
have been exempted from 
clearance under Section 21 
and 22 of MR TP Act. This 
is besides the increase in 
limit of MR TP investment of 
Rs. 20 crore to Rs. 100 
crores. 

A new computer policy has 
been announced with emphasis 
on the manufacture of com-
puter based on late t tech-
nology at prices comparable 
with international 1evel and 
progressively increase indi-
genisation consistent with 
economic vhbility. 

Import duty on raw mate-
ria) ,component and capital 
equipment hali) been reduced. 
In the case of computers, 
including software and black 
& white TV receivers with 
36" creen iz there is com-
p] te emption fr m exci e 
duty. 

(xii) The import policy ha been 
rationalised with a vjew to 
increase producti n. 

Comment of Andhra Prade b Government 
on the Report of Jail R~form ommittcc 

449. SHRI K.S. RAO Will the 
Minister of HOME AFFAIRS be pl ased 
to state 

(a) whether the comments on the 
report of jail. Jail Reform Committee wet 
invited from the Government of Andhra 
Pradesh by the Central Government· and 

(b) if so, the comments offered by 
them on each of the recommendation ? 

THE MINISTER OF STA TE IN THE 
DEPARTMENT OF STAT S (SHRI P.A. 
SANGMA): (a) Yes, Sir. 

(b) The comments of the State 
Government are awaited. 

"Pollution in Ganga Water in Patna" 

450. SHRI VIJOY KUMAR YADAV : 
Will the PRIME MINISTER be pleased to 
state: 

(a) details of the Ganga water purifi-
cation scheme; 

(b) the concrete steps being taken to 
rt:move polJution in Ganga water in Patn ; 
and 

(c) time by which the w rk regarding 
cleaning f Ganga water would be comp-
leted ? 

THE MINISTER OF STAT IN THE 
MINISTRY 0 NV]RONM NT AN 
FOR STS (SHRI Z. R. AN ARl) : (a) A 
programme of works co ting R . 292.31 
crores has been prepared by thr eState 

'Government of U. P., Bihar and We t 
Bengal. Out of this Schem xpected to 
be compl ted during the 7th PJan Peri d 
within a total expenditure of . 240 
crore wjll b taken up : 

Th types of Schem ar s foJ] w : 

-Sch m s for n f wa t 
wat r in luding . r no ti 0/ 
in tallati n of interc pt rand 
pumpin .stations. 
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-Schemes for renovation or 
installation f ewage treatment 
plant including bio-energy and 
other resource recovering compo-
nents as fea ible and 

-Other Schemec; including ~ ow . 
cost sanitation, facilitie'" for the 
riv ... r front as necessary and 
biological conservation schemes. 

(b) Detailed project report for scheme 
worth Rs. 88.59 lakhs for Patna have been 
re eived from the Govt. of Bihar. Out of 
these the following schemes have been 
sanctioned : 

(i) Renovation of Sewage Treatment 
Plant at Saidpur-Rs. 3S.49 
lakh~. 

(ii) Recommissioning of Beur S~wage 
Treatment Plant and renovation of 
Babu Bazar Pumping Station - R . 
10.62 lakhs. 

(iii) Schemes worth Rs. 42.48 lakhs 
are being appraised. 

(c) The Schemes under the Ganga 
Action Plan are expected to be completed 
during the 7th ive Year Plan Period. 

Persons affected by Uranium Mines 

451. SHRI SIMON TIOGA: Will 
the PRIME MIN 1ST R be pleased to 
state: 

(a) whe ther plant and mines of 
Uranium Corpora tion of India Limited at 
Jaduguda are cau ing crippling effect on 
plants and men residing in that locality; 

(b) number of person affect...,d by 
radio active slags being dumped t~ere ; 

(c) reason for not dumping the 
uranium slags in sea or under deep earth 

i done in other countrie ; 

(d) what is the number of village and 
th ir population affected by thl,; uranium 
mines; and 

(e) th teps being taken by Govern-
ment to avoid its harmful eft c't ? 

THE MINISTER OF STATE IN THE 
MINIS fRY 0 SeIE CE AND T CHNO-
LOGY AN IN TH D PARTMENT~ 
OF OCEAN DEV LOPM NT ATOMIC 
ENERGY, L CTRONICS AND SPACE 
(SHRl SHIVRAJ V. P ATIL): CaJ to (e). 
A full-fledged unit of the Health Phy ics 
Division of the Bhabha Atomic Research 
Centre functions at the site of Jaduguda 
Plant of the Uranium Corporation of India 
Ltd. This Division tudie the effluents 
from the mines and mill at Jaduguda and 
continuou ly monitor all aspects of 

'radioactivity. The barren tailings obtained 
from the mines ,after extraction f uranium 
being of very low radioactive level do not 
effect the plants and men residing in the 
locality. Also, for the same reason the 
wastes need not be dumped in sea Or 
buried deep under the 0 earth. They are 
disposed off locally in accordance with 
internationa1Jy accepted practices. 

Uniform Code for Extradition Laws 

452. SHRI CHINTA MOHAN: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether there is a move for a 
model extradition code to have a uniform 
law on extradition of narcotic offenders in 
Asia and the South Pacific and if so, the 
salient points of the propo ed code; and 

(b) whether education programme will 
form a strong basis for this code rather 
than punishment? 

THE MINISTER OF EXTERNAL 
AFfAIRS (SHRI B. R. BHAGAT): (a) 
and (b). .The Government are not aware of 
any such move to establish a model code. 

Introduction of Computers 

453. SHRI RAMSWAROOP RAM: 
Will the l'RIME MINISTER be pleased to 
state: 

(a) field tareas/utility services where 
computerization has been introdu<:ed in the 
country so far ; and 

(b) details of plans drawn up to intro-
duce computerization in other servic 
durin the S venth ive Year Plan, and 
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particularly during the cunent financial ' 
. year? 

PANJA): (a) to (c). A study Group on 
Concepts and Estimation of poverty line 
for Seventh Five Year Plan was' con tituted 
by the Planning .Commission in 1983 and 
the Study Group submitted its report' in 
November, 1984. Also an Advisory Com-
mittee for estimation. of perpentage of per .. 

THE MINISTER OP STATE IN THE 
MINISTRY OF'SCIENCE AND TECHNO .. 
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL): , (a) The 
major fields/areas/utility services where 
computerizatjon ha been introduced are: 
development of computer .. based information 
system for deoisjon making in Government, 
process control, store and forward tele .. 
graph, directory enquiry, telephone traffic 
monitoring, crime detection, passenger 
reservation in Air Lines, power production 
and transmissioh etc. 

(b) The other major areas where 
details of plans drawn up to introduce 
computerisation are: Banking, F~eig?t 
information and passenger reservation In 
R.ailways and Meteorology. Use of compu-
ters will also been couraged and promoted 
during th e Seventh Five Year Plan in all 
major spheres of the national economy to 
increase efficiency and productivity. 

Winding U.P. of Committee Report to 
. . Redefine the Poverty Line . 

454. SHRI K. RAMACHANDRA 
REDDY: Will the Minister of PLANNING 
be plea ed to state: 

(a) whether · it is a fact that the Com-
mittee set up by Planning Commission to 
redefine the poverty line; has been wound 
up without submitting anY report or 
suggesting any changes in the ba is of 
calculating: the poverty; 

(b) reasons for winding up the Com· 
mittee and details of its recommendations, 
if any; 

(c) whether fortuitous date of.19_77 .. 78 
was adopting fOT working out the lDclde.nce 
of poverty ; and 

(d) if 0, whether GoverDD;lent pro-
p se to set up ' another Comnuttee and 
also adopt another year a t.h~ year of 
Ulvey to arrive at the exalct pOSltiOn 'l 

T B MINISTER OF TATE I THE 
MINlSTR Y OF PLANN NO ( HR A. K. 

ODS below the pove ty lin was constituted 
sub equently. The poverty stima ed for 
1977-78 (Revised) and 1983.84 (Provisio-
nal) are based on the recommendation of 
the A dvisory Committee which has also 
taken into account the recommendation 'of 
the Study Group. In fact, the poverty 
ratio has declined from 48.3 percent in 
1971-78 (Revi ed) to 37.4 percent in 
1983-84 (Provisional). 

(d) In the Hght of the above facts, the 
question of setting up another Committe, 
or adopting, another year as the ye'lf of the 
survey, does not arise. 

. Fjnancin of Public ector 

455. SHaI SUAESH KURUP: Will 
the Minister of PLANNING be plea ed to 
state : 

(a) the total final public sector outlay 
at current as well as at 1979-80 price 
levels ; for the Seventh Five Year Plan; 

(b) what is th e timated investmeDt 
by the private sector; and 

(c) details about th financing 0 f the 
public sector outlay ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PLANNING (SHR A 
PANIA): (a) The Seventh Five Year 
Plan provides for a total outlay in th 
public sector of R. 1,80,000 crore t 
1984·85 prices. This works out around 
Rs. 1,0],000 crore at 1979-80 prices. 

(b) Out of the total in.ve tment of Rs. 
3,22,366 crores in the Seventh Fiv Y r 
Plan, it is estimat d that the investm tin 
the rivate s ctor would b . 1,68,14 
crores' at 1984·85 prices. 

(c) Th details a bout financin of the 
Public ector outlay of R. 1,80,000 
cr re in the Sev ntb ive Yea 1 n r 
indicat d in the t tem n . J w! 
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tatement . 

J 1. Balance from current reVenues 
. (at 1984-85 rates of texation~ 

2. Contribution of pllbJic enterprises 

(a) C~ntre : (i) 'Railway 

(ii) Posts & Telegraph 

(iii) Other enterprises 

(b) States: 0) States ,Electricity 
Boards 

. • (ii) State· Road Trans-
pprt Corppra tions 

(Hi) Others 
Total (1) 

3. Market borrowings (net) 

4. Share in small savings ,. State provident funds 

~. Miscellaneous capital recejpts (net), 

7. N egotiat ed loans 

8. Additional re ouree mobilisation 

9. N"t capital inflow irom abroad 

10. Deficit financing 

i 1. Total resources 

12. Central 'assistance for state 

Center (inclu. 
ding UTs) 

I 

(-) 12,011 

4,2,25 

1,729 

31,500 

37,454 

20,620 , 

6,377 

2,300 

19,809 

22,490 

18,000 

14,000 
129,039 

States 

6,762 

-
._ 

(-) 1,569 

(-) 415 

, IS 
(.--) 1.969 

9,942 

11,539 

S,027 

(-) 7,191 

4,639· 

22.212 

-
50,961 

Total 
_, (Col. 1 + 2) 

3 

(-)5,249 

4,225 

1,729 . 

31,500 ' 

(-) 1,569 

(-) 415 

15 
35,485 

30,562 

17,916 

7,327 

12,618 

4,639 

44,702 

18,000 

14,000 

.180,000 

plans (-) 29,,737 29,737 -
13 . Aggregate resources 99,302 80,698 180,0.00 

. 
*Includes loan from Life nsurance Corporation of Rs. 100 crores to North Eastern 
Council" 

ndigenlsin .of Colour TV 

456. SHRI R. P. DAS : Will th~ 
ME MINISTER be plea ed to state ,: 

(a) how fat the efforts of Oo'vernment 
have ' DCC ded progressiv ly in indigen ing 
th c lou TV 'th ome vital components 
manu.fuct\lr~d by the Bharat El ctronic 
Ll1uited; an 

(b) whether the compon nts manu. 
factured by the BEL are to the il1terna-
tion:!l stand a d ? 

TIlE MINISTER OF STATE IN THE 
' MINlS RY OF SCIENCE ' AND 

TECHNOLOGY AND IN T ' DEPART-
MENTS OF OCEAN DEVE OPMENT. 
ATOM C R.GY~ L CT ON CS AND 
SPAC (SHRI SHIVRAJ , V, PATIL) ; , 
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(a) The key components us d in CTVS 
are picture tubes, deflection components, 
BTHs, tuner, SMPs power supp~y, ICs 
and semiconductor which together con-
tribute over 80 % in terms f value of the 
components u ed in a CTV. At present 
virtual1y all the e components are being 
imported excepet ome of the IC , which 
are being assembled by B L , B L has also 
recently commenced production of saw 
filter and crystal used in a CTV. Other 
general purpo e compon ~nts like capacitors, 
resistors, swithces, loudspeakers a.fC being 
produced locally and roo t of th care, 
incorporated in the CTV d sign released 
by BEL recently. The manufacture of 
deflection components, HTs~ tuners, SMPs 
power upply and delay lines are lik 1y to 
commence in 1 986. It is expactcd that 
the manufacture of CPT will also com-
mence in 1 87-88. 

(b) The components manufactured by 
BEL namely, SAW filters, crystals, tran-
sistor and ICs are upto international 
standards. 

Electronics Iodustrie at Salt Lake, 
Calcutta . 

457. SHRI HANNAN MOLLAH: 
Will the PRIME MINIStER be pleased 
to state: 

(a) ' whether Governnlent are aware 
that Electronics Industries ar being et up 
at Salt J. ake, Calcutta; 

(b) whether overnmen~ propo e to 
set up any sueh industry there in the Public 
Sector; and 

(c) if so, ~etails thereof? 

THE 'MINISTER 0 STATE IN THE 
MINISTRY 0 SCIENC AND 
TECHNOLOGY AND IN ,THE D PART .. 
MENT OF OCEA DEVELOPMB T, 
ATOMIC ENERGY, ELECT ONICS AND 
SPACE (SHRI SHIVRA] V. PAT L) : 
(a) Ye, Sir. 

(b) There i no uch propo al. 

(c) Doe not ari e. 

Employment to Schedul Trib s 

458. SHR MATI . USHA 
CaOUDHA Y: WHI th Mini ter f 
WELFARE be plea d to tat the Stat~ 

. ~ . 
Written MSK'ers 4 

wise de~aiI of 'the progre s mad in regard 
to providing employm ot to unempl yed 
Scheduled 'Trib s and in regard to giving 
a sistance to th m to set up jnd trie j 

under the Scheduled Tribes Welfare 
ho~amme? ' 

THE DEPUTY MINISTER THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): According to 
information received, 21,132 Sc duled 
Tribe wer~ provided emplQyment through 
the Employment Exchang s during 1984. 
Sta~e-wise details ar given in th State .. 
ment I given below, 

4.99 lakhs Scheduled Tribe wer 
employed in ' various Khadi an Villag 
Industries during 1984-85. A Statement 
II indicating the details of employment j 
given below. 

16,036 Scheduled Tribe entrepreneur 
were indentified and 8,164 new ragistrations 
of Schedul ed Tribe entrepreneurs were done 
under the District Industries Centre pro-
gramme during 1983-84. The cr dit 
provided by financial institution to th 
Schedu led Tribe entrepreneur amounted to 
Rs , 556.30 crores durin,g the said period. 

Statement I 

Stat 

1 2 

1. Andhra Pradesh 

2. A am 

3. Bihar 

4. Oujarat 
5. Haryana 

6. Himachal rade h 

7. 1ammu & Kashmir 

8. ar at ka 

9. Kerala 
10. Madhya Prad h 

11. Mahara htr 

12. Manipu 

1 3. Megbalaya 

14. agal nd 

IS. Ori a 

3 

785 

619 

617 

2829 
7 

30 

1 

593 

o 
OS 

2701 

373 

170 

22 
136 



, 
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1 2 

16. Punjab. 

1 ,. Rajasthan 

18. Sikkim* 

t 9. Talllil Nadu 

20. Tripura 

21. Uttar Pradesh 

22. West Bengal 

Union Ter~itories 

1. Andatnan and ~icobat Island 

~. Arunacbal Pradesh* 

3. Chandigarh 

4. Dadra & Nagar Have1i** 

5. Delhi 
6. Ooa 

7. Lakshadweep 

8. Mizoram 

9. Pondicherry 

All India Total 

Statelnent II 

Khadi and Village Industries 

6 
892 

238 

97 

292 
319 

2 

296 

3 

211 

2 

21132 

Sha.re of ' scheduied Tribes In employment 
1984-85. 

(Employment 
Lakh persons) 

1 . 2 

II. ' Village Industrie 

1. Processing of Cereals 
and palses 

2. Ghani Oil 

3. Village leather 
4 . Cottage Match 

5. Cane Our and Khandsari 
6. Pa]mgur Making and Other 

Pa]m products 
7. Non-edi'hle Oils and Soap 
8. Handmade paper 

9. Bee keeping 

10. ViUage Pottery 

11. Fibre 

12 . . Carpentry ~nd BlacksPlithy 

13. Lime Manufacturing 

14. 

1 S. 

16. 

17. 

18. 

19. 

Gobar (Methane) Gas 

CoJIection of Forest plant 

Shellac 

Oums and Resins 

Manufa~ture of Katha 

Fruit Processing & Fruit 
Preserva tioD 

20. Bomboo and Cane Work 

21. Manufactur,e of Household 
AlumInium Utensils 

22. . Polyvastra 

3 

0.12 

0.96 

0.02 
0.03 

0.05 

1.71 

0.22 

0.10 

0.49 

0.02 

0.85 

0.10 

0.04 

0.37 

* 

-
Sr. No. Industries Employment 23. New Village Industries * 

1 2 

1. Kbadi 
10 

1. Cotton. 

2 .• Woollen 

3. . Silk 

Total had; 

tSTs) 

3 

0 .. 13 
0.05 
0.0' 

---...... 
Total Village Industeries ---
Total Khadi & Village Industeries 4.99 . 

-~ ..... 
Collaboration Agreel1'!ent between Dbarat 
Earth Mover and ffKomatsu" of Japan for 

manufacture of Track aDd 
Dles,e! Engines 

459 . . SHIl ANANP SINOH: Win , 
the Minister of DBFE CE be pleased 

~~_ ......... ~ _____ ~ __ --..,.. __ ~_ to atate : 
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(a) . whether M/$ Bharat Earth Movers 
Limited have entered into a collaboration ' 
agreement with a Japanese firm 'Komatsu' 
for manufacture 'of an indigenously 
designed and developed 20 ton trucK and 
heaVY duty die el engines in the range upto 
1600 b.p.; and 

(b) if so, the details of the collabora-
tion agreement indicating the cost , capacity 
and the respective shares ill equity and 
otherwise l ' 

THE M NISTBR OF STATE IN THE 
l) PARTMENT 0 OEFENCE PRODUC-
TION AND DEF NCE SUPPLI S (SHRI 
SUKH RAM): (a) While there is no 
agreement for the roanufact.ure of a ~O ~on 
truck MIs Bharat Earth Movers L1n1)ted 
(BBML) have entered into a collaboration . 
agreement with the Japanese firu KOMA. 

SU for manufacture of heavy duty 
diesel engines in the ranges between 90 
and 1200 b,p. 

(b) The collaboration agreement 
provides for technology transfer and supply 
of comPonents, for which Licence fec and 
royalty on actual production are payable. 
There is no equity p~rticipation or pro-
vision for cost & capacity in th agreement. 

Action taken 00 Anonymous Comp. 
laint against Government Servant 

460. DR. B. L . SHAILESH: Will ' 
the PRIME MINISTER be pleased to 
state: 

(a) wh ~her there exist any guideline 
is ued by his Ministry 'about the disposal 
of anonymous complaints or letters making 
allegations against Government ervents and 
politicians; 

(b) if 0 , detail s thereof; 

(c) whether it ~s a fact that in most 
cases' the allegations arle of a perso al 
character, frivolous and lack fact and are 
more in th nature of harassing and intimi-
dating t.he per on invo ved ; 

(d) . whether at pre en any action i 
initiated on \lch anonymous complaint 
either by hi Ministry/Central Vigilarlce 
Commission/C.B .. /the Mini try or D part-
ment auO other a~ncieJ concerned; and 

(e) if so, the broad outlines n the 
basis of which enquiries are in. tituted 7 

THE DEPUTY . MI 1ST R IN THE 
MINISTR Y 0 PERSONN LAND 
TRAINING, ADMINIS · A VB 
REFORMS AND PUBLIC GRIEVANC 'S 
ANi> PENSION (SHRI P. CHlDAM-
BARAM): (a) to (c). Government have 
reason to' believe that a good many 
anonymous complaints are false and 
malicious and that such complaints are not 
a reliable source of information. Inquiries 
into such complaints have an adverse effect 
on the morale of the Services. The Gov m-
ment of India have accordingly decided 
that no action hould be taken on ano~y
mous complaints. 

(d) and (e). while generally no action 
is taken on anonymous complaints by the 
Ministri ~ /DepartlneDts, and CBI, the 
Central Vigilance Commission has not 
preduded itself from taking cognizance of 
any complaint containing specific and 
verifiabl aUegation on which action i 
warranted In the e ent of the Commission 
deci~ing to make any inquirY into any 
anonymous complaint, the administrativ 
Ministry/Department/OrganiRation 'is re-
quested to look into the complaint, mak 
nec.essary investigation and intimate th 
result to the Commission for advice. 

"Air PeJlutioD from Automobile ' l 

461. SHRI I. RAMA RAI : Will th 
PR.IME MINISTER be pleas d to state ~ 

(a) steps Government have tak n to 
control air pollution from running automo. 
biles; and 

(b~ ~hether to control this pollution, 
Government propose to utilis n w thermal 
reactor for automobil hich th Indian 
scien ists have develQped recently 1 

THE M r-.IST R 0 STAT 
·MINISTRY 0 E VIRONM A D 
FORBS rs (SHR Z. R. A SARI): (a) Step 
taken by the ovemm nf to control a · 
pollution fro runnin utomobil 
include the 0110 in : 

(0 elusion f n ce ary 
in the Mot Vehicle 
nforecment of 
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c nt 01 m ur s 'has been com-
municated to the St te Government. 

(iU Di scminati n f information on 
ways of bctter maint~nance and 
driving to reduce pollution and for 
1'u 1 con ervation. 

(iii) ormulation of emi ion standard 
in respect of different categori s of 
vehicles. 

(iv) Certificates of fitnc 
year old vehi les in 

for fifteen 
Ihi. 

(v) Prog! ssive reduction of lead 
content in motor pirit. 

(vi) Public awaren .S5 campaigns to 
sen itize pub Ii opinion. 

(b) No, Sir. 

Vi it of ungarian Defenc Minister 

462. 
Will tb 
to state: 

SHRl GURU AS KAMAT: 
Minister of DE ENe be pleased 

(a) whether Hungarian Defence 
Minister visited India and had discussions 
with the Indian Government officials; and 

(b) jf 0 the nature of discussions 
held and the outcome thereof? 

THE MINIST 'R 0 STAT IN THE 
DEPARTME T 0 DEP C RES RCH 
AND VELOPM NT (SHRI ARUN 
SINGH): (a) Y s Sir. The Minister of 
Def nce of th ungarian People s 
R public vi it d Indi in the first week of 
November 1985 and held discussion with 
Shri Sukh Ram, Raksha Rajya Mantri aud 
official f Gov rnment of India. 

(b) It wi'U not be in the public interest 
to disclose details of the discus ions hr.ld 
with the Hungarian Defence Minister. 

Implement don of Punjab greement 

464. SH MAT G TA MUKHBR-
Wil the Minist of HOM 

A R,S b pI' d to stat the step 
being t n for the imp! menta ti n of thc 
variou cl u c of agreemen reached bet-
w en th 'Prim ini t r and late Shri 
H reh d Singh ngo al n unjab 

. Probl m 'l 

, , 
.20,, 19 '. , Written Answers ~ 

THE M NISTER OF HOME AFFAIRS 
(SHRI S. B. CHAVAN) : Government 
have taken several teps for implementa-
tion of tb variou points mention d in t.be 
Memorandum of S ttlem nt on Punjab 
Action to make ex-gratia payment to tbe 
next of kin of those killed in incidents of 
mob violence etc. as w 11 as relief for los 
of moveable and immoveable properly has 
been taken. 

Mini try of Defence are taking steps to 
ab orb 237 discharg d army per onnel. 

The juri diction of Sbri Justjce Rang. 
nath Mi hra Commi'sion has been extended 
to cover th disturbances at Chas (Bokaro) 
Tehsil and kanpur. A Commissjon consis. 
ting of Shri Justice K.K. Mathew ha been 
appointed for determining pacific Hindj. 
peaking area of Punj'lb which should go 

to Hnryana in' licu of handigarh. 

Notifications declaring the State of 
Punjab and Chandigarh (UT) as disturbed 
areas under the Armed orees (Punjab and 
Chandigarh) Special power Act, 1983 
have b en rescind d and the Terrorist 
Affected Ar as (Special Curts) Act, 1984 
has been am nded. Th Prime Minister 
has addressed th Chief Ministers of States 
in regard to protection of intere ts of 
minorities. or promotion of Punjabi 
language, certain steps uch as a 81 tance 
for Publication of Punjabi books, assistance 
for facilitating preparation of text books in 
Punjabi for usc at Univi;fsity level etc. as ' 
well a tran 1 tion of certain books into 
other language from Punja bi are being 
taken. 

Ministry of Water Resources i taking 
te 8 to constitute a Tribunal in regard to , 
haring of dYer water. 

Muna Commitfee Recommendations on 
J II Reforms 

465. SHRI THAMPA THOMAS: 
SHRI MUKUL WASNIK : 
SHR K. S., RAO : 
SHR V LAS MUTTBMWAR : 

Win the Minister of H ME AFFAIRS 
b pleased to tate: 

(a) whether the Ju tic Mulla Com-
mitt on Jail Reform had made certain 
concrete ,reoommendations ; 



61 Written Answers KARTIKA 29,1907 (SAKA) Written Answer 62 

(b) if 0, the main recommendations 
of Mulla Committee on J ail Reforms; and 

(c) wh ther . Union Government have 
advj ed the State Government to implement 
tho e recommend tions ? 

THE MINISTER. OF HOME A FAIRS 
(SHRI S. B. CHAVAN): (a) Ye , Sir. 

(b) The Committee ha m de com-
prehensive recommendations numbering 
658 for alround · improvement of pri on 
administra tion. , They cover various as· 
pecl., including legi lative measures, for 
renovation of pre ent buildings, living 

, condition, vocational and correctional 
measures, etc. The Report was laid on 
the Table of the Lok Sabha on 22.8.1984. 

(c) Yes, Sir. 

Breathing Ailment in Bang lore 

466. SHRI H. N . NANJE GOWDA: 
SHRI G. S. BASAVARAJU : 

Will the PRIME MINISTER be plea ed 
to state: 

(a) whether Government are aware that 
more ' than 20,000 people living in and 
around J. P. Nagar in Banglore are suffering 
from breathing a ilments ' due to inhaling of 
fumes of hazardous chemicals emanating 
from nearby factories ; 

(b) if so, whether the re ident of J. P. 
Nagar, Bangalore are perc;istently appeaJing 
to the pollution Control Bo rd to look 
into, th ir pr blem ; and 

(c) if so, th steps contemplated jn this 
regard 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF NVIRONM NT AND 

ORESTS (SH I Z. R. ANS RI): (a) to 
(c). Information is bing collected and 
will be laid on the Table of the Hou e. 

Production of CTV Receiver by BEL 

46'1. S RI MORA BHAT PAT L : 
S RI C I 'IT AMA NI J A: 

Will tIl P 1M MINIST 
to tate: 

b pI a ed 

( a) wheth r it i a fact th the recei er 
u cd in c lour TV $ t 1 bing imp rt d; 

(b) whether Bharat lectr ni s td. 
(BEL) ha dev loped Cl V rcc lver ; 

(c) if 0, ' when L will tart it pro-
duction and induct. it in th market; 

(d) what will be the co t of the receiver 
manufactured by L ; 

(e) whether the sets pr pared with BEL 
equipment will be cheaper, if so, by how 
much; and 

(f) the step bing taken 10 produce 
tOo per cent part of TV in the 
country nnd b come self- 'ufficient in this 
fi eld 'l 

. THE MINISTER 0 STATE IN THE 
MINISTR Y OF SCI NCB AND CHNO-
LOGY AND IN THE D PARTMENTS O. 
OG AN DEVELO MENT, ATOM C 

N RGY, ELECTRON CS A D SPA 
(SHRI SHIVRAJ V. PA TIL): (a) CTV 
set is a receiver. CTYs ar manufactured 
in the country. 

(b) to (e). Bharat lectronics Limit d 
(BEL) has developed a design of CTV 
receiver Thif) incorporat s BEL d v Jop d 
devices such as Transi tors, Ie and ry-
stal. The de ign d veloped by them i 
availabl~ for any party wi1Jing to ado t 
this. 

BEL is n t ]icen ed t manufactur 
CiV re~eiv rs. Further . in e B made 
device constitute only a mal I part of th 
total material co t of the CTV bas d n 
B L design, the impact n the co t of th 
CTV et i not ljkely to b ignificant. 

(f) The k y components jn a colour 
TV are, the picture tube, th d 11 ction 
components, tuner d la y lin SMPS 
power supply, les and s mj ondu tor 
which togeth r contribute 0 r 0 % of 
th~ cost of component u d in a V. 
Other genera] purpos 
resi tors, ca acho! itche , I u p 
ar b ing produ d I cal1Y9 lh u h 
upgrad tion f thes ill be r quir d. d 
on th urren pproval th pr duction of 

PT i likely to c mOl n in 1 87 
d flection componcnt , tun r S Power 
supply and del y lin ' by 19 6 and th 
m j city f the Cs nd s micon uct r 1 
by 19 7. It i th r t r, ho d that by 
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1988 virtua11y all the compon nts used in 
a CTV rcc iver will be indigeni ed 

[ Trans la tionJ 
P r Capita Income 

469. SHRI MOOL CHAND DAOA : 
Will the Minister of PLANNING b pleased 
to tat 

(a) whether one of the aims of the 
plans formulated! implem nted in the coun-
try was to reduce economic disparity ; 

(b) the minimum and the maximum per 
capita average income at the end of the 
First Five Year Plan and at present ; 

(c) whether it is a fact that during 
these years the rich becamQ richer while 
poor became poorer ; and 

(d) if so, the reasons therefor '] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI A. K. 
PUNJA) : (a) Yes, Sir. 

(b) The Annual. per capita income i.e. 
the Ann·ual Per Capi ta Net National Pro-
duct, at all India level at the end of the 
. .irst Plan p riod and in 19 S 3- 84 (Quick 
estimat s for the latest year avilable) at' 
current and 1970·71 price are as follows : 

Year Annual Per Capita Income 
( n Rs.) at all India level 

Current prices At 1970-71 prices 

1955·66 
1983-84 

(Quick estimates) 

236 
2201 

(c) and (d). Does not arise. 

{En Ush} 

Per on belo .overty Line 

508 

749 

470. PR F. RAM RISHAN MOR : 
Will th Mini teT of PLANNING be pleased 
t state: 

(a) th e timatcd number f peopl in 
ul'b n at living b 1 w ov Tty lin 

and how does the figure compare with tho e 
living below poverty line in rural areas in 
various Stat in terms of percentage 
of th~ total population of the State con-
cerned ; 

(b) whether any anti. poverty programme 
for the urban area have been taken up by 
Government 0 far, if so, the details there-
of stating the results achieved; 

(c) if not, whether Government pro. 
pose to extend the anti-poverty programmes 
for rural areas to the urban area such as 
IRDP and the like to elinlinate urban 
poverty ; and 

(d) if so, steps taken Government in 
this direction ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI A. K. 
~ANJA) : (a) The National Sample Survey 
Organisation (NSSO) has conducted qu in-
quennial Household Consumer Expenditure 
Survey in 1972-73 (27th Round), 
1917-78 (32nd Round) and 1983 (38th 
Round). The reports on these surveys 
give 'consumption 1 evel for . diffc.rcnt items 
by· Expenditure class and also the number 
of Hous holds with their composition. 
by Expenditure class. The results contained 
in the reports have been utilised by the 
Planning Commission for the estimation 
of percentage and number of people below 
the poverty line. Based on the J 983 NSSO 
Survey (the latest available), tho number 
and percentage of people below the poverty 
line in 1983-84 (Provisional) by 8tatc 
with !tural/Urban break-up are given in the 
tatcrnent at given below: . 

(b) to (d). There is no specific poverty 
alleviation programmes being implement d 
for the Urban Poor. However; there is one 
scheme, viz. 'Environmental Improvement 
of Slums' in the Stane Sector, being imple-
mented by various State Governments/Union 
Terri orie Administrations, intended to 
improve the quality of life of the slum 
dweller by providing electricity, sewerag 
facilities etc. During the Sixth Five Year 
Plan about 8.8 million per~Qns were bene-
fitted under this cherne and it is propo ed 
t cover 9.0 million slum dwell rs in the 

ventb ive "ear Plan under this scheme. 
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Statement 

SI. 
No. 

States Rural Urban Combined 

-
1 2 

Number 
(lakhs) 

3 

%age Number 
(lakhs) 

4 5 

%age Number %age 
(lakhs) 

6 1 8 ' 
--- . -.---------.-.- ......... -~-------

1. Andhra Pradesh 1 64. 4 3 8.7 40 .1 29.S 205.1 

2. Assam 44.9 . 23.8 4.9 21.6 4Q.8 

36.4 

2.1;5 

49.S 

24.3 

15.6 

13.' 
16.3 

3. Bihar 

4. Gujarat 

S~ Haryana 

6. Himachal Pradesh 

7. Jammu & Ka hmir 

8. Karnataka 

329.4 51.4 36.1 

67.7 27.6 19.9 

16.2 15.2 5 5 

5.8 14.0 0.3 

8.1 16.4 2.2 

102.9 37.5 34.7 

37 0 365.S 

17.3 81.6 

169 21.; 

8.0 6.1 

15.8 10.3 

29.2 137.6 

9. Kerala 55.9 26.1 ' 15.6 30.1 11.5 

35.0 

26.8 

46.2 

34.9 

12.3 

2 .0 

42.8 

13.B 

10. Madhya Pradesh 

1 t. Maharashtra 

218.0 50.3 36.0 

176.1 41.5 55.9 

12. Manipur 

1 3. Meghalaya 

14. Orissa 

15. Punjab 

16. Rajasthan 

17. Ta mil Nadu 

i 8. Tripura 

.1.3 
3.9 

107.7 

13.7 

105.0 

101.7 

4.6 

19. Uttar Pradesh 440.0 

20. West Bengal 183.9 

21. Nagaland, Sikkim & 
All Union Territori s 17 .9 

All India 221 S.O 

11.7 

33.7 

44.8 

10.9 

36.6 

4tl 

23.S 

0.6 

0.1 

10.4 

10.7 

21.2 

S2.6 

0.5 

46.5 90.6 

43.8 41.2 

47.4 14.4 

40.4 495.0 

Note: (1) The above estimate are derived 

31.1 254.9 

23 3 232.0 

13.8 1.9 

4.0 4.0 

29.3 118.1 

21.0 24.4 

26.1 J 26.2 

30.9 200.2 

19.6 5.1 

40.3 530.6 

26.5 225 .1 

7.7 32.3 

28.1 2710.0 

34.3 

39 .6 

23 .0 

45.3 

39.2 

21. 

37.4 

per ·capita per month corr · " 
onding to calori r quir mcnt 

of 2100 in urban rea. 
. by usina the poverty line of 

Rs. 49.09 per capita per month 
at 1973·74 pric s c rresponding 
to daily ,calorie r quirement of 
2400 per per on in rural arc 
and the poverty lin , of • 56.64 

(2) or up .. d ting the po erty lin 
for 1983 .. 84, C . • . Pov tty 

n urn ' tl n d ft tor h b en 
u • 
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(3) Th se results are ba ed on the 
p ovision I and quick tabulation of 
th NS on househoJ d consumer 
expdr. of 38th Round (Jan 1983 

D c. 1983). 

(4) The difference between th aggregat.e 
all India privat c~nsumption ex-
penditure e timated by Central 
Statistical Organisation in their 
National Account Statistics and 
that derived from the NSSO data 
ha b en prorata adju ted among 
the different States and Union 
Territorie in the ab ence of any 
information to allocate this 
differ nce among th States and 
Union Territories. 

(S) The number of people below 
poverty line relates to the popula-
tion as on 1st March 1984. 

Outlay for 20 .. Point Programme 

471. SHRI PRIYA RANJAN DAS 
MUNSI: 
SH RAMASHRA Y PRASAD 
S NG 
SHRI MOOL CHAND DAGA ; 

Will the Minister of PROGRAMME 
IMPL M NTA ION b plea ed to state: 

( ) wh th r outlays were provided under 
the Annual Plans of the States, Union 
Territori s and Central Ministries during 
1982 .. 83 to ' 1984-85 for the implementation 
of different scheme under the 20·Point 

conomic Programme; 

(b) if 0, th detail of the actual 
... xpenditur by the States, Union Territories 
md Central Ministri as compared to the 
ut]ay for different cherne during the 
~eriod m nUOD d bove; 

(c) the tar~ets and actual 'achievement 
n phYsic91 t rros; 

(d the r asons for sIiortfall, if any; 
nd 

( ) the ran of differen States in the 
latter of imp]em nting the programmes 
uring th abov p riod ? 

,. MINIST.R. OF P OGRAMM 
viPL M NTAT 0 (HRI A. B. A. 

GHANI K AN C OUDHARY): (a) 
Outlays for 20-Point Programme were not 
fix d separately and specifically under the 
Annuals Plan of the States, Union Terri-
tories and Central Mini trie during 1982· 83 
to "1984-85, a the 20 .. Point Programme 
forms an integral part of the plans of the 
States, Union Ten-itorie and Central Minis-
tries , owever, outlays for the 20-Point 
Programme were derived from sectoral 
outlays, under the plans of States, Union 
Territorie and Central Ministrie . 

(b) Stateme,nts giving the outlays and 
expenditure on the different items of the 
20-Point Programme during the three year 
1982-83, 1983·84 and 1984·85 are laid on 
the table of the House. [Placed in Library. 
See No. LT .. 1510/8S.] 

(c) 38 tatements giving the targets and 
achievemen t8 in physical terms for different 
items of th 20-Point Programme during 
the thre years 1982-83 to 1984-85 are 
laid on the table of the House. [Placed In 
Library. Se o. LT-1510/85.] 

(d) The p rformance under the different " 
items of the 20-Point Programme has not 
been uniform and even. Shortfalls have 
occurred under different items in different 
States and Union Territories in varying 
degress, who are primarily responsible for 
jmplem""n ting the Progr!lmme. The main 
reasons for such shortfaHs are the priorities 
attached by the States to different Pro!" 
gramme and the pressing need of financial 
resources for uch high priority Programmes 
'which has resulted i.n diversion of fund to 
th se Programmes. Inadequate infrastructure 
and admini trative arrangements appear to 
be the other important reason for uch 
hortfaJIs. 

(e) A tatement giving the rank of 
diff r nt St.ates in tho matter of implemen. 
ting the programme during the three 
years 1982 .. 83 to 1984-8S in given at 
Ann xure-III. 

PI n Outlay for tat 

472 . SHRI D. L. BAITHA : Will the 
Minister of PLANNING be pleased to 
state: 

(a) ,the plan outlay for different States 
and the ba i or norms adopted for the 
8 m ; 
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(b) whether Government would consi-
der the desirability of giving special aid on 
the 'basis of backwardness and low per 
lcapita expenditure with a ' view to boosting, 
up the States economy; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE I TH 
MINISTRY OF PLANNING <SHRI A. K. 
PANJA) : (a) to i.c). A statement 
showing the agreed outlay for the Seventh 

,PJan of different States is given below. , 

, The Plan 0 tlays for the States are 
finalised on the basis of States' own 
resources and Centrq,l . assistance after 
detailed , discussions with the f ,espective 
State Governments. Central assistance is 
al10cated for States' Plans on the basis of 
Modified Gadgil Formula as approved by 
the National Development Coun.cil. Under 
one of the criteria. of this Formula, 20 % 
of total Central assistance is allocated 
amon~ such noo.special category States 
a have per capita income lower than the 

I 

' national average, 0 as to provide more 
resources for the economic development of 
such relatively backward States. 

81. 
No. 

1 

1. 
2. 
3. 

4 . . 
5. 
6. 
7. 
8. 
9,. 

10. 

11. 

Statement 

States 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

aryana 
imachal Prade h j 

Jammu and Ka hmir 
Karnataka 

Kerala 
MadhYa Pradesh 

Mabarashtr 

\Rs. in crores) 

Seventh Five 
Year Plan 
(1985-90) 

Agreed ou~lay 

3 

5200 

2100 

5100 

6000 

2900 
1050 

1400 

3500 

2100 
7000 

10500 

Assessment of Five Day Week in 
CeotralOffices 

414. 
. . 

SHRI V. S. KRISHNA lYE; 
SaRI SHYAM LAL YADAV; 

Will the PRIME MINISTER be pleased 
to state; 

(a) whether any assessment of the ' 
progress of work during five-day we i Q 
Central Government offices ha be n 
made; 

(b) whether ' it i . a fact that i.ve. 
day week is causing a lot of inconveni DC 
to the public; and 

(c) in view of the fact that alar e 
number of emploYees have to travel Ion 
distances from their respective offices in 
big cities after the office hours, will Govern .. 
ment consider changing the flv day wee · 
system? 
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gress of the chern ha been made, it i 
felt that the scheme ha been well received. 

(b) No serious ompJaint and no 
specific instanc of inconvenience to gene-
ral public has been brought to the notic of 
this Ministry. 

(c) Gov roment do not consider it 
'necessary to change the five-day week 
system. 

Foreign Participation in Manufacturing 
of Colour T. V. Sets 

475. SHRI SATYENDRA NARAYAN 
SINHA: Will tbe PRIME MINISTER be 
pleased to state : 

(a) whether Government are considering 
a propo a\ to permit Indian companie with 
foreign participation to manufacture colour 
TV set 

(b) if so, whether recently the Indian 
Televi ion Man facturer Association had 
again protested agains~ this proposal; and 

(c) if 0, Government's view on foreign 
multinationa, linked companie entering 
the field of consumer electronics '1 

THE MINISTER OF STAT IN TH 
MINISTRY OF SCIENCE AND TECH,NO~ 
L GY AND IN THE DEPA TMENTS 
o OCEAN D V LOPMENT, ATOMIC 
E OY ELECTRON CS AND SPACE 
(SHRI S IVRAJ V. PATIL): (a) Ye Sir. 

(b) Yes Sir. 

(c) The matter is under th considera-
tion of Gov rnment. 

U. N. Resolution for Rationalis tion of 
E tradition rocedure 

476. SHRI B. B. RAMA AU: Will 
the Mini ter of EXTERNAL AF AIRS b 
pi 8 d to tate: 

(a) wheth t Government' attention 
ha b en drawn to the re olution adopted 
at the evcnth United Nation Congres at 
Milano on 6 August, 1985 on terrori m 
calling u on member nation t rati nalise 
their xtrad ition proc dUTe nd practic 
and a1 0 to m law against person 
CQromittin terrorist act ; 

ritten Answers ,~ 

(b) if 0, the reaction of Government 
ther to ; and 

(c) steps being ta en to stem terrori m 
in the light of the re olution,1 

THE MINISTER OF EXTERNAL 
AFFAlRS \SHRI B. R. BHAGAT): (a) 
Ye , Sir. eventh United Nations Congre s 
for the Prevention of Crime and tbe Treat. 
ment of Offender , whose theme wa "Crime 
prevention for freedom, justice, peace and 
development", adopted everal resolutions 
on different aspects of crime prevention 
jncluding one on the subj ct of terrorism 
entitled, "Criminal acts of a terrorist 
character" . 

(b) The re olution has the support of 
the Governmcnt f ndia, since it meets 
India's conc rn regarding the need to 
bring offenders, particularly, tho e who 
hijack aircraft to justice. 

(c) The re olution envisages various 
measures to be adopted by, the States for 
combatting terrorism. In this regard ndia 
has taken thc following steps: 

1. It is a party to the Tokyo Conven- -
tion on Offences and Certain 
Other Acts Committed on Board 
Aircraft of 1963; the Hague 
Convention for the Suppression of 
Unlawful Seizure of Aircraft of 
1.970 ; the Montreal Convention 
for -the Suppression of Unlawful 
Acts against the Safety of Civil 

viation of 1971; and the Con-
vention on the Prevention and 
Punishment of Crimes against 
lnt rnationally Protected Person 
including Diplomatic Agents of 
1973. . 

2. The Indian Parliament has enacted 
the following implementing legis. 
lation : 

(i) The Tokyo Convention Act, 
1975 ; 

(ii) The Anti-Hijacking Act, 
1982 ; 

(iii) Th Suppre ion of Unlawful 
Act Against af ly of Civil 
Aviation Act, 1982. In 
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addition, the Terrorist and 
Disruptiv Activities (Preven .. 
tion) Act., 1985, has been 
enacted to combat terrorism. 

3. Further, the Government of India 
is consulting friendlY Government 
with a view to evolving more 
effective measure and procedures 
for combatting terrorism. 

xchange of Technology during 1985 

477. SHRI VIJAY N. PATIL: Will 
the PRIME MINISTER be plea ed to 
state .: 

(a) the names of the countries with 
whom horizontal and vertical exch:~ nge of 
Technology has taken place during 
1985 ; 

(b) ~he fields where the exchange can bc 
increased and which are the potential coun-
tries for this ; and 

(c) the role of Natio~al Research 
Development Corporation in this regard? 

THE MINISTER OF STATE IN THE 
M(NISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS 0 
OCEAN DEVELOPMENT, ATOMIC 
EN ROY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. 'P A TIL): (a) During 
the year 198 j (up to October, 1985) 
import of technology arrangements have 
bee~ approved mainly from the following 
countrie,, : U.S.A., West G rmany, Japan, 
U. K ·, Switzerland, France, Italy, Holland, . 
Austria, Sweden, Be1gium, Canada, 
Australia, Yugoslavia, Denmark and Korea. 

(b) In the area of industrial machinery, 
electr ical, electronics, chemicals, rna terial 
handing equipments, import of technology 
arrangements have been mainly from USA, 
U , Francc, West Germany, Switzerland 
and Japan. 

(c) ational Research Development 
Corporation is a member of Technical 
Evaluation Committe which examine th 
applications for im ort of technology. 

Border Dispute mOllg orth-
Stat 

41. SHRI MBI S N : Will 
the Minister of HOM AIR b 
pleased to state: 

(a) the measures taken to olvc the 
~order disputes b twe n the North Ba tern 
State i.e. the outstanding border di put~ 
between Manipur-N ga1and, Manipur-
Assam, Meghalaya.Assam, Nagaland-A am; 
and 

(b) whether Government have any tim -
bound programme? 

THE MIN 1ST R OF STATE IN T 
DEPARTM NT 0 STATES SHRl P.A. 
SANGMA): (a) and (b). In the ca of 
A sam-Nagaland bord r di put the two 
Chief Mini ters have been in touch with 
each other to evolve agreed pro osals for · 
re olving their differences ov r thi issu. 
As regard the boundary problem b tween 
A am and Meghalaya, both the State 
Oovernments have mutually agreed to refer 
the question f interpr tation of the inter-
State con titutional boundary to a con titu-
tional expert for advice and they are 
cized of further action in this r gard. No 

border dispute between Assam and Manipur 
or between Nagaland and Manipur has b en 
brought to the notice of the Government 
of India. 

Removal of Government ehants from 
Service on Attaining ge of Fifty 

Yars 

479. SHRI NARAYAN CHOUB Y : 
Will the PRIM MINISTER be plea ed 
to state: 

(a) whether the att ntion of the 
Government has been dr wn to the r ort 
appearing in the Indian xpr s Ihi of 
15 Octob T, 1985 tating that th ve n-
ment would ruthle sJy remove from s rvice 
such Government ervants who hav attain d 
50 years of age on charge of in flici DCY 
and slothne s ; 

(b) wh ther it is a policy of Gov ro-
ment as has appear d in th pr ; nd 

(c) whether show Call e notic will 
be s rved on u h emlpoye 7 

Sir. 
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(b) No, Sir. The review of tho cases 
of Central government employees for 
r tention r otherwise in servic after 
attaining the age of SO/55 years and their 
p~ mature retirement in public intere t is a 
continuing roce . The rules in this behalf 
have. been part of the service condition for 
everal year. The report referred to in 

part (a) of the Question was m' sleading and 
did not corr ctly report the statement 
m de by the Deputy Mini ter at the Indian 
Institute of Public Ad'ministration~ Thi 
position w s immediatelY clarified through 
a pres n te and the ndian Expres. itself 
publish d a partial clarification in it<; 'issue 
dated 16.10.85. The Deputy Minister had 
mad no reference to rna dismissals or to 
the Supreme Court judgement , e bad 
clearly tat d that it wa the intention of 
the ov rnment to invest the Civil Service 
with authority and status so that ~t would 
b an effective in trument' for implementing 
governmental policy. 

(c) Pr mature retir ment of Govern-
ment servant under Rule 56 (j) of the 
Fundamental ~ules is not a punishment 
nd no civil consequences follow therefronT. 

It i, therefore, not necessary to erve a 
spow cau e n Uce on them before retiring 
th m und r thi rul. ' 

[Transla lion] 

Acqui ition of igh chnologies 

480. SHRI L RASAD pANDEY: 
Will the Mini ter of D FENC be plea ed 
to tat 

(a) wh ther it is a fact that Indian 
ore s ill their defenc preparedne s ar 
xperien ins . want of high technology and 

what vcr technology they h ve is d fectiye; 
nd 

(b) i 0 , action taken by th GOY en-
ment to acquir .high technologies and 
rernoY the other d fect /defici ncie ? 

STAlE NTH 
F C 

M NT (SHRI 
Sir. 

aT dn of th 
tly revi w dad 

cti n i tu D, wb n ver c nsi-
ry. to cquir hiah t chnololY 

and to remove observed deficiencies in 
order to upgrade performance, 0 as to 
nsure that highest state of d fence prepar-

edne s i maintained at all times. 

[English] 
Infiltration otForeigners from Bangla-

desh to Orissa 

481. SHRI ANADI CHARAN DAS : 
Will the Minister of HOME AFFAIRS be 
plea ed to' state : 

(a) whether it is a f ct that a large 
numb r of foreigner from Bangladesh have 
crossed over to Orissa in recent years and 
have mixed up with local people; 

(b) if so, what is their actual number; 
and 

(c) steps proposed to detect these 
foreigners and send them back to 
Bangladesh ? 

TH MIN 1ST R OF STATE IN THE 
DEPARTMENT OF INTERNAL 
SECUR TY (SHRI AR UN N HR U) : (a) to 
(c). Informatoin is being collected and 
will be laid on the Table of the House. 

"Action Plan on Forests Evolved by the 
International Experts Panel of th 

World Resources Institute 

482. SHR MAT K SHORI SINHA: 
SHRI RAM SINGH YADAV : 

. Will the PRIM 
pJeas d to state: 

MINISTER be 

(a) whether Government have seen 
th Action Plan on forest evolved by the 
international expert panel of ih World 
Resources Institute; 

(b) if 0, whether Government. have 
accepted its recommendation& i so far as 
they concern ndia; and 

(c) if 0, a lion intended to be taken 
n these recomm nd tions? 

T M NI TER 0 STATE IN TH 
MINIST Y 0 ENV RONMBNT AND 

ORESTS (SHRl Z. R. ANSARI) : (a) Th 
Government hav seen the Action Plan of 
th World Re our e In titut • 

(b) and (c . Th . Jan is being 
min d. 
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[Trans14tlOn) 
M .. ssive Military Exe~'Cise by Pak on 

Raja than Border 

483 SHRI SANTI DHARIWAL: 
SHRI KALI PRASAD PANDEY: 

Win the Minister of DEF NCE be 
pleased to state : 

(a) whether Government's attention 
has been drawn to the news-item appearing 
in the 'Navbharat Times' dated 16 October, 
19 8 ~ under the caption "Pak Dwara Rajas-
than Seema Par Bare Paimane Par Yuddba-
bhaya~' (Massive military exercise by Pak 
on Rajasthan Border) ; and 

(b) if so, the concrete steps taken by 
Government in view of threat to the 
national ecurity? 

THE MINISTER OF STATE IN' THE 
DEPARTMENT OF DEFENCE RE~EARCH 
AND · DEVELOPMENT (SHRI ARUN 

. SINGH): (a) and (b). Government have 
seen the news report in question. However, 
there is no information to indicate any 
unusual mO',rement or concentration of 
Pakistani troops acros the border in Raja • 
than. It is normal for Pakistani troops to 
carry out their winter training exercise 
every year. 

Government keep aU d v f pmont 
having a bearing on our ecurity under 
watch and take appropriate measures to 
en ure full defence pr paredne s. . 

[English) 
Attending to Distres Calls by Delhi 

Fire ;.; ervice 

484. SHRlMA Tl N. P. JHAN I 
LAKSHM : Will the Minister of HOME · 
AFFAIRS be pleased to fate: 

(a) whether the Delhi Fire Service i 
able to {tttend to all the di trc scali 
~eceive by them; and 

(6) detail of calls wiUh time of receipt 
that could not be attend d to during th 
last one year, and reasons for th same? 

THE MINISTER OF STATE N T 
DEPARTMENT OF STATES (SHRI P. A. 
SANGMA): (a) and (b). During the Jast 
one year. the Delhi Fire Servjce h be n 
able to attend to 4istres cal1s in the Union 
Territory of D lhi promptly. owever, 
17 fire incidents could not be attended to 
due to disturbances betwelen 31.10.1984 
and 2.11.1984 a the fire ervic engines 
were obstructed from r aching the pot. 
The detail of the' e call ar li t d in th . 
statement given below. 

Statement 

S.No. 

1 -
1. 

2 . 
.. ,i 

3. 

4. 

S. 
6. 
7. 
8. 

List of 17 Incidents which could not be Atte,nded to :-

Date of Tjme 
Incident -----

2 3 

3~.10.1984 19.30 

-do- 20.13 

-do- 20.22 

- do- 20.25 

-do - 20. 155 

- do- 20.53 

._ C:io - 21.45 

21.45 

ocation 

- ---'~-,...... 

4 

107, N 'w Delhi outh Exten ion 
Part I, c Delhi. 

Andre Ganj how, D lhi 

Ring oad,. Defence Colony 
Petrol Pump. 

Yu uf Sarai, Ansari Nagar. 

urudwara Defenc . C lony. 

Mini Market, aroji Na or 

Sector J, . uram • 

S ct r 13 f R.. • 111'0 
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1 2 

9. 

10. 

11. 

12. 
13. 

14. 

15. 

16. 

17. 

- do 

-do-

1.11.84 

-do~ 

- do-

- do-

- do-

2.11.84 

-do-

[Trans/atio.n] 

3 

2,2.3S 

23.22 

09.50 

10.00 

11.10 

11.15 

2.20 

. 10 .50 

20.15 

Security Arrangement for VIPs 

486. DR. CHANDRA SHEKHAR 
TRIPATHI: Will the Minister of HOME 
A AIRS be pleased to .State : 

(a) whether it is a fact that ecurity 
arrangement for V.1. Ps are not satisfactory; 

(b) if so, whether Government propose 
to make some special security arrangem,ents 
for them; 

(c) if so, by what time and the broad 
f1eatures_ thereof; and 

(d) if not, the rea ons therefor? 
, 

THE MIN STBR OF STATE N · THE 
D PARTM NT OF NT RNAL 
SECUR TY (S I ARUN ' NEHRU) : (a) 
and ~b). No Sir. Specific instructions 
e ist for provision of security arrangement 
of the ' VIPs. In a.ddition, these arrange-
ment re reviewed from time to tim by 
the concern d curi ty authoritie and are 
tr n thend in the light of thr at percl'!ption' 

in each cas . 
(c) and) (d). oes not ari e. 

[ English] 

ndig ni in 

tat : 

et 

NI : Will 
pIe d to 

4 

Perfection Satee House., New Delhi 
South Extension. 

B.S, Safdarjung Enclave. 

Netaji Nagar. Market. 

Gurdwara Village Maujpur. 

Chuna Mandi, Paharganj. 

Gurudwara Yamuna Vihar, 
Shahdara. 

Near C. 1/10. Ashok Vihar, 
Phase II, New Delhi. 

Haei Nagar Ashram. 

Milk Booth, Babarpur Road. 

(a) whether T.V. industry i 
sing the T .' V. ets in two years 
Government ensure the supply 
ponents at international prices; 

indigeni-
provided 
of com-

(b) if so; whether Government have 
form~lated any schemes ,in this regard; and 

(c) the details thereof '1 

THE· MINISTER OF STATE IN THE 
MINISTRY 0 SCIENCE AND 
TECHNOLOGY AND IN THE DEPART. 
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY ELECTRONICS AND 
SPACE (SHR! SHIVRAJ V. · PATIL): I 

(a) and (b). Ib order to ensure that 
economically viable capacities for the 
manufact\: re of electronic comp~nents 

are establi hed in the country to produce 
components at as near interl)ational prices 
a possible government has taken a serie 
of measures which includes :, deli.ce sing of 
the industry, exemption under Section 22A 
of the MR TP Act and majority foreign 
equity participation in, case of closely held 
high technologie$. L _ 

(c) The key components used in the 
. CTV ar icture tube deflection com-
pon nts,! EHTs, tuners, switches, SMPS 
power supply, Cs and semiconductor 
which t geth t contribute over 80 % of the 
value of component u ed in a Cry. At 
present virtua.lly all the component are 
b iog import d e cept ome of the ICs and 
tfaD ' tor lUc)l ar~ . bcfing a sembled by 



81 Written Answer ' KARTIKA 29, 1907 (SAKA) Written Answers- 82 

BEL. B L has also recently commenced 
production of saw filters used in CTV. 
Other gcneral purpose componcnts like 
capacitors, resisters, switche , loudspeakers, 
saw filers and crystals nre being produced 
locally. The manufacture of deflection 
components, EHTs, tuners, SMPS power 
supply and delay lines arc likely to com-
menle in 1986. It is xpeet~d that the 
manufacture of CPTs will also commence 
in 1987-88 . By 1988 it is therefore, 
expected that virtually all the components 
used in a CTV receiver would b indigenised. 

Proposal to Open Namibian Emba ssy 
in New Delhi 

488 . SHRI p. KOLANDAIV LV : Will 
the Minister of EXTERNA AFF AIRS be 
pleased to state : 

(a) whether Namibia ha proposed tC\ 

open a full fledged embassy in New Delhi; 

(b) if so, whether India has agreed to 
this proposal of Namibia; and 

(c) whether it will not affect our 
relations with United States of America? 

.. 
TH MINISTER OF : XT RNAL 

AFFAIRS (SHRI B. R. BHAGAT): (a) 
and (b). An office of the South West 
Africa People's Organisation (SWAPO) has 
been functioning in India from January 
1982 with our full cooperati n. SWAPO 
is recognised by the United Nations and the 
Non-aligned Movement a the sole and 
authentic representative of the people of 
Namibia, a view to which India fully ub. 
scribes. The SWAPO Mis ion ha now been 
recognised by the Government of India as 
the Embassy of SWAPO. 

(c) No, Sir. 

Indo-Nepal Treaty 

SHRI BRAJAMOHAN 489 . . 
MOHANTY: Will the tvlinister of 

XTBRNAL AF AIRS b pI ased to state: 

(a) whether a recent Indo-Nepal treaty 
any stipulation ha been rna c ab~:>Ut thd 
construction of ohalpur-Mah kah fO , 

now suspended; 

(b) if so~ the detail s ther of ; and 

(c) what is th financial imp)icatjon~ 
so far as India is concerned in c nstruction 
of 200 kms. road in the Terai region of 
Nepal by India as agreed upon in the 
agreement? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI B. R. BHAOAT): (a) 
to (c). An agreement was r each d between 
India and Nepal on 26th September, 1985 
for the construction of a road in Terai 
region of Nepal bctw e KohalpUf and 
Mahakali . Under this agreement India 
will pr vjd grant as istance of Rs. 50 
crOfCS for this construction, Thc project 
shaH be executed by N epal and . compl!!ted 
in 48 month. Both governments wilJ 
mutually cooper:lt to ensu re completion 
of the project within the agreed time and 
re ou{ces. 

LiberaH ation of Pens' 0n Rules for 
Employees Retiring after l"tarch, 1985 

490. SHRI C. MADHAV R DDI : 
Wi)) the PRIM MINISTER be pleased 
to state : 

(a) whether Government would extend 
the benefit of liberali . cd Pension Rules t 
employees who retired before March, 1985 ~ 

(b) jf not reasons for the same ; 

(c) the number of Government emplo-
y;es who retired before this date and would 
become eligible; and 

(d) the amount Government will have 
to pay jf thi conee si n i extended to such 
empl yccs as we]] ? 

TH D PUTY MINIST R IN TH 
M NISTRY o· P RSONNEL A D 
TRAINING, ADMINISTRATI R -
FORMS AN PUBL1C GHI VAN S 
AN P NSION \SHRI P. CHIDAMB -
RAM): (a) and (b). No, Sir. In accor-
dance with th .C S. (Pension) Ru] 
1972, pen ion claims are (gulated by til 
provi.si m; in force at th time when a 
Government mployee retire, r j r tired, 
or i di charged or i all w d t re ign 
from servj e, r di 35 the ca e may b • 

(c) and (d). Th informati n i not 
readilY av ilabl . 
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KaJpakkam Fa t Br eder 

491. SHRI BALASAHEB VIKHE 
PATlL : Will the PRIME MINISTER be 
plea ed to state: 

(a) whether the Kalpakkam Fast 
Breeder has gone critical ; 

. (b) ·what would be the energy 
generated ; 

(c) ~he area that can be covered by 
this Plant ; and 

(d) to what extent this has covered 
the path to elf sufficiency in energy '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEV LOPMENT, 
AfOMIC ENERGY, LECTRONICS 
AND SPACE (SHRl SHIVRAJ V. 
PATIL) : (a) to (d). The Fast 
Breeder Reactor at K'\lpakkam attained its 
criticality on 18th October, 1985. The 

a t Breeder Reactor is essentiallY a test 
reactor, hence. not desi~ned to add to the 
power generatmg capacity of t~e countr~. 
However it will generate a nom mal electn-
cal p we~ of 13.2 MWc. Experience with 
the Fast Breeder Test Reactor will lead to 
the construction of a proto-type Fast 
Breed r Reactor by the year 2000 AD. 
Even so in the year 2000 AD the nuclear 
power generation capacity w.ill only .be 
10% of the total pow ... r generatIon capacIty 
of the ountry. 

Protection of Indian Per onnel Employed 
in Foreign Mi~sioDS 

492. SHRI K. RAMAM RTHY : 
Will th Minister of XTERNAL AFFAIRS 
b plea ed to tat : 

(a) whether th~ foreign miSSions in 
ndia afe g verned by any international 

c nvention regarding th service condition 
of Indian p ronnel mployed in the e 
f reign mi ions; 

(b) if so, the details thereof; 

(c) whether Oov roment have taken 
nY t p to pr ' t ct the int r t of ndian 

etnp\ YICe in uch f r ign mis ion ; and 

(d) th step bing taken by Govern-
ment to protect the interests of Indian 
personnel in foreign missions in India '1 

THE MINISTER OF XTERNAL 
A FAIRS (SHRT B.R. BHAGAT): (a) 
No Sir. 

(b) Does not arise. 

(c) The Ministry of External Affairs 
evolved a Model Contract Form spelling 
out the minimum terms and conditions of 
service to be offered to the local employees. 
This Model. Contract Form was circulated 
to all foreign missions as far ' back as in 
November 1985. 

The object of the MOdel Contract Form 
is to ensure that both sides are aware of 
their rights and obligations arising under 
such employment and the Indian employees 
get a fair deal from their employees. 
However, it must be clarified that the Model 
Contract Form is only persuasive and recom-
m ndatory in nature. It does not have the 
f('rce of law. 

(d) The circulation of this Model 
Contract rom has been helpful in that it 
has provided reasonable guidelines which 
should govern the terms of employment 
of the Indian nationals working for the 
foreign missions. Whenever there have 
been di pute, this Model Contract Form 
has provided a basis to the Ministry of 

xtcrnal Affairs to intervene with a view 
to ensuring an amicable settI ment. On 
receipt of such complaints, the MinistrY of 

xternal Affairs exercises its good offie s 
to secure, as far as Possible, a fair 
settl mente 

Dacoitie and Murders in Delhi 

493. &HRI MORn. MAHFOOJ ALI 
KHAN: Will the Minister of HOM 
A FAIRS be pleased to stat : 

(a) the number of ca es of armed 
robberie, dacoities and murders in D lhi 

ioce th beginning of 1985 (till date) and 
how d s th figure compare with the 
crime c mmitted during the corr sponding 
p riod in th previous year ; 

(b) how many f the case reported 
during th la t on year hav been work d 
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out and what are the reasons for the 
remaining cases remaining unsolved; and 

(c) the steps taken by Governmen t to 
augment the police force at various levels 
during the last two years to meat the law 
and order problem of Delhi? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STATES \SHRI P. A. 
SANOMA): (a) The number of armed 
robberies, decoities and murdcrs during the 
period from 1.1.1985 to 31.10.1985 and 
its comparison with crime figure in the 
corresponding period of ] 984 is as follows: 

Crime J .1.1985 to 1.1.1984 to 

Head 31.10.1985 31.10 .1984 

Armed, 119 172 
Robberies 

Dacoities 18 23 

Murder 191 161 

(b) The number of armed robberies, 
dacoitics and murders reported and the 
cases worked out for the year 1984 are 
given below :-

Crime 
Head 

Armed 

Robberie 

Dacoities 

Murders 

Cases 
reported 

210 

28 
279 

Cased worked 
out 

120 

19 

213 

The reasons for the remaining cases 
lying unsolved are that no positive clues 
have been found. 

(c) Government had appointed a high-
level Group to study the Delhi Police 
administration and to make recomm nda-
tions wilh a view to increasing its opera-
tional efficiency and overall responsiveness 
to emergent ituations. Based on the 
recommendations of the Study Group, 
some of the significant improvement affec-
ted so far in DeIhl Police are a follows: 

(i) Delhi police zones have been increa 
cd from 6 to 9. Each zon will be 
incharge of a IOcputy Commissoner 
of police. 

OJ) 31 new police stations will be 
opened, 12 each in 198~-86 and 
1986-87 and 13 in 1987-88. With 
the e additional police stations 
Delhi will have 100 police stations 
against 63 at present. 

(iii) Mobility of the police Force has 
been consid~rably improved; all 
Inspectors and 50 % Sub-Inspec .. 
tors in the Special Branch will be 
provided with Motorcycles. 

(iv) 118 additional patrol cars have 
been sanctioned. These will be 
equipped with wireless communi .. 
cation and controlled by the police 
Control Room. 'or this purpose, 
staff of 1923 personnel have been 
sanctioned. Considerable addi .. 
tional staff has been sanctioned 
for improving the efficiency of the 
Control Room, manning of the hot 
lines, teleprinter machines etc. 

(v) A special Cell to deal with crime 
against women has been sanctioned 
with the staff of 44, which will 
work under a Deputy Commis-
sioner of police. 

(vi) Proposals for improvement of the 
Traffic Branch and increasing of 
the strength of vehicles in the 
Delhi Armed police have also been 
sanctioned. 

[Translation] 
Food for Education Programme 

494. SHRI RAM SW AROOP RAM: 
Will the Minister of PLANNING b 
pleased to state; 

(a) whether 'Food for education 
programme will be included and imple-
mented in the coming Seventh Five Year 
Plan with a view to spread education 
among the Scheduled Ca te and Scheduled 
Tribe children and to eradicate illiteracy; 
and 

(b) if so, the d tail th reof? 
THE MINIST R 0 STAT IN TH 

MINISTRY OF PLANNING (SHRI A. K. 
PANJA): (a) There is at pre ent .no 
programme food for Education included 
in the Seventh Five Year Plan. 

(b) Doe not ari e. 
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U.S. Reque t for Permi ion to Reopen 
Cultur I Central Ccntre in India 

495. SHRI HARISl:l RAWAT: Will 
the Minister of EXT RNAL A FAIRS b 
pleased to state: 

(a) whether U~ Government has SOUg~t 
permis ion for r op ning ultural centre 1fl 
Lucknow and other cities; and 

(b) if so, the decision taken in this 
r gard 7 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI B. R. BHAGAT): (a) 
No, Sit. 

(b) Does not arise. 

Excbange of Fire between B~rde ' 
ecurity Force and Pak SoldIers 

496. SHRI VISH U MODJ : Will 
the Minister of HOM AFFAIRS be pleased 
to state: 

\ 

(a) whether Government's attent~on has 
been drawn to press reports regardmg the 
incidents f x hange of fir between the 
Indian Border Securiey Force and Pale 
S ldiers on Iod.)-Pak border; 

(b) if so, the action taken by Govern-
ment in this reLlard; 

(c) whether these incident are taking 
pJa e repeatedly despite drawing the 
attention f paki lan G vernm nt towards 
the arne; and 

(d) if so, overnment's reaction in this 
regard? 

THE MINIST R OF STATE IN THE 
D PA 1M NT OF INTE N L S CU. 
R TY (SHRl ARUN N HRU): (a) to d). 
Th re hav b n no exchange of fire bet. 
ween th Bord r Security Force and Pak 
oldi rs on , th Rajasthan ujarat 3nd 

Punjab b rdefs. H w ver, lh r ha e b n 
xchang f fire betw en BS and ak 
oldier in J & b rder. The overnment 

k p an tant v atch n all developm nt. 
and ev ntualitie impinging on ur internal 

curity and La es p ropri le m a ures 
rom lim t, tim • 

[English] 
Joint Inspection of Nuclear In tallation 

By India and Pak 

497. PRO. MADHU DANDAVAT 
R. B. L. SHAlL 5H: 

Will the Minj t r of EXT RNAL 
AFFAIRS be plea ed to state: 

(a) wheth r during the rec_nt talks 
between the Prime Mini ster and president 
of Pakislan, a suggestio'n ' merged regarding 
joint inspccti n of nuclear in tallations in 
b th the untries including nuclear 
capabilities; and 

(b) if so what wa Government's 
response to this suggestion ? 

THE MINIST R OF XT RNAL 
A FAIRS (SHRJ B. R. BHAGAT): (a) 
and (b). The proposal for mutual inspec-
ti n f nucJear installation i~ neither 
practica l nor workable. 

Representation of Scheduled Caste and 
cheduled Tribe in Central ervices 

498 , SHRI k. KUNJAMBU: Will 
the PRIM MINTST R be pleased to 
tate: 

(a) the percentage of representation of 
Scheduled Caste and Scheduled Tribe", 
separately in Class J, Ja ss II, Class III 
and Class IV ervices at the Centre' 

(b) whether iL is a facl that their 
repre entation in higher clas e of Central 
Services has not improved much; and 

(c) if so, the main rea on thereof and 
the remedial steps being taken in this 
regard? 

THE DEPUTY MIN : TER IN THE 
MINISTRY OF P RSO NAND 
TRAINING, I D MINISTRA IV E-
FORMS AND PUBLIC GRI VANC S 
AND P NSION tSHRI P. CHIDAMB _ 
RAM) : (a) A Statement 1 indicating the 
representation f Sch duled Caste and 
Sch duled Tribes a on 1.1.84 i given 
below. 

(b) There ha be n a con iderablc jn-
crea e in the numb r of per on b longing 
to SC/ST mploycd in th various ervices/ 
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posts under the Government of India. The 
comparitivefigur s for 1965 (as on 1.1.65) 
and 1984 (as on 1.1. 84) are given in state-
ment II given below. 

(c) The main reason for shortfall in 
representation of SC/ST is due to the fact 
that Sc/ST candidates are not available in 
required numbers for being appointed 
against the vacancies in VLl rious groupsl 
grades reserved for them - Some of the 
other reasons are as follows: 

(i) percentage of reservation for 
SC/ST has been increas,ed from 
12!% and Sic. to 15% and 71% 
respectively from 1970; 

(ii) reservation in promotion by senio-
rity subject:, to fitness h as been 
introduced only in 1972; 

(iii) reservation in promotion by se.lec-
tion is limited to the lcwest rung 
of Group A and that too was 
introduced as in 1974 ; and 

(iv) scientific and technical posts 
requited for conducting research 
or for organising, guiding a.nd 
djrecting research upto the lowest 
rung of Group A have been 
brought. within the purview of 
reservation orders only in 1975 . 

As for the remedial measures for 
improving the representation for Se/ST, 
various conce sions in age, fcc, travelling 
allowance, standard of suitability, relaxtion 
m expenence qualification in dir ct 
recruitment, and separate interview of 
candidates belonging to these communities 
have been prescribed. In case of non. 
avajlabi1ity of Schedu1ed Castes and 
Scheduled Tribes candidate, the principles 
of carry-f rward of reservation and 
exchange of vacancies have been provided, 
as per relevant jnstructions, thereby pro-
tecting the rights of Scheduled Castes and 
Schedul,ed Tribes candidates. Reserved 
vacancie are also given wide publicity 
through Newspaper, All India Radio .. 
Voluntary Associ.:.tions of SCs and STs 
and Dir etors of SCs and STs Welfare in 
States and UTs. In some ca es, Special 
Limited Departmental xaminations con-
fin d to SCs and STs candidates are also 
held. Examination centres have a]so been 
set up in areas having concentration of 
Scheduled Tribes population. oaching 
Centres have also been started to prepare 
SCs and STs candidates for various competi. 
tive examinations. It is expected that with 
all these measures, the representation of 
SCs and STs will further improve so as to 
come up to thc desired 1 evel. 

Statement 1 

Stotement Showing the R epresentation of Schedu led Castes and Scheduled 
7rib es in Government Services as on 1-1- 1984 

Groupl Total number Schedul d Percentage Schedul..,d 
Cluss of employees Castes Tribes 

A 55,229 3,825 6.P2 943 

B 66,607 6,742 10.12 1,196 

C 19,89,013 2,78,133 13.98 15,353 

D 11,91,266 2,40 596 20.20 71,895 

(Excluding 
sweepers) 

otal 33,Ol,115 5,29.295 16.03 1,49,3 7 

P rc nt-
age 

1.71 

1.80 

3.79 

6.04 

4.52 
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tatement II 

Stat ment Showing the Progressive represen-
tation of Scheduled C2stes and Seheduled 

Tribes in Central Government Services 
during the Period of 1965 and 1984 

cbeduled Castes 

Group 1.1.1965 1.1.1984 

A 318 3,825 

B 864 6,142 

C 96,114 2,78,133 

D 2,01,073 2,40,596 

cbeduled Tribes 

Group 1.1.1965 1.1.1984 

A 52 643 

B 103 1,196 

C 12',390 75,353 

D 38,444 71,895 
- ~--

Atomic Powcr Plant during evcnth 
Plan 

499. SHR V. S. VlJAYARAGHAVAN : 
Will the PRIME MINIST R be pleased to 
state : 

(a) whether any final deci'iion has been 
taken with regard to the number of atomic 
power plant to be ct up in the Country 
in the Seventh Plan ; 

(b) whether Government of Kerala 
have requested that an atomic power plant 
b set up in that State; and 

(c) if 
thereto 1 

the rea tion of Government 

T M NISTER OF STAT IN TH 
MINI TR F SCI NC AND T CHNO-
LOGY AN iN TH DEPARTM NTS 
o 0 D V LOPM NT, AT M C 

N ROY, LECTRONICS AND SPAC 
SHRI SH VRAJ V. PAT L): (a No,8ir. 

(b) , Sir. 

(c) Sit Selection Committee ,has exa-
mined iteC\ in the Southern Electiricity 
Region of which J;<eraJa is a con tituent 
state. The report of the committee is 
under con ideration of Govemll1ent. 

Compulsory Retirement of Employees 
of Doubtful Integrity 

500. PROF. P. J. KURI N : Will 
the PR (ME MINIST ER be pleas.ed to 
state : 

(a) whether Government employees of 
doubtful integrity are being retired compul-
sorily. 

(b) if so, the total number of employees 
retired compulsorily during the year under 
the special drive ; 

() whether any new machinery has 
been devi ed t identify persons of doubtful 
inh;;grity ; 

(d) if so the details th~reof ; and 

(e) the step taken to check the 
possible misuse of the power to retire 
employees compulsorily? 

THE D PUTY MINISTER IN TH 
M1NISTR Y 0 P RSONN L AND TRAIN-
ING, ADMIN1STRATIV REFORMS 
AND PUBLIC GRIEVANCES AND 
PENSION (SHRI P. CHIDAMBARAM) : 
(a) and (b). With a view to weeding out 
those whos~ integrity is doubtful as also 
those who h:lVe become ineffectiv"" the 
cases of Central government ..,mployees are 
reviewed under the Service Rules for 
retention or otherwise in service after 
attaining the age of 50/55 years or after 
rendering 30 Y ar' service. This is a 
regular and continuing process and orders 
arc passed in th public interest. As appro-
priate authoritie in re pective Ministries/ 
Departments are competent to take a 
decision for retention or otherwise in 'er-
vice of government employe s working in 
or UDQer them, informatioIL about the num-
ber of employees who have been re~red 
pre-maturely on grounds of doubtful inte-
grity during th year is not centrally 
available in thi MinistrY. 

(c) and (d). No machinery ha been 
devised to identify government rv n~ of 
doubtful int arity. However, cit ria nd 
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guidelines already laid down ha¥'e been 
reiterated. The review of government 
ervants should be based not only on their 

confidential record, but mat rial found n 
their personnel and other rel evant files may 
al 0 be taken into account For the 
purpose of preparing a brief on the data 
available in these files and thereby to assist 
the Review Committees, Ministri IDepart-
~ent~ have been advised to set up Internal 
Screening Commit tees. 

(e) Detailed criteria and guidelines 
alreadY exist for reviewing the cases of 
Government servants under the Service 
Rules, which provide adequate safeguard 
against any arbitrary exercise of powers 
conferred on approprbte authorities. 

Allocation of Funds to States for 
' e,'enth PJan 

so 1. SARI T. DASH ER : Wil) the 
Minister of PLANNING be pleased to 
state: 

(a) whether Government have complet-
ed the allocation of funds to the various 
States/Union Territ ries for the Seventh 

ive Year Plan ; and 

(b) if 0, the detail s in thi regard '1 

THE MINISTER 0 STAT IN TH 
MINISTRY OF PLANNING (SHR~ A. K. 
PANJA) : (.l) Yes, Sir. 

(b) A Statement is given below. 

Statement 

State 

1 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

Haryana 

imacha \ Pr d h 

Jammu & K ashmir 

arnatak 

(Rs cror ) 

Seventh jve Year Pian 
1985-90 

2 ------ -
5200.00 

2100.00 

5100 00 

3000.00 

2900 .00 

1050.00 

1400 .00 

3500.00 

1 ') .... 
.... -- ._---

Kerala 2100.00 
Madhya Pradesh 7000.00 
Maharashtra 10500.00 
Manipur 430.00 
Meghalaya 440.00 
NagaJand 400 .00 
Orissa 2700.00 
Punjab 3285.00 
Raja than 3000 .00 
Sikkim 230.00 
Tamil Nadu 5750.00 
Tripura 440 .00 
Uttar Pradesh 10447.00 
West Bengal 4125.00 _......_----
Total States 78097.00 --- -
Union Tcrritoric 

Andaman & Nieobar I sla nd 285.00 

Arunachal Pradesh 400 00 

Chandigarh 20 3.09 

Dadra & Nagar Haveli 46 29 

Delhi 2000.00 

Goa, Daman & Diu 360.00 

ak hadweep 43. 90 

Mizoram 

Pondi herry 

Total U. T • 

Total (States & V. T .) 

[Translation} 

260.00 

17000 
-------_ 

376 8. 28 
------- ----
81865.28 

Pen ion to Fr dom Fighter of Indian 
ational Army fr m . . 

502. SHRI RAJ KUMAR ill 
the Mini t r f HOM AF b 
pi a cd to stat 

(a) wheth r Central pension ha n t 
b 0 s ncti ned t fr d m Ii ht r f 
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Indian National Army bel nging t,o Uttar 
Pradesh 0 far, though about 100 appli a-
tions alongwith c .pr isoner certificates 
have be n ubmittcd; 

(b) whether these applications have been 
pending since 1970 ; 

(c) number of w'idows, among the 
above applicants, for the Central Pension ; 
and 

(d) number of the applicants out of 
them who have died sin ce the submis ion 
of applicat ions and the cases in which 
pension has not been sanctioned to their 
dependents so far? 

TH MINIST R OF SrATE IN THE 
D PARTMENT OF STAT S (SHRI P.A. 
SANGMA): (a) Under Freedom 
Fighters' Pension Scheme, 1972 now re-
named as Swat~ntrata Sainjk Samman 
Pension Scheme, 1980, a total of 5191 
applications from the freedom fighters 
belonging to ex.INA personnel (Military 
Category as well as Civilian Ca legory) 
were received upto 31.3.1982 from Utt:--r 
Prade h for grant of pen ion. Out of 
the e pension has been sanctioned in 3368 
cases, 1619 ~ases were rejected and 204 
cases are p ending for want of requisite 
information either fr m the applicants or 
from the concerned Army Record ffices. 
N "eparate records of pending case where 
applic'lnts have furnished co·prisoner 
certificates have been maintained. 

(bJ N, Sir. The Scheme was started 
only in Augu t 1 <) 7 2. 

(c) Out of 204 pending applicationc, 
in 50 ca.ses application were received 
from wid wS in the first instance. 

(d We are awar"" of only one uch case, 
where the widow has been a ked to furnish 
the death c rt ifica t e f r further processing. 

[English] 
Closure of Tarapur Atomic Power Station 

503. ARSINH MAKWANA : 
Will the l'RIM MINl TER be pleased 
t stale: 

(a) number f tim s the Tarapur 
At Olie P wcr Stati n had to be closed 
thi y ar, and the r~ on, therefor; 

(b) the time required to refill fuel in 
this P we; Station and the reason why 
st ... ps are n t being taken to reduce this 
ti'.ll1e . 

(C) whether the fuel filled this year 
wa based on indigenous technology or it 
was an import ed fuel ; and 

(d) the basic difficulties faced by this 
station and the details of (he steps taken 
by Government to remove them? 

TH MINISTER OF STATE IN THE 
MINISTRY 0 SCI NC AND TECHNO· 
LOGY AND lN THE D PARTMENTS OF 
OC AN DEVE OPMENT, ATOMIC 
EN RGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) , 
During the year 1985 each of the two 
units of Tarapur ~.tomic Power Station had 
:\ forced and 2 planned outages. The 
forced outages were mainly due to equip-
ment problem and grid fluctuations. 

(b) Continuous efforts are being made 
by the station authorities to out down re-
fuelling time. Refuelling period has been 
progressively reduced from about 100 days 
taken in the initial years to less them 70 
days at pre cnt 

(c) Tarapur fuel IS fabricated at the 
Nuclear Fuel Compl~x of the Department 
of Atomic ncrgy from enriched uranium 
in gase us fr m imported form France. 

(d) At precent no special difficulties 
are being faced by the station. 

Expansion of Railway Facilities to North 
Eastern Areas 

504. SHRI BAJU BAN RIYAN: 
Will the Minister of PLA"NNING be plea ed 
to state: 

ta) whcther the Planning Commission 
win allocate more funds for the expansion of 
and extending Railway facilities to backward 

ast and North astern Areas; and 

(b) if not the reasonc; for the same? 

THE MINlST R 0 STAT IN THE 
MINISTRY 0 PLANNING (SHRI A . • 
P NJA): (a) and (b). While considering 
the expans!on of and extending Railway 

faciJitie to backward arcas witb a view to 
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improving the acces ·ibility and pening of 
areas for development, alternative modes · of 
transport which could be more economic for 
development are also considered. The objec-
tive is to meet the total transport require-
ments of the area at a minimum resource 
cost. In the Railways there are ·a larger 
number of on-going sehemes and priority 
would be given in the Seventh Plan to the 
completion of essential on-going schemes In 
the North Bast Region, there are Sev n on-
going railway projects and priority will be 
accorded to the completion of the e projects. 

[Trasiation] 
Issue of Guidelines to State Governments 
to Check Violent Activitie in the ,_ tates 

SO 5. PROF. CHANDRA 
DEVI: Will the Mini ter 
AFFAIRS be pleased to tate: 

BHANU 
f HOM 

(a) whether Central Gov rnment have 
issued any guidelines ~o Stah~ Government 
to check violent activitie in the States; 

(b) if so, the details thereof; and 

(c) the further measures being taken 
by Government in this direction? 

. THE MINISTER 0 STAT IN THE 
DEPARTMENT OF INT RNAL SECURITY 
(SHRI ARUN NEHRU): (a) to (c). 
Law and Order being a Sta te ubject, it is 
the primarY responsibility of the State 
Governments to ensure pc ce and to take 
aU necessary precautions 10 this end. The 
C ntrat Government, however remains in 
touch with the various State Governments 
and from time to time, provides such 
guidance and assistance as is required and 
asked for. However, in re pect of com-
munal violence, Central GovL hay circu-
lated to the State Governments a compre-
hensive g.uidelines for rcvention and 
control of communal riots and promotion 
of communal harmony. Among other 
things, these guidelines envi ' ag posting of 
impartial officers of known integrity, 
strengthening ·of inteiUgence gathering 
syst m, action under law again t those 
indulging in inflammatory writing etc. 

[English] 
Allocation of Fund for D ve)opm nt of 

SC / T in Himachal Prad h 

S~6. SHRI K.D. SULT NPURJ: Will 
th Minister of PLANNING b pleased to 
stat : 

(a) h amount aJIocated to Himachal 
Pradesh in the Seventh Fiv.., Year Plan; and 

(b) ho~ much of this amount ha been 
specially ' earmarked for the development 
of S'cheduled Castes and Schedul d Trib 
in the State during the same period? 

TH MINIST R 0 TAT IN THE 
MINI R Y OF PLANNING (SHRI AJIT 
KUMAR PANJA): (a) The Sc enth Plan 
outlay of Himachal Prade h has b en 
approved at Rs 1050 ror s, the detail 
of which arc giv n in th Statement lajd on 
the table of the Hou 'e. [Plac d In Library. 
See No. LT-1SIJ /8S.] 

(b) Out of the t tul allocation of Rs. 
1050 crore approved for the Seventh Plan 
of Hima hal Pradesh, an amount of Rs 
147 19 cror s has been alIo ated for the 
development of Scheduled a te under 
Special Component Plan and Rs. 109.13 
crores for Scheduled Tr:be under Tribal 
Sub Pan. 

Recommendations of Dubhashi Committee 

508. SHRI NARSINGRAO SVRYA-
WANSHl : \Vill the Ministcr of PLANNJN , 
be plea s d to r f r t o Un tan d Qu stion 
No. 4117 answered on 24 August J983 
rcgarding Assec)sL'mcnl of variou program-
me by Programme Eva luation Organisation 
and st te 

(a) whether all the recommendation 
of Dubhashi Committe have been a cept , d 
by now; • 

(b) if so detail o f accept d r com-
menda t ions item-wi e ; 

(c) if so th rea. ons th r for? 

TH MI 1ST R OF STAT N THE 
MINISTR Y OF PLA NINO (SHRI A. • 
PANJA): (a) No, Sir. Not all. 

(b) However the recommend tion 
already accepted ar given in a stat m nt 
laid on the t bI of th HOll [PI c din 
Library. S e o. T-lS12/8.J 

(c) Th ran for the r commenda. 
tion not acc pt d 0 far are at 0 indicat d 
in th statem nt laid on th T bI • 
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AlUo"nt Sanctioned to We t Beng 110 
the Sixth Ptan 

509. KUMARI MAMATA BANER-
J E: Will the Minister of PLANINNG 
b plea ed to state : 

(a) the total amount a sanctioned by 
the Union Government to West Bengal for 
various Plan projects in the Sixth Five 
Year Plan; 

(b) whether the State Government 
have been able to utilise the full amount 
on such projects in the State ; and 

(c) if not whether the State Govern-
ment have furnished any reasons for such 
non-utili a'tion of funds? 

THE MINISTER 0 STATE I TI 
MINISTRY OF PLANNING (SH I A K. 
PANJA): \a) and (b). Details of the 
outlay of expenditure under the sixth Ian 
of West Bengal are given in the Statement 
given below. 

(c) The revh.ws of the State PI s 
which were undertaken jointJy with tthe State 
Government at the time of formulation of 
the successive Annual Plans, have revealed 
that the expenditure has fallen short mainly 
because th~ State (klvernment had not been 
able t.o mobilise own resources to the 
extent envisaged in the Plan Thc expendi. 
ture would have been still less if additional 
central assistance of Rs. 81 89 crores and 
medium-term loans of Rs. 414.43 crores 
were not given by the Central Government 
oy,er and above its origina 1 commi tments • . 

Statement 

Sixth Five Year Plan (1980-85)-West Bengal 

Head of Developm nt 

1 

Power 

Irriga tion and Flood Control 

Social & Community Services 

Education 

State Capital Projects 

Wa ter Su pply 

Urban Dc\' lopment 

Housing 

Nutrition 

Labour & Labour Welfare 

Special mpl yment Scheme 

Social 'Welfare 

• 

Welfare of Scheduled ea te , 
Schedul d Tribes and Other 
Backward Classe 

Ith 

Information and Publicity 

Outlay 

2 

886.S5 

603.70 

912.80 

275.00 

247.00 

103.00 

fiO.OO 

59.00 

25 .00 

5.00 

~.75 

9.25 

26.80 

4.00 

4.00 

xpenditure 

3 

589.46 

3,17.40 

687.50 

177.43 

171.66 

61.12 

59.66 

49.] 3 

22.05 

3 03 

2.95 

7.73 

37 11 

88.43 

,6.49 

(Rs. crores) 

Excess (+) 
Shortfall (-) 

(-) 297.0'9 

(-) 286.30 

(-) 225.30 

(-) 97.S '7 

(-) 75.34 

(--) 41.88 

(-) 10.34 

(- ) 9.87 

(- ) 2.95 

(-) 1.97 
(-( 1.80 

(-) 1.52 

(+) 10.31 

(+) 4.43 

<+> 2.49 1 
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1 2 3 4 

Others (Zoo & Public latrines) 

, Industry and Minerals 

AgricuJtur & ,Allied Service 

Transport and Technology 
Rural Dev lopment 

273.34 

226.80 

285.07 
239.00 

0.71 

134.91 

147.02 

205.81 
173.76 

(+) 0.71 

(-) 138 .• 3 

(-) 19.78 

(-) 
(-) 
( -.) 

79.26 

65.24 
Cooperation 

Science and Technology 

General Servj ces 

Beono'mic Services 

Grand Total 

46:00 

1. SO 

23.50 

1.74 

3500.00 

20.47 

1.34 

14 66 

1.41 

2293.74* 

(-) 
(- ) 

(-) 

25 .53 

0.16 

8.84 

0.33 - -
(-) 1206.26 

*This includes Rs. 411 crores for 1984-85 assumed in the Planning Commis ion 
whereras the State may have a different figure (perhaps higher) of expenditure. 

Development of Electronic Digital P ABX 

510. SHRI R.M. BHOYE: Will 
the PRIME MINISTER be pleased to 
state : 

(a) whether it is a fact that a highly 
sophisticated multipurpose 128 ,PORT 
Digital Electronic PABX has been developed 
by the Indian ngineers of the Centre for 
Development of Telematics (C-DO ) ; and 

(b) if so, the details in this regard? 

THE MINISTER 0 STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
lOGY AND D PARTMENTS 0 OCEAN 
DEVELOPM NT, ATOMIC ENERGY, 
EL CTRONICS AND SPACE {SHRI 
SHIVRAJ V. P A TIL) : (a) 128 port 
digital electronic P ABX has been developed 
by Indian Engineers of the Centre for 

Development of Telematics (C-DOT). 

(b) C-DOT has developed a 128 ,PORT 
DigitaJ Electronic PABX a a bye-product 
of its main project. of devel pinig indige-
nous technology for Electronic Switching 
Systems. Th BPABX provides mo~ern 
communication facilitie normally r qu!red 
by large commercial, busi?es or. G ov rn ... 
ment orgaoi ation and ~s destgned for 
eliableo 0 eration under Indian environ. 
~ental condition. F,ea ibility m del. of 
the EPABX has been p oved and pIlot 
p ductio for field tri 1 i in pro 

, Outcome of the Meeting with us 
President 

511. SHRI MAHENDRA SING : 
Wil1 the Minister of EXTERNAL AF AIRS 
be pleased to state: 

(a) whether the Prime Minist r had 
meeting with US Pre ident during hi vi it 
to New Y Qrk in October to revi w the 
progre s mad~ in the re olution on variou 
issues that had come up at their earlier 
meeting in June this year ; and 

(b) if so, what was the outcome of 
the review in respect of various issues ? 

THE MINISTER OF EX ERNAL 
AFFAIRS (SHRI B.R. BHAOAT): (a) 
Yes, Sir During his visit to New Yor in 
connection with the 40th annivcr ary of 
the UN, Prime Minist r bad a me ting with 
US Pr sident Reagan OD 23rd ct. 1985. The 
themes covered in the talks included ndo-
US bilateral relation, sitution in South 
Asia, and international issue such South 
Africa and the forthcoming ummit me ting 
betw en President Reagan and General 
Secretary Gorbachev. 

(b) It was t 1t th t bilat ral r I ion 
were going well. India and U continue 
to h ve differ nc s on matter such a 
P kistan' Duel ar w apoD r gr mOl and 
on om intern tional i ue Ii South 
Africa and the 0 ibilit.y of the milit lSao 
tion of oth r p 
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Problem of Refugees in West Bengal 

,51". SHRI SAN AT KUMAR 
MANDAL: Will the Minister of HOME 
AFFAIRS be plea ed to state : 

(a) whether the problem of refugees in 
We t Bengal has remained a vexed problem 
ev n after 38 years of the partition 'of India; 

Besides, a sum of Rs. 379 .53 lakh, as 
certified by the Accountant General, West 
Bengal, was al 0 releas d to the State 
Government fOT expenditure incurred on 
rehabilitation of inma,tes of permanent 
Liability Homes during the period from 
1969-79 to 30th November 1978. 

. The State Government is also being 
given funds by the Ministry of Urban 
Development for development of Displaced 
persons' Colonies and th y have, by end of 

(b) whether it is a1 0 a fact that even 
now refugee from Bangladesh are crossing 
the Ichhamdi river by boats into India as 
reported in Blitz, dated 28th September, 
1985 ; 

. 1984-85, released Rs . 7.90 crOTes. 

(c) whether Government have taken 
stock of the ituation; 

(d) if so, whether Government sanction-
ed necessary funds fOT refugee rehabilitation 
as recommended by the Refugee Rehabilita-
tion Committee of West Bengal set up in 
November, 1978; and 

(e) amount anctioned in thi s behalf 
o far '? 

TH MINISTER OF STAT IN THE 
D PARTMENT OF INTERNAL SBCU-
R TV (SHR ARUN NEHRU) : (a) N ,~ir. 

The nature and size of the residuary 
problem of rehabilitation in West Bengal 
were assessed from time to time in con-
sultati n with the State Government, the 
lust of such assessment having been under-
t " ken in 1975 by a Working Group set up 
by the 0 vernment of India Based on 
th recomm ndations of the Working Or up, 
3S accepted by the Government, various 
cheme wer anctioned which are now 

nearing completion. 

(b) and (c). Members of minority 
community in former East Pakistan who 
migrated to India up to 25th March, } 971 
were treated as displaced per on. Per ons 
coming ov r to India after 2 ':.3.1971 are 
B nglade h national 'and are t b governed 
by th For igner Act. 

{d) and (). or "on-go ins" schem s 
sueh a acqui iti n of Jand in approved 

uattcrs c I ni ,r ttl m nt of ex-camp 
it f milie and n la migrant families 

etc., urn 0 R . 213.70 la h w iven 
to the tat ' v rnm I]t f r impl menta .. 
tion f th ch m s during th 1 t five 
y ur viz· 19 0·8 to 19 .85. 

One of the important concessions givon 
to the displaced per ons from former East 
Pakistan is th~ total remission of relending 
loans given up to 31.3.1984 to the State 
Governments for resettlement of displaced 
persons. 

The disp Jac d persons should now be 
deemed to have merged with the mainstream 
of national life and any further assistance 
for their unliftment should now flow from 
the normal ar';!a development schemes of 
the State Government. 

Preservation of Ecosystem in A. and N. 
Island 

513.· SHRI SANAT KUMAR 
MANDAL: WiJJ the PRIME MINl~TER 
be plea ed to stat e : 

( a) whether a tudy of the Andaman 
and Nicobar 1 lands sponsor'ed by hi 
Department and discussed recently under 
the auspices of the Indian Nati nal Trust 
for Art and Cultural Heritage in New 
Delhi, und rscores the precarious state of 
ecologica1 imbalance ; . 

(b) if so, whether Government have 
drawn up any tong-range plan to pte-
erve the Island ecosy I em and their fast 

diaappearing tribes ; 

(c) the broad outline thereof; and 

,\d) if not, the reason ther for ? 

. TH MINIST R 0 STATE IN THE 
M NISTRY OF NVIRONMENT AND 

ORESTS (S RI Z. R. ANSARI): (a) 
The tudy high ligh t th threats to the 
ecology of Andaman and icobar I lands. 

(b) to (d): if rt r 
evolve a strategy or 

und rw y ~o 
eovironm ntal 
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conservation and integrated development of 
the Islands. 

or the tribal population. of Andaman 
and Nicobar IsJand , a Tribal Sub-Plan has 
been formulated, which takes care of their 
developmental and welfare needs. An Ad-
visory Committee under the chairmanship 
of the Lt. Governor looks specifically into 
the development of primitive tribe. The 
tribal population of lhe I lands rose from 
18,102 in 1971 to 22,261 in 1981. 

Setting up on an Ordnance Factory tn 
Himachal Pradesh 

514. PROF. NARAIN CHAND 
PARASHAR: Will the Mini ter of 
DEFENCE be pleased to state: 

(a) whether Government have considered 
the demand of the Himachal Pradesh 
Government and the representative of the 
people from the State for the setting up of 
an Ordnance actory in the State; 

(b) if so, the decision of Go:vernmcnt 
and the likely date by which the factory 
would be set up ; and 

(c) if not, the lik .. ly date by which a 
decision would be taken and the reasons for 
delay? 

THE MINISTER OF STATE IN ~HE 
DEPARTMENT OF DEFENCE PRO-
DUCTION AND E ENCE SUPPLIES 
(SHRI SUKH ~AM) : (a) to (c) : Requests 
were receiv d in the past frpm the Govt. of 
Himachal Prade b and a few MPs and 
MLAs for setting up an ordnance factory in 
the State. They have been informed th t 
while there wa no proposal to locate and 
Ordnance FactorY in Himachal Prade h, the 
request had been noted and would be given 
due consideration as and when an occassion 
arose. 

Location of ordnance factorie is d cid-
ed on strategic and technoeconomic consi. 
deration~. It would not, therefor, b 
possible to indicate the time by which an 
Ordnance actorY would be et up In 
Himachal Pradesh. 

Removal of Di parity in the Pen ion 
Rates of E • ervicemen 

SIS. PROF. A A CHA D 
AR S Will th Mini r of 

DEFENCE b pleased to t l : 

o 

(a) whether Government have taken 
note of the strong demand by ex-servic men 
regarding the removal of disparity in th 
p nsion rat s to tho e who retired prior to 
1 January, 1972 a compared to their coun-
ter.parts who retired later; 

(b) if so, the deci ion taken by Govern-
ment on this demand and the nature of 
decision; and 

(c) if not, the likeJy date by which a 
decision would be taken in this r gard and 
the reason for delay? 

THE MINISTER 0 
DEPARTMENT OF DE ENCE R. 
SEARCH AND D VELOPM NT (SHRI 
ARUN SINGH) : (a) to (c). Gov rom nt 
is aware of the demand of ex- ervicemen f r 
removal of 'disparity" in pen i n. There 
is no di parity in the application of pen ion 
formula to the various categorie of ex-
sen/icemen. However; as pension is, inter 
alia, related to reckonable emoluments 
which have undergone change from time to 
time, the amounts of pen ion actually 
drawn by persons retiring at different points 
of tjme, naturally vary. 

Government have taken steps from time 
to time with a view to mitigate the finan ial 
hard hip of old pensioner, such as, grant 
of temporary in crease, ad hoc increa e and 
ad hoc relief to pre- 1973 pensi ner . , 
dependmg on their date of retirement, and 
raising of minimum retiring pension (includ-
ing rellef) to Rs. 160 per m nth with 
effect from 1.4 1983. R c",ndy, Govern-
ment also sanctioned ad Iwe ex-gratia P' y_ 
ments ranging from Rs. 10 to R. 75 
per month from 1st September 19H4 to 
certain categories of pre-197 3 armed force 
pensioners. The Fourth Pay Coromi i n 
is now examining the pen ion tru ture of 
both past and future pensioners. 

eros ing over of A a log of jr t 
ecretary of Kuwaiti mb y to 

P 

516. SHRI JAOAN 
Will the Minist r of EX 
be pJe ed to state: 

(a) wh th r it i a fact that the wo 
aUeg d a a in . of he ir t S cr tary in 
th uwaiti mba y in ew elhi ha 
corossed into Pa i ta ; a d 
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(b) if so, the detail thereof 'l 

THE MINISTER OF EXTERNAL 
A AIRS ( H I B. R. BHAGAT,: ta) 
and (b). nvestigations conducted so far 
indicate that the two alleged assassins of 
the First Secretary in the Kuwaiti Embassy 
crossed over to Pakistan in June 1982. 
Further investigati ns are continuing. 

Propo a) to Amend Police Act 1861 

S 17. SHRI V. SOBHANADREE-
SWARA RAO: Will the Mini ter of HOME 
AFFAIRS be pleased to state whether 
Government propose to amend Police Act 
of 1861 a recommended by the National 
Police Commission ? 

T M NIS R OF STATE IN THE 
DEPARTMENT 0 INTERNAL SECU-
.RITY (SHRI AR UN NEHR U): The 
National Police Commission which was et 
up to make recommendations for improving 
the Police administration in the country 
formulated a draft Police bill incorporating 
the provisions to r orjent the police duties, 
power etc. of the police forces. The 
detail of the draft Police Bill are given in 
the Eightl;l report of the Commission. 
Copies of the report of the Commission 
have been placed on the table of the House 
on 30.3.83. Copies of the reports have 
been sent t o the State ovts. for taking 
appropriate action. The State Govts. have 
been reque ... ted to convey t.heir wiews on 
the draft Police Bill. 

{Translation ] 

ilthy Co ition in D pur Cantonmen 
Are 

518. SHR VlJOY UMAR yADAV : 
S RI A DUL HA NAN 
ANSARI: 

Will the Minister of D PENCE be 
plea to t to : 

(a) wheth t it i a fact that he ha 
r c ived omplaints regarding filthy condi-
ti n pr vailing in anapur cantonm nt 
ar nd al 0 about pitiabl condition of 
road th r . 

(b if th det iJ t.h r f' and 

(c the ction ta n by Governm nt to 
, ov tb mplaint '1 

T MINIST R OF STATE IN TIl 
DEPARTMENT OF DEFEN~E RE-
S ARCH AND DEVELOPMENT (SHRI 
ARUN SINGH): (a) to (c). Complaints 
have been received from tim to time from 
Public including Hon'ble Members of 
Parliament Roads in Danapur Cantt. 
were heavily damaged during the flood in 
1915-76. Special grants-in-aid of Rs. 7.13 
lacs wers released in 1980 for repair of the 
roads. The following ordinary grants-in-
aid have been released during the last three 
years. 

1982-83 

1983-84 

1984-85 

Rs. 8,95,000. 

Rs. 6,56,000. 

Rs. 1 (),97,OOO. 

In addition, a special grant-in-aid of 
R . 3.74 lacs was released in 1982-83 for 
sanitation works. At present no proposal 
from the Cantonment Board for release of 
funds as grant-in-aid/ pecial grant-in-aid, is 
pending either with the Central Command 
or the Government. 

[English] 
Growth Rate in Electronics Sector 

519. SHRI R. P. DAS: WilJ the 
PRIME MINISTER be pleased to state: 

(a) whether it is a fact that the highest 
growth rate was achieved by consumer 
electronics sector while the lowest was 
registered in tbe ca e of aerospace and 
defence during 1984-8'5 ; and 

(b) if so, the r asons thereof? 

TH MINISTER OF . STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
L GY AND IN THE D PARTMENTS 
OF OCEAN DEVELOPMENT ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(S I SHIYRAJ V. PATIL) : (a) and (b). 
Growth in the D fene and Aerospace Sector 
d pend on order placed by efenee and 
otb r Mini trie. Th growth in thi s ct r 
during 1984 was 18.3%. The high r 
growth rate in th ar a of con umer electro-
nics i on ace unts of the wide coverage of 
n twork of t 1 vi on transmitt r, tep 
taken by Government in r peet of indus-
trial ad fi a1 policie, rationalisati n of 
the e p lici , and c n tinued in eraction 
with th Industtie 



109 Written Answers KARTIKA 29, 1907 (SAKA) Written Answers 110 

Per onS ra'i ed above I overty Line 
during Sixth Five Year Plan 

520. ,SHRI ANNAN MOLLAH: 
Will the Minister of PLANNING be pleased 
to state: 

(a) the number of persons raised above 
po\t'erty l~n ,e during the Sixth Five Year 
Plan period in the country ;. 

(b) sources from which the relevant 
data have been collected, probessed and 
complied ; and 

(c) whether he is aware that eminent 
economists of the country have challenged 
the data circulated by Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLAN'NIN (SHRI A. K. 
PANJA) : (a) and (b). The National Sample 
SurveY Organisation (NSSO) has conducted 
quinquennial Household Consumer 
Expenditure Surveys in 1972-73 (21th 
Round), 1977-78 (32th Round) and 
1983 (38th Round). , The reports on these 
surveys give give consumption level 
for different items , by Expenditure 
class and also lIhe number of Households 
with their composition by Expenditure 
class. The results contained in the reports 
have been utilised by the Planning Com-
mission for the estimation of the percentage 
and number of people below the poverty 
line. Based on the 1971-78 NSSO Survey 
(Revised) the number of persons below the 
poverty line in 1979- ~O (base year of the 
Sixth Plan) has been estimated at 347.8 
Million. Based on 1983 NSSO Survey 
(latest a:vailable), the . number of persons 
below the poverty line in 1984-85 (Provi-
sional) has b",en estimated at 2 72. 7 million, 
which implies tha1 the . number of person 
raised above the poverw line during tile 
Sixth Plan was about 75 milliQn. 

(c) The poverty estimates for the year 
1984-8S are based on the 1983 NSSO 
Survey on Hous,ehold Consumer Expendit:ure 
which bas been released only recently. The 
Government is ' n t aw re of any eminent 
conorni t having challeng d the estimat..e . 

[Translation] 
entral A 

52\, R 
lNOH : 'Will th 

be plea d tate : 

to i ar during 
Plan 

(a) whether the Planning Commi sion 
has made a provision in the Seventh Five 
rear Plan for giving Central A s.i tance for 
the implementation of deve]opm nt Scheme 
in hilly areas of Bihar State as cent per 
cent grant basis; and 

(b) whether there is a provi ion in the 
Plan to relax the present prescribed norm 
with a view to extending facilities like 
communication, transport, banking etc. in 
the e areas? 

T MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI A.K. 
PANJA): (a) No, Sir. 

(b) No, Sir. Requests received from 
some States for introducing the scheme to 
other areas are being executed. 

"[English] 

"Conversion f. AgrJcultural Land into 
Social Forests" 

522. SHRI E AYYAPU R DDY 
Will the PRIME MINIST R be 
to state : pleased 

(a) . whethe~ any study has been insti-
tuted to ascertam how much of the agricul-
tur~l Jand can usefully be converted int 
SOCIal £orest s . 0 , 

(b! wh~ther ~ny step have been taken 
to gIVe. lDcentlves for conver ion of 
unproductIve wasteland into social torest • , 

(c) ~ether . coobobuJ is found to b 
remuneratIve for Industrial use and al 0 fo 
fodder purposes; and r 

(d) . if .0, w~ether there are any plan 
to prov1de lDcentlves for it s growth in t 
sphere of social forests? he 

THE MINISTER OF STAT IN T 
MINISTRY OF ENVIRONMENT H 
FORESTS SHRI Z.R. ANSARI) :' (a~D 
study has been carried out to . .0 
h h f . a c rt In 

ow wuc 0 agncultural land ca . 
b · c t d t' n u fuUy e onver . 0 oClal fore try. 

(b) nccntive in 
di tribu ion of eedlin 

c. re being provided 
n id nti y marginal 

and affor t the · m. 

the form of fce 
techni al guidan e 

that each farmer 
farmland / I t 1 nd 
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(c) Y , Sir. 

(d) Subabul (coobobul) is one of the 
plants bing encouraged under Social 

ore try . Programme ~n appropriate 
localities. 

Plan to Tackle the Hazard of Radio 
Activity 

S23. SHRI JAGANNATH PATTNAIK 
Will the PRIM MUUSTER be pleased 
to state: 

(a) whether according to Government 
Plan 44 nuclear power plants re to be 
e tablished by the year 2000 AD ; 

(b) if 0, whe ther it is a fact that 
little is being done to tackle the hazards of 
radioactivity and for di posal of the extre-
mely dangerou nuclear waste of the existing 
atomic power units; and 

(c) if 0, the details regarding the plan 
of Government and progres so far made ih 
thi,. regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCI NCE AND TECHNO. 
LOGY AND IN THE DEPARTM NT OF 
o AN DEV LOPM NT, ATOMIC 

N RGY, CTRONICS AND SPAC 
( HRI SHIVRAJ V, PAT! ): (a) to (c). 
As per the pr sent 15 Year Nuclcar power 
Profile the number of atomic power plants 
by 2000 AD is expected to be 32. The 
ptotection of the environment and the 
s fety of th p rsonnel and public at all 
time have always been the prime concern 

f the Government at all its nuclear install a-
ti ns. Atomic Waste Management has 
been as ign d high priority from the very 
inc ption of the nuclear nergy programme. 
D ign of nuc1 ar power plants incorporate 
multiple safety sy terns on the fail-safe 
principle to ensure that offluents from the 
plant in luding gaseous and liquid ' radio-
aetiv release are well within the prescribed 
limit during normal/po tulated abnormal 
situ tions. Low and interm diate level 
r i active w te are e y t handle and 
technolo Y devel ped for the;r di posat i 
alro dy in use all over the world and jn all 
our nuclear fa ilitie. Technology for 
vitrific tion f high I v 1 wa t has also 

n d vIp d nd proven in our country. 
th f ultim 1 i po 1 of vitrm 

w te curr ntly b in tUQi d. 

Pollution .in Jamuna 

524. SHRJ MAHENDRA SINGH: 
Will the PRIME MINISTER be pleased 
to &tat : 

(a) . whether a long term plan to check 
pollution in Jamuna in and near Delhi, hali 
been prepared and submitted by Delih 
Administration 

(b) if so, the details thereof and 
estimated cost of the scheme; and 

(c) the step taken to implement the 
same? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONM NT AND 
FORESTS (SHRI Z.R. ANSARI): (a) 
A long term plan to check pollution in 
Jamuna in and around Delhi has been 
prepared by a Committee appointed by the 
Delhi Administration. The plan has not 
yet been submitted to the Central 
Government. 

(b) The plan with an estimated outlay 
of about Rs. 199 crores includes the 
following components: 

(i) flood control and irrigation; 

(ii) water supply and ewagc dis. 
posal ; a:nd 

(iii) installation of treatment plants in 
Industrial Estates. 

(c) The implementation of the plan 
has not yet started. However, as a part 
of the on-going programme to check pollu-
tion in the river Jamuna, several projects 
concerning installation f s weragc, as well 
as it treatment and disposal have been 
undertaken. 

Repre entation to Coqrt Period of E,a ion of 
Arre t for Grant of Fe dom Fighters 

Pension 

S2S . SHRI ANA D SINGH: Will 
the Minis er f HOME A FAIRS b 
pI a ed to state: 

(a) wh th r the period during which 
a Fre dom Fjghter evaded arre t aftee is ue 
of p n ion under the D for defiane 
of th pIo iv s Act, befor a uat arr t 
and det nti 0, 1 I 0 taken 'nto a~count 



1.13 Written Answer KARTIKA 29, 1907 (SAKA) Written Answers 114 

to count the period of. suffering detention 
for putpo s of gran of Freedom Fighters 
Samman pensi on to person ; 

(b) ' if so, whether any uch requests 
representation are pending . consideration 
and deci ion for long ; 

(c) if o how many; and 

td~ the decision taken with regard to 
granting of Freedom ighters' Samman 
Pension to such persons belonging to 
Delhi? 

. THE MINISTER 0 STAlE IN THE 
DEPART~NT OF STAT S (SH;:n P.A. 
SANGMA): (a) Yes, Sir. 

(b) and (c). Sine ... the type of suffering 
referred to against (a) i already taken into 
accou,nt for the purpose of Samman 
Pension, the question of r ... presentations in 
this regard having been filed to Govt. and 
pending consideration docs not arise. 

(d) No Separate record has been 
maintained, with reference to freedom 
fighters from Delhi, who have been sanction-
ed pen ion due to such sufferings. 

Import of Radio E<juipment 

526. SHRI SRIHARI RAO: Will 
the PRIME MINISTER be pleased to state: 

(a) whether a proposal for import of 
additional Radio equipment required for 
TVS Ch~nnel between Trivandrum and 
Cochin is p nding with the Department of 
Electronics; and 

(b) if 0, steps ta~en by Government 
to expedite its clearance 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO. 
LOGY AND IN THE D PARTMENTS 
OF OCEAN DEVELOPM NT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PA lL) : (a) nd (b). 
Th Dep'utment of 1 ctronic had re· 
quest d the Departm nt of Tele ommunica-
tions to furnish the details of th equipment 
that would b required for the provision 
of aT. V • bearer channel on the 
Trivandrum-Cochin-Mangalore route. The 
details ar till a ait d and therefor 
the propo a) is not ending with t1le 
D partment of 1 ctronic . 

Crime Incidents in D Ihi 

521. SHRI JAGAN ATH PATTNAI 
SHRI LAKSHMAN MAL ICK: 
SHRI ANANTA PRASAD SETHI: 
SHRI R..M BHOYE: 
SHRI KAMAL NATH : 
DR.. CHANDEl{ SHBKHAR 
T-RIPATID : 

Will the Mini ter of HOM AF AIRS 
be pleas d to tate: 

(a) whether there ha been a sudden 
spurt in incident s of crime in Delhi during 
the pastl three m nth, most of them 
remaining unsolved ; 

(b) if so, the detail regarding the cases 
of robberie I lootings looting of banks, 
stabbjng- and chajn snatchings in the 
Capita1 during [he last three months; and 

(c) the step taken or proposed to be 
taken to maintain law and order in 
Capital 7 

TH MINISTER 0 ST A T IN THE 
DEP ™ NT OF STATES ( HRI P.A. 
SANGMA) : (a) and (b). As comp red to 
the incjdents of crime during May to .July 
1985, there has been no increase in th 
crime figur s during the period Augu t tv 
October, 1985. A statement on th ca s 
reported and cas ... s remaining unsolved under 
the heads requested for is given below. 

(c) The steps taken to maintain law 
and order are a under: 

(i) ntensiv foot and mobile 
patrolling. 

(ij) Armed patrol lin with walki· -
talkie e and wire] fitted 
mot r cycles. 

(iii) Int n ivec cbeckin of h tel gue t 
hou e , p ' c t nd u tained watch 

t tr t ic points and hid -out 
of th nmI 1. 

(iv) Chec1cing of vebi 1 and Iu g 
ctc. at public congr ga ion nd 

to d . 
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(vi) Increase in police ,vigilance and 
prev ntive action against the 
criminals. 

(vii) Stepping up of externment prcceed-
. ings and iIlter-districts/inter.State 

meetings to check the crime. 

(viii) Appointment of Special Police 
Officers to assist the Police in the 

deteotion and apprehension . of 
criminals. 

(ix) Area security plans have been 
introduced in Delhi with 140 
vehicles additional manpower and 
equipment, in order to curb the 
incidence of bank robberies, 
dacoity and to ensure speedier 
pursuit of and tracking down Qf 
criminals. 

Statement 
- .. __ .----...........------._----

Crime He9d May to Ju]y, 1985 

1. Robbery 

2. Ro,bberY /1 <loting 
of banks 

3. Stabbing 

4. Chain 
snatching 

Cases 
reported 

64 

2 

55 

40 

" Noi e Pollution in Capital't 

528. SHRI JAGANNATH PATT-
NAIK: Will the PRIME MINIST R be 
plaased to state: 

(a) whether there is any proposal to 
appoint a com01itt of environmentalists 
and doctors to study the phenomenon of 
noise pollution in the Capital and uggest 
measures to control the menace; and 

(b) 'if 0, the detail s in this rega1:"d ? 

TH MINIST R 0 ST AT IN THE 
MINISTRY ~ NVIRONMENT AND 
FOR STS (SHRI Z. R. ANSARI) : (a) and 
(b). he D Ihi Admini tration has constituted 
an Envir nmental Consultative Committee 
under th Chairmanship of Chief Executive 

oun ill r. The committee i to study 
various aspects of nvironmental protection 
including n ise pollution for necessary 
control m asures. 

ppointm nt of peci I Polic Officer 
from Memb r of tb Public 

S2 . SHR S BALLAVPANlORA I : 
Wl1 t the Mini t r f OM AF AIR be 

1 d to tat : 

Cases 
remaining 
unsolved 

33 

1 

14 

25 

b) whether it is a fact that in an 
effort to 8t m the crime wave in De1hi, the 
police h ave decided to appoint members Qf 
the public as special police officers who 
would be given a, limited amount of 
powers; and 

(b) if so; the details regarding the 
scheme of Gov ernment in t his regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT Of'STATES (SHRI P. A. 
SANGMA): (a) Yes, Sir. 

(b) 'the details are given in the state-
ment given below. 

Statement 

The dutic and powers assigned to the 
Special P01 ice Officers so appointed are 
Ii t ed below : 

1. The Special Police Officer of the 
ar a will r main in touch with 

on c tn d DCP and meet him 
periodically. 

2. The Sp cial Polk Officer :50 
appointed are giv n power to 
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3. 

4 .. 

6, 

f'/. 

8. 

arrest any persons indulging in 
crimnial1 activiHes under s ction 41 
of Cr. P.C. The action taken by 
the Spl . Police Officer shall be 
intimated to the concerned D.C.P. 
so that necessary' 1eg'll action can 
be taken. 

The Specjal Police Officer should 
'make himself acquainted with the 
respect'ables of the locality and 
he should have first hand know-
ledge about the criminals of the 
area by their photographs and their 
brief history so that he may tak,e 
prompt action in case they are 
involved in any criminal activity 
in that locality, 

The SpeCial Police Officer is duty 
bound to inform t~e DCP concer· 
ned, in case he notices any gather-
ing of anti-social elements , pick-
pocket, illicit distillers, gambling 
den or movement of per ons at 
odd hours in suspicious circum-
stances in the area. 

The SpeciaJ Police Officers so 
appointed are briefed about the 
heiniou s offences like robbery, 
dacoity snatching, communal rjots 
etc. which have taken place within 
last one year in that area. 

The Special Police Offi:cer being 
resident of that area should inform 
the DCP about the persons who 
are keeping illegal fir,e arms, coun-
trY made bombs, explosives or 
other lethal weapons, so that 
prompt house search can be taken 
and articles can be seized. 

The Special Police Officer should 
keep strict watch over the activi-
ties of anti"social element, p non 
who are indulging in terrorist 
activities and in case he comes to 
know that' such type of people 
have gathered at particular place 
he should immediately inform-DCP 
concerned for prompt action. 

The Special Polic Officer hould 
also keep an eye on the gu 8t 
hous , boarding hou s r other 
bo es[bunglows wh' cb ar being 

used for such purpos -.8 without 
valid lie nce and on suspiCion, h 
should inform the D.C.P. con .. 
cerned for prompt legal action, 

P brcha e of Woolen Blanket for the 
Use of Defence Per onoe) 

53 0. DR. O. S. RAJHANS: Win 
the Ministler of DEF NCE be pleased to 
state : 

(a) the names of the firms from whom 
his mini.stry purchased woollen blankets of 
different grades during the last two year 
for the USe of the army and other defence 
personnel; 

(b) whether the blankets supplied by 
any of these firms were found to be of infe-
rior quality and sub .standard; 

(c) if so, the particulars of such firms 
and quantum of such blankets; 

(d) whether Governments purpos'e to 
stop further dealing with the firms ; and 

(e) if not, the reasons thereof '1 

THE MINISTER OF STATE N THE 
DEPARTM NT OF , DEF NC RE-
SEARCH AND D VELOPM NT (SHRI 
AR UN SINGH) : (a) A statement howing 
the names of the firms from whom blanket 
have been purchased during the Jast two 
years given below. 

(b) No, Sir. 

(c) to (e).. Does not arise. 

Statement 

1. Mis The Haryana WoolJcn Mills 
Pvt. Ltd., Panipat. 

2. Mis Amba Woollen Mills, Panipat. 

:l. MIs Shiva Woollen & Textile Indus. 
t t i s, Panipat. 

4. MIs The Goela Engineering & 
Woollen W orksi Panipat. 

5. MIs E. Sefton & Co; Mirzapur 

6. M Is Capital Wooll n & Oen Mill , 
Panipat. 

7. MI Parka sh Woollen 'odustries, 
Panipat. 
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8. 

9. 

10. 

11. 

12. 

13. 

MI Mahavir Woollen Mills, Panipat 

Mf an Udyog, Panipat. 

MI National Textil s Corporation, 
New Ihi. 

MIs Andbra Pradesh State Wool 
ndustrial Co .. opera tiv Society Ltd., 

Hyderabad. 

MIs J & K Small Scale Ind. Dev lop-
ment orporation Ltd., Jammu. 

M/ s V C, Bombay. 

14. MIs The British India Corporation, 
Kanpur. 

15. MIs K.K.K. Mills, Ludhiana. 

J 6. MIs Everest Woollen Mills, Ludhiana. 

17. MIs Mittal Woollen Mills, Panipat. 

18. MIs SW stika Woollen Mills 
Panipat. 

19. M "s Kunal Woollen Mill, Panipat. 

20. MIs B. K. Woollen Mills, Panipat. 

21. M 'S A arwal Wo 1 Spng .. & Wvng. 
Mill , panipat. 

22. MI Sahni Woollen Mill , Panipat. 

23 . MI s Ashoka Handl om W Is Co-
operative Industrial So iety Ltd., 
Ludhiana. 

32. Mis Amba Fishers, Panipat • . 

33. MIs J & K State HandloQm Devp-
Corp. Ltd., New Delhi. 

34. MIs Paramount Pi neer ; Gauhati. 

35. MIs s. S. D wadi & Sons, Kanpur. 

36. MI Cambridge Woollen Mills, 
Ludh~ana. 

37. MIs Suraj Wollen Mills, Panipat. 

38. MIs Indian Woollen Mills, Panipat. 

Border Issue witb China 

531. SHRI PRAKA&H V. PATIL : . 
SARI VIRDH) CHAND R 
JAIN: 
SHRI SR KANTHA DATTA 
NARASIM ARAJA 
WADIYAR : 

Will the Mini ter of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether it is a fact that India and 
China have agreed to resolve the border 
issue as reported in the Hindustan Times on 
24 October, 1985; 

(b) if 0, what steps have be n agreed 
upon by both the ide to achieve the 
obj ctiv ; and 

(c) whether there has be n any further 
liber li ation of relations between the two 

24. M /' Juins . n osiery Ind. (Regd.), countri s? 
Ludhi na. 

25. MIs W 01 Tndia , Ludhiana. 

26. M Is Ap li.Ox Sates Agency, N w D Ihi. 

27. MI Sri irna W , lien Mills, 
Panipat. 

28. Mis Natraj Woollen Mills Pvt. Ltd.) 
N, w elhi. 

2. Ml 
Panipat. 

htriya Woollen Mill, 

30. M I Univ rsal Wo 11 n Mills 
P nipat. 

31. MI idha ata Wool) n Mill, 
anipat. 

THE M N ST R OF XTERNAL 
AF AIRS (SHRI B. R. BHAGAT): (a) 
and (b). The Chinese Government have 

at d that th y attach gr at importance to 
fr" endly r la ion and cooperation with 
I dia . The Governm nt of ndia have also 

pr d the hop that all utstanding 
pr blems betw en ndia and China should 
be olv con istent with the ive Prind-
le &f Pe eful C exi t,_nc. Six Round 

of official 1 ) t lk hav be n held with 
th sin e 1981. The talks have 
cover d all apt of bil t ral rela ion 

d on the cruci l ' boundary 
qu ti n. ur ime ini t r J 0 had a 
fr dly m tin . h th - in Premier 
Mr. Zh 0 Ziyang in w or rec ntly .. 
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(c) Although there has been orne 
improvement in bilateral exchanges in the 
fields ,of Culture, Educ~tion, Sci nce aud 
Technology, it has been o oyernment of 
India's con istent policy ,that gen~ine 
normalisation .of India-China r~lations can 
only qe a hieved when an overall, compr -
hen ive and full settlement of the Boundary 
Question is achieved. ' 

Consen us at Thimpu Talks 

532. S RlI PRAKASH V. PA!flL : 
SHR I P. • K:UMARA-
MA G"ALAM :. 
S RI ALI RRASAD 
PANDEY: 
SHRI BALASAHEB VIK:&E 
PATIL: 
SHRI CHINTAMANI JENA : 
SHRI SANAT KUMAR 
MANDAL: 

Will the minister of EX1'ERNAL 
A FAIRS be pleased to state : 

(a) whether any consensus was arrived 
a t the Thimpu talk to s'ettle the issue of 
the Tamil settlers in Sri Lanka ; 

(b) whether attacks on the life . and 
property of the Tamil in Sri Lanka continue 
unabated ; 

(c) whether the inflow of refugees is 
also continuing and if so, their number till 
date; and 

(d) (Jovernment's r action in this 
regard? 

TH MINISTER OF EXTERNAL 
A FAIRS (S RI B. R. B AGAr): (a) 
No, Sir. 

(b) As a r'!sult of vi()]ations 'of he 
cea dire arrangements, vio ce has conti· 
nued in ri Lanka and the liv 8 and 
property of many amB p'eot»)e ha e b n 
affected. 

(c) The inflow of (efug es 1 still 
contin 109· cording to int r 
r d fro utho i~ie in '1 adu 
t p ent n m r of refug e i 1,22 2 ... 3. 

(d) Government are eriouslY concerned 
on inuing in ux of t fu e into 

ic i ed 'Y v'ol 
in· ide Sri Lanka and particularly the 

indiscrimina e actions of the Sri Lanka 
security forces. Government deplores thi 
contin ed Cyc] of violence. Government's 
effort have been directed towards ensurjng 
an ere ctive ceasefire in ~ri Lanka to create 
a climate conduci~e for .negotiation to-
wards a political solution of the crisis. 

" AfrQl ~ti dur~ 
ear Plan" 

593. SHRI AT! K: IS A 
WiJl the ~PRIME MI pIe cd to 
state : 

(a) whether there is any proposal for 
affore tat~on ' in 4 hikhs acres of I nd under 
the S e th·Pive Year Plan and in 45 11 h 
acres or land under social fore try; 

(b) whether apallt from the D p rtment 
of Forests the Ministry of Agricultur aQd 
Rural.Developm t has also formulated ny 
plan for afforest tioD; 

(c) if 0, m which regions of th 
country; and 

(d) whether Chhota N agpure, MonghYr 
and Daltenganj in Bihar are coveted by 
that pJan 'I 

THE MINISTER OF STATE IN TH 
M Isq'RY OF EN NMENT ND 
FORESTS (8 RI Z. R. At. SARI): (a) 
The target for afforestation i 5 million 
hectares per year. 

,(b) e fforestation work one 
by the Ministry of Agticulture and ur 1 
Development is also a part of the target 
m nti ned in IJ ly to (a) b e. tfhe 
D partm nt of , ural Develop ent 
i~ u ins ructions that a minimum 
of the fund alloted und r th 
Rural Employment Programme N 
R ural Landless Employment Guarantee 
Programme ( L6EP) sho Jd b utUis for 
afforestation. 

(C) and (b). The e to amm 
th entire country. 

a 

3 4. 'U.I[J~ "_~.r;-; ........ &olIA.:IL'~~ 

ilJ the • 
state : 

. . 
o 
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(a) wheth~r Government will propo e to 

consider the renaming of Betla national 
park Palamau (Bihar) aft r th~ name of late 
Prime Minister Shrimati Indira GaJ,ldhi; 
and 

(b) if not, the rea ons th""refor ? 

TH MINISTER OF STATE IN THE 
M NlSTR 0 ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI) : (a) and 
(b). Palamau has not yet be Q declar d a . 
Nation~l Park by the Stat~ Governme~t 
under the provision of the Wildlife, (Pro-
tection) Act, 1 972. 

The constitution and naming of a 
National Park of an area which ha not 
been transferred to the Government of 
India; i solely within the jurisdiction of the 
State Government, under the provil)ions of 
the Wildlif (Protection) Act, 1972. If such 
a propo al il) received by the Central 
Government, it will be dealt with in accor-
dance with the rules and procedure laid 
down in "The Emblems and Names (Pre-
vention of Improper Use) Act, 1950 and in 
consultation with th: Indira Gandhi Memo-
rial Committee. 

" ' 
Internal Screening Committee to Weed 

out Corrupt and Inefficient Officials 

535. f:,HRI AMARSINH RATflAWA : 
SHRI CHINTAMANI lENA: 
SHRI Y ASHW ANTRAO 
GAOAKH PATIL : 

Will the PRIM MINISTER b pleased 
to tate: 

(a) wh ther Government have et up 
Int rnal Screening Committee in variou 
mini tIi sand d partments of th Central 
Gov roment to w ed out corrupt and 
ine ci at official ; 

(b) if so, t1\ detail ther of; 

(c) wheth r the committee have sub. 
mitted their r p rl ; and 

(d) if 0, details there f? 

I THE 
AND 

PENSION (SHRI P. CHIDAMBARAM) : (a) 
to (d). Under the Service Rules, Govern-
ment servants who have attained the age of 
SO/55 year Or have rendered 30 years of 
service, may be retired from ervice in 
public interest Such cases are submitted 
to the appropriate authority by the Review 
Committee constituted in the Ministri s/ 
Departments for this purpose. To assi t 
the Review Committee, lnternal Screening 
Committees have be n set up in Ministries/ 
Departments as an internal arrangement. 
The Internal Screening Committee are not 
required to ubmit any report to this 
Ministry and the details of such Committees 
are also not available centrally. 

Modern Equipments to Various Agencies 
Posted in Border Areas of Raja tban 

53,6. SHRI B. V. DESAI: Will the 
Minister of HOM AFFAIRS be pleased to 
state ; 

-
'(a) whether to curb infiltration and 

smuggling in the border areas of Rajasthan, 
Border Security Force; Central Intelligence 
agencies and police posted on the borders 
will be provided with modern equipment; 

(b) if 80, whether such equipment will 
be provided to B.S.F. and Centc!)} agencies 
in other States also; 

(c) to what eoctent th.e new modern 
equipment wil1 check the infiltration and 
smuggling on the border ; and 

. (d) other steps Government propose to 
take to deal with the situation? 

. THE MINISTER OF STATE IN THE 
DEPARTMENT OF INr RNAL SECU-
RITY (SHRI ARU~ NEHRU) : (a) and (b). 
Som -night vision devices and hand held 
search lights have been provided to BSF 
units deployed on Rajasthan border on 
tdal basis for detecting infiltrators and 
mugglers from a distance in the night. 

Apart from this, high-power binOCUlars 
will also be provided for user's trial on 
Raja than border. The obove equipments 
will be i ued in pha es to a)) BS units of 
Pa i tan border if th trials prov 
uccessful. 

c) t i too early to ay a to what 
extent the n w mod rn equipment will stop 

, . 
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infiltration and smuggling on the border 
though benefit is logically expected. 

(d) Con tant 'vigil is maintained by the 
BSF. Joint ambu es radis and patrols with 
loc~l police and other preventive agencies 
are organized by BSF. Additional cors 
have been deployed by BS on Rajasthan 
border , Observation towers have been 
erected to watch movement of infiltrators. 
Border Wing Home Guards have been 
deployed in border out-posts with a view to 
augment the trength of BSF on the 
borders. 

Priority to Strengthen Para Military 
Forces in Border' Area 

S37. SHRI B. V. DESAI: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether it is a fact that the Depart-
ment of Internal Security has give~ top 
priority to strengthen the Para Military 
forces and police in the border areas; 

(b) if so, the main features of the pro-
gramme; and 

(c) to what extent these measures have 
already helped and assisted the St~te in 
cb~cking the infiltration from across 
borders 7 

THE MINIST R 0 STATE IN TH 
DEPARTMENT OF INTERNAL SECU-
RITY (SHRI AR UN 'NEHRU): (a) and 
(b). With a view to checking infiltration 
from across the border, the Government 
considers f,rom time to time the question of 
strengthening the forces d ployed on the 
border. As a part of these measures, a 
number of border out-posts have been set up, 
observation towers have been constructed 
and the BSF and other security forces have 
been equipped with advanced equipments 
like night vi ion devices and hand h Id 
search lights and high-powered binoculars. 

(c) t is too early to make an as 
ment of the effectiveness of the measures 
taken ' but it is hoped that the measures 
would help in checking infiltration. 

Commonw n1th Heads of ov rnment 
M etin 

538" 
Mini t r of 
plea ed to state : 

. V. D S 
RNAL A 

ill the 
AIRS be 

(a) whether all the 46 nations ttended 
the Commonwealth Heads of Gov rnm ot 
Meeting i'n October, 1985; 

(b) if ';0. the outcom of the discus-
sions held at the conferenc.e; 

(c) , whether 
from the Indian 
accepted; and 

number of propo als 
Prim... .Minister w re 

(d) wh ther Qne of the suggestions for 
setting up a panel on terrorism was also 
agreed to '1 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI B. R. BHAGAT): (a) 
and (b). Yes Sir. 46 Commonwealth 
c.ountries attended the Nassau Summit, out 
of which 41 were at the level of Heads of 
State or Government. The main focus of 
attention was on the steps and measures to 
be taken against the Pretoria regime to bring 
an end to apartheid; 

C c) Following PM's intervention at tbe 
Executive Se sion a Declaration entitled the 
"Nassau DecJaration on World Ord r' was 
adopted by the assembled Heads of State or 
Oovt. which underlined the need for 
strengthening multilateral cooperation both 
in the economic and political sphere. The 
PM,'s initiative and proposals also play d 
an important part in the adoption of the 
Commonwealth Accord on Southern Africa 
embodying a concrete plan of action , 
including appJication of anction, to bring 
about and end to apartheid and South 
Africa's illegal occupation of Namibia. 

(d) No Sir. No such propo al for a 
panel was made at the meeting. 

Pen I Action Propo ed A ain t tr I 
Employee in the Light of upr me 

Court ud m ot 

540. SH I S. M. BHATTAM : Will 
the PRIM M ISlER b pI d to 
tat 

(a) whether in the light of th r cen t 
r m Curt jud m nt on th w i: of 

ov rnment to ta e any penal tion 
again t it employe including u n j n 0 
t rminati n of rvic, Governm nt havr 
pr p ed a lis of · uch , mploy wh 

ci nt or uhlit for GOY mm 01 
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(b) whe lher reason advanced by 
v mment for penal ac io again.t the 
)0 e fare r corded; and' 

(c) whether such employees will be 
n a char e to He licard or represent 

against such ord r 'I 

IN THE 
OF PER' EE /I( D 

TRAINING, ADMINISTR:AtfIVl! R-
FORMS AND PUBLIC GRIEVANCES AND 

ON (SFIRI P. CHI J\:MBAR::bt.M): 
(a) The Supreme Court judgement referred 
to by the Hon'ble Member is perhaps the 
judaelllent delh ered. bY that court on 
11.1.85 in Tuls"i Ram Patel's' case. This 
j\ldgement dbes not re)~te to the power of 
GBvernment to take pe.nal actiot') against 
its employees iocludihi suspension or 
termination of service. In this judgement 
the Supreme Court bas clarified the correct 
parjlmeters of the Constitutional protection 
gtant d to the Government servants under 
AJ:ticle 311(2) of the Constitution, and the 
three exC ptional situations envisaged in 
tbe second proviso thereto It does not 
alter. the tabli bed law of holding inquiri s 
a a general rule in which the charges are 
framed against a delinquent Government 
ser~ant and he is afford ..:d a reasonable 
o portunity to defend himself. Hence, the 
que tion of Government preparing alit of 
, ... mployees for penal action in pursuance of 
this judgement does not, ris . 

(b) and (c). Do not arise in view of 
the posit iOn tated above. 

III bar d (or Deployment 01 Centr •• 
Re erv Police/Army Unit in States 

541. SHRl E. AYYAPU REDDY: 
Will the Mini ter of HOME AFFAIRS be 
pi to t te: 

( ) the bill c rg d nd paid by the 
variol.l State ' Gov rnment for th deploy-
ment 0 the C ntr 1 Rese Potie 'in the 
ye r 1 -8 and 1984-8 ; 

(b) whether the $tate Governments are 
<) liable to ay en v r th y r qui iti n 

army ni f r maintaini law and· rd r; 
and 

, ·th 
m nt f t 

Gujarat durir{g the year 1984-85 and 
1985·86 ? 

TUE MINISTER OF STATE IN 'fB:E 
DEPA TMBNT OF INT RNAL SEeU-

lTV (SHRI AR U N HRU) : (a) CI aims 
for Rs. 12,42,26,88:3 .18 durihg the year 
1983:.84 and Rs. 17,82,88;710.9'i during 
the year 1984-8 5 ' were preferred by the 
CRPF on the States of Andhra Pr desb, 
Assam, Bihar; Gujarat, Haryana, Himachal 
Pradesh, Karnatata, Kerala, MadhYa 
Pradesh. Maharasbtra, M-anipnr, Megha\aYa, 
Orisl)a, Punjab, Raja than, Tamil N db, 
Uttar Pradesh and West Bengal. The pay. 
ment so far received from the States 
amount to Rs. 6,06,52,96~ 92. 

(b) and. (c). The information will be 
laid on the Tab] I of th ou. 

Cases Investigated by CDI 

5'1~. S R:I E. AYYAPU REDO 
Wi)) tbe PRIM MIN STE be pl a cd 
to state: 

(a) the number of Cft es taken' up for 
investigation by the Central BUreau .of 
Investigation in the year 1984-85; 

(b) the number of cases in which they 
have filed charge sheets in th~ year 
1984-85; and 

(c) the number of cases of the Central 
Bureau of Investigation which ended in con-
viotion in 1984-85, and 'the number of cases 
wb'ch ended in acquitials in 1984-85 '1 

TH DEPUTY MINISTER IN THE 
MlNISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE-
FORMS AND PUBLIC GRIEVA CBS 
AND PENSION (SHRI P. CHIDAMBA-

AM): (a) The number of ca~es taken 
up for enquiry/investig!\tion by tha Central 
Bureau of Investigation during the years 
1984 and 1895 (upto 30.9.1985) was 1196 
nd 19 re ectively. 

(b The numb r 'of ca sent u for 
trial toO the COll t wa S61 in 1984 and 
403 in 1985 (upto 30.9,1985). 

(c) Th numb r of C8 es which end d 
in c nviction nd acqt1it~ l/di char e is a 
und l' : 
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Year Number of cases N . of cases which 
which ended in ended in Acquital! 

Conviction Discharge 
--------------------.--~-----------
1'984 

1985 

215 

IS5 
(upto 30.9.1985) 

71 

49 

---- ------------------------------
Personnel Serving in CDI 

543. SHRI E. AYYAPU REDDY: 
Will the PRIME MINISTER be plea..,ed 
to state: 

(a) the tota] number of personnel in 
the service of the Central Bureau of In· 
v,stigation in the year 1984.85; and 

(b) the total exp nditure incurred in 
the year 1984·85 on Central Bureau of 
Investigation? 

IHE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE R· 
FORMS AND PUBLIC GRIEVANCES 
AND P NS ON (SHRI P. CHIDAMBA. 
RAM): (a) 2,932 (Two thousand nine 
hundred and thirty two) as on 1 st 
March, 1984. 

(b) Rs. 7,3 4 ,29,045 (Rupees Seven 
crore thirty-four lakhs, twenty nine thous. 
and and forty five only). 

Visit of Nepal King 

544. SHRI M. RAGHUMA REDDY 
Will the Minister of EXTERNAL AF AIRS 
be pleased to state : 

(a) wh ther the visit of king of Nepal 
in September 1985 has erved as a major 
step in strengthening Indo-N pal ties; 

(b) the outcome of the main issue 
discussed; 

(c) whether the king mad .. a reference 
to his old propo al of setting up a Zone 
of Peace; and 

(d) if 0, Government's reaction to 
this proposal ? 

THE Ml STE 0 XTERNAL 
AF AIRS (SHRl B. R . B AOA): (a) 
¥e t Sir. 

(b) and (c). Dis~u ions betw en the 
king of Nepal and the Indian Prime Minister 
are confidential. These covered a broad 
spectrum of subject relating to bilateral 
and international relations; among these 
topics. The kins's proposal of Nepal being 
declared a a 'Zone of Peace' also figured 
in the talks. 

(d) India is already committ d to 
peace and friendship with Nepal und ... r th 
Indo.Nepal Treaty of Peace and Friendshi 
signed in 1950 which continu s to be valid. 
As with other issues this proposal is also 
under di cussion. 

Likely Extinction of " Birhore Tribe" 

545. SHRI M . RAGHUMA REDDY 
SHRJ MANIK REDD Y: 

Will the Minister of WELFARE be 
plea ed to state: 

(a) whether Government's attention 
has been drawn to the news item appearing 
in the Time of lndia dated 25 August, 
1985 under the heading "Birhore tribe now 
nearly extinct " ; 

(b) if so, details thereof; and 

(c) st ~ps being taken to save the 
tribe from extinction? 

THE D PUTY MINISTFR IN THE 
MINISTRY OF W L ARE (SHRI 
OIRIDHAR GOMANGO) : (a) Yes, Sir. 

(b) and (c). The news item 
mainly to Birhor trib s in Lohardagga 
district and explain the frort made by 
the Bihar Government for their dev lop.. 
ment. Thp population of Birhar tribes in 
Bihar increased fr<om 2438 in J 961 to 3464 
in 1971. Thi tribal community i on of 
the nine tribal groups id ntjfi d a 'primi. 
tive' for according special att nUon in 
planned developm nt. The Government of 
India provide Special Cen ral A i DC 
for the development of primitive trib 1 
groups. Th State Government has prepar d 
a parate proj ct R port for their dev lop-
ment during the Sixth PI n a total Special 
C ntral A sistance of R . 201.08 1 kh wa 
provid d to th Stat Government for 
d v 10 m nt of primitive trtb s. Dur'n 
th venth pI n th ch me ill b conti. 
nued ith high r allocatio • 
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Mea ure taken to nd Apartbeid . 

S46. SHRt SHARAD DIOHB : Will 
the Mini ter of XTBRNAL A FAIRS be 
plea cd to state : 

(a) whether after the Commonwealth 
Heads of Government meeting (CHOGM) 
in October, 198 S any further measures have 
b en taken or are proposed to be taken by 
the Government to compel the pretoria 
re~ime to end apartheid; and 

(b) steps taken to devel()p a mechanism 
by which a political dialogue in South 
Africa could begin ? 

TH MINIST R OF EXTERNAL 
A FAIRS (SHRI B. R . BHAGAT) : (a) 
Apart from measures envisaged in the 
Commonwealth Accord on Southern Africa, 
India hall continue its efforts both in 
bilateral discussions and in cooperation 
with other nonaligned countTie in multila-
teral forums, for imposition of mandatory 
sanctions by the UN Security Council 
again t South Africa under Chapter VII of 
the UN Charter: 

(b) . The Commonwealth Accord on 
Southern Africa has proposed the establi h-
ment of a group of eminent persons drawn 
from the Commonwealth to facilitate a 
political dialogue involving the true re-
pr ntativ s of the majority black popula. 
tion of South Africa with a view to 
establishing a non-racial and repro enta tive 
Government . The modalities of this effort 
are to be developed by the pre ideot of 
Zambia and the PMs of Austr lia, th 
Bahamas, Canada, India, . K. and 
Zimbabwe with the Secr tar)' General of the 
Common wealth. 

Attack of P ki tan near BIL , FOND 
and SlAP a se 

547. SHRI SRIHARI RAO: Will 
th Mini ter of DEFENCE be pleased to 

t te : 

(a) whether it is a fact that Pakistan 
ha tepped up it nttac . 8 near the BILA, 

OND nnd SIA pass s; 

b) wh ther it is a f ct that in an 
att ck m ptemb r 1985 v n th 

aki tan Air orce participated n c ita-
ting int rv ntion' by Indi nAir oree; and 

(c) whether Indian Forces had taken 
Pakistani soldiers as prisoners; if so, 
number of prisoners taken and whether any 
important in~ rmation about Pakistan's 
sinister motiv2 waS given by the prisoner or 
any incriminating documents were seize<;i ? ' 

\. 
THE MINISTER OF STATE IN THE 

DEPARTMENT OF DEFENCE RE. I 
SEARCH AND DEVELOPMENT (SHRJ 
ARUN SINGH) : (a) to (c). No, Sir. 

Agreement with Countrie Visited by 
Prime Minister 

548 . SHRI VILAS MUTTEMWAR 
Will the ~finister of XTERNAL AFFAIRS 
be pleased to state: 

(a) the names of foreign countries ' 
visited by the Prime Minister recently; and 

(b) whether any agreements were signed 
during the visit; if so, the details thereof? 

THE MINISTER OF EXTERNAL 
AFFAIRS lSHRI B. R. BHAGAT) : (a) 
U. K., Bahamas, Cuba, U.S.A., Netherlands 
and U.S.S.R. 

(b) No agreements were signed during 
the visit. 

Afforestation in the Country 

549. SHRI V. TULSI RAM: Will 
the PRIM M1NISTER be pleased to state: 

(a') wheth::r there is any scheme under 
the consideration of Government for affore-
station in the country; 

(b) if so, the total area to be affores. 
t d Sta tewise during the Seventh Five 
Y ar Plan; 

\ c) the amount earmarked for the 
purp se Statewise; and 

(d) the step being taken to prevent 
deforc tation in variou States in ' order to 
bo 8t affor station particularly in Andhra 
Prade h 1 

TH MINIS ER OF STATE IN THE 
MTNISTRY 0 NVIRONM NT AND 

ORE TS (5H Z. R . ANSARI): (a) 
Gov fnm nt have various h mes under 
implem ntati n nd con ideration f r 
aff restation. 
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(b) It is proposed to attain a target of 
afforestation of 5 million hectares per year 
during VII Five Year Plan. 

(c) The vn Plan provisions have not 
been earmarked State-wise. 

(d) Government have t:lken the follow-
ing steps to preserve the forests in the 
country: 

(1) Enforcement of the Forest Act, to 
prevent unauthorised felling of 
trees. 

(2) Enforcement of the Forest (Con-
servation) Act, 1980, to prevent 
indiscriminate diversion of forest 
land to non-forest use. 

(3) Elimination of the ag~ncy of con-
tractors in the working of forests 
in most of the States/Union 
Territories. 

(4) Is uing guidelines to consider 
banning the felling of green trees 
above an altitude of 1000 meters 
in general and a critical review of 
Working plan provisions to 
conserve forests 

(5) Undertaking an in-depth study of 
the problem of grazing and 
encro~chment of forest land, inclu-
sive of "shifting cultivation", with 
a view to find a 1 ng-term solution 
in regard to fore t protection. 

(6) Pulp and wood chips have been 
recently exempted from import 
duty. Import duty on wood ·in 
certain specified forms ha been 
reduced to 10 % ad valorem. 

(1) An inter-ministerial group has be n 
set up to study ubstitution of 
wood by other products; which 
would help conserve our forests. 

(8) A Nationat wastelands eve] p-
ment Board has been et up 
with the object of bringing 5 
'million hectare of land every yea 
under fuelwood and fodd plan-
tation. A people ovem ot i 
being d veloped f r affore tation. 
C nservation measW' s are being 

, 
trengthened under the Seventh 

Five Year Plan. 

(9) Alternative sources of energy such 
as bio-gas and fuel-saving devices 
such as improved chulhas, solar 
cookers and water heating system/ 
water-heaters. soJar timber season-
ing kilns etc· are being popularis" 
ed. 7.50 lakhs improved chulhQs, 
3.55 lakhs bio-gas plants, 0.30 
lakh solar cookers, 573 solar 
water.heating systems 19 solar 
timber-seasoning kilns and SOO 
solar water-heaters w re set up 
during the Sixth Five Year Plan. 

These measures are relevant to Andhra 
Pradesh as to all other States/UnIon 
Terdtorie . 

Exception Report ()n Cent~al Projects 

550. SHR! V TULSI RAM: Will 
the MiniC)ter of PROGRAMME IMPLE-
MENTATION be pleased to state: 

(a) whether it bas been decided to 
submit Exception Report on alJ Central 
projects cost ing over 100 crore rupee to 
the Prime Minister monthly; 

(b) if so, the duration of the report 
' i e. monthly, quarterly etc. and when first 
sucb report is expected to be submitted; 

(c) the 'names of projects and location 
thereof in respect of which the r port i 
submitted/expected to be submitted; and 

(d) the measures suggested/ adopt d by 
the planning Commission for th proper 
monitoring and immediate comp) tion of 
the projects ? 

THE MINISTER OF PROGRAMME 
IMPLEMENTATIO (SHRI A ,B.A. 
GHANI KHAN CHOUD ARY); (a) 
Ye , Sir. 

(b) Monthly. Th first for the month 
ofSep ember' 8S submi t don 19.10.i 8$". 

(0) A Statement howring the Li t 
projects cover d by th fir t report is giv 
below. The location of tb project 
indicated again t their name 

(d) The pro ry 
proper implem ntation 

re pon ibility for 
nd monitorina of 
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the projects and schemes lie with The planning Commission have been 
tbe concerned Ministrie who initiate making suggestion for etting up 
neces ary corrective action after improvcd monitoring systems in successive 
reviewing th progress and performance. plan documents. 

Statement 

List of Central Project costing over Rs. 100 crores covered by monthly 
/lash report monitoring system as on 25.9-1985 

Sl. 
No 

1 

N arne of Project 

2 

Power 

1. Singrauli S.T.P.P. Stage-II (NTPC) 

2. Ramagundam S.T.P.P. Stage-I (NTPC) 

3. Ramagundam S.T.P.P. Stage-II (NTPC) 
• 

4. Korba S.T.P.P. Stage-I (NTPC) 

5. KOlb S.T.P.P. Stage-ll (NT PC) 

6. Farakka S.T.P.P. Stage-I (NTPC) 

7. Farakka S.T.P .p. Stage-ll (NTPC) 

8. VindhyachaJ S .T.P.P. Stage.l (NTPC) 

9. Rihand S.T.P.P. Stag·1 (NTPC) 

10. Vahalgaon S.T.P.P. Stage.} (NTPC) 

11. Singrauli S.T.P.P. TR. Lines Stage. II (NTPC) 

12. Vindhyachal TR. Lines-! (NTPC) 

13. Rarnagundarn TR. Line , ST-I (NTPC) 

14. Farakka TR. Lines, ST-II (NTPC) 

15. Riband Transmission Lines (NTPC) 

16. Kahalgaon TR. Li es, ST-! (NT C) 

17. Korba ST·I (PH-I + PH-II) TR. Line (NTPC) 

18. Central Transmission Project 

19. Bokaro B-1 (DVC) 

20. Bokaro B·2 (OVC) 

2 t. Salal ydro ) ctric Proj ct (NHPC) 

22. Dulh ti Hydro lectric Project (NHPC) 

23. Chamera Hydro Electric Proj ct (NHPC) 

24. Tana pur yd 0 lectric roj ct N C) 

25, C h Tr mi ion Lines (NHPC) 

Location 
Distt·.jState 

3 

Mirzapur/UP 

Karimnagar/AP 

Karimnagarl AP 

Bilaspur/MP 

Bilaspur/MP 

Farakka/WB 

Eest Bengal 

MP 

UP 

Bhaga) pur/Bihar 

UP 

MP 
AP 

WB 

UP 

Bihar 

MP 

Bihar 

Bihar 

J&K 

J&K 

Chamba/HP 

Ranchi/Bihar 

WB/Bihll'/As am 
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P trole m 

26. LPG Marketing Phase-III (IOC) 

27. Marketing of LPG Phase-Ill (HPCL) 

28. LP Marketing Phase-III (BPCL) 

2!J. Hazira-Bareilly-Jagdishpur Gas Pipeline (Gail) 

30. SOuth Bassein Development Pipeline and 
Platform Complex (ONGe) 

31. Gas Sweetening Condensate Treatment, Sulphur 
R.ecovery Facility (ONGC) 

32, Accelerated Production Programme of 
Bombay High 

33. Shano Complex (ONGC) 

34. LPG Plant at Hazira (ONGC) 

35. Uran Terminal Complex Expansion (ONGC) 

36. Cambay Basin Petroleum Project (ONGC) 

37. Acquisition of 22 Rigs for Onshore 
Exploration Drilling- 1985/81 (ONGC) 

j 8. Polyester Staple Fibre Plant (BRPL) . 

39. Maharashrta Gas Cracker Complex (BPCL) 

Coal aod Lignite 

40. Moonidih (BCCL) . 

41. Block 11 (BCCL) 

42. Putki Balihari (BCCL) 

43. Amlohri (CCL) 

44. Jayant (CCL) 

45. Dudbicbua (CCL) 

46. Bina (CCL) 

47. Jbanjara (EeL) 

48. Raj Mahal (BeL) 

49. Sonepur Bazari (EeL) 

so. N yveli Second Mine Expansion (NLC) 

51. N yveli Second Thermal Power Station ST-l (NLC) 

52 eyv Ii cond hermal Power Station 
an 'on (NLC) 

, 
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All India 

All India 

All India 

Gujarat/UP 

Offshore 

Sura t/Gujarat 

Offshor 

Offshore 

Surat/Gujarat 

Maharashtra 

Offshore 

Offshor 

BODgajgaoD/ A am 

Maharashtra 

Dhanbad I Bihar 

-do-

-do-

MP 

P 

MP 

MP 
WB . 

S nIP rga a 

S. Arcot, T milnadu 

S. Areot, Tamilnadu 

-do-
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53. Mankuaku O.C,-III (Singereni Colileries) 

Steel 

54. Visakhapatnam Steel Project (RINL) 

5S. Bokofo 4 MT Expansion (SAIL) 

56. Bhilai 4 MT Expansion (SAIL) 

57. Bokaro Captive Power Plant (SAIL) 

Mines 

58. Orissa Alumjnium Complex (NALCO) 

59 . Captive Power Plant Thermal (DALeO) 

Fertilisers 

60 . Namrup III (HCF) 

61. . Para deep Fertilisers Project' (PPL) 

62. Vijaipur Fertiliser (NFL) 

163. Caprolactam and Ammonium Sulphate '(FACT) 

. Agriculture and Cooperation 

64. Hazira Fertiliser Compl x (KRIBHCO) 

6S. Aonla Fertiliser Project (IFFCO) 

Department of Public Enterprises 

66. Nowgong Paper ProJect (HPC) 

67. Cachar Paper Project (HPC) 

68. Tandut Cement Project (CCT) 

69. Manufacture of Passenger Car and 
. Lighticatillity Vehicels (MUL) 

ailway 

70. Calcutta underground (Oumdum. Tollyganj) 

71. New Koraput Rayagada B.O. Line 

12. Operations Information System 

ur c T.,an port 

73. Nhava Sh va Port Project 

74. Acqui Hion of 12 Bulk Carriers of 
SOOO DWT ach (SCI) . . , 

Ci' ration 

7S. Pleet Ileplacem nt, Augmentation (Air India) 

.-

oJ , . 
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3 

Andhra Pradesh 

. 
Visakbapatnam/AP 

Bihar 

MP 
Bihar 

Orissa 

, MP 

Assam 

Orissa 

Guna/Mp 

Cochin/Kerala 

Sura t I Gujarat 

Bareilly/UP 

Assam 
Assam 

AP 
GurgaoniHaryana 

Calcutta/WB ' 

Odssa 

Delhj 

Bombay /Mah rasht~a 

-do-
~ . -
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1 2 ' 3 

Communication 

76. Electronic Switching System Projeot Mankapur (ITI)' " ,UP 

Atomic Energy ' 

71. NAPP·I and II 

78. KAPP-I 'lnd II 

1.9. THAL Hea,-:y Water 

80. Manuguni Heavy Water 

81. Orissa Sand Complex 

[Translation] 

Narora/UP 

Kakrapar/Oujarat 

Maharashtra 

AP 

Orissa 

THE 0 PUTY MINISTER IN THE 
Employment of Handicapped in Central MINISTRY OF WELFARE (SaRI GIRl. 

Government DHAR GOMANGO) : (a) Yes" Sir. 3 per 
, 5 S I . SHRI MOOL clIAND DAGA ' '. cent vacancies in group C and D po ~;t are 

Will the Minister of WELFARE be pleased reserved for the ph~sically handicapped in 
to state : 

(a) whether Government a few years 
back had decided to give a certain percen· 
tage of job opportunities to handicapped 
persons in every Central Government 
Department; 

(b) if so, the number of handicapped 
persons given employment to date on that 
basis, details department-wise; 

(c) whether the target has been achieved, 
if not, the po ition in respect of each 
Department with reasons for the same; and 

\d) the steps proposed to achieve the 
target and by wha t time '1 

C,mtral Government services. The reserva. 
tion is made against posts identified as 
suitable for the handicapped. 

(b) A statem : nt showing the number of 
handicapped persons appointed in the 
Central Government for the years J 982 
1983 and 1984 is given below. ' 

I 

(c) For the first time in 1984 infor-
mation about the identified vacancies was 
collected. In 1984 for ,which adequate 
informatjon is availab1e, in the ntral 
Government as a whole, 3 per cent of the 
identified posts were, by and large, fill d by 
handicapped persons. 

(d) Does not arise. 
I ' 

Statement 

Employment of handicapped in Central Ministries /Departments and their attached 
offices during 1982 against 3% reservation quota 

S1. No. Name of MinistrylDepartment Total No. of vacancies No. r handicapped 
fined up during the persons mp10yed 

year during th y ar 

C D C D .. 
1 2 3 4 S 6 

1- MinistrY of Agriculture and Attached 
and Subordinate Offices., 

293 187 2 3 

2,. Deptt. of Atomic. Energy J430 472 15 . 

3. Ministry of Ch'ernical and Fertilizer ' 942 - '_ 
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1 2 3 4 5 6 

4. Mini try of Defen~e and its 475 1.582 18 33 
Attached and Subordinate 
Offices 

S. MinistrY of Electronics and its 20J 52 4 
con tituents units. 

6. Deptt. of Economic Affairs. 72 143 1 2 

7. Election Commission of Indh'. 17 1 I -
8. Ministry of External Affairs. .17 2 

9. Deptt. of· Food and its Attach d 23 43 5 1 
and Supordinate Offices. 

10. Mini try of Home Affairs and 321 276 - 1 
it Attached and Subordinate 
Offices. 

11. Ministry of Works and Housing 717 346 14 1 
and it Attached and Subordinate 
Offices. 

12. Ministry of Health and its 159 342 2 2 
Attached and Subordinate 
Offices. 

13. Mini try of Industrial Develop- 14 40 2 4 
ment and its Subordinate Offic s. 

14. Ministry of Labour. 27 

1 S. Prime Ministers Office. 9 

16. Ministry of Railways, Western 186 530 4 
Railway. 

17. Deptt. of Per. onnel and A. R. 1 1 
and Staff Selection Commi sion. 

18. D ptt. of Revenues and its 256 440 3 1 
Attached and Subordinate 
Offices. 

1 . Deptt. of Space 76 46 3 1 

20. Ministry of Social Welfare 2 8 1 

21. Ministry of Tourism and Civil 12 3 

Total S29? 4564 71 56 
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Statement : 

Employment of hand-;~pped in Central Ministries/Departments and the'ir 
attached offices during J983 against 3'% resen;a,tion quot~,. 

S. No. Name of Ministry/Department 

1 2 

1. Ministry of Agriculture and 
Cooperation. 

2. Deptt. of Atomic Energy and 
its attached Units. ' . 

3. Deptt. of Electronics 
(n Attached/Subordinate 
Offices. 

4. Deptt : of Economic Affairs" 

S. Deptt. of Revenue. and 
Attached/Subordinate Offices. 

6. Ministry of Defence and 
Attached/Subordinate Offices. 

7. Ministry of Home Affairs . 

(0 Attached/Subordinate 
Offices. 

8. Deptt. of Personnel and Ad· 
ministrative Reforms and its 
attached/Subordinate Offices. 

9 . Deptt. of Industrial Develop-
ment and attached/Subordinate 
Offices. 

10. D1eptt. of Civil Supply. 

11. Ministry of Information and 
Broadcasting and its attached/ 
Subordinate Office . 

12. Ministry of Shipping and 
Tt'ansport and its attached/ 
Subordinate Offices. 

t 3. Deptt. of Space. 

14. DepU. of Steel. 

1 S. Ministry of Tourism and 
Civil Aviation. 

16, Ministry of Work and Hou in 

Total N~. of posts 
filled up 

C 

3 

s 

1653 

6~ 

29 

111 

122 

8487 

14 

31 

12 

63 

13 

408 

197 

685 

16 

330 . 

1087 

D 

4 

-
628 

23 
23 

112 

175 

13743 

8 

30 

t 1 

11 

9 

431 

96 

626 

.. 

Actually filled ' up by 
the Handicapped . 

c 
s 

27 

1 

. 82 

. 2 

97 

1 

2 

1 

13 

3 

12 

2 

6 

. I 

~ '. . 

I , • 

; I : 

D 

6 

5 
4 

16 

3 

89 

I 

J 

10 

2 

8 

1 

S 
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1 2 

J 1. Ejection C'om'n1iSSlOn of Iboia. 

1. .0 tylipi I'y of Comm'.lnicatio:ns. 
.. f * ' . ~ . "" 6' . 
19: DepU. 6f ' 000 and its .1 . 

;! Attached/Subordinate Offices. 

20. Ministry of~ Energy. 

ll. DepU. of Commerce and its 
attached/Subordinate Offices. 

22. Ministry of Health and Family 
Welfare. 

Total 

~ Attached/Subordinate Offices, 
.~ . 

3 
# , \ • . ,. . 

881 

• 64 

369 

10 

12 

I . 

14132 

Statement 

4 

' 6 

401 
4 

100 

21 

6 

16871 

. . 
"tltteh Answtr s f 48 

, 6 

1 

IS 

1 

9 

1 

287 

2 

3 

-
8 
2 

1 

167 

, 
\ . Employm'tnt of hanJi~apped in Central Ministries/Departments and their 

altached offices during 1984, against 3% reservat.ion quota 
j I 

S. No. ,Name of MinistrY! Filled up Identified as suitable Actually fiUed up , 
Pepartment for the handi~apped by the . Handi-

capped 

C D C D C .D 

1 2 ?- 4 S 6 7 8 

1. MinistrY of Agriculture 
and Rural Development. 

0) Deptt. of Agriculture 27 16 1 3 -
and Coorporation. 

(ii) Attached/Subordi- 125 49 84 2S 7 2 
nate Offices. 

I 
Dep~t. of Rural Develop-2. 27 4 Not indicated 1 - . 
ment . , ''',f .~ I 

0) Attached/Subordinate 3 5 3 2 3 
Offices. 

): MiniitrY of Commerce " \ 

and Suppply. 

(i) Deptt. of Commerce 3,9 1 Not indicated I -
., . 

(ii) Deptt. of Supply 2'9 29 18 10 1 1 

4. Ministry of Dcfenc,e. I. 

0) Deptt. of Defence 1866 "'4 900 61 ,t 27 23 
. 

~3 147 (ij) Attach 'dISubordi. 1860 1416 1415 688 
nate Offices. 
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1 2 3 4 S S 7 8 -
(I) Attached/Subordinate 22 7 -
Offices. 

16. Ministry of Steel, Minlcs S 1 1 
and Coal. • f 

0) Attached/Subordinate 8S 1 56 3 -
Offices. 

(ii) Deptt. of Coal 3 - -
17. Ministry of Tourism and 2 1 

Civil Aviation. 

(i) Attached/Subordinate 91 43 13 6 3 5 
Offices. 

18. Deptt. of Atomic Energy. 534 76 269 ' 48 2 2 

19. Deptt. of Electronics 26 S 23 1 

(i) Attached/Subordinate 26 3 19 2 
Offices. 

20. DepU. of Ocean Develop- 1 
mente 

21. Deptt. of Persol1ne) and 4 -
Administration Reforms. 

22. Deptt. of Space. 239 135 89 44 4 4 , ' 

23. Election Commission of 3 6 1 1 
India. 

24. Deptt. of Industria 1 
De¥clopment. , . 

~ ., " 11 

(0 Attached/Subordinate 61 44 18 7 1 3 
Offices. 

25. Ministry of Law and 
Justice. 

(1) Deptt. of Legal 29 12 4 1 
Mairs. . . '~, 

26. Ministry of Labour. 63 26 11 5 J .1 
21. Ministry of Indu try and 22 31 

Company Affair. 
7 5 1 I 

Total 6823 3360 3397 1654 154 196 



i 1 Written Answers KARTIKA 29. 1~o1 (SAKA) 
t 

154 Written Answers 

[English[ 

Crimes in the Capital 

552. PROF . RAMKRISHAN MORE: 
Will the M ini ter of HOM A FAIRS be 
pleased to state: 

(a) whether it is a fact that, of late, 
there has been rise in tht; incidents of 
armed robberies, dacoities and murders in 
D elhi. 

(b) if so, the number of armed robberi s, 
dacoitie and murders in Delhi during the 
last six month (till date) and how doe the 
figures compare with the incidents during 
the previous six month; and 

(c) the mea tlr s taken by the Govern-
ment to check the growing incidents of 
rime in the capital? 

THE MINISTER OF STATE IN TH 
DEPARTMENT 0 STATES ' (SHRI P. A. 
SANOMA) : (a) and tb). Comparative 
cnmes figures for the relevant periods 
under these beads are as follows: 

Crime H ead Nov. 84 to 
April 8S 

May 85 to 
Octob r 8S 

- ------ __ ------------
Armed robberies 

Dacoities 

Murder 

89 

1S 

142 

110 

7 

130 

While ther has been an increa e in the 
number of armed roobberics, there i a 
decline in the number of daco ities and 
murders. 

at strategic point and hide-out of 
the criminals. 

(v) Cheking of vehicles and luggag 
etc., at public congregation and on 
road4\. 

(vi) Anti-dacoity drive conducted by 
the di tricrs and the Crime Branch 
of Delhi Police. 

(vii) Increa e in police vigilanc and 
preventive action again t the 
crjminals. 

(viii) Stepping up of ext rment proced-
ings and inter-distdct linter-state 
meeting to check the crime. 

(ix) Appointment of Special Police 
Officers to assist the police in 1h 
detection and apprchen ion of 
criminals. 

(x) Area security plan have been 
introduced in D Ihi under which 
140 vehicle, wjth manpower and 
equipment have be n d tailed to 
ensure pe dier PUrsuit 0 f and 
tracking down of crjrninalE>. 

E pJoration of Uranium and Mineral 
in Andhra Pradesh 

553, SHRI K. RAMACHANDRA 
R DDY : WiJl the PRIME MINISTER be 
pI ased to stat : 

(a) whether uranium and oth r h avy 
mineral have be n locat d in the di tircts 
of Nalagoda, Mehboobnagar, N 'lJ re and 
Prakasam in A ndhra Pradesh; 

(c) The steps taken by the Government (b) steps taken to excavate and explore 
. the mines; to check incidents of crime in the capita) 

are as und cr : 

(i) Increa ed police vigilance. 

(ii) Inten ive foot and mobjJe patr 1-
ling, 

(iii) Armed patrolling with walkie-talkie 
et and wireles flttw mot r 

cycles, 

(iv) Inten ive Lh c ing f h:>t 1 , gue t 
hou es, pick ts and SUs tained watch 

(c) the amount pent o far on such 
excavation; and 

(d) whetb ;r Gov mm nt are willing to 
explore these hp,avy mineral d posits? 
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Ye , Sir. Howev'",r, investigations carried 
out 0 far have not brought to 1 ight re ults 
which could b considered to be of imme-
di te economic ignificance for commercia 1 
exploitation. 

Propo al to Permit Defence Production 
in Private Sector 

554. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of 
DEFENCE be pleased to tate: 

(a) wbether Government ha ve given 
effect to their proposal to permit production 
of defence items in private sector; 

(b) whether this would be a deviation 
from the defence policy in practice until 
now; and 

(c) whether Government intend to 
control at lea t the marketing of the 
products ? 

TH MINISTER 0 STATE IN THE 
DEPARM NT OF DE NC PRODUC-
T ON AND D F NC SUPPLIES (SHRI 
SUKH R.AM) ; (a) 0 th~ extent neces ary 
and po sible, Gov rnment bas been in .. 
creasingly associating the private sector in 
the manufacture of Defence items. 

(b) No , Sir. 

(t) The Mini try of Defence cO'1trol 
the Production of items which are exclu-
sively for use by the Defence services. 

" Pollution Industries in West Bengal" 

555 . SHRI BHOLA NATH SEN: 
Will the PRIME MINISTB be plea ed to 
state : 

(a) wbeth r Government have any in-
formation ab ut the grossly polluting indus .. 
tries in We t Bengal which are discharging 
their waste into the river Ganga; 

(b) if s ,the details thereof; and 

(c) the step taken/proposed? 

THE MlN ISTER 0 S ATE IN TH 
INlSTRY OF NVl ONMBNT AND 

ORESTS ( R Z. R. A SARI): () 

(b) her arc 43 m jor and m dium 
. du t ie n th b n of the river G~nga 

Written Answers i 6 

which are discharging their wastes into the 
river without proper treatment. 

(9) Thc State PoJ]ution Control Board 
is pre uading the industrie to instal neces-
sary treatment fa jlities. Recently, the 
industries have been issued show cause 
notice by the Hon'ble Supreme Court and 
asked to file statements before the Court 
explaining the steps taken for treatment of 
their effiuents. 

Flying Training Academy Centres to 
Train Pilots for I. A. F. 

556. SHRI V. S. KRISHNA IYER : 
Will the Minister of DEFENCE be pleased 
to state: 

(a) how many Flying Training Academy 
Centres are there in the country to train 
pilots for Indian Air orees; 

(b) whether their is any Flying Training 
Academy in Bangalore; and 

(c) if not, whether Government propose 
to establish a Flying Training Academy at 
Bangalore '1 

TH MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RE. 
SEARCH AND DEV LOPMENT (SHRI 
ARUN SINGH) : (a) There are four Flying 
Training Establishments in the country to 
train pijots for the I.A.F. 

(b) and (c). Air Force Station, Yala-
hanka, at Bangalore, undertakes training of 
tran port pilots for the Air orce. There 
are no plans to set up another lying Train-
ing Establishment at Banga] ore. 

Environment Impact of Kaiga Atomic 
Power Project Karnata a 

551. SHRI SATYBNDRA NARAYAN 
SINHA: Will the PRIME MINISTER be 
pleased to state : 

(a) whether certain environmentalist 
groups have protested to the Department of 
Atomic Energy against locating a nuclear 
power plant in the rich forests of arnataka, 
as a proposed; 

(b) if so, whether environmental impact 
of the Karnataka location was examined 
b fore any decision to locate the pr·oject at 
. Kaiga was taken; and 



157 Written Answers KART KA 29, 1907 (SAKA) Written Answers 1 S 8 

(c) if so, detail there f? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPM NT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL): (a) Yes, 
Sir. 

(b) Yes, Sir. 

(c) There will be no adver e impact on 
the environment including flora and fauna 
due to the construction and operation of 
Kaiga Atomic Power Station. Trees to be 
cleared for construction will be kept to a 
bare minimum and a much larger number of 
trees will be planted in and around the site. 
All effluents from the station including 
radioactive releases during normal opera-
tion or off-normal conditions will be well 
within the prescribed limits and their 
environmental impact will be negligible 

Proposal to Reduc Price of Colour 
T. V. ets 

558. SHRI RANJIT SINGH GAEK-
WAD: Will the PRIME MINISTER be 
pleased to state: 

(a) whet~r in pite of the assurance 
given by the Indian TV Manufacturers 
Association, the customer price for a colour 
television set in the market with one year 
gu arantee exceeds Rs . 10,000 in respect 
of certain popular makes; and 

(b) if so, the steps proposed to be 
taken to reduce the price of colour tele-
vision set, which may not exceed Rs. 
7,000 '1 

TH MINISTER OF STATE IN TH 
MINISTRY OF SCIENe AND TECHNO-

( LOGY AND IN TH DEPARTM NTS 
OF OCEAN DEVELOPMENT, ATOMIC 

NERGY, L CTRONICS AN SPAC 
(SHRI SHIVRAJ V PATIL): (a) and (b). 
The Price of a TV d pends on th featur s 
offered for a particular model. F w 
manufacturers have introdue d economy 
model of CTV costing ar und R . 7,000. 
With the mea ures already tak n, mOf 
m nuf cturers arc xp cted t intr due 
Similar economy mod 1 • 

Atomic Power Project at K krapar 

559 . SHRI RANJIT SINGH 
GAEKWAD : Will the PRIME MINISTER 
be pleased to state: 

(a) whether Government h3ve decided 
to set up an Atomic Power Project at 
K&krapar, Gujarat: 

(b) what will be it generating capacity; 

(c) when the proposed Atomic Pow r 
Project i likely to be eommi ion d · 

(d) whether the tate Government will 
be allowed to utili e ] 00 per cent of the 
electricity generated at the Atomic Power 
Station; and 

(e) whether any other State is likely to 
share the electricity gen rated at the 
Project; jf so, names of those State 1 

THE MINISTER 0 STAT I THE 
MIN ISTR Y OF SCI N AND TECHNO-
LOGY AND IN THE DEPAR1M NTS 
OF 0 EAN D V LOPMENT, ATOMIC 

N ROY, L CTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) Y s Sir. 

(b) The station consists of two units of 
235 MW. each. 

(e) The two units are xpected to be 
commissioned during 1990-91 and l Y91.92 
respectively. 

(d) and (e) . The electricity g nerated 
at Kakrapar Atom ic Pow r tation j to 
be shared by states of the We t rn 1 ctri. 
city Region of which Gujara t i a eonsti .. 
tuen t state. 

Delay iu Granting Pas port by Re ion I 
Pa sport Office, Guj rat 

S60. SHRI RANJIT SINGH 
GAEK\VAD Will th Mini ter of 
EXTERNAL AF AIR be plea d to 
tate: 

(a) whether Pas port applicati n to 
the Gujarat R gion 1 a p rt Offi at 
Ahm dabad arc unduly delayed and th t it 
takes mor than thr e month to grant a 
pas rt; 

(b numb r f Pa port appli ation 
p ndin with th Guj t R ina] a p rt 

ffie anI v rob r 1985· 
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(c) out of the t tal number of appli- r 

cations pending as on 1 November, 1985, 
how man} of them are one m nth, two 
month ' and three month old; 

(d) rea on8 for the d 1ay; and 

(e) steps taken 0';' proposed to be taken 
to streamline disposal of Passport appli-
cation in time? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI B R. BHAGAT) : (a) 
No Sir. It normally take 2 to 3 months 
to .grant a Pas port 

(b) 18,439. 

lC) Over 3 month 

Over 2 months 

1,732 

3,895 

Over 1 month - 5,156 

Less than 1 month 7,656 

(d) The agitation on re ervation affected 
the working of the Police authorities who 
c uld not attend to the duties involved 
with the identity verificati n reports. he 
work in the Passport Office, Ahmedabad, 
was a) 0 affected a many members of the 
staff could not attend office during that 
Period Thl led t mounting of arrears. 

\ e) The State Government has already 
been addres ed to i sue suitabJ.e instructions 
to th Di trict Po1ice authoriti s in Gujarat 
to expedite Police report on Pas port 
applicant within a maximum period of 
eight weeks. Due to con erted and ner-
getic action on part of the Pas port Office, 
most arrears have alre dy been liquidated. 

nly tho c case are pending in respect of 
which Police reports have not come. 

ivc-D yS Week chedule in States 

561. SHRI RANJIT SI~GH 
GA KWAD: 
S RI V. S. KRISHN IY R: 

Will the PRIM MINISTER be pI ased 
to tate: 

(3) the nam of State Gove nm nt 
which hay intr duc d fiv -day week; 

(b whcth r ni n Gov rnment h d 
usge tcd r w uld u t to tho Stat 

whieh have not yet impJemented a five-day 
week in th'!ir respective States to introduce 
five-day week; and 

(c) if so, whether Union Government 
bave received any n ~ative respon e from 
any of tho eStates? 

T D PUTY MINISTER IN THE 
MINISTRY 0 PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE. 

ORMS AND PUBLIC GRIEVANCES 
AND PENSION (SHRI P. CHIDAMBA-
RAM) : (a) to (c) "State Public Services" 
figure as an item (Item 41) in List-II-State 
List in the Seventh Schcdule to the Constitu-
tion of India and, as such, it is for the 
State Government to decjde whether to 
introduce 5-day week in the State Govern-
ments. The Central Government, however, 
has sent a copy of instructions about the 
5-d ay week in the Centre f('Jr the informa. 
tion of the State Government . Information 
about the names of the State Governments 
which might have introduced 5.day week is 
not available with the Centre. The Central 
Government ha however received informa-
tion that Gujarat , Tripura and Orissa have 
not introduced th ... 5-day week 

Nuclear Power Plant in Andhra 
Pradesh 

Sf12. SHRI V. SOBHANADR SWARA 
RAO: Will the PRIME MINISTER be 
p1eased to state; 

(3.) wheth r Andhra Pradesh had 
demanded .the setting up of a nuclear power 
plant in the Stat ; 

(b) whether any expert team had 
visited certain site in .,a\ndhra Pradesh in 
th.s connection; and 

(c) if so, th findings f the team and 
the final decision ta en by Government in 
this r gard 7 

TH MINIST R OF STAT IN THE 
MINISTRY OF SC ENCE AND TECHNO. 
L GY AND IN TH DEPARTMENTS 
OF EA DEV LOPM NT, ATOM C 

N GY, LECTRONICS AND SPACE 
(SHRI SHI VRAJ V PATIL): (a) Yes, 

tr. 

(b) e, Sir. 

(c The Site Selection Committee ha 
examin d the it in S uth rn Electricity 
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Region of which Andhra Pradesh is a consM-
tuent state. The report of the Committee 
is under con ideration of Government. 

Low Cost T. V. for Every Family 

563. SHRI N. TOMBI SINGH: Will 
the PRIME MINISTER be pleased to 
state: 

(a) whether Government are taking 
steps to reach low cost TV sets to the 
lower income fa.milies; 

(b) if so, detaUs thereof; and 

(c) if not, whether Government propose 
to introduce urgent measures to enable 
every Indian family to own aT. V. set in 
the near future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
\SHRI SHIVRAJ V. PATIL): (a) to (c). 
Government has taken several steps to 
bring down the price of TV set. The e 
inc1ude : 

0) Issuing industrial approvals libe-
rally, without any upper limit on 
capacities so that economically 
viable level of production could be 
achieved and competition encou-
raged; 

(ii) Reducing Government levies like 
customs duty on imported raw 
'materials/component reduction in 
excise duty etc; 

(iii) A high power TV coordinations 
committee under the Chairman-
ship of Secretary, Deptt of 
Electronics is functioning with 
representation from Indian TV 
Manufacturers Association, to 
review and monitor the progres of 
TV sets; 

(iv) Electronics Trade and Technology 
Development Corporation ( T&T), 
a public sector undertaking under 
the Department of lectronic 
under their 'Material T chnology 
Brand Name" (MTB) programme 
i providing help to industry to 

produce quality products t rea o. 
nable cost by upplying material 
procured by them in bulk a)on 
with necessary technology. 

Sp cia. Training to the Member and 
Officers of Armed Force 

564. SHRI N. TOMBI SINGH: Will 
the. Minister of DEFENCE be pl ased to 
state : 

(a) whether Government have taken 
steps to introduce speciaJ training to the 
members and officers of the armed forces 
to handle the vadou kinds of insurg ney 
in the country particularly in the border 
and backward areas where the root causes 
of insurgency are educated unemployment, 
and lack of economic development; and 

(b) if so, since when and with what 
effect? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RE· 
SEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH) : (a) Yes Sir. 

(b) Training in handling armed insur-
gency situations was introduced in the-late 
'50s and this has been under constant 
revision and improvement. The training 
imparted has helped the security forces to 
effectively contain in urgency in our border 
States. ' 

Establishment of Region 1 Plot R ource 
Centre Near Bbubneshwar In Ori a 

565. SHRlMATI JAYANTI PAT. 
NAIK: Will the PRIME MINISTER be 
pleased to stat : 

(a) whether the Department of Environ. 
ment has sanctioned the e tabJishm nt of 
some Regional Plant Re ource Centre in 
the country· 

(b) if so, the number of such Plant 
Resource Cen tre anctioned by the 
Department of nvironment; 

(c the places identified for th 1 cation 
of uch Plant Re ource Centr . 

(d) whether one sueh PI nt Re urce 
Centre ha be n anctioned near Bhuhn • 
bwar in Ori a; and 
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(e) if 0, the details of the progress of 
works done at Regional Plant Resources 
Central Bhubane hwar ? 

TH M NISTER OF STATE · IN TH 
MJNISTR Y OF ENVIRONMENT AND 
FORESTS {SHRI Z. R. ANSARI): (a) 
No, Sir. 

(b) and (c). Does not arise. 

(d) and (e). A Regional Plant Resource 
Centre has been recently set up near 
Bhubancshwar by the Government of 
Orissa. The Department of Environment 
has decided to extend some financial 
assistance to support scientific research at 
that Centre. 

"Approval to Projects for Eco-Development 
of Eastern Ghats in Ori sa' 

566. SHRIMATI JAYANTI PAT-
NAIK: Will the PRIME MINISTER be 
pleased to state: 

(a) whether Central Government have 
approved 8 projects in the State of Orissa 
under a project for eco-development of 
Eastern Ghats; 

(b) if so, the fund allocated by the 
Centre for those 8 projects; and 

(c) the details of the schemes prepared 
for the eco-development of Eastern Ghats 1 

THE MINIST R OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) 
Yes, Sir. 

(b) and (c). A Statement is given below . . 

Statem nt 

S1. No. Total amount 
approved (Rs.) 

1 r2 3 

1. Project "BIHANG'~-Principal 5,38 ,400 
Investigator (P. I ) 

.Shri U. N. Dev, Working 
President National Wildlife 
Conserv!ltion Society of 
Orissa-Bhubaneshwar. 

2. A substudy of Ecology. 7,93,600 
Breedin Pattern, 
Development and Karyotype 
Patterns of tbe Epidochelys 
delivacea; the Olive Ridley. 
P. I . Prof. P. Mah~nty-Majmadi, 
Department of Zoology, Utkal 
University, Bhubaneshwar. 

3. . Survey and Systematic 4,36,400 
De cription of Citrus, 
Mango, Jackfruit and 
Tamarind in the Eastern 
Ghats. P. I Dr. G. D . Das, 
Oris 9. University of 
Agriculture and Technology, 
Bh u baneshw'ill . 

4. Impact of Min ral wa tes on ,46,400 
co·gen tic system of plant 

in the a tern ghats, P. I. 
Dr. . Das, Chi f Executi e, 

egional Plant source 
Centre, Bhuban shwar.251012. 

1 st instaJment 
released (Rs.) · 

4 

3,21,500 
(Project research 
programme 
commenced 
(September, 
1985) 

6,12,100 

2,21,600 

~ 4,00,000 
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1 

s. 

6. 

7. 

8. 

2 

Chilka Lake P. I. 
Dr. P. M. Misra, Berhampur 
University, Orissa. 

"Collection and Retrieval 
of the Available data on 
Living Resources (Plant a~d 
Animal), Wetlands, soils, 
climate and earth ./ 
resource'''' of the Eastern 
Ghats. P I. Prof. B. M. 
Sinha-Hcad-Deptt. Geography, 
Utkal University, Bhubane hwar. 

An integrated study and 
a sessment of eastern 
ghat of Orissa for terrain 
evaluation, Land use, 
resources utilisation and 
Bco-deve] opmen t-P. 1. 
Prof. S. Acharya, Deptt. of 
Oeology-Utkal University, 
Bhu baneshwar . 

rosion as essment survey of 
the Eastern Ghats-in Orissa, 
P. 1. Shri O. Mahapatra, 
Chief Executive, Orissa Remotc 
Sen ing Application Centre, 
Bhubaneshwar. 

Total 

Census in A sam 

~67. SHRINARAYAN CHOUB Y: 
Will the Minister of HOM A AJRS be 
pleased to stat 

(a) when the census of population in 
the State of Assam was held last; 

(b) whether it i a fact that ccnsus of 
1981 wa not done in Assam; 

(c) jf so, the reasons therefor; and 

(d) wnen will the said census b h lei 1 

THE MINISTER OF STAT IN HE 
DEPARTM NT OF STATES (SHRI P A. 
SANGMA,: a) Th cen us f popula-
tion in the State of A sam was last held 
in 1971. 

(b) Ye, Sir. 

3 4 

1,36,000 

6,34,000 3.70,600 

6,10,100 4,14,800 

4,40,000 2,60.,000 

44,34,800 26,63,200 

(c) The 1981 cen u could not b 
conducted in Assam owing to disturbed 
conditions pr vailing in th Stat at that 
time. 

(d) The question of holding ceo u in 
Assam is under cQnsideration. N dat 
for the arne ha been fixed a yet. 

Pov rty Alleviation Project 

568. SHRIMATIG 
JEE: WilJ the Mini t r of 
be plea ed to state: 

(a) wh.ich are the major pov rty 
alleviation proj CiS being funded durin th 
S ev nth Plan period nd what con titut 
the core of the progr moo of e h aod 
criterion used for d cidin the inter-proj ct 
order of priority; 

(b) whether dequate indep ndent 
apprai 1 of th claimed validity on scientific 
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basis of each project was made before 
incorporating each of these projects as a 
part of the Pian; and 

( c) if so, details of each of these? 

THE MINISTER OF STATE IN THE 
MINISTRY 0 PLANNING (SHRI A .K. 
PANJA): (a) The major poverty allevia-
tion programmes being implemented during 
the Seventh Plan arc the Integrated Rural 
Development Programme (IRDP" NaHonal 
Rural Employment Programme (NREP), 
and Rural Landless Employment Programme 
(RLEOP). While the IRDP aims at 
developing self.employment ventures by 
asset endowment, the NREP and RLBGP 
provide supplemental wage ' employment. 
IRDP and employment programnles (NREP) 
and RLEGP) are not mutuallY ~xclusive. 
These activities upplement one another 
and together ensure a more stable flQW of 
incomes to the poor. 

(b) and (c). Appraisal is a continuous 
process and on the basis of experience 
gained of implementing the programme in 
the SiD(th plan period, these programmes 
have been included in the Seventh Plan. 

Dowry Deaths in Delhi 

S69 . SHRIMATIOBETA MUKHER-
JE Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) number of deaths of newly married 
women under su picious circumstances in 

elhi during the la t three months; 

(b) number of deaths on accounts of 
dowry demands; and 

(c) in bow many cases people have 
been arrested for burning bride, etc. ? 

I 

1'HE MINISTER OF STATE IN THE 
DEPARTMENT OF STATES (SHRI P.A. 
SANOMA): (a) to (c). During the last 
three month i.e. from 1.8.85 to 31.10.85, 
th number of dowry deaths, ca es registe. 
red and p ;r ons arrested are follow : 

No. of Cases 
dowry death registered 

17 20 

Persons 
arre ted 

16 

Talks on Improvin of R lations witb Pak 

570. PRO. NIRMALA KUMARI 
SHAKTAWAT; 
PROF. P. J. KURIEN : 

WilJ the Mini ter of EXTERNAL 
AFFAIRS be pleased to state: 

(a) the details of the talks held bet. 
ween Prime M;ni~ter of India and President 
of Pakistan in the matter of improving 
relations between India and Pakistan during 
his recent visit to New York on the eve of 
40th anniver ary of UNO, besides the talks 
on nuclear bomb programme; and 

(b) whether Pakistan is desirou of 
improving social and trade relations with 
Indi a in the near future? 

THE MINI TER OF EXTERNAL 
AFFAIRS (SHRI B.R. BHAGAT) : (a) 
Discussion took place on various aspects 
of bilateral relations uch as bilateral trade, 
infiltration across the borders Pakistan 
assistance to extremists, and Pakistan's 
nuclear programme; 

(b) Both India and Pakistan have 
expressed the desire of improving relations 
in different areas including socbl and tarde 
exchange. 

[Trans la tion} 

Power Generation Capacity with the 
Commissioning of Fast Breeder 

Reactor at Ka lpakkam 

571. PROF. NIRMALA KUMARI 
SHAK TA WAT Will the PRIME 
MINISTER be pleased to state: 

(a) the extent to which power genera-
tion capacity in megawatt has increa ed 
with the commissioning of ast Breeder 
Reactor at Kalpakkam which ha been 
designed totally with the indigenous 
technique; 

(b) number of Atomic Power PI nts 
based on this indigenous t chnique which 
will start functioning in the country 
by 2000 AD; 

(c) whether Oovernm nt propo e to 
set up two additional unit in Rana Pratap 
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Sagar Atomic Power PI ant at Kota , in 
Rajasthan; 

(d) if so, the time by which work 
thereon is likely to start; 

(e) whether these will be based com-
pletely on Kalpakkam technique; and 

(f) whether 
ca paci ty will be 
unirrigated and 
Rajasthan? 

the . additional power 
for the development of 
undeveloped lands of 

THE MINIST R 0 STAT IN THE 
MINlSTR Y OF SCI NCE AND 
TECHNOLOGY AND IN THE DEPART-
MENTS 0 OCEAN DEVELOPMENT, 
ATOMIC EN ROY, ELECTORONIC5 
AND SPACE (SARI SHIVRAJ V. PATIL): 
(a) The Fast Breeder Re::lctor at Kalpakkam 
is a test reactor and is not designed to 
augment power generation capacity. 

(b) One proto-type fast breeder 
reactor of 500 MWe capacity is planned to 
be commissioned by 2000 A D. 

(c) Yes, Sir. 

(d) The preliminary wOrk on these 
two units has already started. 

(e) These two units will be of the 
Pressuriscd Heavy Water reactor type, the 
same as used in the Madras Atomic Power 
Plant at Kalpakkam, Madras. 

(f) The policy of the Government )s 

to distribut~ the power generated among 
the constituent states of the region. 

[English] 

Soviet Offer for Proposing Complete 
Ban of Offensive Space Weapons 

and Nuclear Armaments 

572. SHRI .l\NAND SINGH: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether Government have taken 
n te of the ·Soviet offer proposing a 
complete b n an both sides of off n ive 
spac weapohs and a reduction of 50 per 
c nt in nuclear armament, with th en .. 
sibl bject of t pping arm race b tw en 
the power blocs; 

(b) if so, what is Government's in .. 
formation about the response of the US 
Government and other nuclear powers 
ther:to; and 

(c) what is Governnlent's re~ction in 
the direction of endeavouring to bring about 
a cessation of arms race ? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI B. F. BHAGAf): (a) 
Yes, Sir. 

(b) The US Government is reported to 
be consid !ring recent Soviet offer in the 
context of the ongoing bilateral talk 
between them in Geneva. 

tc) Government of India are extremelY 
concerned about the nuclear arm3 race. 
During his recent visit abroad, the Prime 
Minister held discussions with the leaders 
of several eountr i es, including the US, the 
USSR 'ind other nuclear weapon States and 
conveyed his concern. In additirn, he issued 
an appeaJ, t )gether with the other partici-
pants in the Six Nation Summit held in N w 
Delhi in January thi year, to both the US 
and the USSR to suspend all nuolear tests 
for a period of twelve months and offer d 
to facilitate effective verification of such a 
merotorium. 

Outcome of the Visit of U.S. Deputy 
ecretary of State 

573. SHRI ANAND SINGH: Will 
the Minister of EXTERNAL AFFAU S b 
pleased to stat : 

(a) whether the US Deputy Secret ry 
of State called on the Prime Mini ter and 
the Foreign Secretary on Octo b r 7, 1 985 
in N",w Delhi; and 

(b) if so, the outcome of the di cu 
sion heJd ? 

TH MINISTER OF XT R AL 
A AIRS (SHRI B. BHAGA T: ) 
Ye, Sir. US Deputy Secretary of tat 
al 0 called on Minister of External Affair 
a d Mini ter of State for ternal Affair 
on the arne day. 

(b) The visit previd d an opportunity 
for continuing high-J 1 onsult tio b t-
ween ndia and USA on bilat ral, r gion; 1 
and intemational i • 
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Recognition of PoU ario Sabrawi 
rab Dem(,cratic Republic 

574. SHRI ANAND SINGH: Will 
the Minist r of EXTERNAL A FFAIRS be 
pI ased to tate: 

(a) whether Government have gIven 
recognition to . Polisario' Sahrawi Arab 
Democratic Republic; and 

(b) if so, wha t pecific considerations 
w ighed with Government for recognition 
of the new Republic? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI B. R. BHA AT): (a) 
Yes, Sir. 

(b) ndi a's r~cognition of the Sahrawi 
Arab Dem cratic R epublic (SADR) is based 
on vari us res luti ns of the United 
Nation General A embly which recognise 
the r'ght of the Sahrawi people to inde-
pendenc and self determinati D, as w 11 as 
on the stand taken by the representative 
regional org ni a tion-the Organi 'ation of 
African Unity (OAU) -which not only admit-
ted the SADR a a full member but which 
al 0 elected it as one of it Vice Presidents. 

Prote t on Violence in outh Africa 

575. SHRIMATI KlSHORI SINHA 
Will th Mini t er f XTERNAL A FAIRS 
be pI a cd t state; 

(a) wh th.r overnment havt.! protest-
d strongly in v' riou international forums 

about the J"l!new d vi Jcnce in S uth Africa 
against the majority population by the 
whit min rity r gime; and 

(b) if 0, with what r sult 1 

THE Ml'NIST R 0 XTERNAL 
A FAIRS (SHRI B. R. B A AT): (a) 
and (b) . The Government of India, 
through it repre entalives at the UN and 
in ther jnternati nal fora has consi tently 
cond mned the pret r ia hit e minority 
r gim' reign of terr r. The recent 
C mmonwel lth eads of Government 

ti g at Nas au Bahama, ha d cided 
upon a c mm n programme of action 
d ign d t xert pre ure on the Sou lh 
African vernment to dismantl th 'ystem 
of apar heid and t . tabli h a n n-ra ial 
nd eprc n tive G v rnment n th ba j 

of adult suffrage without racia] distinction. 
In addition to the members of the Common-
wealth, several other countries hav al 0 
recently taken politica-l and economic 
measures against the pret('ria regime. 

Proposal to bring Employees of 
Departmental Undertak!ng under 

Administrative Tribunals 

5,6. SHRIMATI KIS ORl SINHA : 
Will the PRIME MINISTER be pleased 
to state: 

(a) whether Government have a propo. 
sal to bring employees of departmental 
undertakings under the purview of the 
Administrative Tribunals; 

(b) if 0, whether Government have 
consulted the , organisations of Central 
Government employees and unions of 
employees of departmental undertakjngs on 
this matter; and 

(c) if so, what wa their view and 
what i the Government's reaction to 
these views? 

1HE DEPUTY MINIST R IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRA T V R-
FORMS AND PUBLIC GRIEVANC S 
AND PENSION (SHRJ P. CkIDAM-
BARAM) : (a) The Centra l Administrative 
Tribunal whieh was establjshed on the 1 st 
November, 1985 has juri diction over 
C ntral Government employees including 
those who are w rking in the Depart-
mental undertakings. However, by virtue 

f ec. 2 (b) of the Administrative Tribunals 
Act, 1985, the Tribunal does not COVer 
the Central Govcrnmen t employees who arc 
governed by the Industrial Disputes Act, 
194"" in regard to such matters in respect 
of which they are so governed. The Govern-
ment hav a propo al to bring such emplo-
yees also und r the purview of the Central 
Admini trativc Tribunal in so far a their 
individual dispute in regard to service 
matter are concerned. 

(b) and (e). Th Go ernment have 
con ult "d the r pre entative organi ations 
of Central Government employes and 

entra) Trad Unions on the proposal 
ab vee The repr s ntativ s ar g n rally 

f th vi w that th it right under the 
ndu 1. ial is ut Ac should n 1. b 
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abridged or taken away. The Government 
is ~xamining the matter further. 

[Translation] 
I sue of Identity Card to the Citizens in 
the Border to heck the Infiltration of 

Foreign National 

517. SHRI SHANTI DHARIWAL ; 
8HRI V(JOY KUMAR Y ADAV 

Will the Mini ter of HOME A FAIRS 
be pJeased to state : 

(a) whether Government ar aware of 
the fact that foreign nationals are infiltra-
ting into the country by crossing the 
borders; 

(b) H so, whether Government have 
decid .. d to issue identity eards to the citi-
zens residing i~ the border Stat es to check 
the infilt.ration of forejgn nationals; 

(c) if so, the time by which this 
system will be jnt roduced . nd the places! 
region /states where it will be intr duced; 
and 

(d) ;f not, t.he reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OINT RNAL 
SECURITY (SHRI ARUN NEHRU): (a) 
to (d). Anti-infiltration measures, treng-
thening of BSF battalions and oth r 
eeurity mea.;ures for safeguarding the 

borders for effectivelY dealing with entry of 
'illegal migrant4) are reviewed by the GOYt. 
from time to time. The measures include 
streng'thening of ",-,olice of border States 
wherever necessary construction of ob er-
vation tow rs strengthening of BS by 
Border Wing Home Guards, equipping th 

. BS and oth r securi~y forces with advanc d 
equipments like night vision devices, high-
power binocuJars tc. Apart from the e 
mea ures, in case it is con idered necessary 
that identity card t· the citizens re iding 
in the border States !lre to be is ued, the 
Government will con ider that aspect of 
the matter al.)o at the appropriate time. 

[ nglishl 
Review Committ e for Moderni ation of 

Delhi Fire ervice 

S R 1 T 
MI: Will th Mini ter of 

AI S be plea ed to tat : 

(~) whether any commicte wa t up 
in th pa t with a view to r vi w the 
working of the elhi ire S ryice and to 
modernis it; and 

(b) if ,deta i Is of the arne and 
action t ... ken on various tecomm ndations 
of the Committ e? 

TH MIN 1ST R OF STATE IN T 
DEPARTMENT 0 STAT S (SHRJ P. A. 
SANGMA) : (a) Ye , Sir. 

(b) A stat~ment is given be]ow. 

tatement 

Prior to 1976 exp~n i n f Ihi Fire 
Service took place in ad-hoc mann r. New 
Fire St.ati ,~s were open d depending on 
the avutlabIllty of the land and the funds. 
For the first tim during 1976, ovcrnment 
of Ind ia, Ministry of Home Affai rs ordered 
~ thorough study by a Committ:, of 
expert of th r quircm nt& f D lhi ire 
Servi~e so as to improve its efficiency aud 
effectlyenes. This Committee wa headed 
by the Fire AdvL or to the Government of 
India and had among its mcmb rs Chief 
Fire Officer Dy. Chief Fire Officer De1hi 
and S 'cr tary { SO), Delhi Administration. 
Asstt. Direct r G .... neraJ ( GCD), M ini try 
of Home AfTa irs and SenicI Staff Offi cr 
Civi 1 Defen e were a Jso co-opt cd a m m-
ber. The C mmitt e aft r du c nsidera-
tion recommended that a minimum of 63 
fir e ta ti on!=' w r n cded to pr id dc-
quate and ffc .ivc fire c v r t elhi s 

• t 

aga m t 13 fire st Hons, at that time. A 
Jarge number f new applian e were also 
recommended by th ommi tt ,t be 
procured by the D lhi Fire Ser i The 
implementation f th r comm ndations of 
~hat. E~perts C mmittce had financial 
ImphcatlOn of a bout 15 .75 r rc in t rm 
of non·r currIng exp nditure in' perjod 
of 10 years, while annual r curring xp ndi-
ture wa to be a out Rs. 4.76 Cr r • 

2. Due to au city of fund, it wa not 
p ,bI t implem nt th repo t of the 

. petrs Committ 0 ever lh r c m. 
mendati ns of the p _rt Commit e w r 

ept in mind while ning n w r 
ta ti n r fO uri p Ii n nd 
h n th fund posit jon rmitt d. in 

J 97 6, 3 n w fire t ti n h v b n op n d. 
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Proposal are under c n ideration for 
OpeDlng 5 new stations in areas where over 
the y wars fir ri k ha increased consid rably 
like Kirti Nagar Ware Hou ing Scheme, 
Bhikaji Kama Place, N hru Place and 
Rajendr P.1ace Urban areas ond Narela 
where presently the respon . e time is very 
large. SimilarlY, additional fire engines 
were procured. Special appliances like 
Hydraulic Platforms and Turn Table 
Ladder for fire fighting in high-rise build-
ing were also procured. lhe number of 
fir engines and other appliances of 
specialised nature, therefore, increased 
from 144 to 167 in 1983-84. This further 
increased to 172 in 1984-85. 

Adequacy of Fire ervice Stations in 
Delhi 

579. SHRIMATI N .. P. JHANSI 
LAKSHMI: Will the Minister of HOM 
A AIRS be pleased to state: 

(a) whether Delhi Fire Service is one 
of the most poorly cquipped Fire Services 
in the country; 

(b) whether there are any guid lme s/ 
procedure laying down t.he number of ire 
Station and tenders tha t are must for a 
city; 

(c) if so , the number of fire stations in 
Delhi /New elhi ; 

(d) whether this l~ considered adequate 
for a city like Delhi; ';1 nd 

(e) if not, reasons for the same and 
action proposed by Government? 

TH MIN1ST R OF STA IN TH 
D PARTM NT OF ST T S lSHRI P. A. 
SAN MA): (a) No, Sir. 

(b) Yes, Sir. 

(c) At pre ent th re are 17 Fire 
S ations, one tra ining centre and a H !ad-
quart r s of the Delhi Fire Service. 

(d) No, Sir. 

(e) A statement is giv n below. 

tatemcnt 

In 1 'J16 a Committe (f pert wa s t up 
by the Mini try f the H me Affair t tudy 
th 1'C uircments f the D Ihi ire Servic 

as t im r v it affi i n y nd eff cliv -

n ss The Committee recommended that a 
minimum of 63 fire station wer needed 
to provide adequate and effective fire cover 
to Delhi as against 13 fire station which 
existed at that time. A large number of 
new appliances were als" recommended by 
the Committee to be procured by the Delhi 
Fire Service. The implementation of the 
recommendations of that Expert Committee 
had financial implications of about Rs. 
15.75 crores in terms of non-recurring 
expenditure for a period of 10 years while 
annual recurring expenditure was to be Rs. 
4.76 crOTes. 

2. Due to paucity of funds, it wa not 
pos ible to implement the r.eport of the 

xp rts Commitce. However, their reCOnl-
m ... ndations were kept in view while opening 
new fire stations or procurring appliances 
as and when fund position permitted. Since 
1976 three new fir·e stations have been 
opened and proposals are under considera-
tion for opening five new fire stations in 
areas where over the years fire risk has in-
creased considerablY like Kirti Nagar, 
Warehousing Scheme, Bhikaji Cama Place, 
N·ehru Place and Rajendra Place urban 
areas and Narela where presently the 
response time is very large. 

3. Similarly, additional fire engines, 
special appliances like · hydrolic pJatf rms 
and Turn Table Ladders for fiire fighting in . 
highrise building were also procured. The 
number of fire engines and other appliances 
of a specialised nature, therefore, increa cd 
from 144 to 167 in 1983-84 and further to 
172 in 1984-85. 

"Setting up of a Marine Park in 
Maharashtr a" 

580. SHRI HUSSAIN DALWAI : 
PROF. MADHU DANDAVATE : 

W ill the PRIM MINISTER be pleased 
to state: 

(a) whether It IS a fact that National 
In titute of Oceanography (N . I. 0.) ha 
recommended tha t a Marine Park be set 
up at Malvan in district Sindhu drug of 
, tnt~ f ~ah rashtra; 

(b) if ,the step taken by Government 
t e up th park a per the recomm nd _ 
tion of the N. . 0.; 
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(c) whether the nternational conference 
on the wild life has recommended setting up 
of a Mrine Park in each country; and that 
despite such a resolution India do not have 
any such park as yet; 

(d) whether Government propose to set 
up such a park in near future if so, the 
total cost of the project and the time by 
which this project will be implem~nted; and 

(e) whether sufficient precautions will 
be taken to ensure that the project does not 
in any way harm the interests of the 
fishermen engaged in 'fishing near the malvan 
coast? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. JR. ANSARI) : (a) The 
National Institute of Oceanography had 
carried out a study at the reque t of the 
Maharashtra State Government and reCOID-
mended to them the establishment of a 
Marine Park at Malvan. 

(b) Under the provisions of the Wild-
life (Protection) Act, 1972 action to set up 
a national park or a sanctuary is to be 
taken by the concerned State Government, 
unle the area is transferred or leased to 
the Central Government. 

(c) At present, there are two marine 
nation~l parks in the country, one in the 
Gulf of Kutch, Gujarat and the ()ther in the 
~J;ldaman and Nicobar Islands. The State 
Governm.ent of Tamil Nadu.,is also consider-
ing the establishment of a marin: national 
park in the Gulf of Manner. 

(d) and (e). According to information 
available from the State Govertment of 
MahaIa htra, the proposal to set up a 
marine park at Malvan is at ,an initial tagc 
and a techno-ecoDllmic report will first b 
prepared before the project i implemented 
by the State Government. 

Infiltration from Pakistan to Punjab 

581. SHRI MAHENDRA SINGH 
Will the Minist"r of HOME AFFA RS be 
plea ed to Stat : 

(a) whether arrests and lzure mad 
o far in connection with ff rt of contain 

and prevent terrori m have r vcaled that 

into the country from acr ss the border 
from Paki tan to pepetrate terrori m in 
Punjab and other part of the country; nd 

(b) if so, what pecific evidence of this 
nature has come to light '1 

THE MINisTER OF SlATE IN THE 
DEPARTMENT OF INTE NAL S CU-
RITY (SHRI ARUN N HRU): (a) and (b). 
The interrogation of per on· who hav 
infiltrat d into Indja and have be n ree ted 
has revealed information ,about their lin 
and training abroad and the upply of 
weapon and other as i tance to th m for 
indulging in violent activi ies 10 tlle 
country. 

500 MW A tomic Power Plant t 
Tarapur 

5P2. SHRI f\.1AH DRA SINGH: 
W ill [he PRIME MINISTER be pleased to 
tatc : 

(a) whether it is prop03 d to instal he 
first 500 MW Atomic Power PI nt at 
Tarapur; 

(b) if so, what , are the details Qf the 
project; 

(c) wheth r this project i p rt of a tef. 
year profile propo ed by his department; 
and 

(d if 0, what are the details of tbi~ 
profile '1 

TH MINISTER OF STATE IN T E 
MlNISTRY OF SCIENCE AND T C O· 
LOGY AND IN THE DEPARTM NTS 
OF OC AN P VELOPMENT, ATOMIC 
ENERGY, LECTRONICS AND SPA 
(SHRI SHIVRAJ V. PATI ): (a) to (d). 
The GovernIl)cnt ha.s in principle ap. roved 
a 15 Year Nuclear Pow !r Profile drawn up 
by the D partm nt of Atomic En rgy which 
nvi ge tting up of 12 unit f 235 

MWe and 10 unit of 500 MWe Pre uri d 
H avy Water eactors at variou part of 
the country during the p riod 19lJS ... 2000. 
The locations of thes futur atomic power 
tation are und r consider ti n ttl 

Govcrnment. 

[Tran lation] 
Polluti n in 

well tr ined terrori ts are ing infiltrat d pIe 
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(a) the alient feature of Oc :in d velop-
ment programm s drawn by Governm ot and 
th me sure taken to implement th m; 

(b) the extent of succes achieved in 
reducing Ocean pollution; and 

(c) estimated quantum of 1i.;h died 
.during the 1 st one year due to pol.lution in 
Indian Ocean ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCI NCE AND TECHNO .. 
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIV RAJ V. PATIL): (a) The 
main features of the ocean development 
programmes are the survey of Ii ving and 
,non-living resources of the E~clusive 
Economic Zone' for their opt imum utili a· 
tion, de",p sea bed mining, Autarctic re-
search protection of the marine environ-
ment, developrn",nt of suitable technologies 
for harnessing wave energy and ocean ther-
mal energy, development of underwater 
t cbno]ogy, desalination techniques and 
development of trained manpower in ocean 
cience and technology. The measures 

taken to lmplement the prograntme are: 

0) acquisition of two research vessels 
for conducting exploration. 

(ii) identification of two sites for deep 
sea mining. 

(iii) development of suitable techno-
]og::.s for extraction of energy 
from the sea. 

(iv) development of manpower, 

(v) Expeditions to Antarctica. 

(b) Large scale pollution of the ocean 
is possibl only from 01] and derivatives. 
The laws have been strengthened and 
penalty for violation of pollution regula-
f ons h1 been ubstantially increased 
r ccntly. 0 far no major oil pollution 
has been reported in the Indian Ocean. The 
Coast Guards rgani ation have geared 
them elves up to combat any oil pollution 
that may occur due to spillage from tankers 
or accidents. Considerable success has been 

chiev d in combating marine pollution 
ff m indu trial wa te, ewage and oil and 
rno t f the reI'lted ag ncies are involved in 

prcparing and updating an action plan for 
the Contr 1 of marine pollution. 

(c) No fi h mortality due to pollution 
ha been rep fted during the last one y car 
fronl th Indian Ocean. 

[Ellglish] 

Scheme to Check Water Pollution 

584. SHRI MOHO. MAHFOO] ALL 
KHAN: Will the PR1ME MINISTER be 
pleased to state : 

(a) whether the Centra) Government have 
formulated any scheme to ch '.~cl<: water 
pollution and whether th y h ve id.!ntified 
the rivers of the country in which pollution 
has reached the maxium limit; , 

(b) if 0, the names of dvers in the 
country in regard to which Governm'Jnt have 
formulated the scheme for cleaning the 
water; and 

(c) if not, the reasons therefor 'l 

THE MINISTER 0 STATE IN THE 
MINISTRY 0 ENVIRONMENT AND 
FOR STS (SHRJ Z. R. ANSARI): (a) 
Water pollution control activities are 
pursued by the Central and State Water 
pollution ontrol Boards a per the provi-
s·ons of the Water (prevention and Control 
of pollution) Act, 1974. Though there i 
no separate scheme to eheck water pollu-
tion, there are on-going programmes relating 
to monitoring and river-basin-wise study of 
all major rivers in the country. The river 
tretchcs have been classified for various 

u es based on assessment of their pollution 
load. 

(b) A scheme for cleaning the river 
Ganga has been formulated and 1aunched. 

(c) Does not arise. 

[Translation] 

"Gan a Authority Scheme" 

5 5. 
KHAN: 

SHRI MOHO. MAHFOOJ ALI 
Will the PRIME MINISTER be 

pleased to sta te : 

(a) whether the schemes to make the 
river Ganga fr ... from pollution have 'come 
t a standstill liko the Ganga Authority 
Sch me which has not b en started a yet; 
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(b) the rea ons f r which Allahabad 
has not been able to get so far the amount 
which was due to that city under this 
scheme; and 

(c) the reasons for not removing the 
acute pollution at "Sangam" in Allahabad? 

THE MINISTER 0 STAT IN THE 
MINISTRY OF ENVIRONMENT AND 
FORES1S (SHRI Z. R. ANSARI): (a) 
No, Sir. Ganga project Directorate has 
been set up. Work to clean the pollution 
on river Ganga ha commenced. 

(b) and (c). A scheme for renovation 
and augmentation of the capacity of the 
Gaughat Pumping Station at A1lahabad~ 
prepared by the U.P. Jal Nigam, has been 
sanctioned at an estimated cost of Rs . 1.6 
crores. uods will be released according 
to progress of work. 

The scheme, to be completed in about 
two years, is expected to reduce substan-
tially pollution near the Sangam. 

[ English[ 

Pollution of Ganga by IFFCO fertilizer Plant 
Phoo)pur, Allahabad 

586. SHRI MOHO. MAHF OJ 
ALI KHAN : Will the PRIME MINISTER 
be pleased to state: 

(a) whether effluent discharged by 
IFFCO Fettiljzer plant, phoolpur in Allaha-
bad is causing acute pollution in the Ganga 
and Yamuna water; 

(b) if so, the action taken by Govern-
ment against the management; and 

(c) if no action has been taken, the 
reasons therefor '/ 

THE MINISTER OF STATE IN THE 
MINISTR Y OF ENVIRONM NT . AND 
FORESTS ~SHRI Z. R , ANSARI): (a) 
to (c). Information is being collected 
and will be laid on the Table of the Sabha. 

Thorium e earch for Nuclear Power 
De\'elopment 

587. SHRI SRIKA TA ATIA 
NARASINHARAJA WADIYAR: Will 
the PRIME MINIST R be pleased to 
state: 

Written nswers i si 

(a) whether Government h ve explored 
the possibility of exploitin(Z India's vast 
thorium reserves for nuclear power 
development; 

(b) if so, the specific steps have been 
taken by Government in this regard; 

(c) the schemes prepared for implementa-
tion for nuclear power development; an d 

(d) the details thereof? 

THE MINISTER 0 STATE IN THE 
MINISTRY OF SCI NC AND TECHNO-
LOGY AND IN THE DEPAR" MBNTS 0 
OCEAN DEV LOPMENT, . ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRA) V. PATIL): (a) Mining 
and proces jng of thorium from the 
Manavalakurichi sands of erala have been. 
carried on for several years now. 

(b) Research and development on the 
irradiation behaviour of thorium in research 
reactors and its reprocessing in pilot pl ant 
scale has been undertaken. Thorium 
blankets will be used in the fast breeder 
test reactor at Kalpakkam. 

(c) and (d). The nuclear power develop-
I,llent programme would be implemented In 
the following three stages: 

Stage I : 

Stage II : , 

Construction and operation of 
a number of pressurised heavy 
water reactor units using the 
natural uranium for production 
of power. 

Construction and operation of 
fast breeder reactors using pluto-
nium as fue] and depleted uranium 
thorium as blanket material. 

Stage III: Construction and op ration of 
fast breeder reactors using 
uranium 233 as fuel and 
thorium :\s blanket material. 

Patrolling Arrangement of th Country 
Va t eoa t Line 

588. SHRI SRIKANTA DATT 
S RI SRIKANTA DATTA 

MARASIMHARAJA 
WADI AR: 

Will the Mini t r of D FENC b 
pleased to Stat . 
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(a) whether there i a great r n ed to 
strengthen th patr lling arrang m .mts of 
the cou try's vast coa t lin ; 

(b) if so, the teps taken to d~ploy 
opbi ticated radars and anti-ship misslles; 

(c) whether countrie like Britain, 
France and We t Germany have offered 
anti-ship missiles to equip the 24 Dornier 
228 aircrafts which are to be deployed for 
patrolling the country' vast coast line; and 

(d) the oth r steps propo ed to b 
ta en by Government to a~ guard the 
country's vast cost line ? 

HE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RESEARCH 
AND DEVELOPMENT (SHRI ARUN 
SINGH' : (a), (b) and (d): The plans of 
the Navy as well a that of the Coast 
Guard take into aCCQunt the need for 
adequately patrolling the country's coast 
line and steps ar~ taken to appropriately 
augment their force levels and by t~e 
induction of suitable ships, aircraft, equIp-
ment and weaponary to adequately Protect 
OUf interests. 

(c) It will not be in the national 10-

terest to disclose the details. 

[Tran lationJ 
Decision to Shift Nat iona 1 Academy of 

Adntinistration to Ghaziltbad 

589. SHRI HARISH RAWAT: Will 
the PR,(M MINISTER be pleased to state. 

(a) whether a decision has been taken 
to thift the National Academy which 
provides training to I.A.S. Officers from 
Mus oorie to Ghaziabad; and 

(b) if 0, tho rea on theref r 1 

the Government have d cided to shift the 
Academy to Ghaziabad. 

Accidents of Indian ir Force Planes 

590. SHRI HARISH RAW AT: Will 
the Minister of D FENCE be pleased to 
state : 

(a) the number of the Indian Air Force 
planes which met with accident during the 
last six months; 

(b whether there ha been an increase 
in the number of such cra hes during the 
last one year; and 

(c) if so, the reasons therefor 1 

THE MINISTER 0 STATE IN THE 
DEPARTMENT OF DE BNCE RE-
SEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH): (a) to (c). Thi IS 
classified information which cannot be 
disclosed in the public interest. However, 
there ha been a marginal increase in the 
number of accidents during the period 
First November, 1984 to Thirty-first 
October, 1985, as compared to the 
corresponding period last year. Thjs was 
primarily due to an increase in bird strike 
accidents. 

[English) 

Interpol Meeting to Curb Terrorism at 
'Washington 

591. SHRI V. TULSI RAM : Will the 
Minister of HOME AFFAIRS be plea ed 
to state: 

(a) whether the Interpol at its general 
assembly meeting held recently at Washing_ 
ton, decided to curb t rrorism; 

(b) if so, names of the countries that 
participated at the meeting and sponsored 
such a move; 

TH DEPUTY MINlSTER IN THE 
MIN STRY OF P RSONNEL AND 
TRAIt'UNO, ADMINISTRATIVE R-
FORMS AND PUBLIC GRIEVANCES (c) whether some of the developed 
AND PENSION (SHRI P. CHIDAM- nations opposed the move, if so, the 
ARA"~) () d (b) Y S1' Th name of tho e countries and the r ... asons B .LYJ.: a an . es, r. , e 

infra-structural facilitic available at , for their opposing the move ; 
Mu oorie are con id red jn dequate and td) whether cparate c 11 of Iotetpol 
there i not much scope for adding to the for the purpose will be set up in the 
facHitie at Mu 0 rie. B ides, difficulties participating countries or the existing cell 
ar being experienced in getting proper will be entrusted with th work; and 
faculty and quality guest faculty in the Lal 
Bahadu Sha tr ' Nati nal Ac demy of (e) the time by which terrorism j 
~dministration at Mus ooric. Therefor. expected to b curbed in India? 
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THE MINISTER OF STATE I THE 
DEPARTMENT 0 1 TERNAL,SECURITY 
(SHRI ARUN NEHRU) : (a) Yes, Sir. ' 

(b) The various member-countries 
affiliated to ICPO-Interpo} took part in 
the discussion. The Secretary General 
of the ICPO-Interpol, General Secre~ariat, 
paris, moved the resolution on International 
Terrorism. 

(c) No, Sir. 

(d) This is for the member countrie 
to decide. Interpol has not made any 
recommendation in this regard. 

(e) It does not' se m possible ~o 

sp cify' any time limit. 

Maharashtra-Karnataka Border Dispute 

592. PROF. MADHU DANDAVATB 
WilJ the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether during the last session of 
Parti9.men t an an party delegation including. 
MPs from Maharashtra met the Prime 
Min'ster and prop0sed that the long 
perlding Karnataka-Maharashtra dispute be 
settled on the lines of the' settlement of 
the border dispute between Punjab and 
Haryana on the basis of the norms of 
lin uistic majority and geographic conti-
guity treating village as a unit; and 

(b) if so, the reaction of the Govern .. 
m(mt to this proposal ? 

THE MINISTER OF HOME A FAIRS 
(~HR:I S. B. CHAVAN): (a) Prime 
MihJster received ~ communication dated 
the t 3th 'A ~ust, 1985 signed by several 
Memb rs of Parliament' on the subject. 

(b) The Chief Ministers of Mahara htra 
and K'trnataka have been holding di cu -
sions on this issue. The Government of 
India have preferred to await the outcome 
of these bil teral efforts. 

Progress of Na val Academy at Ezhimala 
in Kerala 

593. SH I K. KUNJAMBU· : 
PROF. p, J. KURtEN: 

Will the Minister of DEFENCE be 
plea ed to tate: 

(a at what tag is th wo k on Nav ' 
Academy at Ezhimala in e ala; · 

(b) whether there has been any d lay 
in the execution of work on this pro.;ect; 

(c) if so, the reasons thereof; and 

(d) by what time the work is likely to 
be completed '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DE ENCE RE-
SEARCH AND DEVELOPMENT (SHRI 
ARUN SINOH): (a) to (d). Detailed" 
planning of work and the services for the 
Naval Academy at Ezhimala in Kerala i 
10 progress. The civil work are expected 
to commence after the architectural · 
features and designs afe finali ed and th~ 
approximate estimates are prepar d on th 
basis of the architectural drawings and the 
oil investigations. The Academy is 

expected to start functioning in abou 
6 years. 

Practice of Untouchability 

594. SHRI K. KUNJAMBU: Will the 
Minister of WELF ARE be pleased to 
state : 

(a) whether G .lvetnmen t ha ve received 
any reports about prdcti ing of untoucha-
bility in any part of the country duting 
the past one year; 

(b) if so, the details thereof and the 
action taken thereon; and 

(c) whether Government prop e to 
set up annual national award for those 
working dedicatedly for the eradicati('n of 
untouchability ? 

THE D PUTY MINISTER IN THE 
MINISTR Y OF WE L ARB (S I 
GIRIDHAR OOMANGO) : (a) and (b). 
Yes, Sir. Complaints are receiv d from 
individual regarding the practice 
untouchability which are taken u with' 
the concerned State Government f r 
necessary remedial action. The nature of 
such complaints vary from area to area. 

(c) No, Sir. 

Resource in th Indian 0 ean for ttl I 

Dev lopment of the Economy 

595. S RI K, KUNJAMBU: Wi)) 
the PRIME MINISTER be pleas d to 
state: 
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(a) wh ther the Indian Oc an contains 

va t resources of variou kind, if so, the 
details ther of; 

(b) whether any special effort is being 
made to exploit these resources for the 

. development of the economy; and 

(c) if so, the details thereof 1 

THE MINIST R OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE D PARTMBNTS OF 
OCEAN D VELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(S HRI SHIVRAJ V. P A TIL) : (a) 
Yes, Sir. The Indian Ocean contain vast 
resources of both living and non-living 
componots. Among the living resources, 
there are shell-fish, fin-fish, lobsters, prawns, 
etc. The non-living resources in the Indian 
Ocean include placer deposits of ilmenite, 
phosphorite, rutile, zircon, monazite etc. 
and th deep sea deposits of polymetallic 
nodules. The nodules contain valuable 
metals like copper, nickel, cobalt and 
manganese. 

(b) and (c). So far as living resource 
are concerned, a programme of extensive 
survey of the Exclusive Economic 'lone has 
been drawn up. For this purpose, a newly 
acquired Fisheries Oceanographic Research 
Vessel SAGAR SAMPADA is being used. 
As regards non-living resources, two re-
search ve elsnumely GAVESHANI and 
SAGAR KANYA have been deployed for 
the exploration and mapping. 

Preservation of Eco-.. 'ystem in A and N 
Islands 

$96. PROF. P. J. KURIEN : Will the 
PRIME MINISTER be pleased to state : 

(a.) whether the eco-system in ·the 
Andaman-Nicobar I lands is being di rupt d 
due to the large scale cleaning of forest 
there; and 

(b) if 0, the steps being taken to top 
the cleaning of forest and pre erve the eco-
system in those islands '1 

THE MINISTER OF STATE IN THE 
MIN ISTR OF ENVIRONM NT AND 
o STS (SHRI Z. R. ANSARI): (a) 

(b) Doe not arise. 

India t InJti tjon to Per uade U to 
Give up St r War Initiative 

597. PROF. P. J. KURIBN : 
SHRI K. S. RAO : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether the n on-aligned countries 
have djscussed in any forum the strategic 
defence initiative or star war being uccess-
fully persued by U.S.A.; 

(b) if so, the details thereof; 

(c) whether India has taken any special 
initiative in persuading U.S.A t give up 
its star war initiative; and 

(d) if so, the details and result 
thereof '1 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI B. R. BHAGAT) : (a) 
and (b). The non-aligned countries have been 
concerned about the danger of extension of 
the arms race into Outer Space. They 
expres ed this concern a t the Seventh 
Non-aligned Summit held in New Delhi in 
1983 and in subsequent meetings of the 
or~ign Ministers of the non-aljgned coun-

tries held annually in New York. The 
Political Declaration adopted at the roo t 
recently concluded meeting of the non-
aligned Foreign Ministers in Luanda in 
September this year stated that the mainten- . 
ance of security through strategic defence 
is as illusory as the reliance on nuclear 
deterrence. It also said that such reliance 
on strategic defence threatens to exacer-
bate, rather than ameliorate the present 
global instability based on the threat of 

. mutual annihilation and leads to an un-
precedented escalation in the nuclear arms 
race. 

(c) and (d). In his discussions with 
the US President during his visit to the 
USA in June this year, the Prime Minister 
conveyed the apprehension of the Govern-
ment of India that the SDI would lead to 
sharp escalation in the already hjgh level of 
the arms race, besides increasing the danger 
of outbreak of nuclear war. Gov ... mmcnt of 
India continues to be extremely concerned 
abou t the danger of extension of the arm 
race into Out~r Spaoe. 
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"Pollution of ~anga by Industries" 

598. SHRI R. P. DAS: Will the 
PRIME MINIStER be pleased to state: 

, (a) whether it is a fact that about 132 
industries and 64 tanneries are responsible 
for the pollution of Ganga river; 

(b) if so, whether Government will 
force these industries to pay for the Rs. 
292 crore project to clean up the Ganga 
as approved by the Central Ganga Authority; 
and 

(c) if not, the reasons as to why the tax 
payers of the country will pay for the 
wrongs committed by these 132 industries 
and 64 tanneries ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R . ANSARI) : (a) 
Yes Sir, they contribute part of the total 
pollution. Domestic waste of the human 
5ettlements situtated along the banks of the 
river is the major source' of pollution. 

(b) Industries are required to clean 
their wastes at their own cost before dis-
charging into the river The Rs. 292 crores 
approved by the Central Ganga Authority 
are for schemes to control municipal sewage 
being generated from class I cities situated 
on the river banks. 

(c) Does not arise. 

Expenditure Incurred on Na va) Academy 
at Ezhimala in Kerala 

599. SHRI I. RAMA RAI: Will the 
Minister of DEFENCE be pleased to state: 

(a) details of the expenditure incurred 
upto 30 March 1 985 by the Central and 
State Governments for the infrastructure for 
the Naval Academy at Ezhimala in Kerala; 
and 

(b) the allotment for the same during 
,the Seventh Plan period and the probable 
date of completion of work of the 
Academy'l 

THE MINISTE'R OF STATE IN THE 
DEPARTM NT 0 DEFBNC RE-
SEARCH AND DEVElOPMENT (SHRI 
ARUN SINGH) : (a) Government ancti n 
wa accorded in March 1985 for the provi-
sion of wall! ecurity fencing around the sUe 

for the Naval Academy at an estimated 
cos~ of R . 79.05 lakhs. A special medium 
teem loan of Rs. 20 crores was also released 
to the Government of Kerala for the 
acquisition of land. 

(b) An expenditure of Rs. 26 crores is 
being reflected in the Draft Defence Plan 
1985·90 for the Naval Academy. The 
work is expected to be completed in a'bout 
6 years. 

Recruitment Procedure of the Paramilitary 
Forces 

600. SHRI GURUDAS KAMAT: 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) . whether Government propose to 
streamhne the recruitment procedure of the 
paramilitary forces to ensure that only men 
of merit arc taken in the forces; and 

(b) if so, th~ details thereof? 

THE MINISTER OF STAT IN THE 
DEPARTMENT OF INTERNAL SECU-
RITY (SHRI ARUN NEHRU): (a) and 
(b) . Information is being collected and 
would be laid on the Table of the House. 

[Translation] 

Visit of Pope Paul II 

601. SHRI C. JANGA REDDY: 
DR. A. K. PATEL: 

Will the Mini ter of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether reverend Pope Paul II is 
paying a state·vi it to India in ebruary 
1986 and if 0, the details of hi progrqmm; 
and the arrangements made by the Govern-
ment in this regard and , the t tal expendi. 
ture likely to be incurred thereon; 

(b) whether it is proposed to familiaride 
Reverend Pope with the heritage of India in 
a dignified way; 

(c) whether any programme ha been 
chalked out to take him to famous cultural 
and religiou places of India; and 

(d) if so, the d tails ther of and if not 
the r ason therefor '1 ' 

THE MINISTER OF EXT RNAL 
AFFAIRS (8 RI B. R. BHAGAT : (a> 

: Yes, Sir. Pope Paul II is acheduled to pay 
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a tate vi it to India at the b~ginning of 
February, l 86. Th~ details of the pro· 

ramme for this visit are still being dis-
cussed. 

(b) to (dJ. The '!nde~lVour will be to 
,m ke the programme as comprehensive as 

I possible keeping various reI event factors in 
, ,mind . 

Indians in South .<\frica 

602 . SHRI MADAN PANDEY: Wil1 
the Minister of EXTERNAL AFFAIRS be 

. pleased to state: 

(a) the number of p~ople of Indian 
Origin in South Africa; 

(b) wheth r Government have made 
ny arrangements to receive information 

" bout the pe pIe of Indian Origin in that 
country tbrough some agency; 

(c) if so, detail thereof; and 

(d) whether Government wi]] furnish 
to the hous·; the information r ~ecived by 
them regarding the conditions of person of 
Indian Origin in South Africa? 

THE MINISTER 0 XTERNAL 
AFF AIRS (SHRI B. R. BHAGAT): (a) 
There are approximately 850,000 people of 
Indian origm in South Africa. 

(b) and (c). As we follow a policy of 
total boycott of South Afr;ca, we do not 
have any official agency in that country to 
provid.: information to us on happenings 
there. 

(d) Gov'!rnment would always be willing 
to share with Honourab1e Mcmb rs any 
pecific informati :m that it may receive 
b ut persons of Indian origin in South 

Africa fr m whatever source. 

[English] 

Inve tig t ion of Crim by BI along I 
the International Border 

603. SHR BAN WAR LAL 
PU OHIT: Will the PRIME MINISTER 
b pleased to tat : 

() whether the Central Bureau of 
lnv tigation (CBI) has been empowered to 
investigate ~rirries within specified limits 
along the international border with 
Pakistan; 

(b)' if so, the number of ca es pertain-
ing to those areas presently with the CBI 
and full detail thereof; apd 

(c) purpose for which C I in nand ling 
uch cases? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVF RE-
FORMS AND PUBLIC GRIEVANCES 
AND PENSION (SHitI P. CHIDAMBA-
RAM): (a) and (b). The CBI has been 
empowered to investigate crime within 
specified limits along the international 
border with Pakistan in the Stat~s 

of Rajasthan, Punjab and Gujarat. 
Notifications to this effect were issued by 
the Government, on 10.9.85, 12 .9.85 and 
5 ~ 11 .8 S re pectively. The offence which 
could be investigated by the CBI have n 
specified in the notifications. However, 
CBI has not yet taken uy any ca e so far. 

(c) There is an obviouc; need to effec-
tively tackel the increased activities of 
smugglers, criminals/terrorist'\ as well as 
illegal immigrants all along the border as 
they pose a serious threat to the internal 
security of the Country. Having regard to the 
inter-State nature of the activities of uch 
criminals and the need for a greater degree 
of thoroughness investigation f ca es 
registered against such perSOIJS, it was felt 
th~t such cases hould be investigated by 
the Central Bureau of Investigation. 

Extradition Treaty with U. K., Canada 
and U.S. A. 

604. SHRI AKHTAR HASAN: 
SHR R. M. BHOYE :. 
PROF. NIRMLA KUMARI 
SHAKTAWAT: 

HRI KAMAL NATH : 

Will the Mini ter of EXTB&NAL 
AFFAIRS be pleased to state: 

(a) whether it is a ( ct that iext dition 
treatjes have been reached with U. K., 
Canada and USA· 

(b) if so, lhe nature of these treaties; ' 
and 

(c) if not, the stage so far reached in 
the matter? 

THE MINISTER OF EXTERNAL 
A A.J S CSHRI B, .R. HAOAT)' (a) 
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to (c). No extradition treaties have been 
concluded with U. K. and Canada. 

2. An Extradition Treaty concluded 
between the U.S.A. and U.K . . on December 
2, 1931 was acceded to by India on March 
9. 1942 and came into force th same day. 
In excercis of powers conferred by ection 
3 of extradition Act 1962, th Government 
of India directed that provision of t.he Act 
other than Chapter 3 hould be applicable 
to the U.S.A. with effect from 1 st April, 
1966. In terms of these arrangement, th 
issue have been processed from tim to 
time. 

3. The Government of Canada has, by 
an Order-in-Council, extended part II of i 
Extradition Act to be in force and effect 
with regard to India a of October 3 J 1985. 
Now the Extradition can be sought of 
per on convicted or charged with offences 
in India committed after·Oct ber 31, 1985. 

4. Further teps to be taken in this 
direction with respect. to Canada and U. K. 
are pre ently under examination. 

Execution of Poet by Soutb Africa 
Government 

60S. SHRI RAM S NGH YADAV : 
Will the Mini ter of X NAL 
AFFAIRS be pleased to state : 

(a) whether India voiced her deep con .. 
cern at the execution of the poet Benjamin 
Moloise by the Government of South 
Africa at the 40th General ssembly Session 
of UNO in the month of Octob r, 1985; 

(b) if 0, what was respon and atti .. 
tude of the developed Nations; and 

(c) whether UNO Oen ral Assembly 
has affirmed and re alved that U.N. charter 
of Human Rights in valued, re p cted and 
implemented by the Member Na ions? 

THE MINISTER OF XTERNAL 
AFFAIR.S (SHRI B.R. BlJAGAT) : (a) and 
(b). Yes Sir, India had v ic d her deep 
concern and aoguish at the apartheid 
regime's d cision to execut the vaH nt 
freedom fighter, Benjamin Moloi e; 

In her capacity a hairm n of th 
Coordinating Bureau of Non-aligned 
countries, India had c ndemn d the deci .. 
,10Q of the Protoria reaim ; 

The Pre ideot of the Security Council 
al 0 made a statement on the ,ve of th 
execution, expre ing indignation and con. 
cern of th Council and appealing to the 
South African Government to r scind the 
death sentence. The Commonwealth Head 
of tate and Government meeting at Na sau 
made a similar appeal. 

(e) Ye Sir. The Universal Declaration 
on Human ight was adOPted and pro-
claimed by the UN General A sembly a far 
b ck as 1948 and ha provided the basi for 
the developmen and eleboration of inter .. 
national cooperation f r the promotion and 
protection of human right ince that time. 

Death of L bourer in Akbnoor. Due to 
CoJJap e of Army Buildin under 

Con truction 

606. SHRI GAD DHAR SAHA 
Will the Minister of DEF NC be pleased 
to state: 

(a) whe her it i a fact that about 100 
labourers rno tty from Madhya Prade h died 
or were injured in Akhnoor when n army 
build ina under construction co1Japsed upon 
them; 

(b) if 0 d tai of the s id accident; 

(c) amoun t of compen ation paid to 
tho e who died and to those who suffered 
injuries; 

(d) the rea n 
colJa Cie; and 

for uch buiJding 

(e) reaction of Government to th id 
accid ot 1 

T M N STBR OF STATE I 
o PARTMENT 0 DEFE CB E-
SEARCH AND D VELOPMENT (SHRI 
ARUN SI G ): (a) 0 (). A double 
ter yed Army buildin under con truction 

at Akhnoor col1ap ed on 17th July, 1985. 
ur"ng the r scue oper tion, 47 per n 

were evacuat d nd admitt d to local 
Mil"tary 0 pital for the tr a ment of 
III JUlUr . In ddition to that 22 dead 
bodi s were r co ered. ourt of Inquiry 
ha been order d on 20th July, 1985 and 
it finding ro awaited. It h s been reported 
that n am unt of • 24,000 ha been 
paid jointly a an interim c mp n ali n to 
th d cea d nd th injured 1 bourer by 
the Builders A ciatil''l of ndi and tb 
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loc 1 tafI of i Military nain eer Ser-
v s. The compen ation a ward i und r 
consideration of the Labour Commissioner. 
On receipt of the report of the Court of 
Inquiry, further action will be taken based 
on its ftndin • 

Consumers Register d for E.C. T.V. 
Sets 

601. SHRI C. J ANG REDDY: 
DR. A. K. PATEL: 

Will the PRIME MINISTER be pleased 
to refer to Un tarred Question No. S593 
ECIL answered on 8 may 1985 regarding 
warranty charges for EC T.V. and :;667 
regarding purchase of Colour and Black 
and Whtie T.V. sets from and state: 

(a) what' action has been taken on 
each consumer complaint sent by Consu-
mer Association (VOICE) regarding 
compulsory payment of warranty/s rvice 
cbarae on· purchase of Ee TVs giving name 
of consumer, nature of complaints and 
action taken in each case. 

(b) number of consumer regi tered 
with BCIL for Band W/colour TV sets at 
each delivery centre up to date alongwith 
consumer price of each model of TV at 
each delivery centre; 

(c) what are the main features of each 
model of BC TV and how many sets of 
each model are to be produced irt next 12 
months and how many sets of each model 
will be old at each delivery centre during 
tb t tim; and 

(d) tbe guideline is ued in this 
relard 7 

THE MINISIBR OF STATE IN TH 
MI ISTRY 0 SCIENCE AND TECHNO. 
LOGY AND IN THE DEPARTMENTS 
o OCBA DEVELOPMENT, ATOM C 

BOY, BCTRONICS AND SPACE 
x'SH VRAl V. PATIL): (a) Following 

r re ntations have b en received at the 
He Office of Electronics Corporation of 
Indi imited through VOICE mainly in 
co nectio with warrenty charges. Name 
of tom 

1. Shri Sumer Chand Chorad'a, Madras 

2. Shri P.R, Kamath, Mangalore 

3. Dr. R.B. • Aaarwal. Udaipu.r 

Replie have been s nt by Electronics 
Corporation of India Limit d explaininl tb 
position to Custom rs. 

(b) Black and White TV is by and large 
available at mo t of the Company' outlets 
off.the.shelf or within a short period and 
hence a separate list of booking i not 
maintained. Number of Cu tomer regis-
tered for Colour TV s ts at each delivery 
centre is a under: .• 

Centre No. of Consumer 
Regist r d 

Hydcrabad 

Kakinada 

Vijayawada 

Tirupathi 

Calcutta 

Bomb y 

Pune 

A med bad 

Raipur 

Nagpur 

Delhi 

Lucknow 

Jai ur ' 

Chandigarh 

2383 

64 

403 

40 

1669 

5348 

453 

1543 
599 

98 

4136 
1256 

1196 

227 
Panipat 111 

'Madras 1228 

Governmen of Maharashtra 
and other 2116 --_ 

22870 ---
A statement showing custom r prices at 

different branches ~ r different model effec-
tive from 1 October 1985 is aiven below. , 
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(c) Main features of EC·TV arc: 

(i) For Colour TV ·Multichannel 
Electronic tuner, S 1 eM screen 
size, quick tart picture tub, ' 
dual cone loud speaker. Remote 
control and shutter available as 
options. 

(ii) or Black and White TV-S 1 eM 
Screen size for Ajanta and Premier 

• • models. 36 eM and 30 eM Scr ens 

for Mini Super and Mini Marvel 
models respectively. 

Expected production of colour and black 
and whitC' TV s~ts in next twelve month is 
Fiftyfive thousand each of Colour TV and 
Black and White TV sets. Distribution 
among different models and delivery at 
various centre wil1 follow demand Pattern. 

(d) the Company observe first-booJced-
first-several basi . 
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Sale of Advanced Computers by US 
Government 

608. SHRI LAKSHMAN MALLICK : 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state: 

<a) whether it is a fact that U.S. 
Government have decided to sell advanced 
computers t.o India; 

(b) if so, the details in this regard; 
and 

(c) If not, the reasons therefor? 

THB MINISTER OF EXTERNAL 
AFFAIRS (SHRI B. R. BHAGAT): (a) 
Yes, Sir. 

(b) Sinc Augu t 1985, the US Govern .. 
ment ha issued export licences for over SO 
advanced computer sy terns for scale to 
India. 

(c) Doe not arise. 

Adivitie of Anti·National and Pro· 
Paki tan EI ment in J and K 

609. PROF. RAMKRISHNA MOR 
SHRt MOHO. MAHFOOJ ALI 
KHAN: 

Will the Minister of HOME A FAIR.:) 
be pleased to state: 

(a) whether Government have received 
reports recently about unusual concentra .. 
tion of Pakistani forces and hoarding of 
sophisticated weapons all along the line of 

l actual control basides sport in th 
activities of the anti-national and pro .. 
Pakistani elements in the 1 & K state; 
and 

(b) if ' so, the details thereof stating th 
reaction of the Oovernm nt with regard 
thereto '1 

TH M NISl R OF STATE IN THE 
DEPARTMENT OF INTERNAL SEeU-

I RITY (SH&I ARUN EHRU) : (a) and 
(b). The Government have no reports 
about any unusual movement of troops} 
equipmc t acroes the line of actual 
control in Jammu and J{ashmir. The 
Government are awa e of the activitie of 
the anti-national and pro-Pakis ani element 
in th Sta e of Jammu and Ka hmir and, 
wherever necessary) bring them to the 
notice of the St at Government for appro-
priate action. 

Implementation of 15 Point Directiv-e 
in Protection of Minori tie 

610. SaRI PRIY RANJ N DAS 
MUNSl: Will the Minister of WELFARE 
be pleased to state : 

(a) whether instruction had been i sued 
to the State Governments on 11 May, 1983 
to take effective steps to implement the IS-
Point directives issued by the late Prime 
Minister, Smt. Indira Gandhi; 

(b) if so, the details thereof; 

(c) step taken/proposed by the diffe. 
rent State Governments and the Central 
Ministries to impl nl nt the directives 
regarding giving special con iderations to 
recruitment from minority communitie; 
and 

(d) The progress in the matter? 

THE D PUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) and (b). 
The ormer Prime Minister had issued a 
IS·Point dil'ectiv dated 11th May, 19 3 
Statement on fuller integration of mino. 
rities in all a peet of national lif. 
Directives were communieat d to all tJle 
Chief Ministers vide Home Mini ter's d.o. 
letter da~d 23rd May, 1983 and all the 
State Governments and Union Territories 
were requ sted to send quarterly r porte 
indicating the progre of implementation 
of these directives. In pursuance of th 
;'bove all the State Governments and Union 
Territory Administrations have been sending 
quarterly r ports on a regular basi, except 
the State Governm n~s of some of the 
North-Eastern States who hay r ported 
that their population consists mainly of 
tribal and that they do not hav th kind of 
minoritie problem existing in other parts 
of the country ~nd the State of West. B ngal 
which ha not ubmitted any quart rly 
report so far on the implementation of 
the directiv s. The e directiv hav b en 
again reiterated by the Frime Mini ter in hi 
letter dated 28th Augu t, 1985 to the Chief 
Minister of th State re ue ting them to 
monitor th programm at their lev 1. 

These djrective included among oth r , 
measure 0 be taken by th Stat Jovern-
ment fo giving pecial co ideration to th 
minorities in th recruitment of POlice 
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perClonnel and making the sel ction com-
mittee representativ for this purpose. The 
dir ctive al included similar action by 
the Central Government for recruitment of 
per onnel to the Central Polic rces, and 
by C ntral Department, Nationalised 
Banks and Public ntcrprises etc. 

(c) and (d). A regard th Central 
Departments, Nationali danks, and 
public Sector ndertalcings, detail 
instructions were issued to all h Central 
Department, Nationalised Banks and 
Public ector ndertakings. Action taken 
by the Nationalised Bank and Central 
Public ctor Undertakings and also by 
some of th Central Department with large 
scale empi ym nt opportunities. like ail-
ways and P & T Departments ·has been 
reviewed by the Minorities Cell in various 
meeting held from time to time. uring 
these meeting the general view expre sed 
wa that most of the anels ent by Employ-
ment Exchange do not contain adequat 
names of orne of the minoritie. This 
issue wa di cussed with director General, 
Employment and Training, Ministry ~f 
Labour; New Delhi and detailed in truc-
tions have been issued by the Director 
General mplQyment and Trajnin to the 
State Gov rnment and Union T rritorie , 
to nsure that ther is no discriminaU n 
again t minori ies in regi tration of names 
and formulation of panels to be ent by 
Employment Exchange. A regard Central 
Police rg nisations, similar instructions 
have b en i sued and Minorities Cell ha 
condu ted detail d reviews with Head Qf 
import nt Central oliee Org ni ations to 
review the progre in the matter. 

As regard State Police recru:tment, only 
a few State Oovernments have 0 far issued 
instructions for making the Selection 
C ... 'mmittees epresentative for recruitment 
to State Polic Force and action is now 
on hand to direct the State Government to 

• complete the above action .. ccording to a 
Scheduled tim bound programm • 

• 

tatement 

Prime Minister sIS-Point Directiv 
about Welfare of Minorities 

1. Communal rio • . 
1. h State Governn ents ar being 

a vi ed tho t in th ar as which have been 

identified as communally en itive and riot 
prone, District and Police officials of the 
nighest known effic'ency, impartiality and 
secular record must be posted. In such 
area and Yen el. ewh re, the prevention of 
c mmunal ten ion hould be one of the 
primary duties of OM and SP. Theit 
per~ rmance in this regard should b an 
important factor in determining their pro· 
motion prospect . 

~. Good work done in thi regard by 
Di trict and IPolice officials should be 
rewarded. 

3. Severe action should be taken 
against 11 those who incite communal 
tensions or take part in violence. 

4. Special court or courts specifically 
earmarhed to try communal offences should 
be set up so that offender are brought to 
book speedi]y. 

S. ictims of communal riots should 
be given immed' ate relief and provided 
prompt a d adequat financial assistance 
for th ir rehab"litation. 

~. Radio and TV must also help in 
restorin confidence, commu al harmony 
and peace in sue! affected area . 

7. It i unfortunate that certain ee-
tion of the re ometime indulge in 
tendentious reporting and publication of 
objectionable and inflammatorY aterial 
wh"ch may incit communal tensions , I 
hope that editors, printer, publi he sad 
other concerned wi 11 cooperate in firiding a 
way to avoid publication of such material. 
II. Recruitment to State and Ce trat 

Service : 

8. In th recruitment of police person. 
nel, State Governments should be advised 
to giv speci al con ideration to mjnoritie • 
For thi purpose, the composition of elec-
tion Committee hould be repre entative. 

9. he Central Government shoUld 
t k imilar action in the recruitment of 
personnel to the Central Police Forces. 

10. Large scale employment opportu-
nities are provided by the Railways. 
Nationalised Bank and Public Sector 

nterpri e. In these ea es also the con. 
cerned departments should enlUI~ that , 
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pecia) con jderation is given to rccruitm nt 
from minority communities. 

11. 111 ma.ny area recruitment is done 
through competitive examinations. Often 
minority group have been handicapped in 
taking 'ldvantage of the educational system 
to compete on equal terms in such exami-
nations. To help them to overcome these 
handicaps, step should be taken to encou-
rage the taLting of co~ching classe in 
minority educational institutions to tr3rin 
per ons to compete successfully in these 
examinations. 

12 • . The acquisition of technical skill 
by tho . e minoritie who are today lagging 
behind would .also help in the. nati nal 
development. Arrangements should be 
made to set up lIs and Polytechnics by 
Government or private agencies in predomi .. 
nently minority area to encourage ad. 
mission in . such in tHution of adequate 
number of per ons belonging to th se 
communities. 

Ill. Otber Mea ure ; 

13. In various development pr· 
grammes, including the 20-Points Pro. 
gramme, care hould b ta en to see that 
minorities ecure in a fair and adequate 
m asure the benefits flowing therefrom. In 
the various committees which are set up to 
oversee the implementation of uch pro-
gramme, members of those comunitie 
should be actively involved. 

14. Ap rt from the general issues to 
whic~ I have referred th re are v~ rious 
lo~al problems which develop into needl ss 
irritants to minorities. For instance 
encroachment of Wakf properties a,nd on 
graveyards have led to prote ts and grie-
vances in some places. Suitable step should 
be taken to deal with such problem on an 
expeditious and ~atisfactory basis. 

1 S. Problem relating to minorities 
need to be attended to on a continuing 
b sis so that apprehen i ns are allay d and 
genuine grievance redressed. To facilitate 
this, a special cell will be creat d in the 
Ministry of Home A.trairs to deal with 
matter relatin to minorities. 

Particip ion by VIP in a Birthday 
Party at Mebrauli F rro 

cHI. SHRr CHITTA MAHATA 
SHRI B. V. 0 SAl: 
SHRI YASHWANTRAO 
GA AKH PATIL : 
SHRI AKHTAR HASA 
:HR PURNACHANDRA 
MALICK: 

Will the Minister of HOME AFFAIRS 
be pleased to stat : 

(a) whether i a fact that a birthday 
party at Mehrauli farm wa celebrated 
recently by an alleged bad character of the 
capital wh re ~ome of the V.J.Ps. where 
present including officers of the Central 

. Government; n<:i . 
(b) if so, the details of the persons who 

attended the birthday party and the action 
Government propose to take in thi 
regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STATES (SHR P. A. 
SA . GMA) : (a) A birthday party was held 
on 6th September, 1985 at the Farm house 
o Shri B. R. Ch~pra at Mehrauli. The 
guests at the birthday party included some 
senior officers of th Cen cal Government 
and the elhi Administration as well as 
some prominent persons. 

(b) A relirninary. enquiry has been 
carried out and th matter is under 
examlna tion. 

. cqui ition of New Aircraft Carri r 

612. SHRI SOMNATH RATH: WiU 
the Minister of DEFENCE be pleased to 
state : 

(a) whether there is any rOPQsal under 
the consideration of Government for acquir-
ing new aircraft carrier of the Kieu cIa s; 
and 

(b) if so, the details in thi regard along. 
with its utility? 

THB MINISTER OF STATE IN THE 
D PARTMENT OF D NC RB .. 
SEARCH AND DBVELO M NT (SHRI 
ARUN SINGH): (a) and (b). A INS 
Vikrant'i du to be decommissioned in the 
19908, the question of her rep]ac m nt i 
being xamined DQ various al tefoa tives ar 
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being explor dl valuat d. There is, however, 
no proposal to induct a Kiev class Yes el. 

w-Item aptioned "Defence Unit 
DefenceJe 

613. SHRI BAlU BAN RIYAN : 
PROF. RAMK ISHNA MORE: 
SHRI R. P. DAS: 
DR. SUDHIR. ROY: 
SHRI C. JA GA 'REDDY: 
DR. . A. K. PATEL: 

Will the Minister of OEFE CF be 
plea ed to state: 

(a) whether attention of Government 
ha been drawn t the n w -items appearing 
in the "Statesman" of 13 September, 1985 
under th caption "0 fence unit defencte ' 
regarding certain thefts which oceurred in 
the Lucknow Division of Hindustan Aero-
nautic Limited; 

(b whether any enquirY has been 
ordered into the e thefts; and 

(c) if so, the vutcome of the enquiry? 

THE MINISTER. OF STATE IN THE 
DEPARTMENT OF DEFE CE PRO-
DUe ON AND D FE e SUPPLIES 
<SH I SUKH RAM) : (a) Ye, Sir. 

(b) and (c). A statement is giv n 
below. 

tatement 

Enquiries have revealed that mo t 
of the statem nt made in the new-
item ar either incorrect or exaggerated. 
The statement that ophi ticatcd items have 
been stolen, including a D C. generator of 
the Jaguar aircraft, has been found to be 

. without basis. Simi1 rly, the tatement as 
to the th ft of do cum nts contalOlDg 
drawing, diagram and de igns of th 
fighter aircraft's components, has been 
found incorrect. 

2. It is a fact that a hortage in the 
mall tock of gold and silver, which j held 

in th plating shop, was discovered on 11 th 
July 1985. The 10 s i estimated at Rs. 
62, 000 . The matter was reported to the 
police and is under lnv tigation . The 
Manager Pr c s Shop, was placed under 
u pensi n and d partmental action ha al 0 

b eJ) • citia ed again him' nd the Chief 

Manager who are responsible for the safe 
custody of the precious metals. Charges 
were framed and communicated to them. 
As th ir repli were found un . tisfactory, 
an Enquiry Officer ha been appointed. 

3. Apart from the shortage recently 
discovered in the stock of gold and silver 
which is being inv~stjgated as mentioned 
above, no cases of major thefts have been 
reported by HAL, Lucknow, during the 
past five years. There have been occasional 
and isolated ca e of petty theft which 
were suitably de It with. Appropri te 
remedial measures to further tighten ecu-
rity and vigilance arrangement wer taken 
to prevent uch incidents. 

[Tra"slotionJ 
Ca e Pendin with Vigilance Cell of 

Home Ministry 

614. SHRI KALI PRASAD PANDEY: 
Will the Mini ter of HOME AFFAIRS be 
pleased to tate: 

(a) number of cases pendina with the 
Vigilance Cell a on 1st November, 1985; 

(b) whether Government have taken 
any concrete action for speedy disposal of 
thes cases and jf so, the details thereof; 
and 

(c) the reasons why such a large number 
of cases are pending ? 

THE MINISTER OF HOME AFFAIRS 
~SHRI S. B. CHAVAN) : (a) 17. 

(b) Yes, Sir. The following teps have 
been taken from time to, time for speed)' 
disposal of the e ca s: 

(i) The InquirY Officers have been 
reminded to expedite the comple. 
tion of inquiries in respect of 
cases with them; 

(H) The concerned Departments have 
b en request d to expedite action 
in ca cs referred to them; 

(iii) The progress of these cases is 
discussed in D and M Meetings; 

, . 
(iv) Monthly and quarterly reviews of 

th s ea es are also made at hi$her 
level 

" 
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. (c) The pendency of 17 ca e of Mini -
try of Hom Affair<.; (Proper) c uld not be 
consdiered as large. Nevertheless all effort 
are being made to dispose f these cases at 
the earliest. 

[English} 

Outlay for Minimum Need Programme 
During Sixth Plan 

615. SHRI BHOLANATH SEN: Will 
the Minister of PLANNING be pleased to 
state : 

(a) whether target were fixed for 
various States for achieving the objective 
of the Minimum Needs Programme includcd 
in the Sixth Ian; 

(b) if so, the Stat~-wi e break up of 
the Sixth Plan targets and the actual 
achievements under the Minimum Nceds 
Programme; 

(c) State-wise break up of the Sixth 
Plan outlays approved for Minimum Needs 
Programme by the Planning Commission 
and the actual utilisation of such outlays by 
the State Governments during 1980 .. 85; 
and 

(d) State-wise break up of the targets 
fixed and outlays approved by the Planning 
Commissio.n for Minimum Needs Pro-
gramme during the Seventh Plan ? 

THE MINISTER OF S ATE IN THE 
MINISTRY OF PLANNING (SHRI A. K. 
PANJA) : (a) Yes, Sir. 

(b) and' (c). Stat ... wi e break up of tarJ.'!ets 
and anticipated achievements alongwitb out-
lay and anticipated expenditure in respect 
of each of the Minimum Needs Programme 
during the Sixth Plan (1980- 8 5) i given in 
the Statem nt I laid on the tabJe of the 
House. 
[Placed in Library. See No. LT 1513/85] 

(d) Outlays for the Minimum Need 
Programm during the Seventh Plan 
(1985·90) is given in the Stat ment II laid 
on the table of the House tate-wise 
brea~up of targets is yet to be finalised. 

[Placed in Library. See No. LT 1513/85] 
-- ........ -~ 

12'00 hr • 

rEnglish] 

MR. SPEAKER : What is the problem, 
Sir? I there any point of order? •..••• 

(Interruptions) 

SHRI V. SOBHANADR ESW RA 
RAO (Vijayawada): Sir, yesterday in the 
T. V. Programme, parliamentary proceedings 
were not c'Jvered. Only Mrs , Indira 
Gandhi's programmes were covered. 

SHRI M. RAGHUMA 
(Nalgonda): They completely 
the pr.oceedings of parliament. 
unfortunate, Sir · ..... 

( Interruptions) 

REDDY 
boYcotted 
It i most 

SHRI BASUDEB ACHARIA (Bankura) : 
Sir, we have becn demanding a discu sion 
on ...... (Interruption). 

MR. SPEAKER: I have already 
allowed that. What is thc problem now? 

SHRI BASUDEB ACHARIA: You 
have not allowed. You have not given 
an assurance. 

MR. SPEAKER: I have 
allowed ...•.• 

( Interruptions) 

already 

MR. SPEAKER: No. Overruled. 
Irrelevant. J have already done it. 

SHRIINDRAJIT GUPTA (Basirhat) 
Sir, notices have been pending with you for 
some time ...... (Interruptions). 

MR. SPEAK R: For what, Sir? 

SHRI INDRAJIT GUPTA: Today in 
prote t against Article 311 (2) (a) and (b) 
which aff ct th Central ovemment 
employeec; .' .. (Interruptions) 

MR. SPEA ER: It has already come, 
Sir .••..• 

(Interruptions) 

MR. SPEAK R: Professor Sahib, a 
Bill has already been introduced .••••• 

(Interruptions) 
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SHRI INDRAJIT G UPT A: We want 
to know whether the Government is prepared 
introduce any safeguard again t the 
mi use of thi power ...... Unterruption~) 

MR. SPEAKER: I am not concerned 
with that ...••. 

(Interruptions) 

MR. SPEAKER: That is what I have 
told you. I am at your disp sal. I told 
you I will do it. Why do you waste your time 
when J have given my promise to you that 
1 am going to get a discussion? 

(Int rruptions) 

SHRI BASUDEB ACHARIA: During 
SHRI INDRAJIT GUPTA: Thousands this ses"ion, Sir? 

of Government employees are on dharna MR. SPEAKER: My God! Not in 
today .•• o •• (Interruptions) tbe next session. 

MR. SPEAKER: ' You give me in 
writing, I will look into it •••••• 

(Interruptions) 

SHRI BASUDEB ACHARIA: We 
want a categorical assurance .••..• 

(Int e r rup liolls). 

MR. SPEAKER: What are you 
trying to do Mr Acharia 1 We have already 
done it. 

SHRI BASUDEB ACHARIA: You 
have not allowed, Sir. 

PROF. M DHU DANDAVATE: Sir, 
I have raised a question which concerns the 
dignity of the Speaker. I have given a 
notice saying that one of the former Finance 
Ministl!Ts ha referred to you, the Speaker 
of Lok Sabha as having said that you were 
the person who suggested that Rajiv Gandhi 
should be appointed as Prime Minister 
Vou should not be dragged in this unseemly 
controversy. * * has referred to you 
that as far as the appointment of Rajiv 
Gandhi as Prime Minister is concerned ..• 
(Interruptions). 

MR. SPEAKER: What I have not MR. SPEAKER: He is a Member of 
allowed? the other House. His name will not go 

SHRl BASUDEB ACHARIA: A 
di cussion on the judgement of the Supreme 
Court. 

MR. SPEAKER : Who told you so 1 ..• 

(Interruptions) 

MR. SPEAKER: Professor Sahib, 
tell him what we have decided. At least he 
may be cognisant of what we have 
decided •.••• 

(Interruptions) 

PROF. MADHU DANDAVATE 
(Rajapur): The Business Advisory Com-
mittee bas agreed that there will be a 
discussion ... (Interruptions) please tell 
the House when it is going to come. 

MR. SPEAKER: I told you that 
very day that if the Supreme Court can 
take two years, at least 1 can takc t.wo 
week. Did I not tell you that? You 
were never pcrturbed abou t two years' 
absenc~ of justice .••.•. 

(Interruptions) 

·*Not redorded. 

on record ...... 

(Interruptions) 

MR. SPEAKER: How can I do it ? 
That is your job. 

PROF. MADHU DANDAVATE: What 
I am concerned with is that your name 
should not be involved 10 this .•.••• 
(Interruptions). You must clarify ... o •• 

(Interruptions}. 

MR. SPEAKER: There is no question 
of clarification. Please sit down. I am 
concerned with the running of this House. 
That is my duty. Jection or appointment 
of the 'Prime Mini ter is in the hands of the 
party which i in majority. I have nothing 
to do wHh it. 

PROF. MADHU DANDAVATE : You 
have not read his statement, Sir. Your 
name has been involved. The propriety of 
the House demands that you shou)d be out 
of intra-party controversy ... (1nterruptions). 

MR. SPEAKER 
everything. 

I do not read 



PRO. MADHU DANDAVATE: He 
ha no busines to refer to you and that too 
on the day of first anniversary of Mrs. 
Indira Gandhi. 

MR. SPEAKER: UnnecessariJy certain 
time even papers take unneces ary things 
into their heads. 

PROF. MADHU DANDAVATE: They 
have not taken. He has given a special 
interview to them , Don't blam the press. 

MR. SP AK R: This is not my job 
and thi is not what I took on me ..... . 

(Interruptions) 

MR. SPEAKER: PJease order. Why 
don't you let me say something? Firstly, 
be i a Member of the other House and 
secondly, I am not c DC rned with the 
election or choice of the Prime Minister. 
It is the duty of the majorit,y group who-
soever it is. I ha ve absolutely nothing to 
do with it. 

PROF. MADHU DANDAVATE : That 
is our contention also. Your name should 
not be involved. 

MR. SPEAKER : 
to do with it. 

I have got nothing 

PROF. MADHU DANDAVATE: Are 
you Dot disturbed by this news that has 
appeared in the Press? 

MR. SPEAK R: N ow since you have 
told me.' I think he should not ha ve 
done so. 

PROF. MADHU DANDAVATE: You 
can refer it to the otber House. It is the 
greatest impropriety , ..... (Interruptions) . 

SHRI N. V. N. SOMU (Madras North): 
Sir, 30,000 teachers in Tamil Nadu ....... 
(Interruptions). 

AKE Thl' IS a MR. SPE R : State 
subject. I cannot do anything. 

SHRI N. V. N. SOMU : The Education 
Mini ter is here, Sir. There is an agitation 
p •••• (Interruptions). 
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MR. SPEAKER: I do not take notice 
of such things •••••. 

(Interruptions) 

SHRI S. JAIPAL REDDY (Mahbubnagar): 
. Sir, you must refer the issue to the Chair .. 
man of the Rajya Sabba. Djgnity of the 
Office of the Speaker, Lok Sabha, has been 
affected. 

MR. SPEAKER: His name should 
not go on record. 

SHRI N°. V.N. SOMU: Sir, .•• 

MR. SPEAKER: Why are you rising 
again and again '1 This is a State subject, 
we cannot do anything 

SHRI N.V.N. SOMU: Sir, let this 
Government use its good offices. 

MR. SPEAKER: No. 

SHRI A. CHARLES (Trivandrum): I 
am on a point of order. I want to know 
whether he is a Member of this House 

MR. SPEAKER: No. 

SHRI A. CHARLES: Then how can 
the Itatement made by him be raised here 1 

MR. SPEAKER: Please sit down. I 
have alreadY taken note of that. 

SHRI S. JAIPAL REDDY: Sir, the 
matter has to be referred to the Chairman 
of the Rajya Sabha. There is an ero ion 
in the dignity of the Office of the Speaker. 

MR. SPEAKER: Do not make 
mountain of the mole hill. It will not be 
oroded Don't worry, we will keep is high. 

PROF. MADHU DANDAVATB: I 
must say you have t ken it very lightly. 
Speakers may com and speakers may go, 
but the, Offic of the Speaker nd its 
dignity must remain. 

MR. SPBA BR: That is right. That 
is what we win do . 

........_... _a ..... . 
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12.07 hr • 

PAPERS LAID ON THE TABLE 

[English] 

Notification under Central Reserve 
Police Act 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL SECU-
RITY (SHRI ARUN NEHRU): I beg to 
lay on the Table a copy of the Central 
Reserve Police Force (Third Amendment) 
Rules, 1985 (Hindi and Englihs versions) 
published in Notification No. G . S. R. 943 
in Gazette of India dated the 12th October, 
1985 issued under Section 18 of the 
Central Reserve Police Force Act, 1949. 
[Placed in Library see No. LT 1456/85] 

Notification under Delhi Police Act 

THE MINISTER OF STAT IN THE 
DEPARTMENT OF STATES (SHRI P. A. 
SANOMA): I beg to lay on the Table a 
copy each of the following Notifications 
(Hindi and English versions) under sub-
sections (2) of section 148 of the Delhi 
Police Act, 1978 ~-

(1) The Delhi Police (Appointment 
and Recruitment) (Second Amend-
ment) Rules 19~ 5 published in 
Notification No. F. 10/45}83-
Home (P) in Delhi Gazette dated 
the 5 th September, 198 S. 

(2) Notification No. F . 10/60/80-
Home (p) published in Delhi 
Gazette dated the 15th August, 
1985 regarding scale of charges 
in respect of deputing additional 
police on payment for private 
persons etc 

[Placed in Library S~e No. LT 1457/85] 

Notification under Administrative Tribnals 
Act and under All-India Services Act 

THE DEPU Y MINISTER IN THE 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRA IVE RE· 
FORMS AND PUBLIC GRIEV AN CBS 
AND PENSION (SHR P. CH DAM· 

BARAM) : I beg to lay on the Table. 

( 1) A copy of the Central Administra .. 
tive Tribunal (Staff) (conditions of 

Service) Rules, 1985 (Hindi and 
English version) publi hed in 
Notification No. O.S.R. 825 ~ E) in 

. Gazette of India dated the 31st 
October, 1985 together with a 
corrigendum to English version 
buplished in Notification No. 
O.S.R. 843 (E) in Gazette of India 
dated the 14th ovember, 1985 
under sub-section (1) of section 
37 of the Administrative Tribunals 
Act, 1985. 

[Placed in library see No LT -1458/85] 

(2) A copy each of the following 
Notifications (Hindi and English 
versions) under sub·section (2) of 
section 3 of the All India Services 
Act, 1951 :-

(i) The Indian Administrative 
Service (ixation of Cadre 
Strength) Seventh Amendment 
Regulatj ns, 1985 published 

. in Notification No. O. S. R. 
791 in Gazette of India dated 
the 24th August, 1985. 

(ij) The Indian Admh.tistrative 
Service (Pay) Eighth Amend. 
ment Rules, 1985 published 
in Notification No. G.S.R. 
792 in Gazette of India dated 
the 24th August, 1985. 

(iii) The All India Services 
(Death-cum-Retirement Bene-
fit.) Second Amendment Rules 
1985 puhlib ed in N otifica tion 
No. G.S R. B 13 in Gazette 
of India dated the 31 st 
August, 1985. 

(iv) The Indian Police Service 
(Pay) Second Amendment 
Rules, 1985 published in 
Notification No. G.S.R. 832 
(E) in Gazette of India dated 
the 7th November, 1985. 

(v) The Indian Administrative 
Service (ixation of Cadre 
Strength) Ninth Amendment 
Regulations, 1985 published 
in Notification No. • .R. 
834 in Oaz tte .o~ India dated 
the 7th Septomber, 1985. 
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(vi) The Indian Admini trative 
Service (Fixation of Cadre 
Strength) Ninth Amendment 
Regulations, 1985 published 

COMMITTE ON PRIVATE MEMB RS' 
BILLS AND RESOLUTIONS 

Sixth Report 

in Notification No. G.g R. [English] 

(vii) 

835 in Gazette of India dated 
the 7th September, 1985. 

The Indian Administrative 
Service (Pay) Ninth Amend-
ment Rule, 1985 published 
in Notification No. G S.R. 
919 in Gazette of India dated 
the 5th October, 1985 . 

(viii) The All Jndia Services (Con-
duct) Amendment Rule, 

1985 publi hed in Notificatlon 
No G.S.R. 1009 in Gazette 
of India dat d the 2nd 
November, 1985. 

(ix) The All India Services ( tudy 
Leave) Amendment Regula-
tions, 1985 published in 
Notification o. G.S.R. 1040 
in Gazette of India dated the 
9th November, 198 5. 

12.10 hrs. 

[Placed ill Libray See No. LT· 
1459/85] 

MESSAG FROM RAJY A SABRA 

[English] 

S CR TARY.GENERAL: Sir, I have 
t rep rt the f 11 wing message received 
from tho Secretary.General of Rujya Sa bha. 

"In accordance with the provi ions 
f rule 111 of the Rules of Procedure 

and Conduct of Busine s in the Rajya 
Sabha, I am directed to enclose a copy 
of the Bonded Labour $y tem (Abolition) 
Amendment Bill, 1985 which has been 
pa sed by the Rajya Sabha at its sitting 
held on the 19th Nov mber, 1985". 

BONDED ABOUR SYSTEM 
(ABOLITION) AMENDMENT 

BILL-AS PASS D BY 
RAJYA AB A 

[English] . 
~ C TA Y G NERAL: Sir, I lay 

on the · ~ble the B nded abour y tern 
(Ab litton) Amendment Bill, 1985 as passed 
bV Rajya Sabha. 

SHRI M. TRAMBI DURAl (Dharam-
puri): Sir, I beg to present the Sixth 
Report (Hindi and English var ions) of the 
Committe on Private Memb rs' Bills and 

. Re olution . 

STIMATES COMMITTEE 

eventecnth Report and Minute 

[English] 

SHRI CHINTAMANI PANIGRAHI 
{Bhubaneshwar} : Sir, I b g to present the 
Sev~nteenth Report (Hindi and English 
version) of the stimates committee on th 
Ministry of Finance Department f Econ _ 
mic Affairs - Reclassification of Transac. 
tions relating to Defence Pensions and . , 
Mmutes of the sittings of th c mmittce 
relating thereto. 

-----
12.14 hr . 

R : CALLING ATT NTION 

[English] 

MR. SPEAK R : Now, we take up 
calling Attention. 

PROF. MADHU DAND. VAT (Raja • 
pur) : I have uggestion. The t xtile policy 
is a very import ant subject and y u wlll find 
that only three partie find a m nti n in 
thi calling Altc·ntion. I would rcque t you 
to convert this to under 193 discussion. It 
is a problem which aft' ct Mahara ht1;'a, 
Karnataka, Andhra Prad sh, Bihar. 

MR . SPEAKER: rofes or, we a lso 
discussed this a p ' ct in the meeting. I am 
not averse to that at all, but there j a 
que tion of finding time. You will have to 
find time. 

SHRI S. JAIPA R DDY (Mahbub-
nagar): It concern million of handloom 
weavers. 

MR. SP AK R: Mr. R ddy, why 
don't you under tand? Why d you g t 
agitat d? We have dis u cd this problem 
threadbare. 
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SHRI S. JAIPAL REDDY: We have 
tabled it under Rule 193 What has 
happened to us, Sir ~ 

MR. SPEA ER: Why don't you 
under tand this ' thing? We have discu sed 
it. Your repre entative was there. Profes or 
Sahib was al 0 th re 

SHRI S. IAIPAL R DDY : O..if leader 
himself ha suggested that it should be 
taken under Rule 193. 

MR. SPEAKER: Don't take time of 
the House unnecessarily. It is only a ques-
tion of getting things done. That is all. And 
if you both agree, I have no problem even 
now. 

SHRI INORAJIT GUPTA (Ba irhat) : 
You will see only four name have come on 
the paper. That m an only four name 
wer there' with you. 

MR. SPEAK R : But we have to 
discuss it becau e it is very important . That 
is why we have put it down . 

SHRI INORAJIT GUPTA: I don' t 
want to quarrel here, but I had also given 
a notice. I don't know what has happened 
to that. 

MR. SPEAKER: I do not know, why 
it sh9Uld not be there. 

SHRI INDRAJI T GUPTA: But you 
have received only four names. 

MR . SP AK R: That is what I have 
got. 

SHR INDRAJIT GUPTA: On such 
an Important subject let us have a di-
cussion under Rule 193. 

MR. SPEAK R : Some peopl might 
not have felt that this is very important. 
What can I do? 

SHRI AMAL OAT A (Diamond 
Harbur): Mr. Speaker, Sir, you shou!d 
agree that there f:hould be a threadbare 
discu ion on it. 

MR. SP AK R: Don't forget Mr. 
Datta what I have already t Id y u. 

intere ted in that and that they will agree to 
discu s it under Rule 193. 

MR. SPEAKER: If all members agree, 
. I am ready. 

SHRI AMAL DATTA: On other 
question you dId agree for conversion. 

MR. SPEAKER: Even now I am 
ready. It is a question of agreeing with 
the whole House. . 

. 
SHRI AMAL DATTA: I think the 

ruling party will not object to it. I think 
the whole House is agreed on this. 

MR. SPEAKER: I have no objection. 
I am not aver e to it. Let them say if they 
agree. 

SHRJ S. JAIPAL REDDY: You ask 
the Members of the Ruling party. The 
Minister for Parliamentary Affairs and 
others are not hearing. 

MR. SPEAKER: That means they 
are not interested. 

SHRI S. JAIPAL REDDY: They are 
conducting their own debate. You call the 
House to order. 

MR. SPEAKER: Now Clll1ing Atten-
tion Dr. A. K. Patel. 

(Interruptions) 

SHRI S. JAIPAL REDDY: Sir. please 
call the House to order. Will you put the 
que tion to them, Sir? Let them say 'No'. 

MR. SPEAKER: They say 'No'. You 
have come today and you want to make Up. 

(lnte rruptions) 

SHRI S. JAIPAL REDDY: Let there 
be a discussion. 

MR. SPBAKER: No. They are not 
agreeable. 

(Interruptions) 

MR. SPEAKER: All of you may 
plea e take your seats. 

SHRI AMAL DATTA: Sir, arlier you 
had agread. 

SH I S. JAIPAL REDDY: I am sure MR. SPEAKER: Now t Dr. A. K. 
members of the ruling party are equally Patel. 
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DR. DATTA SAMANT:' Sir, it is an 
important Issue. So many workers are 
involved. 

MR.. SPEAKER: It cannot be done. 
You must bave given notice. You should 
have given a notice if you were interested. 

Now, Dr. A. K. Patel. 

)TrQnslQtionJ 

SHRI ' C. JANGA REDDY (Hanam-
konda): Mr. Speaker, Sir, we did not 
receive the statement of the Hon. Minister 
till 10 ,30 or even till 11 a.m. 

MR. SPEAKER: What are you doing. 
Please read it. You do your work. 

SHRI C. JANGA REDDY: We have 
come for work .. · (Interruptions) 

We want that the employees of the Lok 
Sabha a well as tho e of the Ministry 

, should work. The statement which should 
h'ave been at the Notice Office or Lobby 
till 10.30 was not available there till 
11.30 a .m. 

MR. SPEAKER: Vou may read it 
now. 

SHRI C . JANGA REDDY: How can 
we read it now. 

MR. SPEAKER: You should have 
come here well prepared from home. Now 
you prepare your points. You may listen 
to it while he is reading it out before 
you. 

SHRI C. JANGA REDDY: How can 
we prepare points by hearing. 

MR. SPEAKER: 'rhe Hon. Minister 
• i reading it out. Please do not delay it. 

Pay attention to him. 

. SHRI C. JANGA REDDY: You 
please impress upon them that there should 
be no delay in future. 

. MR.. SPEAKER: I have alreadY said 
that there should be no . delay in future. 

..... -.-- ....... 

CALLING ATTENTION TO MATrBR OF 
URGENT PUBLIC IMPORTANCE 

[English] 

Reported Crippling Eff ct of tbe New 
Textile Policy on Handloom, Power)oom 

Textile Worker aDd Cotton Growers' 

DR. A. K. PATEL (Mehsana): Sir, 
I call the attention of the Minister of 
Textiles the following matter of urgent 
public importance and request that he may 
make a statement thereon: 

"Reported crippling effect of the new 
textile policy on handloom. powerloom, 
textile workers and cotton growers and 
steps taken by the Government in that 
regard" 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES tSHRI 
KHURSHID ALAM KHAN): Sir, The 
Textile Policy, which was announced by the 
Government on June 6, 1985, takes an 
integrated view of the Textije industry. In 
any discussion on its impact, one should 
henee take an overall view instead of a 
sectional view. It is too early to compute 
the impact of the textile policy which is 
being progressively implemented. However , 
I proceed to place before the House the 
present position regarding the egments of 
the textile industry to which the present 
Motion draws attention. 

The average monthly production of yarn 
during the past nine months has been 119 
million kgs . compared to 111 million kgs. 
last year. The availability of yarn 0 f all 
varieties has hence been easy. The spinning 
utilisation has also gone up this year as 
compared to last year. The prices of yarn 
have come down and in case of hank yarn 
the weighted average price at the end of 
Oct. 19 5 was lower by abo,ut 11 %, as 
compared to the corresponding period last 
year. With the better availability and 
cheaper price of yarn, the handlooms have 
no problem regarding inputs . The production 
of handloon:ts during the ~ix month period 
between April and September, 1985 has 
been higher by about 4% over last ;ear. 
The high production ha al 0 been accom. 
panied by higher sales. The allocation of 
producti n of janata cloth which constitutes 
a small fraction of the tot 1 handJoom pro-
duction ha! been increased from 36Q 

• 
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million metres to 420 million metres. Th· 
production of janata cloth has been all .. 
cat d t States which are ke n t fin 
employmen for th un mploy d semi. 
skilled waver. There is no compulsion 
or coercion to be exercised in the production 
of janata cloth. 

The production of powerlooms in the i 
month period April-September this year ha 
be n 2846 million m tr s which shows a 
substanti 1 ri e ovcr the production in the 
c rresp nding period of Ja t yea", which 
was 2663 million m tre. Ther wa a fall 
in the production of sysnthetic and blended 
cloth by the mill ector this year as com-
pared to last year probablY on account of 
anticipation of price reduction envisag d in 
the policy. With the r duction of duth.s 
on polyester fibre, the production level 
hale been restored. The polyestel filament 
units faced price re ist nee on account of 
hig v 1 of fO being reta' 
by the fil ment makers, With the sharp 
reduction in pric f filam ot by th 1 ment 
makers effected on 1 st November, the 
situation in rcsp ct f poly ter filament 
weaving unit would also be rectified . 

The org n;sed industry had welcomed 
the tex tile policy, They will, however, have 
to become more efficient, reduce costs and 
improve the quality of the cloth. We do 
not expect all this to happen over-night. 
But the process of moderni 'ation has 
started. This proce s will take care f the 
entire set of perations from ginning, 
spinning weaving, processing and marketing 
stages. This will erve to en ure health of 
the Textile Industry and increa<;~ its pro-
dllCtivi ty; wh ich is the best way to protect 
the intere t of the worker and their 
employment in the long run. 

The 1 st cotton year wilne sed a cotton 
crop f an unprecedented size of over 101 
lakh bales. But, the ize of the crop was 
matched by higher utilisation in the industry 
along with exports of the surplus varieties. 
The support prices to cotton farmers wa 
effectively maintained. As an overall effect 
of the textile licY, it is expected that the 
total cIo h producti n will grow and 0 will 
the c m umption f cotton inspite of a 
growing share f synthetic . n any case 

th farmer i a sured of a market f r his 
cot ton. The iner a e in ' the upport priee 
declar d for the current cotton eason take 
into account the short fall in the medium 
staple cott n in th country. 

The textile policy places th needs of 
the citizen and the interests of the country 
at th centre of its attention. So far, the 
re ults have indicated that we are movjng 
in the right direction 

DR . A. K. PATEL: Sir, the textile 
policy wa announced somewhere in the 
midd1e of thi year. Different sector con-
cerned ~ ith textil had high hop s on the 
outcome f thi policy. But for the e last 
few months, th r suits have been futile. 
People think that they have not b nefited in 
the way th y houtd have. In snort; I say 
that this textile policy has turned out to be 
a till-born child. 

While introducing the new textile policy 
the Government announced that cotton 
gr wers would b,_ a d of rcmun r ti 
prices and their intcr ·t uJd 100 ed 
aft r. 

12.19 hrs. 

[MR DEPUTY SPEAKER in the chair] 

It al 0 stat ed tha t progre sively the 
man-made ynthetic fibres will be made 
cheaper 0 a to make them available to 
the poor and to the middle-class people. 
It also announced that hand-looms would 
be more encouraged and a policy leading 
to more employment would be adopted. It 
was also sugge ted that gradually more and 
more m dernisation will be adopted so that 
cloth requirements of the country may be 
met by efficient production. Yen the 
Prime Mini ter said that import substitu .. 
tion will be set a ide and the competition 
will be encouraged in the economy so that 
we will be able to stand ~gainst foreign 
competition . To encourage more employ .. 
ment, raw material will be taxed less .than 
the intermediates and the final products. 

L t me a ~k the Oov rnmeot whether it 
ha followed these principles or it has done 
otherwise. Take, for instance, the plight 
of the cotton-grower . Has . the Govern .. 
ment given them remunerative prices before 
taking any st eps for th new t xtile policy '1 
Surely not. Tbe Gov rnment tafted with 
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announcing tax rcducti n on yn1thetic fibre, 
is u d lib rally the Ii enc for more and 
more production f synthetic fibr s, allow-
ing uod r OGL the imp rt of polyester fila-
ment yam and po]ye ter t pI fibr lib r· 
ally; it declared the cheme of cheap Janata 
cloth in ynthetic fabric by T mills by 
tax·free fibres. But ther wa' no ann unce-
ment of support rice · no announcement 
of teps to permi fr ely the export of 
cotton, no a urance of ha ing . machinery 
for effectiv... upport price And when, 
hesit tingly th G vernment d claTed the 

, ! 

support prices, it was very late. RecentlY, 
in Gujarat 0 many farm r c llect d 
together demanding ayment f f ir prices 
for c tton Gov rnment mu t ha v n iced 
that, That i why put tl e qu ti011 to 
tho hon. Minister through you, S·r. We 
want to know from the G vern e t whelh er 
i would allow freely cxp rt of c tton, 
whethcr it would rai e the su porl pric f 
cotton at least by 20 t : 5 P'w c nt over 
the last year9 s support pIce, \ hethe it 
would make arrangement for effective 
implementation of remunerative prices. to 
cotton-gro ers by adequate re re ent:ltlon 
of (; mer, and wheth r it woul d allow the 
synthetics in a controlled mann r s as to 

feguard the intere ts f c tt n-gr wer 

MR . PUT '1SPEAK R: Mr. Jang! 
Reddy. Th Mini ter will r ply a t the end 
after aU the hon . Memb r Ii ted nth.,; 
agenda have put their que !i n • 

SHRI C. JANGA 
forg t the questi ns. 

Y: will 

MR. DBPUTY.SPEA R:. He will 
remember. You put your qu tlons. 

SHRI KHURSHID At M K N: 
can answer now. 

MR. DEPUTY·SPE : Not now. 
The proc dure ha b~en ch~mg d. We have, 
decided that all the que ti ns will b put 
first and fin'llly the Minist er · will r ply. 

PROF. MADHU DAND VATE: All 
the questions hould be put t d ' Y it ~elf and 
not after one we k. 

MR. DEPUTY.SP K R : T day 
it elf. This i Calling Atten ion 

PR.OF. N. G . R.ANG . (Guntur): The 
new procedure i much b It r. 

[Translption] 

SHRI C. JANGA REDDY: Sir, the 
taternent given by the ho'n. Minister n the ' 

textiJ policy is far from the truth. He i 
the Minister of Textil s; had the Mini ter of 
AgricuHur been here, the real po ition 
would have been revealed. 

J would like to kn w from you how 
much cotton ha been purcha ed at the 
upport price by the C tt n C rporation of 
ndia ti~l today? H w much cotton ha 

been pu ch, ed by the C tton C rp t tion 
in \ jarat Andhra P adc h, Maharashtra 
at the s pp rl price declared by the ov rn-
ment? Th fig Ir s regarding it may be 
given. 

. 
n the colt n mal ket of Warangal and 

yderubad in Andhra . Pradesh, no one .is 
prepared t buy cotton e\ en at the rate of 

. 450. The Cotton Corpo · ~tjon is doing 
nothing. They hould have purchased 
cotton from th e markc at th r t of R. 
5'50 becau e the traders are not prepared 
to buy cott n even t the minimum r t~ • . 
There the ratc iRs. 420. J n thi conn c-
tion we ha rganised:1n L git .. !ion in 
Warangal and carried out 5urv y in the 
cotton market. Th ... per nne) of th Cotton 
C rp r tion pay v' it there but th y do not 
mee t us and the f mcrs. They do not 
pur ha. e cott 11 from the market on the 
pl a that th y h v ... n arrangements for 
ginning and weighing. The per nn 1 of 
Cotton orporation, therefore, do 'not 
pur has otton from th market. 

I h d .. id in the House in the month of 
ugu t that th pr ducti n of cotton would 

b more in War,mgal nd Hyderabad this 
time and as uch arrang me ~ ts should b 
made in advanc to pur ha cotton at the 
supp rt pric fr m th growers. In pite 
f thnt, n actl n wa tuk n by the Central 
ovcrnment. n centr has been opened 

only at Warang 1 but thete inweaving 
machin there. Thc' Chairman comes from 
Bombay by air or train but doe no m t 
anY ne. 40000 bales of cotton ar arriving 
in the market daily but ther i no purcba .. 
s r . The trad r re exploiting the farmers. 
1ho f rmer cann t ta the cotton bacle ' 
hOle. Yuh' c not provid d f iJity for 
war housing. Th f rm r ha to sell his 
c t~on at a pric f R . 420 Rs 430 or 
R . 4S0 i e at the price dictat d by th 
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trader. The agent of the Cotton Corpora-
\ion jllst look on like spectators. We asked 
the reaso from them in the MaTketing 
Committe. T.hey said that they had no 
arrangements and they could not procure. 
Therefore, how can your cotton policY be 
helpful to the cotton &rower? If cotton is 
~ported, you impose taxes on it. Excise 
duties should be ab,oli bed on the man 
made fabrics. Can we bring it under 
o O.L. 7 If tax; i levied on the cotton 
export, it will be paid by the farmer or the 
trader. In the international market .•• • •• 

A t least 1 S minutes time should \>e 
allowed. How can we do justice in lesser 
time. 

[English) 

MR. DEPUTY SPEAKER: You please 
put question. The rule is only five minute 
have to be allowed. You have to be preci e. 

[Translation] 

SHRI C. JANGA REDDY: Sir, grant 
me the same tim~ which was allotted to 
the first Member. 

[English} . 
MR. DEPUTY SPEA O' ER: For the 

fit t Member it is ten minutes and for you 
it is only five minutes. I cannot allow 
more time. 

[Translation] 

SHRI C. JANOA R DDY : n five 
minute it j not p iblc t d al with thr 
ubjcct . 

[English] 

M • D PUT SP AK R : What can I 
do. You h v to a Ie que tion. The rule 
i for all. 

rTrQ s1ation] 

SHRI C. JANOA DY : Have the 
rules been ch n ed only in the ca of 
cotton. 

[English] 

MR. DEPUTY SPEA ER: I am sorry, 
I caQJl t 11 w. The rule i for all. 

{Trcnslation] 

SHRI C. JANGA REDDY : The farmer 
i undergoing suff' rings. He has nothing 
t su tain hims If He cries in agony. If 
uch a ituation is not changed, the country 

would be do med. Show some con idera-
tion to the farmer. We are narrating the 
plight of all th farmers, whether they are 
cotton growers or th sugarcane growers. 
But nO action is bing taken in this re peet. 
That is why th cQuntry i passing through 
such a ituation. Plea e give me some 
more time. 

[English] 

MR. DEPUTY SPEAKER: You please 
put the que tion. . I have to follow the 
rules and regulations. 

[Trans 10 lion] 

SHRI C. JANOA REDDY: Our cotton 
is in great demand in foreign countrie. As 
such, there is need to change the export 
policy. Are the Government ready for it 
or not and if not, what i th r ason there .. 
for? The second que tion I would like to 
ask. . •• 

[English] 

Day by day and eve y year we are in-
CJlcasing. 

[Tr1n [ation] 

What arrangements are beina made to 
incrcas th xports as we11 a for the 
establishment of war~houses for cotton. 
What arrangements e you going to make 
to start granting credit which was stopped 
earlier? The import of man-made fabric 
like polye ter, nylon shold be banned. he 
policy in regard to the cotton export should 
be changed. We want that Cotton Cor .. 
poration should b in tructed to streamline 
the procedure in regard to the purchase of 
cotton in the market at the support price 
to ave the farmer . 

( nglishJ 

·PROF. M DHU D NDAVATE (Raja-
pur~ : Sir, before st rt putting questions 
to the Hon. Minister, would like to 
remind him that in the 1 .. st ses ion of the 

rliamcnt, wh n initiated discussion on 
the new textile policy h d apprehe ded 
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certain fears and I would like to know 
from the Hon. Minister is it a fact that 
unfortunately 1 have been proved to be 
right. Those: are the: ·question tha.t 1 wiJI 
raise. 

Is it a fact that as far as the new tex-
tile policy is cc_mcerned, on the aggre8,a~e 
you can say, that in an uncq~al co~pet1; 
tion, the nandtooms are gettmg rume.d · 
No. 2 : Because of the Polyester-cum-Fila· 
ment yarn policY, the powerlooms arc 
facing great difficulties. 

No. 3-Bccause of the new type of 
sophisticated technology that w.e ar~ jmpor-
ting and inducting in the :exltle mdu~tO', 
h\rge scale unemployment m the orgamsed 
mills is taking place 

LastlY, bec~use you have .glVeo more 
incentives in fhe form of exct~e duty ~o 
man-made fibres and synthetic fibre, m 
comparison, is it not a fact tha1t the cotton 
fibre, has been reJegated to the background 

d as a result of that, the cotton-grower an . 
has immcnseiS' suffered 7 

· I will briefly summarise ihese four 
questions. 'l will spell them. out very br~efly 
in the time you have prcs;crtbed. • . 

MR. DEPUTY SPEAKER : Thank you 
You have taken note of fhe time factor 

' also. 
PROF. MAOHU DANDAVATE: With 

'regard to hand.looms, because y~u have 
removed all constraints and restraints on 
the capacity expans.100 of organised mills 
and power looms, is it not a fact that . as 
apprehended, the bandlooms are getting 
ruined in the unequal competition with the 
organised mills as weH as the power boms? 

Coming to powerlooms, after the fibre 
policy annouocem\,;nt in this House, Y~\J1 

have gone a step further and you have agatlll 
created a differential as far as duties on 
polyester fibre and filament yarn ~re. COD··· 
cerned. And ns a result of th;1t, 1s Jt oot. 
a fact that the powerlooms wh:ch arc: 
required to utilise the fiteLment yarn anoi 
since the du•.y on the filament yarn is not 
reduced, to ·1 very grett.t. extent, tht; pc,wer· 
looms in va-r;ous sc:clors have immensely 
suffered 1 N·oi only that, I would ask: the: 
bon. Minister tc1 t.a\cc the entire House 
into confidence and teU us the~ facts; other· 

wise: I wili produc::e those facts. Is it not · 
a fact tha.t because they have reduced the 
excise duty on polyester fibre an•cl not on 
filament y~m, there is larae~ smu111in1 tha.t 
is taking pla.ce from outside the country as 
far as fifatneDLt yam jg concerned a111d since 
the powerlo1:,m own.er& cannot afft>rd to 
utilise. the smu11t,~d yar·n, you will find that 
many t.,owerlooms are gettina destroyed. I 
would like to know from hi1n whether thi1 
is a fact or not. And jn order to prevobt 
such large scale smugglina, I want to know 
whethet you wm try to correct the aberra-
tion that is already existina. 

Coming to cotton-growers, there are 
trends com1ng from Kamataka, Andhra 
Pradesh, Tamil Nadu a.nd Maharashtra-you 
go to any part of the country where there is 
cotton growing activity-yo1u will find that 
there is a tremendous disc:ontent. Thili 
discontent cuts across partylinH. I want 
to remind the hon. Minister that last time 
when I initielted a 10 hour debate Oil! the 
new textile policy, 70 % of the spcaken 
from the Congress Party spokte totally 
against the new textile policy and particu-
Jar.Iy they oppos:d the attitude, the step-
motb.er ly attitude t:aken towards the cotton 
growers in the country. What has happ. 
ened? They have give11 incentive to 
maru!D.ade fibre and the synthetic fibre 
as a result of which the cotton fibre ii 
rclciaated to the background.. You will be 
surprised and shocked to know that this 
year 103 lakhs of bales of cotton are Jyin11: 
there. Large sectjoos of this cotton are 
not at nil being remo'1'ed. There is no 
dema(nd for it. As a result of that., the 
area undeir cotton crop will fall. This ia 
coming fron1 Karnataka, Andhra J>radesht 
Tamil Nadu and Maharashtra. Is it not a 
fact that the quality and patu.rc of the soil 
where cotton is grown is such that thou18h 
thi: co,tton arowth suffers, they cannot ba,rc 
al<ernative cr1ops in this land ? It is bla.clc 
soil There-fore ultimately they will suffer 
io the long nm. Therefore, two possi-
bilities are there. One is : wilJ you build 
up c1dequate buffer stocks so that cotton 
arowers wil 1 be: able: to find a market ? 
Alternatively, wiU you be prepared to, accept 
the demand of almost all tho cotton growers 
ibat more exports should be permitted ? 

MR. DE.P'U1'Y SPEAK.ER : Please 
conic)udc~. 
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RO • M U DANDAVATE: Only 
a few minutes more. 

, hi a pect is th reo 

( Coming to the organi cd textil mills, I 
will ju t incidentally quo e from y ur own 
r port. 13 lakh of employe work in 
the organi ed textile mill. 32 lakhs of 
w rker w rk' in the powerlo m and 75 
lakh of workers work in handloom. 
Th .. refore, 107 lak h of workers out of 
a total of 120 lakh worker work in th 
de'centralised sectors of pow rloonl and 
handlooms. 

f th ir i tere t are not guarded in tha 
case you are in for trouble and-content. 
Coming to the textile mill lready from 13 
1akhs the number has come d wn to 11 
lakh and from 11 lakh it has orne down 
to 8 lakh and if the greater degr e of 
ophisticated techn logy 's imported in 

that ca e hi the coming years it is likely to 
o down to 5 lakh. ,That will create a 

large potential of unemployment. 

Sir, if uijar 100m ate introduced in 
th pinning section in which 500 worker 
ar likely to work, that work can be done 
by 1 S to 20 workers and there will ,be 
large .. scale di placement of Jabour. Her 
I would liko to ay th t a new problem is 
created in the processing section. Each 
cotton t xtil mill ha a proce ing depart-
ment and formerlY th re wa a restriction 
th;. t only th c) th that Is manufactured by 
that p rticular mill wa all wed to be 
pro e cd by the processing department 
of that mitl. You have removed th t 
re triction nd now according to ' th new 
rules th~ cloth produced in pow rIo m 
and handloo01 and mills i allow d to be 
proce d in the cotton textil mill and 

, re ult of tha the processing mill ar 
badly affect d. In thi connection I would 
lik to know from the h n. Mini ter what 
concrete action h i going 0 take. 

Sir, recently have vi ited orne of the 
proce liing unit in Icha ar~I'lji. I have 
already writ en a 1 tt r to your pred essor. 
Uof rtu atcly t c portfolio ar fiexibl 
that by the time Ul' 1 t rs 'each th 
p rl f li t ch" n ged nd ~ in yuh, v 
t thin fr h. w uld like th hone 
Mini ler t think wha i happening in om 
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of the c ntres like leha Karanji in Maha. 
rashtra and ther pl ces. The bureaucrats 
in th ir own right and powers have issued 
c rtain directives. I will quote an interest-
ing directiv and its c nsequenc in lcha 
Karanji it Mahar!lshtra and some other 
centres. Th Collect r has ent a circular 
tha as far a exci e duty conces ion i 
concerned on the hand proc' sing there is 
no excise duty and n power proce sing 
there is a duty. Now what has happened j 
that a Dumb r of c' operatiVe societies which 
have s parate regi trati n for handloom 
proces ing and powerloom proce ing the 
Collector ha . ent a circular that these be 
treated as comp site unit with retrospec-
tive effect. So, far ix years they wHl have, 
to pay the arr:ar These arret r come to 

s 70 crore , All are C)houting. I have 
written to the Prime Minister and your 
predec sor and I am reparing to end a 
c py of the arne lett r to you. Th re-
f re, pleas see thi aberration i compI tely 
removed otherwiC) p~ople will have to 
suffer. 

Sir, I have put specific qu stions. 
Unfortunately, all ar clubbed together. 
Therfore, in the end when the fourth 
Member a k his questions~ do not know 
in the vault of your memory how many 
questions will survive. But hope there 
will be survival f the fitte t and my 
qu stions will b replied 

SHRIMATI JAYANTI PATNAIK 
(Cuttack): Mr. Deputy Speak .... r, Sir, in 
the textile policy i has be n aid lh, t the 
mills which ure not vit ble will be closed 
down. I w uld like t know whether the 
interests of the worker will .be afeguarded 
What i th guarantee from saying that the 
mill is not viable. Then, Sir, suppose the 
mil] are laken over by the public under-
taking from the private miJ1 owners and if 
the pre-take ver 1 iability is very much-
of course, th p st take- ver liability will 
b taken c re f.then the performance of 
tbe mill i going to be affected. Will til 
hon. Mini ter look int this aspect other-
wise the mill will be ick again. , I am 
peaking from the exp ... ricnce of a mill in 

my own con tituency Qd sa Texti1 MiJI 
which ha b n tak n ver by the public 
undertakitlg in 1981. It j ne of the 
very go d mill. but it. pr -take over 
liability i ' very much and the hon. Mini ter 
should J ook into it. 
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Sir, I would like to know from t.he Hon. 
Minister whether a high paw ... r committee 
ba been appointed by the Government to 
look into the problems modernising the 
textile :ndustry and identify the quantum of 
funds needed. If 0, PJease also tell uS 
whether the Committee has met any time 
and what are its delib ration. If it ha , n t 
met so far, kindly ask them why it ha not 
met so far. When ~r they going to meet 
and what are the points to be discussed by 
them ~ About the polyeste ' filament 
policy, government has alreadY decided the 
procedure. How does the curtailment of 
TPA and DMT basic raw material for 
polye ter units and the hike of import 
dutie affect the production? I would al 0 

. like to know from the Hon. Mini ter whether 
in the wakc of the pprehension of th duty 
trueturc wilJ it enthu e the synthetic fibre 

industry to uitiH e broadbanding and oth.r 
facilities granted by the Government. The 
Hon Mini ler may also c1' rify whether the 
duty free polyester fibre t NrC miJl t 
provide low priced fab"ics (hirting and 
trouser) : materials, h been encQuraged. 
Why has the Government ignor d women 
population in the country in the matt r of 
pr ducing low priced sarees. 

Now, I would like th Hon. Mini. ter to 
clarify certain point regarding cHon 
grower. Many member have already 
sp ken on thi point. Th cotton gf wers 
do not get any benefit. 

PR MAD U DANDAVA : Ask 
th Hon. Mini ter why he i mill hauv~mist. 

HRIM~Tl JAYANTI pATNAI : Now 
. may 1 aJ rc ucst the Hon. Minister to t 11 , 

us wh th r the Gov rnment have ~ y. pro-
posal for etting up a broad-b':lsed C tton 
Board to balance the inter~ is f cotton 
growers and trade a.nd the mill? lease 
also t 11 it . whether orne St- te Go rn-
ment nave d manded el 'ctrifi alion f 
handloom waving sheds $0 that this concept 
of m derni ati n can a i t the waver 
hou ehold m mbcr in weaving t their 
pare time: 1 W uld also like to k 0 . 

whether the tate Handlo m C rp ration 
have lost a heavy amount on JamHa cloth 
a th co ting formula ha not be n revised 
upward making inr ad in th har c pitals 
and whether th cooperative society ha 
als lost a heavy am unt du to same 
reasons. 

, 

I would also like to know whether th 
handlo m weaverS face a hort g of cotton 
and therefor the ~'nning mill are badly 
affected by closure of powerloom. The 
stock have risen harply and th G vern-
ment's deci ion to sUPl'lY duty"free polye ter 
to mill through the N.T.C. might hav 
adverse effect on cotton output. Sir, now 
the Government is granting licence to the 
pinn ng mill even in the cooper tive 

sector. nut the financi 1 corporations like 
the lDBI dc · n t come forw rd to an lion 
fund f r thi purpo e. They are aying that 
the c uniry has already go~ enough spinning 
mill and there i no need to have more. 'I 
do not know what.i th ' policy of th'e 
Government. How woul th go crnment 
cxp ct the co per tive 0 i tie m th 
handloom ct r to ftl ctlon without 
financia l a sistance? That is the r s 
why om mills have not yet started 
functioning. When 1h vernm nt given 
licence, th y gi e them proper a sesment 
only. 

SiJ would also like to know from the 
Govcrnmen t wheth r ther is ny pr sal 
as uggest d by the State \0 shar.. th 
c t of modernisation b tw en the ntral 
and State overn l1ent, on 50:50 ba is. 
'La tly, I would like t inform the hon. 
Minister that whiJe orne of lh NT roi11s 
are 10 ing h avily, th rare 0mc mill 
which re doing very well. h Bhagatpur 
·C tton Mill 10 Oris a has d ne m d rni a-
tion and they have in talled pindle They 
have b n gi en in tructl n to recruit 
w rkers t run th mill. But n w th r 
i a b n n recruitment What i th u 
of spending a hug am unt of 'n 0 y n 
moderni ation and n oth r tablishm nt ? 
I would reque t the hon. Mini ler kindly to 
do m thing urgently in this r garo. 

H MINIST ROO H 
M NISTR 0 .. T (S R 
KHUR HID ALAM KH : Mr . Deputy-
Speaker, Sir, would lik t mention that 
th l xtil p licy wa announced only in 
Jun 1985 and it w uld re lly b nece ary 
to give thi poJicy a air trial nd then only 
c m to m c nelusi n ab ut it. At 
tbi stll e UPPO e, it i t e' ly to 
c me to any c n lusi n r .g 'ding th 
textile p Ii y d, th r for, 1 ould pI ad 
with the hon. Member to giv thi matter 
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rShri Khurshid Alam Khan] 

a little more dous though and then come 
out with their suggestions if there are any. 

PROF. MADHU DANDAVATE: If 
cancer is detected in tim , only then it can, 
be prevented. 

SHRI KHURSH D ALAM KHA : I 
would a ure the Hon. Member that it i 
not cancer, but it is amrit .. • (Interruptions) 

MR. DEPUTY-SPEAKER.: No inter .. 
ruptions please; the Minister is not yield. 
ing. 

SHRI KHURSHID ALAM K AN: 
About the Janta cloth, 1 would like to 
mention that v n in the year 1985-86, . we 
have added 60 million meter for the 
Janta cloth and thi has been given to such 
Stat which were asking for additional 
Janta Cloth Production t has also been 
made clear that those handlo m weaver 
who are producing value·addcd cloth nee 
not take up production of Janata cloth In 
fact, there are till about 20 per cent hand-
looms which arc dormant. It i better that 
they get these additional weaving facilities . 
In the policy, it has been mentioned that 
the total J anata cloth will be tran f rred to 
the hand100ms during the 7th Plan period 
and this 60 million meter has been th 
beginnjng. 

As regards cotton, I quite approciate 
the anxiety expre sed by hon . Members. 
The total cotton production which is likely 
during this year is .•• 

PR 
lakh bal 

• ADHU DAN AVATE: 103 

SHRI KHURSHlD ALAM KH.AN: 
Mor than that. The po ition wa like this. 
We had about 24 lakh bales in the opening 
tock on ItS ptcmb t, 1~8S. The crop 

for 1985·86 i e timat d to be 9' lakh 
ba1 and 15000 bales were imported from 
~ istan la t y '.lr-th e were of medium 
tap\e coU n. Thi mad up a otal ()f 

120 lakh bal . Now, the mill con umption 
will b 86 S lakh bal ; ex.factory consump-
do i 4.65 lakh bale and for export, we 

nticipate nything between 3-5 lakh bales. 

regard pricin of cotton, I would 
Ii e to mention that thi i done by th 
A.P C. 

PROF. MADHU DANDAVATE : But 
it is the same Government. 

SHRI KHURSHIO ALAM KHAN: 
1hat is true. (Interruptions). 

MR. DEPUTY-SPEAKER: Let him 
finish first. 

SHRI KHURSHID ALAM KHAN: 
One thing that I would like to mention is 
that our cotton prices are still higher than 
the international prices today. This i the 
positiC'n with reg rd to pricing. 

I 

[Translation] 

SHRI C. JA OA REDDY: How can 
We compar it with the international price ., 

ou tell u what is the rate there and what 
i the cost of production there? 

SHR KHURSHID ALAM KHAN: 
Either you allow me to p ak or you speak 
yourself. 

HR C. JANOA REDDY: You tell 
us what i it rate in the internation I m r-
ket and who t is the rate prevailing here ., 

SHRI KHURSHID ALAM KHAN: 
It is 25 per cent bigher. 

[English] 
• 

Now, the Cotton Corp:,ration ha pur .. 
cha ed about 72,000 bales 80 far during 
the cutrent ea on and the Cotton Corpora. 
tion ha a programme to purchase 15 Jakh 
bales. The reason for delay in the purcha e 
programme was that they were waiting for 
the new cotton prices, whiCh have now been 
announced. Now, the purchase have been 
announced. I would like to mention for 
the information of the hon. Member th~t a 
special team i going to Andhra Pradesh 
tomorrow and they will be in . Warangal 
tomorrow to sort out the pro b1 ems of 
pnrcha e of cotton in Andhra Pradesh. This 
will be done. 

SHRI C. JA GA REDDY: w many 
pale are they going to purcba from the 
Warang 1 market and what is the rate ? 

MR.. DEPUTY.SPEAKER: I request 
the hon. member to addre m. There is 
no and to it. Tbe discussion cannot 10 on 
Ii e thi • 
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SHR,1 KHUR HID ALAM KHAN: 
The pecial team i going to Warangal 
tomorrow in order to make an a Sesmen t of 
the avail bility of cotton bale there and 
w rk out purchase programme, 'fhi team 
wtll comprise the Chairman of the Cotton 
C rporation, a repre tative of the Textile 
Ministry, a repro tative of the Agriculture 
Ministry and officer,s of the State Govern-
ment. 

SHRIMA TI BASA VA RAJESW ARI 
(Bellary): Are they visiting arnataka 
a1 0 ? 

SH I KHURSHID ALAM KHAN : As 
and when necessarY, they might visit 
Kamataka also. Special instructions have 
been jssued to the Cotton Corporation to 
start th ir urcha ins operations immediately 
on a large scale. 

SRI! V. S. KRISHNA VB (Bangalore 
South) : It j v~ry I:\ecessary for them to go 
to Katnataka. 

.r Interruption$) 

MR. DEPUTY·SPEAKER: I wilJ not 
allow Shri langa Reddy to speak ]ike thi • 
Let the Minister answer first. You may 

, seek clarifications later, 

SHR.! KHURSHID ALAM KHAN: 
Prof. Dandavate's special reference was 
about the filament prices. I would like to 
mention here that the duty on the polyester 
staple fibre was reduced and the reduction 
in pr'ce w about 20 ~pees. But at the 
same time, th.., filame11t makers did not re-
duce their prices and we did ,not reduce the 
duty 01) that hecau e we felt that their 
margin of profit was fajtly high. Therefore, 
they them elves, from J st November, have 
reduced it by Rs, 15 to 20. So, it ha 
been brQu&ht down. No d , ubt, the diffe-
rence in the prices of the staple fibre and 
the filameut is always high. It is no only 

, in our country but in all the countries. 

, DA.TTA SAMANT (Bombay 
South C:ntTa1) : It is double. 

SHRI KHURSHID ALAM KHAN: If 
you give more Ii tie time, 1 will my elf ten 
you. T pr' of staple fibre is abo R. 
7 S per G and th. price f til m ot yam, 
is about RI. 16.SO KG. 

PROF. MADHU DANDAVATE: 
What about smugglin ? 

SHRI KHURSHID ALAM KHAN: I 
hope the learned pr fessor knows that I 
have never been conne~ ed with this so rt of 
business. 

PROP, MADHU DANDAVATB: If 
1 a k you a qu stion on that, do you think 
that I am connected with muggling? Thi 
i very obvious. All economic journals 
have aid that smuggling has increa ed to a 
great extent. 

SHRI KHUR 10 ALAM KHAN : I 
am sure that our Jearned profes or will 
realise that those Nspon ible for topping 
smuggling will certain~y do that . And I 
win refer thi matter to them. They must 
do it 1 agree entirely with the professor 
th te it must be stopped. 

A, scheme for better ginning of kapos 
has al 0 been introduced. Thi was intro .. 
duced in order to improve the quality of the 
cotton and in this I am very glad to sa~ 
that all the NTC mill, a11 the leading mill 
and the East India Cotton F deration and 
the Maharashtra Cotton Federation have 
joined. This wilJ enable us to have better 
quality cotton for the mms and at the same ' 

. time, the revenue for the ginning mills will 
also be slightly improved. 

I would like to give the figure here for 
the production of cotton cloth in miJIion 
metres. 

Year Miils Powerlooms Handlooms 

1985 1301 1700 1560 

1984 1306 1599 1496 

So it would be obvious from the e 
figures that the power]ooms and handlooms 
have produced more fabric during this year 
from April.September. 

F. MAD U DANDAV ifB: 
Ther is a lacon hr. When y u compare 
,th m with the capacity that i there, you 
will find tha with better facilitie and le 
competition with tbe organ is d mill 
and b tter p Ii y of the Exci e Du ties, 
they would have produced for better. 
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SHR H RSHI ALAM KHAN: 
am sur that this is the 1;> ginning and I 
think tha th resull will b till bett r. 
H n. Pr f. Dand .. vate has also made a 
sugge ti n, that i buffer to k for cotton. 
) think it i a good uggestion and certainlY 
it will r ... ceive ur consideration. 

As far a the intere t f the worker 
are C(lncer ed c n a sure thi ou e, that 
it will be taken care of 1n verY way and 
eve a p cial hem is und r co id ration 
when it would be po ibl to provide 
rell bilitati 11 grant to the w rk r in such 
a fashion that ven if they are r renched, 
we would try to n ure that the retrench· 
m n i wi hout t ar a h s been don in 
Oujarat very r cently. 

DR. DATT SAM NT: Sir, already 
1.5 lakh wor er are out during the last 
6·1 months : They are b gging. There i 
no gratuity for hem. Now, you are talking 
of c mpen ati nand cv'erything. When it 
would be given? 1 it after their ' de th '1 
The organised ector i b nefit d The 
worker are retrenched and they are thrown 

ut of th 0 gani t' n ..•..• 

(Interruption) 

MR. PUTY SP AKBR: Mr. Samant 
pI ase sit d wn. 

SHRI HURSHID ALAM KHAN: s 
regards the closing of the non-vi ble mill, 
action ha been initiated to S l up special 
gr up. A nodal agency will examine ",very 
ca and then nly it will tak~ the deci ion 
into which mill ha to be includ""d. At 
the same time, if any mill is to be closed 
b cause of in ustri<.l,l troubles, then as y u 
know it ba \ to be r ferred under the Indu. 
tri 1 Disput s Act to the State Government 
and then th State Government will have to 
take a vi w after xamining the wh Ie 
que tion wh ther th re i any justification 
f r closing it or not, 

The hone lady M rob r ha ment ioned 
om thing ab ut the PT and DIT. This 

i om thing in which ncilh r my Mini try 
) concern d, no hav d anything 
b ausc it i cith r the P rolcum Mini try 

. th III u try Mini try whi h ha to tak 
th d if at a 1 any d ci i n ho to 

t 

Th.e hone lady ;M~mb r has al 0 
mentioned that new spinning mill a e not 
allowed . to be et up. }:lere I must 
menti n that the Planning Commission's 
view i that there i ad Quale cap~city 

already available in th country for the · 
spinning mills and therefor they are not ,' 
in favour ... ..• (Interruptions) . 

SHRIMATI J YANT 'PATNAIK: 
But licence has already been given that is 
the case f you hav not a e sed. then 
why 'you have given the licence? That i , 
the thing. 

SHRI KHURSHID A LAM KHAN: 
Licence has been given. It is for you to 
ti up with the fina.ncial institutions and get 
the money and put up the mill. 

S RIM TI 
. . 

JAYANTI PATNAIK: 
The lDBI is not giving money. 

PROF. MADHU D DAVATE: The 
Chief Mini ter of Orissa h d already 
as es ed the ' p ition and made the recom-
mendation. Sh IS f oling shy to te11 
you that. 

SHRIMATI JAYANTI PATNAIK: I 
am her a a Member, not as the wife of 
the Chief Minister .. ...• (Interruptions) 

SHR! KHURSHID ALAM KJ-lAN: I 
think, I have explained all the points rai cd 
by the hon Members. Now we will gone 
for lunch and we wil1 meet atain 
at 2.00 M. 

The Lok Sabha adjournd for lunch till 
Fourteen of the Clock 

The Lok Sabha re-assembled, A/ter 
Lunch, at four Minutes Past ourfeen 

of the C,lock . 

MR. D PUTY SP AKER in tile ChairJ ' 

fEn Ii h] 

MR D P TY SP AK R : Now 
Matters under Rut 377. hri Ram Pyare 
Panik .. , 

[Translation] 

HR C· I NOA RADDY 
( anamkonda): Mr. Speaker, Sir, we 
wanted t seck clarification becau e we did 
n t set fUll reply to our que tion • 
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MR. DEPUTY SPEAK R: It is 
finished. At that time, the Minister was 
,asked' whether he had finished his reply. 
He had ai d : yes. The discussion was to 
be on]y for half an hour . But we taok 
more than 45 minutes. (Interruptions) You 
had put in a lot of questions. Apart from 
that, you put in a lot of suppJementaries 
a]so. In pite of that, you are doing 
this now. 

[Translation] 

SHRI C. JANGA REDDY: Please 
listen to us. We have not received reply 
even to !i gingJe supplementary. Our 
questions are in regard to the farmers. 

(lnterruptio flS) 

[English] 

MR. DEPUTY SP AK R: Under 
the rul~s we have discussed it. It was to 
be discussed for half an hour only. 

[Translation] 

SHRI C. JANGA REDDY: I had 
asked two-three questions about the farmers 
but he did not reply to them. You also 
have to think about the f:..rmer • 

(Interruptions) 

[English] 

MR. DEPUTY SP AKER: That is 
why I had asked the Minister whether he 
had fieished his reply. That is all. 

[Trani/at ion] 

SHRI C. JANOA REDDY: We are 
raising the issue of the farmers here who 
are facing hardships. 

[English] 

MR. DEPUTY SPEAKER: What do 
we do 7 You have already finished it. 

SHRI C. JANGA R nDY: We are 
protesting against the Minister and also 
again t ...... 

(lnterruptior/s) 

MR. DEPUTY SPEAKER: Nothing 
win go on record. 

(Interruption )* * 

[Translation] 

SHRI C. JANOA REDDY: Mr. Deputy 
Speaker, Sir, the answer was incomplete. 
We are not satisfied. You have not given us 
time to seek clarification. You had pro-
mised to give sufficient time to us. As y. u 
have not fulfilled your promi (!, we are 
protesting. The farmer is suffering today 
due to the anti-fanner policies. Therefore, 
we walk out from the House in prote t to 
how sympathy with the farmer. 

At this stage, hri C. Janga Reddy 
and Dr. A. K. Patel left the House. 

MATT RS NDER RUL 377 

[ English) 

MR. D PUTY SPAK R: The House 
now shall take up matters und r Rule 377. 

[Translationl 

(i) Need t instal relay transmitter of 
declared Capaeity in T.V. Centre 
Varanasi for the benefit of the Reople 
of Renukoot and other nearby places, 

SHRI RAM PYARE PANIKA 
(Robertsganj) : Mr. Deputy Speaker, Sir, the 
people residing in the industrial area of 
Renukoot and ilreas around it falling in the 
Robertsganj Parliament':lry constituency are 
agitated over failure to instal a transmitter 
at the Varanasi TV. Center of the capacity 
which wa s originally declared. In fact it 
was proposed to instal 10 kw transmitter 
at Varanasi T.V. Ct:nter which would have 
covered the industrial area of Ranukoot of 
Mirzapur but, as 7 kw transmitter has been 
install d there, the poeple residing in the 
industrial and tribal areas of R nukoot ar 
not fully covered by it. The Governm nt 
had assured a number of times that a 10 
kw transmitter would be installed. It is 
quite natural that there is a feeling uf 
discontent and m~strust becau e the Govern-
ment have not in talled a transmitter of 
that capacity. Ther fore, I would like to 
draw the attention of the Minister of Infor-
mation and Broadcasting to the need {or 
in taIling a transmltter f the earH r 
announced capacity immediately at the 
Varana i T.V. Center so that th di c -n 
ent among the eople is removed. 
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(Ii) ccd to lift ban on creation of new 

post or filling up e isting vacancie 
in Government Departments, esp cially 
th wor t-hit P and Department. 

PROF. NARAIN CHAND PARASHAR 
( amirpur): The continuous ba.n on the 
creation of new post and on th" filling up of 
existing vacancie in the various Govern-
ment Oepartments has caused extreme 
hardship to the people In general and 
various public offices In particular. 
The worst hit in this respect are the 
Department of Posts and Telecom-
munications where expansion has resulted 
in the eterioration of the quality of service, 
as these Departments have to manage with 
the existing personnel in spite of the 
manifold increase in . work load. I, there-
fore, request the Minister of Finance eithcr 
to lift the ban or to exempt the recruitment 
to operational posts in these Departments 
from the purview of the ban as was the 
case with the ban imposed in 19'i 4-1 j . 

(iii) Need to re-start work on the 
su pended Darbhanga· amastipur 
broad gauge line-project a nd to take 
up con troction of Sakri·Hasanpur 
line also. 

DR. G. S. RAJHANS (Jhanjharpur): 
Railways in North Bihar need special 
attention because of the fact that it is on.., 

. of the most backward areas of the country 
More than tcn years ago the former Rail-
way Minister late Shri L. N. Mi Jhr~ had ' 
announced that Darbhanga-Samastipur 
metre-gauge would be convert d into broad-
gauge. This was reiterated by another 
Railway Minister late Shri Kedar Pandey. 
In fact he laid the foundation- tone at o. 
People of North Bihar, parti ularly Mithila, 
heaved a sigh of relief when the work 
tarted on this project. But, to our great 

disappointment, the work ha been stopped 
and there is no pr grcss in thi regard. It 
has only added to the miserie of the people 
of Mithila becau c even the road transport 
is negligible therc and the roads are in a 
horrible condition. 

sides, Darbhang 1 very cl0 e to 
Nep 1 and pa engcrs for N pal di em-
bark h reo 

In view of the above, it is requested 
that the upend d work on Darbhang~
Samastipur broad.gaug sh .uld be start ed 

immediately. Along with thi, work be 
started on Sakri.Ha anpur line a1 0 0 
tha( people of Mithila feel relieved. 

(iv) Need to en ur r a onabl pr ice fo r 
cardamom and take all nece sry tel S 
to increase it e port. 

PROF. P. J. KURIEN (Idukki): The 
Cardamom industry i in real and serious 
crisis due to the st ep fall in prices. Carda-
mom is the queen of the spices, which 
earn. us considerable foreign exchange. 
Last year, we exported cardamom worth 
Rs. 70 cr res in foreign exchang. This 
year the total production in the country 
may be to the extent of 5000 tonnes and 
unfortunately there are no buyers for carda-
mom in the country. 

The cost of production of one kilogram 
of cardamom turns out to be about Rs. 200 
per kg. But the domestic price i now less 
than Rs. 150 1- per kg. and hence the gro-
wers are forced to give their cardamom at 
throw away prices. This will affect the 
industry and the growers may abandon 
cardamom and switch over to other crops, 
which ultimately wHl be detrimental to the 
interest 0f the country, in that, we will lose 
va luable for2ign eLXchange earning item. 

J therefore urge upon the hon Comm-
erce Mini:,lc to immed iately int rvene in 
the ma~ ter ar.d direct the STC and Carda-
mom Tradi ng Corporation to enter the 
marke t and buy cardamom at a reasonable 
price, so a s t sustain the industry in this 
difficult period. I aJs request that a floor 
price of Rs. 3001- per kg. may be announ-
ced on the basi of whi h STC and eTC 
may enter the market. The Government 
shou Id al 0 t ake all step s n ded to export 
maximum amount of cardamom to our 
trad :tional buy rs namely · the Gulf count-
ries and also explore the pos ibility of 
finding new market s. 

MR. D PUTY-SP AKER: Prof. Saifu-
ddin Soz. OnlY the approved text will go. 
You please read only the approved text. 

PRO . SAl UDDIN SOZ (Baramulla) : 
1 agree with you, but I should have the 
option to dic;cuss with you . I can raise it 
tomorrow in the Z ro Hour. 

SHRIINDRAJIT UPTA (Basirbat): 
Why are yoU telling him what you are 
g in to d t morrow'? 
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PROF . . SAIFUDDIN SOZ: He ha 
cautioned me, that is why I am tel1ing him. 

SHRI INDRAJIT GUPTA: Do not 
divulge your strategY. 

(v) Need to develop electronic industries 
in the more backward areas of Jammu 
and Kashmir. 

PROF. SAIPUDDIN SOZ (Baramulla) : 
It is a known fact that Jammu and Kash-
mir state is a backward state so far as 
Industrial development is concerned. There 
is hardly any public sector industrY worth 
the name. Even the cottage and small scale 
industrial sector has received a jolt due to 
the worst slump that the tourism industry 
suffered during the past three years. Apart 
from making sizable allocations for harness-
ing hydraulic potential in the state of 
Jammu and Kashmir, there is ne d to sct 
up electronic industrie there. Electronics · 
industries are capital light' and can be 
widespread without causing any harm to 
environment as the e industries do not 
cause pollution. The Prim " Minnister, 
Shri Rajiv Gandhi, sQme time ago, stres ed 
the need for setting up electronics indus-
tries in hilly states 

I would make a strong pI a that declro-
nics industrie be esta blished in compara. 
tively more backward areas in the state, 
such as Baramulla, Kupwara, Leh, Kargil, 
Doda. Rajouri, Pooncb and Reasi. This 

_ measure wm go a long way to ameliorate 
the lot of the people of the state. 

(vi) Need to impose ceiling on urban pro-
perty and maintain parity in value of 
properties of urban and rural dwellers. 

SHRI K. RAMACHANDRA R DDY 
(Hindupu(J : Ceiling 11 land in rural area 
has been impo ed in 1971 and the land 
holder were left with land ranging between 
10 to 54 acres depending upon the type of 

• Jand Thus all the property of land holders, 
other than a few lakhs worth of land has 
been tak n away by imposing ceiling on 
lands in the rura 1 area since 1971. 

Unfortunately urban prop fty 11a not 
been subjected to any c j I ing what e r. 
Urban dwellers are wning pr perty w rth 
crore f rup e deriving huge income from 
them. It i high tim that G vernment 
should impose ceiling on urban property to 

achieve a sociaHstic pattern of society. 
Imposing ceHing on rural property and 
not touching the urban property speaks of 
discrimination between rural and urban 
sector. It is highly unjustifiable to reduce 
the economic power of the viHages and 
allow the urban dweller to retain hi~ power 
of purse strings. 

Hence the Central Government may 
bring forth suitable legislation to impos,e 
ceiling on urban property and maintain 
parity jn va]ue of properties of the urban 
and rural dwellers. 

[Traflslationj 

(vii) Need to provide subsidies for eUing 
up industries in undeveloped billy 
areas of U. P. particularly in Almora, 
Pithoragarh districts, etc. 

SHRI HARISH RAW AT (Almora): 
Mr. Deputy Speaker, Sir, the Government 
are providing many kinds of subsidies to 
the entreprene urs for the industrial d~veJop
ment of the hi II areas. (n spite of this, 
these areas have not at all been industrially 
developed. The glaring examples of this, 
fact are the Almora, Pithoragarh, Uttar-
kashi Chamoli, Tehri and Pauri district of 
Uttar Pradesh. The entrepreneurs in these 
districts and the districts .of Nainital and 
Dehradun get facilities such as 75 per cent 
transport subsidy, 25 per eent investment 
subsidy, exemption from power cut, etc. In 
the 6 districts J which really form the hill 
area, not even a single big or medium size 
industry h s been set up since 1982. n 
the contrary, certain existing industrie have 
been closed down. I, therefore, sugge t 
that the present rate of investment subsidy 
hould be increased to 40 per c nt in the 

case of the industries set up at pJa.ces 
ituated at more 'han 2000 ft. height. 

In each district at thi height, a growth 
centre shou]d be identifi d and infra-struc-
ture should be developed for s tting up 
indu tries there. 

For transportation of the raw material 
from the id ntified rail head to th fa torY, 
90 p r cent sub idy and 50 p r cent ub idy 
on fr ight frem th Centre, which upply 
the raw mat rials, to the identified railh ad, 
houJd be provided. 

. rom the dat of the etting up of an 
.indu try, for ten year the power sb uld be 
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upplied at conce sional rate and industrial 
products should be exempted from local 
taxes. 

To create an indu trial atmo phere in 
these areas, one big industry should be set 
up in everY district. 

For the electronics based industrie 
these region should be declared a electro-
DlC zone. 

14.15 hrs. 

CITIZENSHIP (AMENDMENT) BILL 

[English] 

THE MINISTER OF HOM A FAIRS 
(SHRI S. B. CHA VAN) : J beg to move* 

"That the Bill further to amend the 
Citizenship Act, 1955 be taken into 
considerati n". 

As the House is a ware, on 1 5 th Augu t, 
1985 Memorandum of settlement was 
signed between the repres ntativcs of the 
Governmcnt and th~ leader of th ~ All 
A sam Students Union and the All Assam 
Gana Sangram Parishad, which I had the 
occasion to J Y on the floor of the House 
on 16.8.1985. The core of this Memo-
randum of S ttlement arc the clau es 
relating to the forcign ~r i sue 
Accord bcinga po litic··1 s~ttJcment, 
tion i requir d to give effect 
following clausc among t th m : 

Assam 
1 gisla-

to the 

"5. 1. or purpos s of detection and 
deletion of foreigners, 1.1.1966 
'hall be the base date and year. 

5.2. All pers n wh came t A~ sam 

prior to 1.1. 66, including th(l e 
amongst them wh se names 
appcared on the electoral rolls 
u ed in 1967 eJ ction, hall be 
regulari ed. 

~.3. oreign r who came to Assam 
fter 1.1.1966 Uncu ive) and upto 

24th March, 1971 shall be 
detected in accordan e with th 
pr vision~ of the F r igner Act 

Bill 

1946 and th Foreigners (Tribu-
nals) Order, 1964. 

5.4. Names of foreigners detected 
will be deleted from the electoral 
rolls in force. Such person will 
be required to register themselves 
before the R egi tration Officers of 
the re pective districts in accor-
dance with th provision of the 
Registration of Foreigners Act , 
) 939 and the Registration of 
Foreigner Rules, 1939. 

5.6. On the expiry of a p~riod of ten 
years following the date of detec-
tion, the nam s of all such per ons 
which have been deleted from the 
electoral rolls shall be restored. 

5.7. All per ons who were expelled 
earlier, but have since re-entered 
illegally into A am. shall be 
expelled. " 

Accordingly, it is propo d to enact the 
Citizenship (Amendment) BiJI, 1985. The 
propo:;ed legislation which is by way of 
amendment to the Citizenship Act, 1955 
and eeks mainly to insert a new section 
6-A in the Principal Act deal with the 
following tw categorie of per.;on f 
Indi9.n origin who came from east whil ... 

ast Pakistan, now Banglad !;h, t) Assam: 

0) Those who came prior to 1.1.1966 
and 

(ii) thos,.- who came between 1.1. J 966 
to 24.3.1971 tboth day inclusive). 

3. The salient features of the propo ed 
legislation are a under: 

3 1. The Act shall come into fore 
with effect from such date as 
Central Government may notify. 

3.2 For per ons who ca'ne before 
1. 1.1966 to Assam from Bangla-
d sh, it has been provided that. 
all persons of Indian origin 
(including th e whose names 
were in the 1 67 el toral rolls) 
and who hav been ordinarily re i-
dent in A sam, ince the dat of 
their entry int A am sha)1 be 

*Moved with the r c mmendation f th Pre~ident. 
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deemed to be citizens of India as 
from 1.1 1966. 

3.3. or every per on of Indian origin 
who came to Assam betwe n 
1.1.1966 and 24.3.1971 from 

.Banglade h and who has been 
ordinarilY resident in Assam since 
then and who has been detected to 
be a foreigner, following provi ion 
have been made :-

(i) he shall register himself in 
accordance with the rules 
framed for thi purpose; 

(ii) if his name is included in any 
electoral roll in force on the 
date of detection, it shall be 
deleted from the el ctOral 
rool; 

(i ii) every person 0 registered 
sha Il h ,;we all right and 
obligations as a citizen of 
India (including the right to 
obtain a passport), but shall 
n t be ntitl..:d t have his 
name included in any electo-
ral roll before the expiry of a 
p ~ riod f ten years from the 
da 'e f his detection as a 
foreign r; 

(iv) after th! expiry of a p dod 
of ten years from the date of 
detection as a foreigner, 
every per 'on .. 0 registered 
shall be deerp.cd tobe a citi-
zen of India for all purpose; 

(v) It has been xpre sly pro-
vided tha t in determining 
whet her a per on seeking 
rcgi tration fulfils the require-
m nts of registration as 
indicated u bove, the r gister-
ing authority shall act in 
conformity with the opinion 
of the Tribunal. 

It i possible that Foreig. 
ner' Tribunal's might have 
given their pjnion in respect 
of some person in the past 
with ut pe i c lly mention-
ing theIr date of entry into 
A am and the f ct f th ir 
~tng ordinarily resid ot in 

As am. With a view to enable 
the registering authority to 
deal with such ca e, it has 
been provided that the regi te-
ring authority hall mak a 
reference with re pect to uch 
points to the Tribunal in 
accordance with tb rules 
framed by the Central Govern-
ment and shall act in conf r-
mity with the opinion of the 
Tribunal. 

3.4 The proposed amendment will not 
effect any person who prior to the 
commencement of thi enactment 
is a citizen of India. 

3.5 The benefit 0 f the propos d 
amendment will not be available 
to such of the persons who have 
been expolJed from India under 
the Foreigners Act prior to the 
commencement of this Act. 

4. It may be pointed ut that only 
those persons of Indian origin who entered 
Assam during the relevant period and who 
have been rdinarily resident in Assam 
since then are b jng covered under the 
proposed legislation. Proper records will 
be maintain .. d of per ons who came between 
1.1.1966 to 24.3.1971. To in pire confi-
dence, judicial element would be a sociated, 
to determine eligibility in each and every 
cas under thi category. 

5. The Bill inter alia stipulates that 
persons f Indian origin who came to 
A am fr m erst-while ast Paki tan, n w 
Bangladesh, between 1.1.1966 to 24.3.1911 
(both days inclusiv) hall be detected in 
accordance with the provi ions f th 

or igners Act and Foreigner (Tribunal) 
Order, 1964. ollowing detection, the 
per ons will have to be register d in accor 
dance with the rul s to b~ made by the 
Central Government in thi behalf. Thi 
will require strengthening of the gov rn-
mental machinery, which will involve orne 
expenditure from th Consolidat d Fund f 
India. or variou r a on it is not 
pos ible at this stag to preci ely quantify 
the expenditure tik ly to b incurr d on 
thi account . 

6. With the e word, I comm nd th 
itiz n hip (Amendm nt) Bill, 1985 for 

th con id ration of th Hou e. 
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"That the Bill furth r to am"nd the 
Citizenship Act, 1955 be taken int 
consideration. " 

SHRI H. A. DORA (SrikakuJam) : Mr. 
D eputy-S pea ker, Sir, I rise to support this 
Bill becau e our party has taken a decision 
to support this particular accord be\ween 
the agitating groups of Assam and the 
Government of India. Prior to second 
February 1980, the people of Assam had 
express d their deep apprehensions about 
the demographic balance and also a fear 
about the cultural, economic and political 
life in the State. Therefore, on 2nd 
February 1980 they submitted a memo-
randum t the then Prime Mini ter express-
~ng their felf in unequivocal term. 
Thereafter, the then Pr ime Minister wa 
pleased to have a dialogue with the . e 
agitating group in the State, which 
ultimately culminated in bringing about this 
particular accord r settlement, whatcver 
it may be. The settlement, as the hone 
Minister has aid in bis speech, contains 
only two categories of foreigners who have 
CQme t J Assam, but actually there are 
three categories The first categorY is of 
those persons who carne to Assam prior to 
fir t January 1966. ' 'fhese persons also 
enrolled themselves in the voters list of 
1967. So far as this category is concerned, 
these people are to be regularised. The 
controversy is only with regard to th~" 

second category . Those person who Cd.tUJ!/ 
on or after 1st January 1966 but b fq e 
2~th March 197 t, are covered in ~he 
s!cond category. The third catego,fY of 
per ons are those who have come to this 
particular State·A am- n or after 25 th 
March, 1971. So, it deals with thre ... 
category of per on • 

At the very outset, I may be permitted 
to a k the hon. Minister why this piece of 
legislation has been introduced in this 
august House at thi particular point of 
time. It is not f r the purp se of gain ing 
undue importance in the election that are 
to take place next month? Why wa this 
p rticular pjece f legj lation not introdllc· 

d in the last se sion it. If? Ther fore, I 
mu t say that 1h v ry introducti n of this 
particular BiU i olitically motivoted. 
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That apart, there i anoth r aspect that 
is provided in the Accord it elf The 
Accord . has provided certain safeguards to 
the people of As am. According to the 
A.coord, Constituti · nal, legislative" ad-
ministrative safeguards as may be appro-
priate will be PI' vided to protect the 
cultural, social, economic and linguistic 
identity and heritage f the Assamese 
people. This has not been taken into 
cons·deration here . Only that part of the 
matter whi 11 is not very much relevant to 
the people of Assam has been taken into 
consideration and the Bill has b en intro-
duced. 

Besides the Accord also spells out the 
commitment to the speedy and all round 
economic development of Assam so as to 
improve the standard f living of the 
people . It says: Special emphasis will be 
placed on ed ucation, science, technology 
and establishment of natio al institutions in 
Assam.' When such important safeguard 
and important matters are provided in the 
Accord itself, why these have not been ad-
verted to by the Government of India? 
Only a portion of this particular Accord has 
been adverted to in this. [his hows the 
purpose i only to gain some importance in 
the coming Jections . This IS very 
un fortuna t . 

I would now Hke to analyse th~ provi-
sions of this Bill. As 1 have already 
pointed out the Bill provides three cate-
gories of persons in As. am. As regards 
tho. e who hav come prior to 1 st J nuary, 
1966 there is no difficulty with regard to 
these people and they will be regularised . 
.So far a the sec nd category of peopJe are 
concerned, 1 may submit that following 
legal consequences should be taken note of. 
The foreigners arc to be detected in aCCOf-
danco with such procedure as prescribed 
under rules. After det ... ction their nam; 
hould be deleted from the electoral rolls. 

Thereafter they are eligible to regi 1 r 
themselves. ·On uch registration, they are 
enli tIed for the similar rights and obliga-
t i rts a the citizens of India excl!pt that 
they are not eligible to be included in the 
elector 1 r 11 for any A mbly or Parlia .. 
mentary onstituency. FifthlY, this disa-
bility will expire after the expiry flO 
year from the date f detecti 0, not from 
the date of coming i to fore of this Bill, 
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which will be conv rted into an Act From 
the ab ve mentioned announcement a 
curiou and anomalous consequence w uld 
arise. 1s it in con onance with the prC'vi-
sions of Arti Je 326 of the Constituti n ? 
That i the qu slion now. J would like to 
quote Article 326 of the Constitution . It 
says 

Elections to the House of the People 
and to the Legislati e A sem bly of 
every State ,hall be on the basis of 
adult suffrage; that is to say, every per-
son who is a citizen of India and who 
is not less th:.1n twenty-onc years of age 
on such date as may be fixed in that 
behalf by or under any ~a\V made by 
the appropriate legislature and is not 
otherwis disqual ificd under the C nsti-
tution or any law made by the Legi -
lature on th ... ground of non-residence, 
unsoundness of mind, crime or corrupt 
or illegal practice, shall be entitled to 
be regist!!r d as a Voter at any such 
election. 

This is article 326 of the Const itution. But 
now the pr cedure that is laid down under 
this particular Bill is in conflict with that 
of Article 226 of the Constitution. I 
suspect the validity of the Bill in so far as 
th second category of persons are con· 
cerned in this behalf. So far as th third 
categorY is concerned I may be permitted to 
submit this: In re pect of those per ons 
who came to Assam on or after 25 March, 
] 971, what is their legal stu t us ? They are 
to be deleted and expelled. That is what 
is stated in the accord itself. he Bi]] 
provides for the expulsion and the deletion 
Presumably, this particular xpressi n 
'deletion' refers to deletion f their names 
from the vo(ers' list. Whatcver r soy is 
ubject to correction , If that be the case, 

it is not indicated as 10 how they are to 
b expelled from this particular country and 
from this particular State and where th y 
are to be accommodated , Th Bill i also 
silent a to the st p that are to be taken 
to expel them. Anyway, an important feature 
that is to be noted i , that the Bil] • pe~ks of 
expul ion of foreign rs But it d es not 
speak of Indians. Thi is an important factor 
th t ha t be taken jnto consid ration hy 
my I arned friends in this august Hou e, 
It r f rs only t th se p T. ns who havo 
c me 0 wh are Ii ly to come on or 

Bill 

after 25 March, 1971. This i on of the 
good features of this particular Bill and 
therefore this accord is a good one, accord-
ing t Telugu Desam party. With these 
rcservations, stand to support the Bill. 

SHRI BHOLANATH SEN (Calcutta 
South) : Mr. Deputy Speaker, Sir J remem-
ber and also most of the Members of the 
House will remember the time when the 
Bangladesh War was going on . Our former 
Prime Minister, Shrimati Indira Gandhi, 
one of thc leaders of the world, was fight-
ing for human dignity. She wa tfghting 
for human values Shc was fighting in order 
to save many p ople who had been in 
trouble there and when many murders, rape 
r..nd slaughters were going on there , At that 
time, millions of people carne over to this 
country just for the sake of taking shelter 
from our late Prime Minister. She gave them 
the shelter. Many people went back and some 
people did not or could not go back for 
some reason or the other. It was decided 
under an agreement tha t 1971, the particu-
lar date, will be the cut-off date and they 
will be given the protection and they will be 
made the citizen s of India but not anybody 
who had come after that date. Now, just 
because there is an in1 ernational agreement, 
it does not, form part of the law of the Jand 
and naturally a law had to be made and 
thi. is that law by which some protection 
is being given to those who had come 
before a certain date in 1971, Now up to 
t 966, there j no broblem Th yare deemed 
to be citizen. There is no problem there. 
The problem that has arisen now has been 
made clear and it is for the benefit of all. 
We have been seeing trouble, diss nsions, 
bandhs Janata bandh, thi and that bandh. 
Life had come to a c( mplete halt, Some-
times sud enly without any notice. Some 
incident takes place in s me town and the 
State and some per ons dechu bandh. 
That is not a desirable thing So, Assam 
accord was reached with the cnoperation of 
all and for the benefit of everyone oon-
cerned. Now, how arc they going to be 
made the citizens of lndi ? That has been 
given here It is tru th t those who had 
come here in 1966, that is between 1966 
and 1971, are not utomatically d clared as 
citi.lcn os th s wh had come before 1 66. 
,But if thi I w w not 1h re what would 
h v happ ned to thes peop)e? Wha l w r 
th jr rights 1 very thing was une rt in. 
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They were not recongised as the citizens of 
thi country. They were foreigner for all 
practical purpo e. They did not know 
what their rights were. Those p rsons who 
had come to this countrY before 1966 or after 
1960, they did not know what their rights 
were and we do not know what their r ights 
are. It was found in 1967 that some of 
the!11 were voting and taking part in the 
matter of election in that State. My hone 
friend hus mentioned about Article 326. 
But one thing must be not iced that Article 
326 deal with the law regarding the ejection 
in our country . It is only a citizen of \)ur 
country who can cast a vote and not an 
outsider. A foreigner cannot cast a vote. 
A foreigner cannot have a ay in the ad· 
ministration of our country, as to who will 
be hi representative who hould be an 
MP or who should be MLA or Prime 
Minister. Thi is a fallacy. Though they 
were not declared as citizens, though they 
had admittedly come from outs ide, though 
they were totally foreigners in the eye of 
the law, they were casting their vote. In 
1967 in the voters Ii t, their names appeared 
and they cast their vote and we did not 
know that foreigners came 'ind cast votes 

nd made the Government in our country . 
How can we agree to th at? Now it is 
bein'g regularised. The Government has 
laken a pol icy dec,ision to regularise uplo 
1966. There is the problem after 1965. 
What is happening? Just see those i?eople 
who had no power, whose rights wete not 
known in this country, they were being 
given certain rights. It is really something 
which i unique. 

I will JUSt read p. 3 sub.clause (4) of 
Sect jon 6A : 

"(4) A per on registered m~der sub-
section (3J bhall have, as from the date 
on which he has been detected to be a 
foreigner and till the expiry of a period 
of ten year from that date, the arne 
rights and obligations a a citizen of 
India (including the right to obtain 
pu port under the Passport Act, 1 967 
and th obligations connected there-
with), but shall not be entitled to have 
hi name included in any electoral roll 
f r any A embly or Parliamentary 
constituen y at any time before the 

xpiry f th id period of ten y ar /' 

Now prot ction of the law i there. The~ 
had no protection previously. A foreigner 
was not recognised. Now they are bing 
given the right; they can ay, "1 have been 
gjven, by this law, the c;ame right as any 
other citizen; my busines cannot be taken 
away; 1 shall carryon my business; I shall 
have my living here; I shall earn money 
here because this has been recogni ed by 
this law". All those who had come between 
1966 and 1971 had no such right before. 
No such law was there in this country which 
could have given them this protection. This 
protecti(lfl is now being given. Many people 
go to Haj for religious rca ons and they 
need a Passport. They will be given Pas port. 
They might 1 ik e to go even to Bangladesh 
to sec their own rela tions. They will be 
given Passport. Passport will be given to 
them and that is recogni ed by this legi -
lation clearly. The only thing that is being 
taken away from them is that they will 
not be able to cast vote for ten years from 
the date of detection as foreigners. This is 
not contrary to article 326 of the Constitu-
tion because they have not been declared 
as citizen.; till today, but they will be 
declared a citizens through a process, 
through the machinery of law and Tribuna). 
[do not find anything wrong in this. In 
fact, 1 find that there is a little bit of 
heart- burning. First when the As am Accord 
was reached, there was a little bit of heart-
burning. They had been playing politics 
with this saying, "Assam is in danger; the 
minorities are in trouble". All kinds of 
things were being said Now that has been 
put an end to. This is the real anger. If 
anybody has any feellings for those people 
who are going to be recognised as citizens 
of this country, he has no reason to com-
plain now-now that the law is being 
passed. Acord is an Accord; the law had 
not been passed . Now the law is going to 
be passed. 

So far as the person who had come 
aft r 1971 are concerned, olcviously there; 
are laws. Don't we deal with foreigners? 
Is there not the Foreigners' Act? Is there 
not the Police? What do they do '1 The 
foreigner are ju t thrown aut. t does not 
require any other legi&lation because the 
law is there that, in India foreigners will 
?ot be allowed to stay if one is ~ for igncr, 
If he does not choo e to become a citizen 
of thi country, if he d es not cho se to 
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have lawful entry into thi country; the 
Government ha the supreme power to 
throw team out. Tha law is till there. 
Those who have come after 1911 are not 
going to be prot-!cted by this law. It is, 
absolutely clear. Let it be Bangladesh or 
any other country; let those p ople reali e 
that they cannot keep on coming here and 
create problems with regard to jhe politics 
of that State or the politics of India or 
even their culture and other thing. Nob dy 
will be allowed to do that. This i. a firm 
commitment, this is a firm pron llnCement, 
this is the law which is being passed. I do 
not think anybody can have any grievance 
Yesterday I heard people saying that there 
would be two types of; citizenship and all 
that. Thi i rather a un iQue proposition. 
Citizens are not of two type . On has to 
read every line, every word, in this parti-
eular legislation which has been very care-
fully drafted. Deemed citizens are those 
persons who have come before 1966 . This 
is all right. Those who came between 1966 
and 1971 have to go through the process 
of getting themselves declared as foreigners 
and thereafter getting themselves declared 
as citizens - that will be through a process, 
through a ~lethod. Th mdh ::>u is being 
prescribed here and through that method, 
everyone has to go. Suppose you go to 
Europe or England and you wanl to become 
a citizen of that country. What do you do ? 
You have to wait for five years or seven 
years, then apply, then you get your 

.. recognition as a citizen f that country. 
That also depends on the Government. The 
Governm nt is the supreme judge I t is not 
ju ticiable; you cannot qu stion that deci-
sion. f you go to Heathrow Airport, you 
may be turned out; then you have no 
remedy at all beeause you are a foreigner. 
Every government worth it name, 
every Government which rule, has to pro-
tect that country from inva ion by outsiders 
and foreigners. This i_; beir.g done. It is 
clearly pronounced here that after 1971 
anybody who had come here, will not be 
there. Therefore, there are three c)as es 
and so long as the classificatiorl' are reason-
able, there is no bar. 

One claus ay that upto 19:5 6 tho e 
who h v come stand n a diff rent footing. 
Another claus i for those who have come 
between 1956 and 1971. Th re j no 
di crimination ,mongst th m am ng t l' r-

sons of that group. It that group all of 
them will have to pass through the pro-
cedure that have been announced here. 

With regard to tho e who came after 
1971 there is no di crimination. The third 
category has be n rationally classifi d. 
Nobody wil1 be allowed to call himsel f 
a citizen of thi country and they are 
liable to be thrown out. 

Mr. D puty-Speaker Sir, after a long 
time, after Years, the Government has 
chosen this particular time. When our 
Prime Mini ter had ~ome he acted and it 
has been on claim d throughout the world; 

have seen in the p'lpers abroad, in inter, 
national papers like the Guardian, the 
Tim s etc. Everywh.:re, th re was prai e in 
America. Th ... re wa praise because the 
Prime Minister had not only settled the 
Punjab problem, but a1 0 settled the Assam 
problem. 

It is only in thi country, sometime I 
think that the oppo ition feels that th ir 
weapon has gone and they cannot go any 
further by exploiting the situation which 
pr viously existed . If th Y could not take 
advantage of th e unhappy ituation which 
existed in the past, they won't have it any 
more. 

I have talks with many person b longing 
to minorities . Y u may have cen in the 
papers al 0, the minorities and tho e who 
hav come bef re 1971 arc atisfied. Th y 
know that their intere ts will not be 
adver ely affected in any way and they will 
be protected according to this law. The e 
are my submissions. 

fTrans[af;on] 

SHRI ABDUL HANNAN ANSARI 
(Madhubani): Mr. Deputy Speaker, Sir, 
I welcome this Bill brought forwrard by 
the Government • . At the same time, I 
want to submit that the method adopted 
for identifying the for igner arc re ulting 
in inju tice to this ection. There is n ed 
to bring about improv ments th rein. 

There i no arr ngem nt f r issuing 
birth certificates in the Government office 
in A am. Al , ther is no arrang m nt 
in th office in regard to N.R. . Th e 
are s hav a1 been affected b re tb 
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names of the peopl~ have been included 
in the voters Ii t There also the people 
' ueue up but voter' lists are stated to be 
~l mg. They havc to fac difficulties a 
a n:sult of this. 

Th people take voters list with them 
but no recognition is given to that I would, 
theref re, reque t the hone Home Minister 
to pay attention to these things. These 
things should not happ,en there. Tho e 
people who are eligible to be citizens as 
per the rules framed by the Gov"~rnment 
should not be deprived of the citizenship. 
This aspect must be looked into. 

With these words, I welcome the Bill. 

[English] 

5HRI S~lFUDDIN CHOWDHARY 
(Katwa): Mr. Deputy Speaker, Sir, you 
know tba t when the Assam Accord was 
signed, we opposed certain provisions of 
that Accord. When this Bill was introduced 
we opposed that also. I may make it 
clear that our opposition is not for the 
good intentbn of the Government where 
they arc trying to give certain rights to 
those persons who entered Assam during 
1st JanuarY,1966 till 1971, 25th March, 
1911 but we opposed the Timing away 
of voting rights from thes .. people. As Mr. 
Bh61anath Sen has also referred that our 
country has a commitment. During Bangla-
desh war it was made clear that as a 
result of the war and the disaster that had 
taken place there the lakh of refugees 
that came to India will be sent back and 
others who came before that will be naturali-
sed as citizens and their names in the 
voters' list came not due to any fault but 
that wa the accepted policy of the Govern-
ment then. e has referred to inter-
national commitments. We had that 
commitment and people came from Bangla-
de h. Now here it i said that the people 
of Indian origin who have entered Assam 
d ring that period will be excluded from 
the electoral rolls. So, why arc you so 
all rgic to the people of Indian origin? 
What will happen to the people who are 
not of Indian origin '1 We ar one country 
and you can well remember what your 
1 ad rs did at that time . The country was 
divided. Th s peopJe were not in fault 

for that. They are the uffering people? 
Tho e who had-to come. The country was 
divided on communal lines. Communal 
riot took place. They came here and 
Pandit JawaharJal Nehru told on 15th of 
August 1947 in a messag-", to the people of 
the country, 'They are our brothers. We 
have to hare their feelings and sorrows.' 
Despite the fact that we have one Foreigner 
Act to which Mr. Sen ha ref~rred to, our 
Government chose to allow those people to 
cr-me and to giVe them shelter and to take 
them as citizens Now what happened we 
do not know. You are going to take away 
from them their voting rights. When they 
started the movement, when the AASU 
leaders started it we oppo cd them vehe-
mently. At that time Mrs Gandhi was the 
Prime Minister. She called a meeting of 
all the opposition parties and the Govern-
ment of West Bengal also was reptesented 
there and a consen us was reached. It was 
to make 1971 as the cut off year. Thf1t 
was the consensus. N ow what happened '1 
You have surrendered that position to the 
leaders of the Assam movement who came 
to be known 3S the secessionist protag nists 
in our country. We all vehemently fought 
them. Bu t now through this Act, you ha v.! 
ll!t down the minorities there. That is a 
sep ' rate question. Now, let us see what 
has been the movement these. In the name 
of driving way the foreigners, movement 
was launched to attack and drive away 
genuine Indian people from Assam on the 
secessioni ts line and on the communal hne. 
That is the hi try of the movement there. 
The people of Assam are not in fault. They 
ha ve their genuine grievances and we 
take th ~ share of our failure also that-we 
have not been able to organise the people 
there on a massive scale so that a m~ve

ment of this kind cann t be organised 
there and cannot come out there, what we 
could very well take cn. e of in West Bengal. 
But in Assam it is different, secessionist 
movement was there off and 
on ...... (Interruptions) You don't laugh, 
Mr De-factior fence Minister. Please 
lisl,en. Now that is our position ..•• 

THE MlNISTER OF STATE IN THE 
D PARTM NT 0 DE ENe RE-
S ARCH AND D V LOPM NT (S R 
ARUN SINGH): I am entitl d to laugh 
I thin)'. 
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SHRI S-AIFUDDIN CHOWDHARY: 
If you laugh, 1 am very happy. 1f you 
laugh, you laugh at the cost of the people. 
You are going to throw and dump them into 
the hands of the people there. Anyway, you 
have ev.;:ry rjght to laugh. 

Now the positi n is that. What promp-
ted this Government to go back on that 
promise that wa given to them, aud that 
wa the cons nsus al o? The minorities 
have faced certain onslaught and they tried 
to resist it. But the other point w~s very 
important 'f hat i , that though the move-
ment had continued for more than 5 years, 
that was receding-not as a natural cour e 
of death but due to resi tance that was 
corning from the Assamese people also. 
So many A samese p ople laid down their 
lives. Their heroic deeds arc there and 
they laid down their lives to tick to 1971 
on the cut off year and to keep intact 
the harmony among the people in the 
State Now what will happen to that? 1 
had been there during the elections and t 
stayed there for one month. So many 
of our people could not stay on their own 
They came out in the field and they made 
something of straw and they stayed there 
for months together. They have made 
enormou Sacrifices. Now you have let 
down everything. You have let down those 
who stood by this country and by this 
government and for the unity of the people 
and f r the internationa l commitment. 
Those who 1 st their lives and those who 
have lost everything they are no matter 
for you '1 

You are taking away voting from them. 
I am not in favour of allowing foreigners 
to come and stay th re and di rupt peace. 
This is the resp nsibility of the Government 
to check influx of foreigners . When you 
could not do it with friendly approach now 
you have to erect barbed fence. We have 

, supported you on that. At that time when 
war took place you committed your elf to 
certain human values and said th e wb 
are coming a . result of the war will be 
sent back but before that wh came will 
be n turalised a citizen. Now, w cannot 
go back on that what we have already 
c mmitted. ,thow re you gojng to 
justify thi p ra i n of vo ing rights with 
th citizen hip right. w Ii~ to know 

.from the Home Minist r if on suit i 
moved in the court that they will have to 
be given voting rights also then what will 
be his reaction to that? These are very 
vital question . 

Sir, the movement was dying out Assam 
accord has given a boost to the secesssionist 
movement and as a result of that in differ nt 
parts of North East area secessionism i 
coming up again. When we opposed this 
accord on certain grounds on 20th August 
the Hindustan Times also wrote that the 
position taken by the Left Front is that 
they have a real apprehension about the 
resurgence of secessionist movement in 
North eastern area and that has to be 
taken into consideration. I thought when 
after so many reactio., s and so many 
eritjcisms they were thinking of bringing in 
the Bill the voting right will be included 
there. 

You are taking away the voting right. 
We cannot just support that. We feel 
strong that in thi acc rd you have let down 
these who stood for the integration of the 
country, for the unity of the people, who 
opposed secessionism and Imperialist 
de ign in the North eastern area. Y u 
are arbitrarily applying your pow rs to 
take away the voting right from the c it.izen 
whose names were ther and who will b 
enjoying other citizenship rights. How 
you are going to separate it is b:yond our 
c ffiprehensi n and, I think it i tOlally 
un-constitutional. 

With these words I oppose the Bill. 

15 brs. 

[Transilltion] 

SHRI P. NAMG Y AL (Ladakh): Mr. 
Deputy Speaker, Sir, n 2nd bruary, J 9 0 
a memorandum was ubmilt d t the late 
Prime Minister, Mrs. Indira ndhi n 
behalf of AA U: They had demand d in 
that memorandum that the for igner who 
came to A sam in and after 197 J , h uld 
be expel} d. Some of tho e f reign r 
went back but me ettled ther. This 
ereat d a situation wh r in the AA U 
thought that a time w uld come wh n their 
identify, cuI ur and lang ag would be in 
je pardy. ou all know ab u the large 
calc agitation that took place tber 
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result of this; but our late Prime Mini ter 
Mr Indira Gandhi continued her efforts to 
bring the agitationists to the negoti ting 
table and to hold dialogue. The dialogue 
was held bu t they could not reach any 
conclusion. More rounds of talks were 
held. Unfortunately, Mrs. Indira Gandhi 
i not with us at this moment but the hard 
ta k she had 1 ft has been picked up very 
efficiently by our present Prime Minister 
Sbri Rajiv Gandhi and on 5 January, 198 S 
in a broadcast to the nation, he made 
an announcement, which I sh~l1 quote in 
English because I shall not be able to 
translate its exact meaning: 

[English] 

"earnest effort will be made to settle 
the foreigners issl.le in Assam and that 
the give and take of the conference 
table can yield victories which confron-
tation cannot. n 

[Transla tion] 

He said this on 5 January and continued 
the dialogue. Ultimately. on J 5 August, 
thi year on the lndependence Day, a 
ettlement was reached with AASU and 

others including Assam Gana Sangram 
Prishad. The Bill brought forward today 
is the result of this settlement to which 
everyone had agreed. Now they have all 
f( rmed one party-AGP, i e. Assam Gana 
Parishad I am not a legal expert. Rut 
as a layman I do not see anything wrong 
in this Bill. It is not going to create 
any new difficulties , There arc many good 
things in the Bill and, th rcfore I ~ upport it 

My esteemed colle'ague Shri :.>en has 
made the things clear in det'lil. Th 
controversy regarding the period between 
1966 and 1971 has also been cleared. I 
do not want to repeat all that. 

Recently, when I went to Assam 
ob erved an apprehension in the minds of 
the people. Thi apprehension does not 
relate to those who have been covered in 
the Bill. That i also not related to the 
problem of the period between 1966 and 
1971. Rather it relate mainly to tho e 
who are in fact Indian Nati nals-Some of 
them are Bengalis, orne ar from Bihar, 

U.P. Rajasthan or from orne other State. 
These ~re the people who had ettled there 
long ago and are engaged in bu, ir.ess, 
agriculture or in other ocations. Some 
of th m arc labourers in tea gardens. They 
had come to As am and had settled there 
long ago. Th ir parents" nd grandparents 
were born in A sam and since then their 
families have been riding there. But 
unfortunately rec ntiy the representatives of 
AGP have created a misunder tanding there 
and they have started saying that the Accord 
applies to those persons aJ 0 who had com 
from outside A sam and had ettled there. 
This ituation has be n exploited there. 

As a result of the xploitation, an 
apprehension has crept in the minds of 
those people. At the time of scrutiny of 
the electoral roll, the AGP people handed 
over tho e roll to the students of sixth, 
seventh, eighth, ninth and tenth clas eSt 
From tho e lists, they started deleting those 
names which did not appear to be Assamase 

or example, if th Y aw Mukherjee or 
Banerjee against a name, the deleted the 
name thinking that person would be a 
Bengali. Similarly, they eo~ld guess from 
the names of other that they were from 
Bihar, U.P etc. On thi basis the names 
of these persons have also b en deleted 
from the voters' Ii ts without any scrutiny, 
This has caused anger and resentment among 
the people. This way complaints have been 
filed against about 22 lakh people. 

The names of even tho e person who 
are 10 t¥ ranking cmplcyees like clerks and 
others , who had caste votes bef rl; 1966. 
07 have also been deleted resulting in a Jot 
of difficulties to them. They are being 
asked to pr duce their birth certificates. 
Others arc being asked to prove that they 
had east th ir votes earlier. Wherefrom 
the people belonging to the far-flung tribal 
area can produce these things 1 They reach 
there after three or four days' journey and 
when they do not get such certificates they, 
go back dejected Some people manl' ge to 
get the cert'ficatc but Some do not get. 
The nam s f even those person, 
who have been living their riginally, have 
been d_leted and they have not been 
ratified yet Governm nt hould 10 k into 
thi a peet and ratify their names. 

There i a con tituency, Diphu wh e 
sitting mcmber was Mr. K Guti. His 
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name ha al 0 been deleted. rom 
thi it i evident that the names of 
those persons who have been living there 
originally have also been deleted by the 
school children. i would, therefore, 
request the Government to look into this. 
The name of the local tribals who might 
have been living in A am since its forma-
t;on have at 0 been deleted. 

PROP MADHU DANDA VAT (Raja-
pur) : Waa he a sitting Member of 
Parliament 7 

SHRI P. NAMGYAL: No , he was 
a sitting tn(:,mber of the Assembly. AnYhow, 
his name might have been re tOl'cd without 
any difficulty but wh:l.t will h: ppen to 
others. Therefore, I feel that the Govern-
ment hould look int it. 

Be ides, there i . need to give pub l icily 
to this Accord. There is a iot of confu ion 
in the peopl e about the is ue of 1966 and 
1971. Wide publicity should, therefore, 
be given to this is('ue on T.V. and radio. 
The local officers there do not deliberately 
give it proper publicity. Therefore, J 
request that the media should be str ng-
thened there. 

The work relating to sealing and fencing 
of the borders should be completed early in 
order to check infiltration of the people. 
This proce s wil I continue because of the 
availability of food and clothes in our 
countrY. Hence, the fencing work hould 
be comp:eted c;lrly. Unles~ you do so, 
infiltration of the people into the country 
would continue. 

With the e word, I thank the hon. 
Home Minister for bringing this Bill I also 
want to cC'ngratu1ate the Hon. Prime 
MiDi 'ler, Shri Rajiv Gandhi, that he has 
olved th,,, Punjab issue and 411 ' 0 the As am 

i sue. We hope that the remaining petty 
i sues will al 0 be solved early. 

With these few w,)Ids, I again thank 
you and congratulate you. 

IS.I0 hrs 

lSHRIMATT BASAVA RAJESWARI 
in the chair J 

DR. G.S. RAJ HANS (Jhanjhorpur): 
Mr. Chairman, Sir, while pondering over 
thi BiB recalled the day when 

P • lawahar Lal Nehru had form lated the 
policy of non-alignment lnd at that time 
both the Eastern Bloc and the Western BJoc 
had blamed India. They levelled the 
charge against us that we were in league 
with one or the other Bloc. I 

The same thing is true so far a this 
Bill is concerned. Neither the minoritie ' 
nor the AASU pevple are happy with us, 
as has been said in thi.:, hou e just now. 

Recently, 1 wa in As am for many days. 
I staYed at the pI ce where th minorities 
w re subject ed t utmost victimi ation and 
hara sment. I went from ' village to 
village and met the p ' ople there. ,They 
said that th y did not want v ting rights, 
they wanted bread, clothes al:d shelter 
which should be en ured to th m. can 
say that th .: minoriti es are quite happy 
with the introduction of thi Bill. 1 would 
like to :t k my oppo ition friend ..... . 

SHRI AMAR ROYPRADHAN (Co ch 
Behar): Then abolish voting rights, 

SHRI DHOLA NA TH SEN: 
been done in Bengal. 

t has 

DR.. G. S. RAJHANS: Sir, under 
the prevailing circum tanc s, a better 
solution could not have been found to the 
problem of A am. Besides Indian news-
papers, I read many foreign new papers 
also. All the newspapers of the w rId, 
except a few of West Bcng~ l, commended 
the Hon. Prime Minister f I olving the 
Punjab and A am is ues. The people all 
ov r the country commended the Hon. 
Prime Minister. No solution belt r than 
this wa possible. 

My friends, who are agitated over jt ~ 
should underst'lnd the rcality. Gov rnment 
have adopted the mo t suitable our . 
Peopl who came bcfor 19G6 have been 
ab orb d and those who came . fter 196 
and before 25th Mar h, 1971, will not g t 
citizenship for 10 year only. They can 
enjoy all other right . 

The mif'oritie told me that th y d;d 
not want voting right a th y w re not 
much int re ted in th m. But per on 
who was w rking in ash 1 w r m ed 
from ervice " 11 th J ca that he wa a 
foreigner. e want to b rein tated in 
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service. e wned land there. ASU 
people come and try to blackmail him with 
the threat of eviction on th ground that 
he could not own pr perty there. They 
have no right to cu] Lh'ate the field. That 
i way I ay that th.; p op]e there are v ry 
happy over thi Bill and no better Qlution 
than thi could be there for th m 

Some peopl e say t hat undue rights have 
been given to the minorities and they have 
been given pref"renti al treatment in thi 
country. I would like to say that humani-
tarian aspect i also important. They 
came here and h,:1. e bec me one with our 
culture. That is why those who came 
before 1966 are part of us and w,:, shall 
con1inu to provide all the fac;lities, 
barri'1g citizen hip, to th ~ who Cilml;; b t-
weentheperiodft<m 1966to 1971. But 
we shall det ct tho who came afl r 1971 
and expel them. 

There i not much to :.:-ay about this 
Bill. In th <J end would I ike to repeat 
what 1 have aid in the beginning th.:1t n 
better soluti n was possible to this prob-
lem. I w.:mld like to y th'lt th s ... who 
are pleading for s me 0 her solution, arc 
taking a unilateral view and arc not 
facing the truth. 

SHRI KALI PRASAD PANDEY 
(Oopalganj) : Madam, I upport th~ 
Citizenship (Am ndm ent) Di II introduced by 
the hoo. Home Mini ster. The m 'dn 
reason for supporting lhi Bill is that the 
eyes of the peopl~ of India were foeu sed 
on two problems i. e. the Punjab problem 
and the Assam probl em and they had been 
waiting for their solution for a long time. 
Both the e pr bJem hay b en olved by 
the Hon. Prim Mini ter. 

Madam~ r am an Opposition Member. 
but the purpose of ppo ition should nQt 
be to opposc a good step and commend a 
wrong step. 

Most of the 'AASU' pe pIe had said that 
the agit'lti n had come to an end, but the 
problmes h' d, however, become very 
compli aled, When Congres (1) formed 
the Government in Assam' nd Shri Saikia 
b c me the .hief Mini Ler s me A amcse 
had felt that the agitation had flzz]cd out, 

but th H n. rime Minister looked into 
the matt r afr 8h and solved th 's problem: 

Many A amese ] ive in Bihar and 
ltar Pradesh. 1 got an opportuni ty to . 

m et them. All of them have welcomed 
this accord. Being an Independent \1ember, 
1 welcom~ thi s Blll impartially. 

[English] 

SHRI VIJA Y N. PATIL (Erandol) : 
Madam 1 rise to supp rt this Bill, but I am 
urpri cd to Ii ten to my friend on the 

opposite ide who said that this Bill is poli-
tically motivated. I would like to take him 
back to the year 1978 to show that Assam 
agit.:ltion i ' the creation of the Janata Party. 
It is one of th... wrong done by the Janata 
Party b ... cau. c it . tartcd in 1978 from 
Manga1doi . Than by-elcction was due. I do 
not wa t to go into mor political details. 
But this i a timely pre ntation of the Bill 
in the parliament and on this point, I want 
to emphasi c b cause it ha come after the 
accord. M:l.dam, we have to see the peculjar 
si tuatiQn in A sam Bangladesh i bordering 
both A sam and West B..,ngal but the econo-
mic and political conditions in West Bengal 
a.rc noL so uitable 'for 'the border people of 
Bangladesh to migrate to West Bengal. The 
Bangladesh;s were invited by the landlords 
for working in th ir fields, in their tea gar-
dens because these people were very hard 
workers. Gradually they tarted acquiring 
I and there. Their number started increasing, 
csplo;cially in tht;: border area of Goa1para, 
B,lrpeLa etc., and even upto Kudalgaon in 
MangaJdoi these p op1e wert. So, the origi .. 
nal Assame e started feeling bad about 
their influx in large number ; and the agita-
tion started. 

This Bill provide different treatments 
f r the three categoric of per n; and it is 
rightly done so. We al 0 see lhat in diffe-
rent countries, cven in countri es like the 
USA, certain restriction are being put on 
the foreigners. Some year .. ;lgO, many of our 
Ind ian friends used to go there, ard acquire 
ci tizen hip and property in the USA and 
other c untries. Now we find that in many 
developed countries aLo, Citizen hip Act 
are being am nded, and foreignels are being 
prohibited from acquiring citizenship there, 
because f cc nom' c re ns. 10 A am al 0, 
if we d not sl p the influx well in time, the 
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results wiH be di astrcus. It is not a 
que tion of one minority community. It is a 
question of influx from another c untry, 
where the den ity of population per squ1.re 
mil e i too high as compared to the one in 
Assam, whose green fields lure the p pIe 
from Bangladesh I wou!d urge upon the 
H6me Minister to implement the decisions 
taken by the Centra ' Government about 
putting barbed wire fencing acros the 
Banglade h border. 

A regard minoriti s, I would like fur-
ther to say that when some foreigner comes 
to this country and tries to acquire land, it 
is not a question concerning one rel igion. 
Suppose a man from Nepal decides to nter 
into Bihar, and then stays in Bih .. r, which is 
a border State. Is the same treatm ot a 
the one given to Indiaps, exp cted to be 
accorded to him? ecause of the peculiar 
geographical itualion in Goalpani and Bar-
peta, and because of thc invitation of thc 
landlords to the Bangladeshi people ome 
years ago, this situation has devcloped. We 
mu t congratulate our young Prim Minister 
for b e'ng successful in achieving this result, 
viz. the 'lccord with the AASU. At the 
sa,me time, I would like to warn the Central 
Oovernmept and all the Opposition leaders 
81 0, that in this country, a new tr~nd is 
developing among the younger generation. 
They are becoming consious of their econo-
mic rights, and adopting the idea of sons of 
the oil. That is why different types of 
agitation start. Mostly, young people are 
involved in those agitation whether they ar 
in Gujarat, Punjab or by AASU in Assam . 
So, whenever an agitation starts, timely 
steps should be taken, before th e agi~ation 
develop dangerous proport ions therwi e 
we will find that loss of life and property 
occur. 

I once again congratulate the Home 
Minister for bringing in this leJ,;is)ation in 
time, and I support thi Bill. Thank you. 

SHRIINDRAJIT GUPTA (Basirhat): 
Madam, I think it would have been better, 
more appropriate if this Bill had been 
entitled "The contraction of loopholes 
BiJl". That is all this Bill seeks to do. A 
great big gaping loophole was left in the 
accord and aft r a long delay, this Bill is , , 
seeking to plug that loophole to orne extent. 
To that extent, of curse, it is a alutary 
Bill. But is that enough? That mean th 

only point, an important point is, I thir.k, 
that it did rouse genuine apprehensions 
in the mind of many people in A sam, 
particularly belonging .0 the minorities 
Lh .. t those who are to b ~ disfranci ed for 
ten years, will they be treated in an other 
respects as citizen or n t. This question 
was being raised in Assam by many people 
also who are saying that once ,you are 
depriv d of the right to vote, well you 
cease to be a citizen and, therefore, whether 
you can claim to hold property in Assam, 
or whether your children can have the right 
to education there or whether you can get 
cmployment there or ,not, all these que tions 
are linked with it. his is not a question 
in the vaccum because, after all, there is 
some background to all thi ; there is ~ 
history. 1 do n t want to go into all that 
now . So, there was a ground for apprehen-
sion. To that extent, this Bj}), of cour e, 
has made it clear that this category of 
peopl e, unfortunate category, I should say 
are being assured that, apart from being 
truck off from the electoral rolls for ten 

years, they will have the right of citizenship. 
Though I must point out that the accord 
says and it is bing repeated here just now 
by the hon. Mini ter that after ten year, 
their names should be restored, there is no 
such provision in the Bill. Restore means 
what? It is not being pointed tit to me. 
R estore means omething diff rent to ay 
that after ten years, the e people will be 
eligible again to apply f r inclusion in the 
lectoral rolls , It is not the arne thing. I 

do n t know. Perhaps my knowledge of 
Engli h i little bitdefcctive. But rest re ha 
a particular meaning; it means that your 
name is cut off from the rolls now and that 
your name will be put back in th roll 
again. But, that certainly is not provided for 
in the Bill. it is very much there in the 
accord. 

SHRI H. A. DORA: You see h re in 
the BiIJ. 

SHRI JNDRAJ T GUPTA: That means 
at the end of ten years these people have 
to again seek enf Iment. Now~ th y can-
not even e k enrolment. After t en years, 
they will have to se k nr Iment. That is 
not cal1ed rest ration: a ' thou h automati-
cally they will be restored; their name ill 
b re tor d. It d c not m an tha. Of 
~ urse, my own fling i that time and 
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attenti n which was given to the drafting of 
this accord had ,n clement f haste in that 
it was not given as much attention and care 
a was done in the case of Punjab accord. 
There was an e] ement of haste and, there-
f re, these loopholes hav remained, and at 
dead of night of August 15, 16, somehow, 
it had to be igned, even in the early hours 
of the morning . 

T E MINT&T R OF HOME AFFAIRS 
(SHRI S. B CHA VAN) : You ee on page 
3. Clause 5 reads' as follows: 

"A pers n registered under sub-
'iection (3) hall be deemed to be a 
itizen of India for all purposes as from 

the date of expiry of a period of ten 
year .... " 

SHRIINDRAJIT GUPTA: You have 
mi sed my point. In the accord, you have 
written they will be restored, their names 
will be re tored. 

SHRI H A. DORA: They have not got 
the right; they will be deemed as citizens. 
You see in the Bill No, citizens do not 
have to apply. 

SHRI S. B. CHAVAN : No. 

SHR lNDRAJIT UPTA: It is in the 
city of Calcutta where 1 have been living 
for years and my father's house is there. ] 
am paying tax(s to the Calcutta Corpora-
tion, but my name is not includ~d in the 
voters' list. 

SHRI H. A. DORA: Thanks to marxist 
Government. (Interruptions) 

SHRI INDRAJlT GUPTA : Do not 
claim, Mr. Mini ter, that the electoral rolls 
which are prepared in this country are with-
out any defect and are very correct and 
acurate; they are not, as you know that. 
Anyway, my point is that this accord which 
was signed in the early hours of morning 
only becau e there wa some decision taken 
previously that it must be announced from 
the ramparts of tll Red ort, I think it is 
not a proper way to set about these things. 
It e neerns the futu(c and the lives of so 
many millions of people . 

Anyway, n w may say that one Mem-
ber- am n t making generali ation out of 

Bill 

this -a Congres (1) Mem ber of Rajya 
Sabha Shri ~ ad Madani has aid as 
follows: I am quoting verbatim what be is 
uppos d to have said in Gauhati : 

U[ am convinced that the Assam 
accord is contrary to the expressed poli-
cies of the Congress, violative of the 
Constitution of ndia disruptivs of 
national unity, contrary to India's inter ... 
national commitments and disastrous 
for hundreds of thousands of Indian 
ci t izens , " . 

He had said that he would not leave the 
Congress (1) unless forced to do, and so on. 

He is a prominent membei of a mino-
rity community. Thi is the way he reacts. 
I do not share his opinions, of course. 

SHRI S. B. CHAV AN : That was before 
the Bill was introduced. 

SHRIINDRAJIT GUPTA: Of course; 
everything was before the Bill was intros 
duced. 

[Translation} 

SHRl C JANGA REDDY: Have the 
Government kept their demands in view ? 

[English] 

SHRI INDRAJIT GUPTA: Now, it i 
welcome Madam, that for the time being 
as he said earlier and in another context this 
morning during the Question Hour, that 
for the time being at lea t the movement 
and agitation that have been going on for 
o many years have died down and things 

there are comparatively peaceful], We 
welcome it. 1t is not enough. Settlement 
and the attendant legislation must pro-
vide a basis so that similar type of agitation 
or movement is not raised again in the 
future. That is why, it was first of all very 
necessary to plug this loophole. You have 
taken several months to do it. Anyway, 
better la~e than nevrr. 

J would just like to know one or two 
things. Since the day Shrimati Gandhi 
came back to power and she called a very 
big meeting here of all the different parties 
and interests involved in this question, a 
consensus was reached. Ever since that 
tifl\e nobody had -except; the agitators-tn - . 
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Assam-quarrell d with this consensus 
idea, that March 1911 should bc taken as 
the cut off year. And a far as the agitator 
are concerned they have sometimes been 

. ta]king about 1951 to 1971; sometimes 
ta~ing about 1961 to 1971 and all those 
people who have come during that period 
or periods must be detected and so on. I 
was associated, Madom, with tho e long, 
prolonged discussions which took place in 
Delhi between the Government and the repre-
sentatives of AASU and the AGSP and some 
party leader'l were as ociated with those 
talks. I know their particular stand. Since 
then the Government had stood quite 
firmly that 1911 should be the cut off 
year. 

N ow, another concept ba been intro-
duced. 1971 is still taken as the year which 
will be the basis for preparing the voters lists, 
when the elections are to be held. That 
is there. But another concept has been 
introduced that 1966 will be t aken as the 
base year for the purpose of detection, as 
far as the foreigners are concerned. And 
whether they will be deported or not, I do 
not know. That is for the . Minister to 
clarify. There will be people who wilJ be 
detected a foreigners by the tribunals. 
They will continue to remain in A sam and 
they will enjoy the full right of citizenship 
and after 10 years their names will be 
restored. Then inso facto by the provisions 
of this accord itself they are not being 
treated as foreigners at all. How can a 
foreigner be allowed to continue to live 
h.:re, without citizenship? And you are now 
giving him advance assuarance in this that 
hi right will be protected; he will be 
permitted to stay. That means they are 
not foreigners at all. The Government is 
prepared to treat them as citizen, but is 
subjecting them, without any ju tification 
whatsoever, to ten ye~rs of di enfr nchise-
ment. Why and for what reasons 1 This 
i nothing but a concession which wa made 
under certain pressure not doubt. Perhaps, 
during that fateful night of August 14/1 S 
becau e those agitators' leaders had Dot 
agreed to 1971 being the cut off year, 
therefore, some concession had to be made 
to them and this new concept was brought 
in-a new category of p ople from 1966 to 
1971. I w nt to remind Mr. Bholanath 
en, wile' hail from th SflJll State as 1 do, 

that in 1965 there was an Indo-Pak war 
and in the aftermath of that war and the 
conditions which w!re created 'n Ea t 
Pakistan, crowds of people came away a 
refugees into West Bengal ·and other States. 
They were bonafide refugees. It was not 
pos ible for them to live there. They had 
to leave their hearths and homes and come 
away. There was a time when our Oovern-
ment stood up and said that for humani-
tarian rea ons we could not send such 
peop)., away; we had to give them succour 
and shelter. It was in this period after th", 
J 965 war that there was a wave of bonafide 
refugees coming into our country . It was 
not po sible for them to gO back also. Now, 
for no fault of their own, they are subjected 
to disenfranchisement for ten year in order 
to satisfy somebodY or the other. And you 
are saying that ten years hence your names 
will be restored That means that they are 
not foreigners. Why is this liability being 
put on them and for what reasons '1 Please 
explain this. 

There are other people who have 
been detected as foreigner already. There 
are people against whose name for inclu-
sion in the electoral r 11 huge number of 
objections were fil ... d, as we read in th 
papers, and out of those objections quite 
a large number of objections have been 
sustained . That means," their names are 
not b jng allowed to be entered into the 
electoral rolls, becau e it i said that they 
could neither produce their birth certificates 
- I cannot produce my birth certificate; i 
do not know whether you can Madam -nQr 
their citizenship cert!iicates-I do not 
know how many of us sitting in this Hou e 
have got citizenship ccartificate ; I have not 
got on ; you can deport me tomorrow if 
you like-nor their names had been found 
in . the natjonal register. As far as national 
register goes, we w re to]d during tho e 
negotiations, by the representative of the 
Assam administration who were present, 
that the national regist r had not been 
updated since 1951 and large chunks of it 
were missing and th y were not ju t availa-
ble in the record. You bould not take 
such a h :- rsh and rigid line about this. Th 
kind of peop] who have come here from 
there particularly a refugees, are poor 
peop). Th·.:y are not that much ver ed in 
the law and all that. Many f them are 
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lUit rat. Th y do not know exactly h w 
to get h Id of these paper J certificate, nd 
all that. 

Now, other foreigners, apart from 1966 
to 71 people, who have been identified a 
foreigner . and who do not fall in the 
categ0TY of sub-clause (4) of the Bill, what 
are you going to do with them? Are you 
g ing to expel them or deport them or 
whM? I am not convir,ced becau~e I find 
that one Cabinet Mini t r, who was ent 
to Assam, Shri A. B. A. Ghani Khan 
Chaudhllry, vi ited B~ rpeta on October 9 
ac ompained by ~ri Dharani har Basuma-
tary, As am Congress (1) Chief and Sri 
Sadhan Ranjan Sarkar, Mini t r of As am. 
Addres ing a public meeting there he dec-
lared th':lt no one from Assam would be 
deport d even if he W'3.S declared as 
foreigner and if neces ary the Con titution 
would be amended in this respect. t 
appeared !n The Assam Tribune of October 
13 . I do not know whether h~ was autho-
rised by you to say all these things. It is 
all rights that you sent him there to try Lo 
placate th~ mood of the minorities and try 
t get . some votes· for the Congress. But 
this is a very irrespon ible statement. 

th re ponsibility for this who} exercise if 
th yare to inC)til any confidenc in dift rent 
ectirns of the p pl. What ab ut that? 

I do not know what they hav pr po ed to 
do. do not wi h to tak more time but 
thi is the fir t piece of ]t.!gisJation which 
embodie the e enc of the accord al o. 
That i my difficulty. If it wa Hrn'ted 

nly to thi on point, well, I do not obj ct 
to it at all, but the basic thing in ·the 
accord, to my mind, i totally i110gical and 
unjustified and not upported by any la or 
any article of the Constitution. Ju t as our 
Finance Minister has been aying that in 
future we must have a long-term fiscal 
policy and no budgeting should be th re 
from year to year, here aJ 0 we have a 
] ng period of tel'} year . Beforehand we 
are a uring th se people that though they 
hav not been detect d as foreign rs now, 
but ten years henc their names wiJ] b 
restored. 1 t if) a contradiction in itself. 
You are a very ominent lawyer Mr. hola-
nath Sen but 1 am not. 

SHRI BHOLI\NA TH SEN: It is ten 
year after detection of foreigner. 

SHRI INDRAJIT GUPTA: Wh~t are 
You going to do during these ten years? 
Will they b c me citizens 1 

SIlRI BHOLH NAT A SEN : That may SHRl BHO ANA TH SEN: No. Ten 
be the contribution of the reporter. years artel dete tion. 

SHRI INDRAJIT GUPTA: Then Shri 
A. B. A. Ghani Khan Chaudhary should 
come here and contradict this and ay that 
he hus never said thi. . Let tho e people 
of A sam know about it. 

The other point 1S-I do not know 
whether the Mini ter said something about it 
b ' .. cau e unfor tunately I had to go out to 
sec somebodY in the hospital- who is going 
to be mad re pon ibl-: for aU this adminis-
trative exerci e which is going to be carried 
out. s it to be left completely to the 
State administratio:n or i the Centre going 
to be as ciated with it in any way? The 
C ntre has already, in the accord, taken 

. up n itself the responsibility, sole responsi-
bility, of issuing citizenship certificates 
beeau e the agit, tors have said that they 
w uld not accept any citizen hip certificate 
which i not ' is ued by the Cer.tre. But 
then the Centre must also involve it elf in 

SHRI INDRAJll GUPTA: How will 
th: y acquire citizenship at the end of ten 
years of they want '1 They will h ve to 
apply for it . Their names will not be 
re tored automatically as the idea has been 
. hought to be given in the accord and by 
the Minister. There is no such thing as 
restoration very individual will have to 
go thlough the whole process of applying 
agajn. So, please teU them th:s thing. Are 
the names to be deleted en bloc now and 
then to be restored en bloc? And if so, 
pleas put it in the Bill. It is not in th 
Bill at al1. 

. S RI S. B. CHAVAN : Ye , it i there 
in the Bill. 

SHRI INDRAJIT GUPTA : Befor I it 
down, I in<,j t that the hon. Mini ter 
must explain to the Sou e and t the coun-
try as to what were th considerations on 
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which they had retr ated from the agre d 
con nsu .of 1971 as the cut off year and 
i troduced this new cat gory of 1966 to 
1 71 which is a complete hatchpotch of 
thing and can, I think, be succes fully 
ch lleng d in the court if anyone chos s to 
do 0 .• 

(Translation] 

SHRI MANVENDRA SJNGH 
(Mathura) : Mr. Cl1airman, Sir, I welcome 
thi Bill wholeheartedly. Thil) matter had 
b en pending ince the time of late Indiraji. 

h had al 0 tried her be t to solve this 
problem. In this context, I would like to 
draw the attention of the House to the fact 
that India has been a grc~t country from 
time immemorial where idea] like patrio-
tism and resp ct for all communities and 
r ligions have always been he1d high. We 
had conquered th whole world. India had 
carned the name as the world conquerer. 

ur country remained under the foreign 
yoke of lavery for some time, but we 
continued our trorts to achieve freedom. 
When everybody from a child to an old 
man entered the freedom struggle and when 
pe pIc started sacrificing their lives for 
achieving the country' fr edom, unity and 
intergrity, we Ilot fre dom. We lai~ the 
f undation of independent India with our 
blood. 

After independence, India earned a 
name and pre tige among the comity of 
nation during the regime of late Prime 
Mini ter Shrimati Indira Gandhi. She wa 
elected unopposed as the Chairper on of 
10~ NAM countries and she raised India's 
name till high among the comity of nations. 
W launched satellites Our b rder were 
strengthened. We becam self-sufficient in 
many ft'elds like foodgrain , scjence and 
petrol urn. In th past, India used to go 
to other countri with a begging bow), but 
now that era has come to an nd. We hav 
no only b come self- uffici nt in all the 
fields but a1 0 reached the tage where we 
can help small countries · Certain f reign 
power became jealous of our progre and 
they hatched a con piracY and tarted 
inciting some peopl here. hst this fire 
spread to A am and then gradually to the 
Punjab The mi led element t rt d 
agitations at many place You mighL be 
remembering that thou5 nds of persons had 

sacrificed their live there. O\lf late Prime 
Minister established peace after holding 
fresh ejections there. As some hon. Mem-
bers have stated her , foreign powers had 
misled some tudent and organi ation in 
Assam and they launched an agitation which 
posed a danger to our democracy and to 
the independence, uni.ty and integrity of 
India. The impact of that conflagration 
wac; felt in Punjab as well and as a r ult 
our late Prime Minister had to acrificc h r 
life. If we recall rightly, she had said in her 
Jast speech that her last wish was that every 
drop of her blood might be shed to treng-
then India's freedom, unity and integrity. 

In a bid to fulfil tbat wish, our young 
Prime Minister signed the As am accord on 
the 14th August and prior to that he solved 
the Punjab problem and established pace 
there. Recently, eJectiors were held ther 
and hone Member from Punjab are pres nt 
in the House. Their absence was felt badly 
some time back. We are happy that now 
peace prevails in the Punjab after the 
elections and some mis1ed people who had 
created di turbances are inactive and are 
forced to think that the victory of ballot 
over bullet was . mo t essential for the pro-
gress of the State in particular and th 
country in genelal. Similarly, our young 
Prime Minister took a step in the right 
direction by establi hing 'Peace in A sam. 
This Bill is before us due to those efforts. 
Election would be held there in the near 
future. We weI com it wholeheartedlY and 
h p that all po sible fIOTt would be made 
to re tore democracy in th State and el c-
tions are a mu t to achieve the tend. We 
now hope that the State which was burning 
for the past many years, wh re progre had 
stopped, where the people had ] t all 
hope and the indu trie were on 1h verge 
of collapse, where th duca ti na] instit u-
tions had closed down,. would b put n the 
road to progre s by holding election and 
re to ring democracy ther. We aJ"o h p 
that rheir d mands which are ntjal f r 
the progr 'i of th tat would b fully 
met. 

With the word ap al to th 
p opJe of A am to participat p accful1y 
in the coming 1 cti ns and m it a 
succe . W shall w lcome th repr ota ... 
tive who would be cl ct d I welcome th 
Bill nd tbank you. 
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SHRI BALWANT SINGH RAMOO-
WALIA (Sangrur): Madam Chairman, we 
are seriously di cus ing the A sam issue. 
India ha faced' many problems from tim to 
time. Tbi: august House, of which we are 
the Members, bas Jed the country through 
its critical days and during the freedom 
struggle , Eminent leader of this H use 
have played an important role in eradicating 
poverty, in re lising th dream of fr edom, 
in the advancement of the country and in 
maintaining its integrity. Therefore, we 
bould seriou Jy think over the problems in 

this august House. 

Why did the As am issue arise? In the 
Bili a provision has been made to debar 
some people from exercising their franchise 
for 10 years. We must consider whether it 
is proper to think in such terms in this 
Hou e where we represent 75 crore people 7 
What is the basis of representation in our 
countrY 7 It is the elections which empower 
us to represent the people, Will it be proper 
to di enfranchise some people of a State 
for ten years '1 Will . the people of the world 
praise Indian Parliament and its Members 
for disenfranchising the citizen of one of 
the States 7 It should be consider,'d care-
fully. 

Those who have be n debarred are the 
people who came to the tate between 
1966 and 1971. Does that mean that you 
are providing dual citizonship to the people 
in thi ' country '1 Will it improve our 
image '1 C rtainly not. Our ancestors, 
Mahatma Gandhi, Guru Nanak Devji, 
Guru Go vind Singbji, and other warriors 
laid down their liVes for only one thing. 
Sardar Bhagat Singh, LaJa Lajpat Rai and 

uba b Chandra Bose lived and died for 
the cause of equal human rights and equal 
opp rtunities to all. It is our primary 
dUlY to ensure it. The hon Minister should, 
therefore, give a thought to it whether we 
are providing equal opportunitie and equal 
rights to all '1 We are it fact snatching them 
away. This will be against the dignity of 
the country as aloof the House, when the 
Government had already pr mi ed equal 
rights to the people. 1 am ag inst using 
har h language on th very fir t day but J 
would like to point out that it does not 
behove you . They will b is u d pa port; 
they will be given citizen h 'p rights and 
the right to follow their v cations but they 

will not have the righ t to vote. It is a 
paradoxical situ tion. po not go back on 
your word. Guru Gobind Singhji had 
written to Aurangzeb that he did not keep 
hi') word. I would like to remind you that 
you ar going back on what Shrimati 
Indira Gandhi had promised to the people 
of Assam. This houJd not happen. 

Similar things are happening in respect 
of Punjab. Everywhere you are going back 
on your word . How 1 ng will it continue '1 
An agreement was reached with Sant 
Longowal-I am merely referring to it and 
not raising the Punjab issue. We are 
happy that the Punjab tangle has been 
solved. An accord was reached between 
the Hon. Prime Min ister and Sant Longo-
wal which was sign d by both of them. The 
text of th agreement is well known to all. 
It was laid on the Table of the house and 
the contents thereof have become the 
property of the House. The agreement 
categorically tipulated that Chandigarh will 
go to Punjab and in lieu thereof Haryana 
will g t some H indi speaking areas ubject 
to three conditions, i.e. 

[English] 

L~nguistic affinity, geographical affinity 
and contiguity and unity. 

{Translation] 

The third condition was 'viJIage as 
unit'. This wa agreed to and it f rmed 
one of the t,erms of reference of [he 
Commission. Just as in the case of Assam, 
you did not stick to it, and added one 
more word 'other instructions'. Later, the 
Hon. Prime Minister stated in a press 
conference that there was an error in issu\ng 
the notification. When the error has been 
admitted why is it not being rectified '1 
Will God descend from heaven to rectify it '1 
Only you have to rectify it. Why do you 
not rectify it ? What will the people abroad 
think of the agreement made with Sant 
Long wal to maintain the unity of the coun-
try and for which be bad to sacrifice his 
life? condemn Khalistan here and now 
and the! Akali Dal has never supported it nor 
will it do so in future. We have never 
been for it, but why are you going back on 
th agreement which has been signed with 
the blo d of Sant Longowal 1 What will be 
the verdict of history in ~hi regard '1 If 
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even after signing th agreement, the 
Government tends to play clever, no Akali 
leader will come forward for negotiations in 
future. We have been elected because we 
defied the extremi t and we are here to 
erve the country and the people. We are 

here for the integrity of the country and, 
therefore, would request the Government 
not to retrace its step I am in favour of 
giving voting rights to all and, therefore, I 
think that this amendment is not proper. I 
would reque t the hone Minister not to 
retrace teps and avoid playing one ection 
again t the other and work for the 
development of the nation and for the 
d velopment of Assam Rs. 500 erores 
should be sanctioned to Assam to improve 
the lol of tea plantation worker there . We 
hall support you in that endeavour but we 

do not upport thi amendment. With these 
words, I oppose this amendment. 

16.00 hr • 

[English] 

SHRI S. M. BHATTAM (Visakha-
patnam): Sir, during this limited time 
available to me, I would like to makc a 
very brief reference to such important i sues 
which have come up in the course of the 
discu sion, While doing 0, I may have, 
once again, to reaffirm that our Party 
solidJy supported the Accord which was 
reached on August 14, which was announced 
on the morning of J 5th Augu t, and we 
stand by that. At the time when the 
Accord was signed, we had supported it and, 
therefore, at the time of implementing the 
various provisions of the Accord also, we 
have to support it. We cannot go back. 
This is a moral commitment. We cannot 
upport the Government at one stage and 

then retrace our steps at the next stage. So, 
from that point of view, it i not for u to 
reopen the entire thing . Ther fore, what 
could have been a proper Accord, what 
could have been the provisions of the 
Accord all tho e things we are not re-
examining now My only point is this. 
The Bill seeks to bring into effect the 
variou provisions of the Acc"rd, nothing 
more, nothing less. It wH1 not take awa.y 
whatever is contained in the Accord and It 
will not additionally give omcthing more 
than what th Acc rd contain. Ther forc, 
whether the Acc rd wa proper or n t, that 
is not a matter for discus ion at the 

moment. At the time the Accord was signed, 
we were committed to that, we had hailed 
it al ng with various other sections of the 
people, we supported it, we welcomed it. 
Therefore, now we do n t go back on that. 
1 want to make this very clear. But now 
the point which has been made out is thi ; 
there are certain issues; for in tance, a 
stream of immigrants, some people, will be 
disenfranchised for a p riod of ten year. 
Objection was taken to this aspect, parti-
cularly on two grounds, on Constitutional 
and legal ground, and also t various 
other aspects. As far as we arc concerned, • 
it is not open to us to re-examine the 
matter from::1 fresh point of view. It was 
agr cd to at tha ' time. It was part of the 
A cord . Therefore, 

16.03 hrs. 

[~HRI SOMNA TH RA 1 H in the Chair.] 

We are not r opening the i sue. The only 
point i whether it is legally tenable, 
wheth r it is Con titutionally valid, whether 
it stands the test of the court' scrutiny. 
This is all the matter that is of importance 
or relevance as far as we are concerned. 

r 111 that point of view, Our friends havc 
said that this bri tle with all sorts of legal 
incongruitie and contradictions, they are 
Jntenable from the Constituti nal point of 
view. I have got h re with me one or two 
pr visions to which I wouJd ljke to invite 
the attention of the House. This i article 
J 1 of the Constitution; 

"Parli ment to regulate th right of 
citizenship by Jaw. 

Nothing in {he foregoing pr vi i n 
of this Part shall derogate from th 
p wer of Parliament to make any pro-
vision with respect to the acqui ilion 
and termina tion of citizenship and an 

ther matters r lating to citiz nship." 

On all matters relating to citizenship, 
Parliament is the competent authority~ 
They can legi lative; they can make enact. 
~ents' they can pa s any Act. So, there is 
a c nst.itutional provi ion to that elf ct. But 
the point which wa raised is Whether it j 
in consi tent with Article 326 of the 
Con tituti n. 

A far a thi i c nc rned, would 
a1 0 Uk j 0 dr w the attention of the on. 
Minister to Article 327. It say : 
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~'Pow r of Parliament to mak pro-
vi ion with re p ct t electi ns to 
Legi laturc : Subject to the provi ions 
of this Constitution Parliament may 
from lime to time by law make pro-
visjon with respect to all matt rs rIa. 
ting to, or in connection with, elections 
to either ouse of Parliament or to th 
Hou c or eithcr House of thc Legi -
lature of a State in luding th prepara-
tion of electoral roll ••• " 

they can p ss a legislation. This is what is 
contained in Ar· icle 31. 'i . 

As far as the preparation of electoral 
rolls is c ncerned, the Pttrliament is compe-
tent to make an enactment, t pass a 1 gis-
latio~. Therefore, the competence of th 
Lok Sabha, of the august House, to pass a 
legislation of thi kind is b "yond doubt as 
far as w were concerned. But the propriety 
or otherwise from another point of vi w is 
open to discussion and debate. It can be 
contested; it can be disputed. The only 
point that i not open for us to discuss 
from a differ nt point of vjew i the terms 
of the agreement . It is because we are 
bound by the terms of the agreement that 
was reached on 15th August. Therefore, 
from that point of iew we support thi . 
There i no other go f r u . 

Now this seeks to draw a distinction 
between the citizens of this country and th l..: 
immigrants from Bangladesh. The question 
of A ame e, non·As am se and, of cours ... , 
of minoritie ' wa. al raised . 0 far as I 
unders and, th question of Assames , non· 
A samese doe not arise at all because 
everybody is an Indian citiz n and whoever 
is an Indian citizen, in resp ct of them no 
objection is therc, no dispute j there and 
no controv~rsy i rai ed . This i with 
regard to immigrant s from a different 
country. mean that part of the country 
which i now Bangladesh It refr.!rs to th~m 
only. It i nly a question of immigrants. 
Otherwi e with regard t minoriti s also 
the matter d e. not arise because it is not 
against the cilizens of this courtry~ it i not 
against the minorities. The minorities who 
originally be ng to A am f r in ' lance, 
T mil po ulali n i there, T lugu p pula. 
\ion i th rc, Bibari ar thcr, nobody has. 

any objection to them. The que tion that 
arises is with r gard to immigrants only. 

Tha t is how we have to look into it 
from a limited point of vi w viz., the 
di tinction is drawn now between the citi-
z n and also the immigrants . That is how 
it was conc ived at that time. Now, the 
important point of objection is the timing of 
this Bill. On 15th of August this accord was 
reached and the Parliament was in se sion. 
A Bill could have been brought before 
the Praliament and than passed. It has not 
been done. After the ejection notification 
this Bill has come forward with an eye t~ 
get some electoral advantage. That is my 
feeling about this This is not proper. 

In the ac~rod also no mention was 
made about the possible legislation 
which will be brought forward in 
course of time. It was later thought of, 
1 have no objection to the subsequent 
thought. But what is irnpottant is that 
these words ar there in the accord it elf, 
for instance, safeguards and economic 
d evelopment. The e are the things which 
arc contained in the accord. A far a 
the safegu:uds are concerned, nothing 
is don~ as for. For instance, the 
Government promised an oil refinery to 
Assam. It is not there even in the private 
sector in the Seventh .Plan, Jet alone the 
publ ic sector. So a promise wa't made and 
that is not being fulfilled. Again they were 
demanding that an nstitute of Technology 
should be started in Assam what happened 
to that? That was also given a go by and 
they have not m:lde a reference · to that. 
Similarly anti-infiltration measure -the 
Government proposed to take them and 
they promi ed to do certain thing and with 
regard to that also we are not sure where 
th situation i ' . Even the survey and 
construction of wire fencing which was 
start d 10 March 1984 has been suspended. 
What happend aftel.' that? Are they goinll 
to re tart the work? About Rs. 2 SO 
crores, I am told, is the amount that is said 
to be required for the: purpose. Similar)y, 
intensification f patrolling the international 
border. or that an amount of Rs. 2S0 
crores j said to be required and the amount 
was provided originally, but tht!fl it was 
not anction d and it wa not relea cd and 
no step were taken in thi reg rd. 
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Therefore, the point i that the other 
asp ct of th Accord, the other porti DS of 
the A ro, Accord becau e they saf guard 
their interes , they promote their conom:c 
inte1:'ests and cultural and social interests were 
not given due attention. As ' far as this is 
concerned, the Mini t r will have to properly 
r coll ct and e that omething i also done. 

Before conclude, I would like to once 
again mention that we are not re.opening 
the is ue. The Accord which was signed 
on that day we welcom~d it. W.! have to 
once again welcome it and support it and 
tand by it. Of course, it i open to all 

sorts of doubts, misapprchensions and 
differences of opinion. For in tanc:, when 
the Punjab Accord was signed we upp rted 
that and subsequently some people went 
back. Some ections of the people from 
difforent areas questioned it. We have not 
que tioned it anywhere. Once we supported 
at one stage, we have to tand by jt. That 
is how once again we support the Bill and 
wi b that the Government also should 
nece sarily give due attention to the promo-
tion f economic, cultural and social 

, interests of the people of Assam ::tlso with 
a view to fulfil and implement compl t Jy 
the spirit of the Accord that was ,rcached. 

SHRI PIYUS TIRAKY (AJipurduars): 
Fir.st of alII would like to remind the Home 
Minister because that is the dec]al ed policy 
of the Government, that India is a seeu1ar, 
democratic, socialist republic. I am an 
Indian and I can move anywhere and have 
job anywhere in India. But in Assam the 
movem nt w s that Assam is for Assamese 
and they were thinking that they c~n decide 
the cit:zen hip of India especially in Assam 
and in that mov ment, the Union Gov rn-
ment ha derail d and surrendered to that 
movement. That movement was mainly to 
drive out all the other Indians, whoever he 
be and however long he may be staying 
there and' whatevet work they are doing 

• there. So that movement is something 
special wher the Union Governm ... nt has 
surr ndered becau e no Stat Government 
ba b en iven the auth rity to decide the 
citizenship of ndia because it is the dut~ 
of the Indian Oovcrnm nt. So heJ c the 
minorities are now in a majority. The 
question ari es th re Why are you not 

,'aUowing these people to vot ? Becaus 
Ass m Government i saying that will t 

imbalanced. What do You mean by that 
'imbalance'? So, this sh uld b clarifi d 
because already A am is a peculiar State. 
It ha been bifurcated many a tjme becau 
of com,munal and sectora considerations. 
Once Nagaland, Arunachal, Meghalaya and 
Mizoram were all in A am. Why have 
these people g t epar ted? Then how 
can the n1inorities have a faith that after 
ten years th y will be lec gnis cd as citizen 
of India and they wH1 have their voting 
right. After this Bill the fear i there 
among the linguist ic and re1igious minorities. 

Y u have to decide who arc As arne ? 
Are people with Mangolian face only 
become A same e and have the right to 
live there for orne other people or Indi ns 
can live there? That should be defined 
otherwise y u L re g ing to create a civH war. 
The other Sta te . can a]so say that lingui tic 
minorit ies are foreigners and they hould 
leave or remain as second-class citizens. 
Now, where wi]] the schedu1ed castes and 
scheduled tribes go becau e they have not 
g t their wn State? If Assamese want to 
keep their culture and because of other 
Indians going there they get imbala-
nced then Indian Governml!nt i upposed 
to protect the culture and language of all 
the pc p)e and minorities a] o. If we 
accept the present posi tion then every 
Stat e will face a trouble and more and more 
organisations will come up to save their 
culture, language and soon. So, thi~ very 
concept of linguistic State which ha 
started ID Assam will bring Jot of trouble 
in future By th... pre ent step you have 
created two type .... of citizens. 

What do you mean by protection? Are 
the minorities cond class citizen and they 
must be protected? Wh wi1J protect 
them? Have they not got equal rights f, r 
their own protection r th y wil] remain a 
beneficiary bccau~e they are min rities Or 
because they have not got the State of 
their own? There are so many ca tes, 
tribes, 1anguage and cultur~ A in India. Can 
you have for everybody a State or s me-
thing like that 0 that they can keep th ir 
culture, language and what ver they like to 
have it 1 Can you do it 'I 

Secondly, n w c ropo 'ite p pul tion i 
coming up verywh re becau e f indu triali-
ation. her f re1 will a man oomm 



~ 8 7 Citizenship (Amdt.) 
Bill 

NOVEMB R 20, 198! Citizenship (Amdt.) 288 
Bill 

[ hri Piyus Tiraky] 

from ra] a bas cond c1 a citizen in 
A am or any other State b cau e he n eds 
protection? Does he n cd protection 1 
Since th population i oming up in a 
c mpo ite manT'er you mu t as. ure them 
equal right and opportunities wherever they 
want to live. That must be n e condition 
of the Oovernm nt and Government should 
declare that. 

Further; in A am itself tribal from 
Bihar, Orissa and Madhya Pradesh are 
working in tea garden. Th yare forty 
lakh in number. They are not rec gnised 
a tribals beau e if they are recogni ed as 
tribals and re erved seat provided for them 
th n the government get imbalanced. 
Government mu t reali e the impact of such 
thinking otherwi e you ar ~ calling for a 
civil war. 

Lastly, I would like to ay that just 
now in my con tituency AJipurduars four 
thou ard peop) are still in camp. What 
to do with these p.!opJe? Where will 
they remain in the campus for ten year ? 
After remaining for ten years in the 
campus, they will h ve to go back t Assam. 
But wh twill b..! their future? This 
should ~ Is be clarified by the Government. 

rom A sam many people have come to 
We t Bengal because they also speak 
Bengali. Supposing a person peaks certain 
language which is not the language of the 
State where he lives. That mean in the 
ca e of people o ther than A samese living 
in As am, are they prohibited to reside 
there '1 Government should give clear 
decision on this point. The Indian Consti. 
tution provides following of any religion, 
culture or speaking of any language and all 
of them are treated on equal basis, no 
matter wherever he lives. They should 
not try to change it under the pressure of 
agitation and mO'J.ement in As am. The 
Government should not surrender to it. 
Therefore, a deep thinking i r quired be-
r re this Amendment Bill i pas ed. The 
Gov rnment hould think over it. O ther. wi e, you will be in iting more troubles 
for India and other people also. 

SHRI G.M. BANATWA1LA (Ponnuni): 
Mr. hairman ir, the citizenship Amend. 
plent Bill brou ht f rward in this 0\1 

by the Governmen t is highly r trograde 
tep in so far as it trie to deJink the right 

of citizen hip, the right f voting from 
other rights of citizenship that the per on 
would be entitled to nathely to own property, 
carry on business, 0 on and so forth. But 
he hall not be ntitled to vote. I submit 
that such a provision may befit a country 
ruled by a king. But certainly it does nllt 
befit a evereign Democratic Republic where 
right to vote is the fundamental right for 
which we have the entire history of humanity 
before us. Mr. Chairman, Sir, we have 
here in this Bill a very clever poUtical 
innovati n, I must say. Now, it ha been 
said that those of Indian origins who came 
to As am and settled down there betw en 
the 1 st January J 966 and the 25th day of 
March 19' 1 from specified terri tcrie, hall 
have' all rights of citizen hip, but not the 
right to vote. So, this particular point. 
I was saying-is a political innovation. J 
mn t respectfully s~bmit ' to this House 
that this political innovation represents an 
abject surrender to the agitationi ts who 
were branded even by the ruling party as 
secessionists and as having danced to the 
tune of foreign powers and tOday we find 
the same Government has indulged in this 
re pon ibiJity, for this ignoble and abject 
urrender to these agitationi ts. The 

Government has come forward with an 
apologetic attitude saying "what to do, 
there was an agitation and the entire State 
was in turmoil, please forgive us for our 
inefficiency and we could nnt do anything. 
Therefore we have surrendered to them and 
now the right to vote of such people will 
be buried, will be buried sans 
everything. " 

This urr",nder that a Government has 
to come forward with such n apol getic 
attitude, I must say, i highly detrimental 
to our national untty. 

Sir; this Bill represents the n gation of 
all legal positions taken by this House . 
hitherto. We have the citizensrup Act, 1955, 
not to mention the Constitution. According 
to thi Act all these people upto a partie 
cular date of 1971 about which we are 
talking were entitled for the citizenship to 
be regularised and upto now the idea wa 
th t the b e date that will be takeq will 
be that date of J97 J: b cause that is the 
onl)' vracti~al d t" Q\lt we ~n~ pow $~t 
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t day all th per n of Indian rigin, b tween th two cl dian 
wh caPl t A s m and , ttled down bet- origin who came fr m pe ifi d t rritofY, 
weeo' 1966 and 1971 are being deprived 'of that i E t Paki tan during th year, 
th ir right und r tion S of th itizen. 1 66 to 1 71 j ~ ne class th t you hay 
ship Act includin the right to v t. 0 1 er ated, ill t n y ar ft r their detectbn, 
ta way the ri ht and t.h n at the top of they ill not hav right to vo • Then ther 
i com to lhi Hou nd s y a . if you are ar~ other, th se wh hav not come from 
giving c rtain conce sions and b stowing specified nr a. Wh i the definition of 
cenain rights on peop! ., ' th pecmed area in , th ill 'l Thes are 

he Bill resent a n gation of th 
atthud tha w ta en, of the principle that 
w ' und &to d a ,the underlying principl 
of the 11 gal Immigrant (D t rmination by 
Tribunal) ct, 8. At, that partieuJar 
time, thi Hue und r t od that 25th 
March 1971 wa lh date' b jng accept d 
and tho e wh cam aft r tha dat wit 1 
be turned ut or will n t have the right 
ineludin th r 'ght f eitiz n hip but 
today a nation of that I g' 1 P iti n i 
al ther, nc ti n 0 a II a uran . th t 
h vb" giv n t the nat i n. hat a 
ea ual t i ud h b en taken. We w r 
all along t Id that any agre ment; any 
compr mi c, any ccord , will n 't be 
arbitrary in nature" but will b based on 
certain ound rin iple. Th e principles 
hav be n very ften enunci" ted in thi 
House it elf, name~y th pr vi i ns of our 
Con titution, the prOViSion f the vari u 
enaetm nts that we h d upto now, the 
prOVISlon f the internati nal agr eOlents, 
con ideration of humanity etc, S many 
time, Sir, you al 0 itting in thi Hou e 
w uld hay heard tli t th re would be an 
Accord but the Ace rd would n l be arbitr-

ry, bu~ would b b' sed n these principles. 
But today all the as uraDC have b n 
thrown to winds and a ca ual attitude taken 
toward lotcrnation 1 agreements. ft r 
the Banglade h war, you had certain 
commitments and you are retrcatin today 
from th commitment. I do not now, 
what face or country-it j with a very ad 
heart that say-will h ve in th c mily f 
nations when w back out fr m oui int r-
national agr ement I in lhi e 'ual 
manner. 

mu t ay lh t thi Bill Cfea t , a very 
seri u discrimination; ~ d iscrimin tion 

tween those f ndi n origin who came 
from eeified terrii rY~ that ,is, fist aki '. 
tan and etUed in A am and'th ,e who 
cam fr m abr ad and ett1 1 in A am r 
any other place. Ther is "i crimination 

th place whi h ar t day in BangIa esh. 
Bu what about th e who ha e come from 
N pal ? The ill i iJ nt on this. Ar t y 
being thrown t wind ? What di ' crimina-
tion bel e n p opl wh h v c me ana 
ettled in , am from onc t i ry fr m 

m " other t rrilo y and 0 on and so 
f rth,? Ttl n lh re r th r who may h 
c m fron: th ci led t rrit ry and cttl. 
ed n t in A am bu in oth r plac ; they 
till ret, in the j ht to a ~ r full 
itizen 'hi with the right to vot nder ' 
e tion S of the Citizen hip ct f 1 S. 

How many c1a e f 0 1 . ar y u ot t· 
jog? Discrimination up n discrim~tl ti n i 
being piledup and w ar told tha a pr • 
gre ive ti eing tak n. Ther for, on 
ali valuati n f t} variou rovisiotts of 
ih Bill, Y u will gr with m that t e 

repr nt a b tray I f all 
a urance that have b 'en hith rt giv n 
and a betrayal of minorities also. Tb r 
wa th N Jlj m aet and t day you 
want a politi a1 ma acre al 0 to be re-
enacted. L ok 'll th mAc ord and 
100 at wb t ha ' be n hap ening aft r tha 
As am cc rd. gitati ni ts ar b in8 t ld 
that a J n' nt attitude will b to en' a ut 
th m. Bu then, what att mpt has b n 
m de by this ov",rnmenl to bring t b k 
th p rp rrat r of th heinou crim that 
w witne d wh n 11i ere nd 

tll r in id nt w r ther ? 

mu t s Y that a cuI t jtude ha 
be n tak n tint rnational age m nt • 1 
mu 1 1 Y th t a v ry u 1 ttitud i 
being tak n t III ri Jt to vot a if to 
ay : It i nothin. nly the right to ot 

ha b en held ba k.' In over ian 
d ro cr tie r p1,1bJi u h a ea u 1 ttitud 
that i bein ta en t ard the ri II 
vot i d tru tiv f the natur of 
publi an d 
any f}lrthcr. 

ir, mu t 
this entu e erci e i 
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n.O v rnment. i haw ak.kne d policY. 
A d this ex ci e i bing d n ~ r th 
PUfP f ppea ement of tb agitationists 
th r in As Aft r 11, . th is n 
arbi rary ba is. We were told that upto 
now nobody kne as to what wer the 
right of th se p ople. ou ay you never 
knew th m. You too away their votes and 
formed the government and DOW you have 
th udacity to come to this House, all 
along carrying their vote with you, all 
allong assuring them that you hall stand 
by hem, formin govemm nts on their 
vot s forming governments even on their 
bJ 'd, and today very innocently you' come 
to this ou and say: "w never knew 
wh ere the rights 'of th se peo Ie. 
Forgive and pardon u for our ignorance 
on he ba is of which we have ruled A am 
up 0 now.". What an attitude is bing t ken 
af~ r flo ting all the a urance that have 
becn iven. I therefore, say that the pro-
visi ns of tbjs Bill are nothing bu t an 
app a ement of the agitationist there in 
As m. H w many more examples am 1 , 
to g Qn cit' ng beC, re this House 0 explain 
anp to supp rt my cont ntlon that appeg e· 
mcn is goin on '1 

We fi d in As am 'indiscrim'nate strik· 
. ng out of n mes from the voter' list. 
Lakhs nd 1 khs (name are not found in 
the vot r ' Ii t. The 'matter went to the 
Co rt ~nd then the Court held the opinion 
that ince th el ectora! proces has started, 
it ~ uld not intervene now. It wa this 
appea cment of the agitationist~, of a very 
third r te cv n of communal nature, I 
mu s<.\y .tbat imm diatly after the accord 
year what happened in As am was, there 
w re ' gr ups and groups of people moving 

bout in A am ho~ti~g. 

Hatha bidi mukho paOli, ja(l mian Pakistan. 

That is Beedi In hand, Paan in ' th 
m 11th, Miyan, tbat is muslims, will 0 t~ 

aktst n. You have siy n enc uragement 
to such lem ot in our c untry, which are 
d trim ntal to the concept of national 
un' y. We have on the top of it the claims 

. bing mad . of pr t eetion of th concept of ' 
nation' L unity. mu t th~rcfore, Sir, 
xp my indignation, righteQu indigna-

ti n and prot 8t against such a provi ion, 

such a political innovation that has be n 
found out with r . p ct t p r on of Indian 
origin who settled in As am between 1966 
and 1971. Th' are till so many thing 
that could b said but then I must even t 
thi late stage appeal to th Govemm nt 
to review the ntire matter. Do not hUiry 
up and do n t think of political coI'lsidcra~ 
tions here. It is a eriou matt r. It has 
serbus repercussions and mu t be eriouslY 
taken note of and not the ,very casual and 
cavalry attitude that is b eing shown. 

With th words, I mus oppo e tbi 
Bill, such provi ions of the Bill which hav 
brou ht about these political inno a ions to 
whioh I havQ referred. 

SHRI AMAR ROYPRADHAN (Cooch 
Behar) : Mr. Chairman, Sir, I would lik to 
op 0 e this BiU: t is against the concept 
of national integrity. Thi Bin is nothin 
but surrender to the chauv'nist fore s in 
As m. 

SHRI C. MADHAV REDDY (Adilabad) : 
Chavanist forces ... (Interruptions) 

SHRI AMAR' ROYPRADHAN : You 
can deny it This Bill is unconstitutional 
and undemocratic. This:an i coming ~p, 
it i kn own t the Home Minister cle rly 
that it i f r the el c ' ion which is going to 
b~ held on 16th of D cember,o Becau e of . 
the fact, that this Bill ' may be called a 
'Vote etching net Bill'. Not much more 
than that. We know it very clearly and 
th people particularlY, the minorities, 
whether it is lingui tic minoritie or the 
religiou minorities know it better that ju t 

' after th elections, ju t like a fi h, they will 
be put to the frying pan and they will b 
fri d and the chauvinists will eat ,them. This 
i ' tbe condition. Thi is the chauvinist force 

f A sam not Chavani t. Befor I go to the 
Bill, I would lik to draw th attention f 
the Government to part (a) of my question 
No. 365 of ye terday, addle ed to th 
Mini t r viz whether el ctoral roll for 
A sam State have b en completed'. lIis 
reply wa : 

Yes, Sir. Electoral roLl for all the 
126 constituenc in A am were publi-
sh~d on the 7th Novemper, 1985 after' 
intensive r vi ion and with J .1.198' as 
the qualifyina date' 

• 
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My Ie'arned fri ad Mr. Bholanath en 
~ad referred to Article 326 of the Con ti-
tutio and put the que tion wh ther those 
for igners cannQt cast their vote. According 
to the Constitut;on" You cannot deprive a 
c'tizen from casting hi vote, and eXercising 
hi ' franchi . In' this case what would be 
the fate of a p rson who, after 16th 
December bccom a M emb r of this . 

ou e? He ,maY b~ a foreigner. Sub -
quently, if he is found to be a foreigner, 
will hi case be all right tben 1 Will he r be 
C;'I(p lIed frOll) thi ouse 7 

In th Fin ocial Memorandum attached 
to th.e Bil, y u have not been abl to 
mention even a single name or exact figures 
as to how many people will be affected i.e. 
I speak o( thost} to be r gistered a having 
come to As ~ b twecn 1st January 1966 
and 25th M reh 1971. In the Fio neial 
Memorandum you have said: 

"As no precise informati n. a to the 
number of people who came in during 
thi period ' is availabl e, it i , not 
possibl e to estimate the volume of 
work of detc«;tion and registration." 

n 24th J~nuary 1980 I had askcd the ) 
then Prime Minister Shrimati Indira Ganiihi 
in thi augu t House as to what she mea~t 
by foreigners in Assam, and what, was their 
Dumber. She was not able to give the 
figure at that tim " Bu~ the AASU and 
AAGP people gay a certain . figure But 
that is ' not a fact We have fo~gotten all 
these things. 

I • 

You are indulging in discrimination 
now. Through thi Bill, you have created 
three types of citizen of India : one is 
cil.izen of India; two, those who are of 
Indian orjgjn; nd the third; those of t.he 
origin of another countrY. 

With due respect to the spou e of the 
.. hone Prime Minist r, May 1 put a question 

to the Home Minist ? H w much time 
did it take f h CT to become a citiz n of 
India? ' How much time will it take f r 
peOple f Indian origin from anglad sh 0 

become Indian citizen ? Why thi discrimi-
nation and difi' rential treatment? Under 
Articl e 14 of the Constitution of India, thc 
right ' to equality b~fore law is there. Does , 
it prevail here? t is sometbina f~r tbe 

Prime Mioister and something el' for 
otters. 

, .' J I 

.Shri lndrajit Oupta tried to r is th 
point, viz. that after the 1965 war, lakhs 
of refugees .had come to India and hey at' 
taying in Dandakamya, and Andaman&. 

What wO\lld be their fate '/ Can ' ou eply? 
No. Then what is the use of having this 
,Bill? (Interruptions) You have said h t so 
many foreigner hav been staying in As am. 
I would like to refer' You 10 what the 
President of Bangladesh Gen. Er had 'said. 
It has come in the Pr SSe Gen. Ershad has 
categorical,y said during a Press meet : It 
was 'stated in tbe Press on the 10th 
Septelllber that not a single B~nglad shi 
was living permanently in India. Then where , 
are those foreigners, Indian ' origin 
foreigners, can you ten us '1 Not a sinlgle 
ODe. This is the position. There is so much 
controversy in the Bill. We hav' totally 
forgotten what is our commltment to t\1e 
nation and our leaders at that time. I would 
like to quote because of the fact that ' it 
should be known to you the promises lJlade 

• 38 years ago by the national I ader -
Mohandas Karam Chand , Oand,hl, . ~hjnk, 
you have heard his name. It 'is a post 
pra),er speech on July 21 st 1947. treads 
as fol1ows : 

"My friends, whether those who be , 
mortally afraid or otherwise' 1 ave 
Pakistan will get shelter in the Indian 
Union. My opinion i mphatic on this 
point. Su h refugees should get proper 
shelter in the Union." 

ow, it is the commitment of th fir t 
Prime Minister, andit Jawah rlal Nehru! 
and the grand father of the present Prim 
Ministcr, on Augu t 15, 1947. He said as 
follows: 

"We thin also of our broth rs and 
sist r who have been cut off fr m u 
by political boundary and who unlu ppy 
C';lDllot share at 'prescnt in 1 he fre Q 01 
that ha com. hey are of us and will 
remain f us. They re ur br th r 
and, si ter " They have got the right t 
com over Ind"a, stay in ndia with fuB 
dignity and honour." ~ 

. 
I thi the ositi n ? We forget Lot' iJy what 
Jawah rlal Nehru said, what Mahatm 
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Gandhi aid; even what Mrs. Indira Gandhi 
·d. It i certainly a ··n t thi Bill. We 

hav forg tt n ven ndir .Mujib Pa t. 
1hi Bill it If i g in t thi Pa t. Under 
aU tbcs~ circurostanc thi 'lJ will ' not 
h Ip u '. It will n nly cr at c nfu. i n 
but uliimat ly i witi. qu . on nati . nal 
intc rity nd wi] 1 di id h pe 1 in 
d iifercnt m nner in religions in 1 n th e . 

This 'h uld n t b llow d to h ppen, 
a was menti n d by Mr. Banatw 1 a. 

Tho e pe pl who are . taying ven 
n W about 60 00 peop) e just on th bord r 
of A am th yare Mu lims un Hindus. 
You Will be astonished to know that they 
have got regi t red de ds 57 years ago 
not to speak of 1941. But y u. are t Il~ng 
that th yare foreign r . Mr Pnya Ranjan 
Da Mun i i al 0 refugee from a t 
Pakistan. Will h be able to how his 
citizen certificate or birth certificate? 

saR P VA ANJAN DAS MU SI 
(Howrah) : PI a ~ plighten u about YQtJ,f 
party propo als on A am's problem ? 

S A A 0 PRADHAN: Is this 
th way to determine foreigners? This is 
the way to divide and rule. We know that 
it is only a vote.catching Bill. 

R. C Al MA : Now the Minist r. 

HI. J A R 
want t peak. 

R. C A RM N': 
aft f the Mioisl r. I wHI 
end. 

1 0 

n sp ak 
u al the 

S RI C. JANGA DDY: Sir, I 
w ot to peack just now. 

[Translation} 

SHR C. J A DY (H nam .. 
ond) : Mr. Cnairm~ ~j , prior to th Bill 
n A sam ac ord was m v d th Co l' 

M. Ps. j su d stat nt gain t it iJ the 
J cal new pap rand ffi, aun . t ru 
the min r'ti : Thi ' accord c ul h v b n 
rea hcd tItre years earlie . 
thi. th r ' wn. bl od-b. th 
got el Cc1 d n 200.150 r 

managed to from th 
p()l ingtd y, the votct 
tb it vote m t th j d 

n ent. the 
in t ad f ca tin 

At that ihn, 
Thi i th 

ongt men. 
mine rna m 

rae ic t) wed by the 

his BiJl w . r u ht 0 ly aft r c e ting 
an atm pher which v urab c to th m 

• and th y e u q com w t in th ta e. 
Th h it 1. 1 t y t it i add cd ,and 

e upp rt it. They arc bing given citiz n· 
hi but i tizen hip with u tin rights. 

How i it PO ible 7 a ndm nt t thi 
effect ha b n madc in the Con titution 
lnd there i . uch r vi, j n in it 0 far. 
Ho . it p ibJe th one n'l y b a citiz n 
with ut fi uri g in th voter Ii t and 
havin n right to vote . ' W have come 
to kn w that thi ha be n d ne under 
, m PI' SUre. S riou thought will have 
to be iy n t it in c s " me n chellengcs 
it in th ... court. 

SHR PR Y RANJAN DAS MUNSI 
( owrah): W have many such people in 
tb country who would like to do 'so. 

SHR . J GA R DY : Shri Mun i 
peak io a different ay while Shd Abdul 

Ohlni Khan ,ChoudharY ha hi own vjew 
about it 'The Muslim and the Hindu 

ngressmen )lave their wn d,ifer nt 
views. 

would request the Cabinet to seck legal 
op'njon on this matter. Pr visi n should 
be mtlde that til ng with citiz nshi right" 
their name h uld figure in the voters list. 

nce th matter is challcng~d in the Court, 
the Act will be truck d wn. Then, noth r 
amendment will hav to be brought to 
rectify it. t would b better jf th Law 
Ministry : onsultcd and the Bjn i brought 
before he e) ection . 

[English] 

H S. B. CHAVA : Mr. Chairman, 
my ratitudc to all the 

h v p rtici uted in lh 
xpr . d their VJ WS. 

f the discus ion 
w ' pee n t 11 a ure f this 

t Iy di t J know that 
p Uti al prj w r tryin to 

cach th r t have. m kind f 
standing with the A. .P. But' 
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somehow they cquId .not succeed in the 
understanding and th t is hy I feel that 
mo t of the people seem to b haying som 
kind of a mi apprehen i\)n that since they 
were at the crest of public opini n and if 
tbey ar not with u, what. to do 7 So, I 
am orry, but th:s i the impres ion that I 
got. 

Sir, a point ha been r peatedly rai ed. I 
uld not hav liked t r ply to this point 

a aU, but f r th fact that som hon. 
Member who c nsid r that they are very 
erilinent p'rliamentarians, ar very sed u 
in tb ir Vlews, and we ha V to ta e note of 
wha they are aying. That is why. I 
con ' id r it n ces ary to clarify that point at 
th v ry beginnin . 

ou hav to cccpt the fact that th is i 
giving ale al shape to a pol itieal under-

. standin whi h was reach d . If w try to 
go beyond thi, th n, of cour e, you will 
find me 1 cunae in the Bill which i at 
pre ent b fore the H use. I would like to 
r qu st the hon. Member that within th 
ambit of the Ac ord try to fin out whether 
the legal h p which has b n given t the 
pr visions of the ace rd, lack in detail or 
goe against th~ accord. That will certainly 
be welcome. 

The Akali Dal Member who participat d 
f r the fir t time in th di cu ion, was very . 
empatic that whatev r. ha be» the under-
tanding, that has to be totally honoured. If 

that b hi po iti n 1 would request him to 
refer to the a cord. Th Bill i nothing 
but a ' total tran laHon of the pfovi ion of 
the Accord in a legal shap. That i what 
w h v attempted. on that ba j' 1 
must ay in fairne to th h n. Memb ... r, 
that if it i prop rly lran lated int:> a ) gal 
docum nt, he has no bjec jon t<, it. If 
we go buc on the Ace rd, ther, of COUfS , 
what he say, migh h Id god. 1 d not 
think, be ub crib to that view. 

om hon Member~ have id that the 
tat ment of the Accord i a11 right but 

ther are legal and con titutional is u 
which ar involved. There ar some intir-. 
rni ie due to which jf th . Bill j challcng d 
in a curt f IL w the qu sti n is wh ther it 
stand th crutiny f th judiei. y 
hon. Mem er. p jolly r ] ied 
32(>. My e • emed friend, Mr. 

Sen, tried to explain the whol thing .about 
Article 326 read with Article 327. 

(Interruptions) 

I would like to refer to ano~her Artic} 
of the Constitution which I am ur hon. 
Members have in view. Th if main pint 
i whether Parliament is competent to pa 
such a Bill. If you go through the itizen-
~hip Act of 1955 there arc Sections 11 an4 
12 provided in the Act. I would no like 
to take the time of the HOll by rcadina 
them. But I am referring ·to them. You 
can go th.rough them and verify til nd 
tell me if I am wrong I would Ii e to 
ref r to Article 11 of the Constitution. It 
says: 

Nothing in the foregoing prOVl) n 
of this Part hall der gate from the 
p'ow;r of Parliament to make any pro-
vi ion with re pect to the acqui tion and 
termination of citizen hip and all oth r 
matters relating to citizen hip." 

t is not only that Ar cl 326 and 321 
re there but Entry I? also clearly Jays 

down as to what are the p Wers of .the 
Central 90vernment so far a the I g' la. 
tion part i concerned. I am a] referrin 
to Article 11 of the .onstitution w icb 
clearly lay down that Governm nt i within 
its own powers to enact legi lation c nt r-
ring or terminating the citiz n hi any f 
the rights whicb a citiz n can po ibly have. 
So, lhi is a very wide power which I s 
been provided for. Th re is DO qu .. tjon 
of any infirmity und r th ... Con tituti n 
any oth r law f r th time bing in f cc 
Thi morning during the qu ti n hour~ 
orne i sue wa rai ed and did . y t at 

for the imc bejng ther i no ue tion 0 
amending the Con titution, wbi h i bein 
interpreted by om hon. M mber that tbi 
cems to be a v ry c nvenient ayof ayin 

that now we do not pr p to do it but 
later n w will hav t d it. In f: ct, 1 
hould ma e my po itl n ab oj ut ly a 

that there i 0 que li n of am ndin tl 
Con tituli n 0 far thi matter i 
cerned W .! h v sati fi our el 
con ulting the MinI try 
la ycr in thi fi 'd no c at more th n 
ati . d hat th r j . n in rmity far a 

thi . ill i c ncern u and 1 n t thin 
that thi. c n be chall nged itt a ourt of 
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low. There are a numb r ('If other nact-
ments also which have been challeng d in 
the court of law but that cannot be a 
reason for saying that ince we f e) that 
there ,is orne jnfirm~ty, so we had better 
consider very seriously about it. 'What we 
can po sibly do i we caD con uIt th aw 
Ministry and we have done it. Eminent 
people have al 0 expre ed th ir vi wand 
I do not think there i any scope f r any 
mi under tanding so f r a the term of the 
Accord and the present Bill are c ncerned. 

17.00 brs. 
Some hone Members, I note are trying 

their level be t to provok me to SlY som -
thing which normally I would not like to 
ay. I know th t they would like to take 

,full advantage for e' ectioneeriog if I would 
ayanyth'ng, and that i why I have to be 

very cautiou before make any stat ment. 
So~ they would not succeed in getting any-
thing from me which they can pos ible u e 
for their el ctioneering by aying that this 
is what I tated 0 the loor of th House. 
I do noL think that will be a very correct 
proposition. 

Ther wa anoth~r point which I would 
like to clarify at this stag. Where is th 
question of Bengalis nd Bihari being 
treated in a different m nner? That i why 
I aid that in the background of the elec-
tion thin have bQcn distort d in such a 
ma ner th'\t one ection of the people go s 
again t the Accord and th y take advantage 
of it. For the information of the H use 
I might ay that though very preci~ figure 
of tho who ha e cro cd over from ast 
Pa,ki tan or Bangladesh to India are not 
av Hable, but on a v ry broad ba is I can 
tell you that it i not only the minoritie 
who have cros~ed over, there are others 
al 0 'who hav cro sed over. On the other 
hand, the majority h ppens to be of peop! 
who ar not min ritie . verybody hou1d . 
also have this in mind. But f r ign rare 
forei er. Th re i no qu stion of on 
community or the other. Whether th yare 
Hindus or Mu lim, th y have b n talus 
les people a fa 1", and that is why we 
thought that a legal tatus h:i t be pro-
vided therr ... \Interruptions) 

HRI UDDiN WDHA 
( atw): C~ nyu t 1) u h the qu tion 

cam th t m thing has to b done to pro-
tect the minoriti 7 It i a qUe tion related 
t foreigner omy. 

. S R S. B. CH VA: Thi i how it 
i being d'i t rt d. Actually, minoritie , in 
the context of the total Assame e popula-
tion, is f\ totally different matt r, bu amOD 
the f r ign rs also, t onsider that h 
bel ng t majority r he beloog ·to 
minority, i not a correct in erpretati n ·of 
the facts. C . rrect po i ion will b that 
if e pective of wheth r he i a Hindu or a 
Mu lim. So long a he is ot g'ven a legal 
statu , he I a f reigner. We cannot make 
~ny di tinction b ~tween one and the other. 
The que tion wa to givo orne ind of a 
legal status to all the people and I can 
ny, without any fear of c ntradiction that 

the major p rt of th peopJ are cove:ed up 
to 1966 t might be that v ry correct 

timate of tho e who cam ther between 
1 66 and 1 71 are not avail ble, but at 
th same time can ay that th ir number 
i not v ry large compar d to those who 
came upto January t 966. It is the 'bulk 
which in f ct j involved and get total 
protection and fuB citizenship rights. So, 
the question of all others bing created in a 
diff r nt manner should not normally worry 
anyon. But st ill there was another point 
which was raised by the hon. Member Shri 
Indrajit Gupta that there wa going to be 
an en masse del tion a d th~reafter some 
kind of en masse restoration. 

HR N RAJ T GUPTA: t i not 
what I said. t i· what your Accord said 
but i not in th Bill. 

SJ:IRI S. B. CHAVAN : I would reque t 
you klDdly to go through the Bill again. It 
very clearly tates who are the p ople who 
are going to b di enfranchised. Thi is a 
total mi under t ding that I find in mo t 
of th p pI who came flom A ' am , If the 
names ar del ted from the lectoral ro11 , 
everyb dy consider as if he is 10 ing hi 
citizen hip ri ht must tell you very. 
frankly and , let everybody und r tand it 
ev n if his nam i 1 ted from the electo: 
ral r 11,. h do not 10 hi right as a 
citizen. e will 10 tli right r he will 
becom tat le s p r on or a f r ianer jf 

lhe r i n r' Ac and a per th 
r ribUi sIs rd r finding i given 

t ibunal that after havit1l follow d 
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the procedure we have come to tbe conclu-
sion that he i a f feigner. Unle s th 
competent autho ity were tb declare that he 
is 'n foreigner, nobody is going to deprive 
on of the citizenship right. But this is a 
common m~sund rstanding tha ~ I found 
with most of the people. Those whose 
names were either deleted or even ·the other 
side also, who e name arc includ d, do 
not automatically become citiz ns Of do not 
automatically lose ' their itizenshi p right. 
So, this j the position which ev rybody has 
to understand. 

, SHRI INDRAJIT GUPTA.: Excuse me, 
you ar making things ,worse c nfounded 
by virtue of what you have said just now. 
You have said that only in the case of a 
person who is finally identified and detected 
by the I Tribunal to be a for igner, the 
qu stion of his losing citizenship rjght 
comes. But here y u are saying that' a 
person registered etc. shall have, as from 
th date -on which he ha ' been oetected to 
be a foreigner, the same rjght and obliga-
tions a. that of the citizen of India. I 
welcome thi statement, but you are trying 
to say that if he i detected to be a 
foreigner, then alon he will not have the 
other citizenship right. My poin ' is that in 
the .Accord you have said in blaek and 
white that after a period of ten year the 
names of these persons who have been 
disenfranch:sed . will be restored to the 
voters' lis. But this is not w at the Bill " .. says. 'The Bill says: He shall not be 
entit} d to have his name included in any 
electoral roll for any Assembly or Parlia-
m ntarY constituency at any tjme before 
the exp ry of the said period of ten years." 
That means during the pori d of ten years 
he cannot be enro led as a voter . After the 
period of ten year his name is going t b 
automatically restored. Why don't You put 
it beyond doubt by putting 'it in bJack and 
white '1 Every individual will 'have to g 
throuah the process of thinking as to when 
he will be a voter again. 

saRI S. B. CHAVAN' : You have to 
ve some p~tience. · Let me finish t 

expJ~nation~ . . 

SHRI INDRAJIT GUPTA: Now, you 
have said he will b i r gi tered as a f reig-
ner. After ten y ars wh n his n me is 

, . ' restored, he WIll hay to b register d as an 
Indian citizen. , 

SHRI S. B. CHA VAN: t is a tota')y 
difI rent register that . we have prescribed. 
His . name will be ent red into that register 
The ' procedure will be that of th Foreig-
ners' Act and the determination of Foreig .. 
neTS Tribunals order of 1964. FoJIowing 
that procedure a separate regi ter will be 
mainta ined aDd all the names will be 
entered into this register. After the date of 
~etection, 10 years there after or after the 
expiry of 10 .years, all those whose name 
afe in the .regist er ~ are deemed · to be 
citizens. 

SHRI BASUDBB ACHARIA 
(Bankura): They will not hav votin 
rights. (Interruption) 

SHR I ,S. B eRA VAN: It 18 total 
misunder tanding. It is there. You 
read it. You go to sub.sect;on (S). It 
says, after the expiry of so many 
Years, all those whose name have 
been entered in the register are decmed to 
be citiz ns thereafter. (In terrupt Ion) For 
all other rights they are citizens. It is 
merely th voting r~ght. Whether we ~re 

competent to have such a legisJation 0 
not~ I hav explained. That is why I read 
this merely because everybody hould know 
that barring the voting rights, all other 
rights. afe going to be cnjoYed by th se who. 
are there between 1966 and 24th March, 
1971. 

SHRI INDRAJIT GUPTA: Will they 
vote on 16th December '1 

SHRI S. B. eHA V A-N: So Ion a 
their names are not deleted they have a 
right to vote. 

SHRI INDRAJIT GUPTA: They have 
vo~ d in 1971. They have voted in J967. 
Now they are voting in 1985. Thereafter 
for a peri d of 10 year th y will be 
deprived of their right to vote. Then after 
the end of J 0 year they win come. What. 
is this 7 

SHRl S. B. eHA VAN: That is the 
provi ion. 

S RI INDRAJIT GUPTA: It Is don 
only to appease some people. ' NQtbin 
I . 
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SHRl S. B GHA VAN: There i a 
pint which wa made. It i said that 
. am int ' rnati nai c mmitments w r mad 
etc. a if we a,r trying t go back. It i 
not a fact. r hay th ~ copie of th 
agreement with me. It i a humanitartan 
problem. Large number of people had to 
era OVer. Some peopl went from India 
to .Bang) de h. Som pcopl from BangIa. 
d sh cam ov r to India . They have b en 
coming thcreaft r also. Some sh Iter had to 
be provided t them. Every if rt ha ' been 
made that they are not di turb d. 
don't think that any such stipultion 
wa there ' that tho whom we accept 
as refugee are als entitled to all the 
risht of franchi e which w re promised to 
th m. You cannot show m anything that 
even franchise wa also prom; ed to tho e 
peopl ho cam to u a refugees; ow 
t refug e are being converted into 
citizen. In fact everybody should be 
h ppy that u h a large number of peopl 
wh therwi e w uld h ve been .•• (/nterrup-
tions). h ve never in errupted you. Ther 
is no p in in interrupting me. Please 
don't do it hav to cQmpl t my p echo 
After 1 complete my speach c rtainly by 
all means, you can raise the point an 
wUI try to expl in it to the extent it i 
pile. 

P OF. N. O. RANOA (Guntur) : There 
is the tim limit also. 

HR S. . CRAVAN: ' here i no 
infringemen or violat-i n f any of th 
international agreements. Ther is no 
vi lotion of .. ny a ,urance giv n by late 
Ptime Minister Shrimati lndir .. Gandhi . .I 

, . 
d n't think so. ndiraji m rely id that 
1971 can b a starting year; with negotia-
Hon you try to e th t there i n amicable 
settlem nt. OUf pre ent Prime Mini ter a 
oon a he to k offic in January, 1985, 

M de the policy s atem nt in which he said 
that by confortation no olutions can be 
found; it h s to b discu sed cross the 
Table in a spirit of 'give.anc.1.ta e'. From 
1961 th Y came up to 1966 and even 1967. 

will b urpri d t n w that they 
were n t even prepar d ~ r 1971 1 ctoral 
r 11 • \! th y h v al acc pt d 1 71 
roll . I d o' t thin that any b tter under-
st ndin c uld have n r ach d with any 
f b IQ. 

Mr. Banatwal1a was very emphatic when 
he said. You 'are trying to succumb to 
political pressure'. I hcpe he will take the 
ame ]jne in me other m Uer hich c m before thi House. I y u try to rous 

tlle' s ntiment of the people on th basi of · 
agitations ••• 

SHRI O. M. BANATWALLA : I 
mentioned about sec sioni t 'force. i wa 
very clear in what have ~aid. Don't 
di tort what the Member have aid in the 
House. 

S RI S. B. CHAVAN: understand 
what you mean. Mr. Banatwal1a. Thi i 
not th fir t day that we have seen a h 
other. For th la t 25 years. we' know each 
oth very welJ. You need not tell me. 
am not going to distort nythina. 1 know 
the facts and on the basis of the facts 1 am 
telling you that ultimately the realitie of 
the ituation have to be con idered. You 
cannot po sibly take a very rigid line n 
say "We will stand by this and nothin 
el e." A we cannot po ibly take th t 
kind of tand, ome kind of 'l negotiation 
and spirit of give and take h to b there. 
The sit tion had become very complic ted 
sp cially at the bord r of our co ntry. How 
long arc we going to c oHnue ith this 
kind of problems which are agitating the 
mind of th p ople? The best cour e i 0 
find olution by a spirjt of giv and tak 
and not go merely by sentiment and be 
rigid. do not think that ultimately thi 
kind of a ituation is going to help. 1 i 
not th question f AASU. t i a very 
\\fong thing. AASU or no AA U, it i th 
sentiment of the A same e people that e 
have to take into account. do not think 
that anybody can pas ib]y ignore the 
feeling f th Assame e people. It r the 
A same sentim nts which they exploited 
and nobody d red to 41tart ny counter 
agitation against this movem nt, neither , 
Congress nor any other political p tty 
which i a reality which e have to under. 
tand. finding a olution, thi is the 

amicabl ettlement which was arrived at 
and what ware trying to do is to translat 
into legal sh .. pe th , Accord which was 
reached. 

I do not think that need clarifY 'any 
other point. There may be some minor 
is uesl sl:leci 11y el~ctoral officers and tb,. 
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kind of procedures that they have followed. 
do no think that the Home Ministry is 

comp tent to give any guidanc to electoral 
officer. It is entirely for the lection 
Commissi nand th ir offic r in the fieJd to 
follow particular guideline and to finaH e 
their electoral rolls. 

It i totallY wrong to c nsider whatever 
slogans and other things which are being 
raised by AASU and other people a the 
policy of the Government. We are totally 
oppo ed to any such fore s which will 
create disunity among different sections of 
the people. For that matter, not only ASSU, 
hut there have been different forc'es w rking 
on fundamentalits line.; and trying to 
divide a large number of people. We should 
not create a situation where in th" e funda-
m ntalist elements w uld succe d in their 
degigns to creat dissensi ns among diffe-
rent sections of the people On the ne 
hand, we give ful1 a surance to A amese 
people that Accord is going to b imple-
mented in word and spirit. There i no 
question f going back on that account. 
We have made a commitment to st p a 
large number of infiltrators who have been 
crossing over. Only this morning we had 
the qUestion. Unfortunately, the M mber 
i not present. The average rate cople to 
about 2,400 per month. All these people 
have been trying to cross and we have been 
trying to push them acros the border. 
There is no denying the fact that the e 
people have come. Whatever Banglade h 
Government might say, I can say without 
any fear of contradiction that in fact a 

large number of people have come. But they 
had come in very p culiar circumstances 
and that is why we could not po sibly afford 
to take very harsh attitude and that is why 
conciliary attitude had to be ta.ken and 
that is why legislation if there. 1 have 
tried to explain the points which have been 
raised. 

I think hone Member Shri H. A. Dora 
and hi oth r friend have raised the i ue 
"Why i it that thi Bill has be n brought 
so late 7' They say it is in order to take 
political advantage of the huation prevai. 
ling in Assam. I must rna e it absolutelY 
clear that is the fir t Se sion after the 
accord. On 14th Augu t we signed tbe 
Accord . Thereaft r, th r w s hardly any 
tim for pr parin the DiU. After all, it 

takes a con id rab1 tim for di cu sion, 
drafting the Bil1, correcting it and g ing 
through it. It is a very labori u nd) ng 
process. I do n t thin you can aHribut 
any p }iticaJ motive to preparation of this 
BiU ••• 

SHRI 
Harbour) : 

AMAL DATTA (Diamond 
You could have brought an 

Ordiannce. 

SHRI S. . CHA VAN : 1 am happy 
that Mr. Amal Datta is saying this. 

SHRI AMAL DATTA: If you were 
really. erious ab ut what you were aying-
this is what I mean. (Interruptions) 

(SHRI S. B, CHAVAN : I nev r thought 
that Mr. AmaJ Datta could go to the extent 
f ask:ng the Government t bring an 

Ordinance. I can now s y that, in fact, 
there wa a pr posal wh thcr we should go 
in for an Ordinance, but we again though 
that hi wa an important measure which 
should be di cuss d in the House and which 
should not be brought in as an Ordinance. 
That was the decision of the Government. In 
fact, I was trying to avoid that, but sinc 
you have forc d me, I had t say that in 
the House. 

SHRJ AMA LATTA: You thought 
of it only when you got notice of a que· 
tion, not earlier than that. 

SHRi S. B. CHAVAN: think, Mr. 
Arnal Datta, you were prescnt in the 
meeting. 1 do not know whether you are a 
m rub r f our Con ultative CommiU e. n 
the Consultative Committee meting had 
made this posidon very clear n Rajya 
Sabha also when the terms of the Accord 
were plac d on the Ta hIe of the Hou -
in this House no discussion i alJow d at 
that time but in Rajya Sabha a numb r f 
ques ions were asked - had made my 
position ab.olutely clear that they would 
enjoy all the rights exc pt the votin f·ght. 
That i a tat m nt whi h I am not ma in 
today; I had mad that tatem:nt in th 
Rajya abha and 81 0 in the Con ultativ 
Committee, meeting. Tho e who are 
mcmb r f the C n ultativ C mmittee, 
1 m sur will bear m out... (lnterrup. 
tions) 

SHRI SAl 
In ha Acc rd) 

D CH W HARY: 
owh re is it writt n tha 
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any other right will be taken away. Then 
how d th se que tions come? B caus 
they were link d in eparably with the 
voting right. .. 

SHRI S. B. CHA VAN : You b tter go 
through the Accord. It doe contain ..• 

SHRI SAIFUDDIN CHOWDHARY: 
Is it written in the Accord that th se oth-:r 
rights a1 0 will be taken away? 

SHRI S. B. CHAVAN : . There is 
nothing here hich is not in the Accord. 
That which is in th Accord is only iven 
a legal shape now. 

SHRI SAl UDDIN CHOWDHARY: 
The Accord says only about taking away 
th voting right. How do all other things 
come; that the property right has to be 
protect d, that the Passport right ha to be 
protected? Is it because they are inse-
parably linked with the voting right? 

SHRI g, B. eHA V AN: I think I have 
explained, to the extent possible, al~ the 
i 'ues which the hon. Members have raIsed. 
I do not think that 1 should dilate any more. 
I would r quest the Hou e to approve 
consideration f this Bill. 

MR. D PUTY-SPEAKER : The ques-
tion is : 

"That the Bin further to amend the 
Citiz nship Act, 1955, be taken into 

on ideration," 

The motion was l4dopted. 

MR. DEPUTY -SP AK R : The Hon e 
will n w ta e up clause-by.clause considera-
tion of the Bill. 

e AUSEJ2---(ln e.-tion of New: ection 6A) 

S RIO. M. BANATWALLA 
(Ponnani) : Sir, I beg to move: 

age 1,-

for lines 18 to 21, substitute-

'(b) "d t cted to be an illegal 
migran t" means d t cted to 
b an ill gal migrant in accor-
dance .. with the provision of 

th Ill~gal Migrants ( eter-
mination by Tribunal) Act, 
1983'. (1) 

Pa e 2, line 7 and 8,-

for u a foreigner" sllbstitut 

"an illegal migrant t (2) 

Page 2, line 9,-

for "Foreigners (Trib~nals) Order, 
1964" substitute-

·'Illegal Migrants (Deter" 
mination by Tribunals) Act, 
1983" (3) 

Pa e 2, line 10-

for "a foreigner" substitute-

"an illegal migrant t (4) 

Page 2, line 26,-

for c' a foreigner" SlIbSfitute-

"an illegal migrant" t S) 

Page 2, line 36,-

fnr" rei ner (Tribunals) Order, 

1 C) 64" substitute-

"Illegal Migrants (Deter-
mination by Tribunal) Act, 
1983" (6) 

Page 2, !in 36 and 37-

/0' "a foreigner" 

sub titute "an illegal migrant" (7) 

Page 2, line 46,-

fi '" "( or Order' substitute Acf' 8) 

Page 3, line 25,-

for "a foreigner" substitute-
"a nlegat mingrant" (9) 

Page 3,-

after line 44, insert-

U( 9) Nothing in section 10 shall 
apply in relation to any 
person regi tered under sub. 
ectiop (3):' (l0) 
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Page 3,-

after line 44, insert-

"(9) Nothing in tbi section ball 
apply to any perso born in 
India on or arte" the indepen-
d ence of India and such per .. 

on hall be deemed to b a 
cItIzen of India for all 
purposes." (11) 

Th purpo e of the e Amendments is 
that, inste d of th detection work being 
don under the Foreigner' Act, it ahould 
b done by the Tribunals set up by the 
Illegal Immigrant (Determination by 
Tribunals) Act, 1983. That does not mean 
that I like the Bi!l; it i only by way of 
trying to re cue or aslvage whatever is 
po sible. 

SHRI S. B. CH VAN: The wh le 
purpo e seems to b that all those who 
came after 1971 upto 1983 should be 
brought within the purview of this Bill 
which, in fact, is not the intention of the 
Government. This is only the As am Accord 
whi h i now b~ing giv n a legal hape. I 
am orry 1 cannot accept the amendments 
moved by Shri Banatwalla. 

MR. DEPUTY-SP AKER: I shall now 
put the Anlcndment moved by Shri 
Banatwalla to the vot of the House. 

Amendments No. 1 to 11 were put 
and IJegatived. 

MR. DEPUTY-SPEAK R : The que -
tion is : 

" hat CI us -2 stand part of the 
Bill". 

The Motion was adopted. 

Clause 2 was added to tile Bill. 

Clause 3 was added to the Bill. 

Clau 1, tbe En cting Formula , tb 
Pr amble and tbe Title w re add d 

to th Bill 

THE MINISTE 0 OM A AIR 
(S R S. B. CHAVA ): I beg to mov 

MR. DEPUTY-SPEAKER: The ques-
tion is : 

"That the Bill be passed. tt 

The motion was adopted. 

SICK 11 DUSTRIAL COMPANl 
(SPEC AL PROVISIO S) BILL 

[English] 

THE MINISTER OF FINANCE ( HRI 
VISHWANATH PRATAP SINGH): I 
rise to move : 

"That the Bill to make in th public 
interest, sp cial provisions with a view 
to ecuring the timely detection of ick 
and potentially sick e mpanies owning 
indu trial undertaking, the speedy 
determination by a Board of expert of 
the pr ventive, ameliorativ, rem dial 
and other m asures which need to be 
taken with re pect to uch companie 
and the e p diti u enforcement of the 
measure so determined and for matters 
connected ther with or incidental there-
to, be taken into consideration". 

The Honourable Member are aware 
that the ick Indu trial ompani (Sp ial 
pro vi ions) Bitl, 1985 was introduced On 
th Lok Sabh during tb la t sin of 
Parliament. trust the Honourable M m-
bers have had the opportunity to ludy it 
in detail and J k f rward to a con true .. 
tiv d bate about this proposed I gislati n. 

Growing industrial sickn s ha b n a 
cause of serious concern to the Government 
Sickness in indu trial units involv 10 s f 
production, loss of employm nt and 10 f 
revenue to the Central Gov rnm nt and 
th State Gov rnments. It als inv lve 
looking up of investible u d f 
banks and fin nci 1 in tituti ns which 
affects r cycling of fund and impOng~ 011 

the overall c mOl rcial vi bility f th 
bank and financial in titution . 

The und rlying obj c ive and r n 
for bringing this I.egislation b f e thi 
augu t u hay be n t ut in th 
Stetem ot f Obj ct nd Rea n pp nded 
to the Bill. WhiJ th Oov rom nt of 
ndi h b en laying grc on tim ly 

·Moved with tbe recommendations of the Preaident. 
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detection of sickness in indu4)try and reme-
dial measure for taking car of it i has 
been the experience that the xistmg 
institutional arrangements for dealing with 
sick uni so as to nurse them bac to 
health are not adequate and al the proce s 
of working out the rehabilitation pro. 
grammes of the sick units takes a great deal 
of time. A multiplicity of laws and 
alenci s m kes the adoption f coordina-
t ... d approach for dealing with ick indus .. 
trial companies difficult. It h3s, therefore, 
been increasingly felt that a special lcgisla .. 
tion bould be enacted so that the sickn s 
in industrial units could be detected 
timely and al 0 suitable measures may be 
w r ed out for it rehabilitation expedi-
tiou LYe The iJJ eek t establish a 
qua ijudicial body designated as the oard 
for Industrial and inancial Reconstruction. 
Tbi Board would have the power to 
bave rehabilitation schemes prepared 
through the financial institutions. The 
measure that the Board can con sid r for 
rehabilitating sick unit could i clude 
change of management, reconstruction of 
har ca.pital, amalgamation, sale or leasing 

out of a part or whole of the industrial 
undertaking of the sick industrial companies 
and other preventive, ameliorative and 
remedial measure. It is propo ed to give 
to the oard owers of pecified authority 
and of the entraJ v rnment under 
Secti n 72 (a) of the Income Tax Act for 
granting tax r~lief in ca e of m rgec of 
sick industrial companie with another 
company. Where the Board feeJ that a 
company may be abJe to overcome its 
sicknes on it own, it could even given it 
time to do so. 

The re pon ibility of reporting sickness 
is bing laid 00 the management of the 
sick indu trial companies. urther, the 
C ntral Government, State Government, 
Reserve n of India, any public financial 
institution, a State-level financial in titutioo 
or a 8ch duled commercial bank may also 
make a reference to the Bard with regard 
to ieknes in an industrial comp ny. n 
order to enable the shareh Itlers to know 
about incipient ickn s in a company, it 
ha also been provided in the Bill th t wh n 
50 % f the net worth i I st, a c mpany 

Sick Industrial Com 
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would be requir d to report the matt r to 
it shareholders. The company i al 0 

r quired to r port the matter to the 
prop d B.) rd for Jndu rial and Financial 
Recon truction, J t i h p d that the hare-
holders woul t ke suitabl st ps to arrest 
the decline in th~ company and prevent it 
from becoming icker. 

The ill a1 0 seeks to provide for an 
App Hate Auth rity to hear appeals again t 
the order of th oard. The juri diction 
of civil court is b in barred with regard 
to matters falling within the purview of the 
Board and th", Appellate Auth rity. 

Government feel that it i an imp rtant 
piece f legislati n and hence the Bill i 
being given over -riding effect over all 
other legislations except ERA and the 
Urban Land (Ceiling and Regulation) Act. 

The Bill see s to de ne a si k industrial 
company as a company which has incurr d 
cash 10sse for two con ecutive financial 
year and its accumulated 10 s eroded its 
entire net-w rth at the end of the cond 
year. 

The BUI eek to c ver all ick eom-
pani s, excluding mall scale and ancillary 
units, engaged in all industries pecificd in 
the first chedule of the Indu trial (Develop-
ment and Regulation) Act, 1 ~61 except 
the Shipping indu try. The shipping indu try 
has been excluded con idering the fa t that 
it has got its own peculiar problems for 
which the oluti ns have to be of a totally 
different nature. The maJJ cale indu trie 
have been left out b · cau e the numb r of 
uch units is very large and the Board would 

not be able to deaJ with such a large 
number, at least to begin with. t is note-
worthy to mention that th unit for 
determining ickness has been taken to be 
the company and not the industri j under-
taking as uch. The underlying idea is 
that if only a pa ticular unit in n indu trial 
company i ick while the company i not 
sick, then the ompany w uld be in a 
po ilion t it elf take mea ure to reviv 
it . to health. Th Gov rnment feel that 
the etting ' up of Sl R w u1d h Ip in 
getting over th problem 0 growing indu _ 
trial sickness and in th expeditious imple-
mentati n of the rehabilitation package 



31l Sick Indu trial Com- KARTI A 29, i 901 (SAKA) Sick Industr'ial Com-
pOllies (Special Prov.) 
Bill 

14 
panie (Special Prov.) 
Bill 

for the r vival of th potentially viable 
ick units. 

With th words, I move the H us to 
take up con ideration of the Bill. 

M . DEPUTY SPEA ER: Motion 
moved: 

"That the Bill to make, in the public 
int rest, pecial provi ion with a view 
t s curing the tim ly d tection of sick 
and pot ntially sick compani owning 
industrial und rtaking , tbe spe dy deter-
mina j n by a Board of experts of th 
pr ventive, ameliorative remedial and 
other measur which n ed to be taken 
with re p t to such eompanie and the 
xpediti u enforcement f the m asur 
o d termined and for matters connected 

therewith or incid ota1 thereto, be taken 
into con idcration. " 

SHRI MOOL CHAND DAGA (Pali) : 
I beg to move : 

, That the Bill to make> in the public 
intere t, special pr .)visions with a view 
to ecuring the timely detection of 
ick and potentially sick companies 

owning industria l undertakings, the 
speedy d ter minatiort by a Board of 
experts of the preventive, ameliorativ , 
remedial and other mea ures which need 
to be taken with re pect to such com-
panies and the exp ditiou enforcem 'Jnt 
of the measur s 0 d .... termined and for 
matters connected therewith or inciden-
tal there to, be rererr d to a Select 
Committ consisting of t 1 member, 
namely:-

1. Shir G. M. Banatwalla 

2. Pr f. Madhu Danuavat 

3. Shir Y. S. Mahajan 

4. Shir Sh ntnram Naik 

S. Pr f. :Nar in Chand Parashar 

6. Dr A. . Patel 

7 . r ojhans 

8. Shri C. Madhav Reddy 

9. Smt. Krishna Sahi 

10, Shri Vishwanath Pratap Singh; and 

11. Shri Mool Chand Daga 

with in tructions to report by th last 
day of the fiyst week of February, 
1986.' (45) 

SHRI IN RAJIT GUPTA: What ' 
about the responsibility of those who made 
them sick? 

SHR 
S1 GR: 

YISHWANA H PRATAP _ 
I will reply in the debate, 

SHRI INDRAJlT GUPTA: But there 
is nothing in the Bill. Bad manag r 
should g out of circulation like bad 
currency. 

SHRI 
SINGH: 

VISHWANATH PRATAP 
I remember my words. 

SHRI INDRAJIT GUPTA: You 
remember your w rds ? 

SHRI MADHAV REDDI 
~Adilabad): I rise to extend my quali ed 
upport to this Bill. hi is a v ry w ... l. 

COme measure . We have been waiting for 
this Bill for a long time ince the inance 
Minister on the fl or ·of tb H ous at the 
time of the pr sentation of the budget 
announced that such a Bill will be brought 
and 1 am happy that we arc abJe to di cu 
the BiJ I t -day even though 1 thought that 
the Bil] sh uld have been di cussed and 
pu sed in the Ia t ession itself. 

That apart, just now the Finance 
Minister explajn d that this Bill excludes 
two important egm nt of our industrial 
sector. On j the small cale ector b-
c' u as he aid this Bill only relate to the 

IC ompanies and n tick industrie and 
ince mall cal indu try i out id the 

corporat . sector- at lea l that j presump-
tion but I do not agree with him- 0 maJl 
cale indu trie ar out ide the purview of 

the Bill. Ther are small scale indu tri 
which are run by compani s. Th y hOU)d 
be included. In any ca e we h uld find 
om device in th ill to ec that even th 

partn T. hi and th r f rm f manag _ 
m nt r a1 0 br ught under the purvie f 
the Bitl. That i a lacuna in the Bill becau 
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we find that a lot of industries which are 
ick to-day belong to this sector. 

In 1979 we were told there were 22,00 0 
sick unit. In 1981 the number become 
26,000 and in 1982 it went up to 68,000. 
In 1984 the numb r became 83,000 sick 
units. Mapy of these units which are sick 
belong to th small call ector. It i 
about 80 per cent. That means you are 
leaving 80 per cent of the sick industrial 
units from the purview of this Bill which 
I object to. 

The industrial sickness as the lnance 
Minister has rightly pointed out has become 
a very very serious matter in this c un try , 
Though in all the developing countries 
indu trial sickness is there yet the propor-
tion of ick units in this country is certainly 
very alarming and something has to be done 
for that. 

For the first time we are considering 
Comprehesive Bill to remove sickness of 
industrie. Hitherto, w made certain 
attempt and we failed miserably. In 1911 
we set-up the Industrial e-construction 
corporation of India. Earlier it wa not a 
statutory body. Last year we converted 
it into a statutary' body. Now, thi~ 
Corporation which has a paid up capital of 
Rs. SO crore and authorised capital of Rs. 
200 crore was Dot able to do much 
to r move the sickness of industries. 

In 1911 when the Corporation was 
incorporated it was thought that the prob-
lem of sickness was confined to W t 
Bengal only and as such, its headquarters 
wer loc ted in Calcutta . At that time it 
w thought that it would take over the 
industries and try to m age them and not 
just fin nce them becau e financing is not 
the only thing that we have to see to revi ole 
sick units. Many of the units in th later 
period which were helped financially th ir 
management was completely left in the 
hands of the promoters. A the e promoters 
and the company m nagement were mostly 
hi peoble they tried to exploit th funds 

f the corporatio and u1timat Iy th Y 
landed the corp ration inlO di cultie with 
the re uIt that tod y lsc that this corpora-
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tion its If how call d bank. Bank it elf 
needs re-con tructic1n. 

Indu trial r -constru tion is a very verY 
complicated matt r. It is very difficult. 
The ntire concept of rehabilitation of 
indu tries conceiv d in the Bill i wel-
come. The concept of an op rating 
agency; the concept of a Board; th concept 
of an appellate hroity all thes are well 
integrated. What it Jack i Jittl Olore 
dYnamism b cau e I find that after doing 
all this what i it that we re going to do. 
Certainly, we require two things. One is 
the management. ow ar you going to 
srnprove the management 1 Th other is 
fund '. Whe e are you going to get the 

fund fr m ? In th financial memorandum 
I find that a mention ha be n made that 
since it is diffi ult at thi stage to know 
what funds w uJd b required that is why 
nothing has been mentioned in the memo-
randum. But we now that it is stirnated 
that about Rs. 300 crore would be re.-
quired to rehabilitate aU these unit. That 
is DO exaggeration . We have certain agencies 
such as IDB , etc. There are oth r financial 
institutions. They can a1 0 contribut and 
we can hav a fund created called '·R const-
ruction und". Tbi Bill hould have 
cneat d uch a und 0 that we may have 
a pool to which every year we can 80 on 
adding, Now, what action should follows 
I hav some some suggestions. 

feel that since the recon truction is 
the re ponsib'lity of the sector it elf, the 
funds must also come from the same sector, 
that b the industrial sector and the moment 
the indu trie start working tbey should be 
responsible contribute something to the 
industrial health so that we may go on 
adding to a revolving fund to help the sick 
industries, 

My second suggestion i that we can 
have industrial health insurance cherne 
through which we can force the industries 
to go on contributln t the indu trial 
health fund 0 th t the funds can be utilised 
for helping th sick units. Another disturb-
ing faclor I have noticed in the Bill is 
that one clau e says that a long as the 
unit i sick and wh n the r on truction 
sch m i undcr preparati n 0 the whole 
hing i b ing xamined for ~hich it may 
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take one or two years all the earlier agree-
ments already entered wi,h the sic units will 
have to be suspended. I agree with the 
Government regarding other agreements. 'Bu t 
the 8ITeement the sick company had signed 
with the worker, what ar you going to do? 
Are you goins to make the worker suffer 1 
In this connection, I have heard criticism 
that if the industry i ~ick, it is beca se the 
workers bad given trouble 'to it. But I 
may point out here tha t the Reserve Bank 
of India in 1983 conducted a very interaet-
ing survey. They had select d about 100 
units which were sio and they tri d to 
under tand the reasons for ickn and the 
rev aJing fact i that out of 100 units, only 
two unit w re sick because of thc labour 
trouble and 66 unilS had g ne sick b cause 
of the mi management, syphoning off the 
fund of the company, its profits, capital 
and ev rything. This i the main rea n 
for the sickness of m ajor ind ustries, in this 
country though there are oth r rea ons 
such as the difficulty about getting the raw 
material or the marketing difficulties or 
sometimes the industry not getting power 
upply, 0 on and so forth. But the main 

rea on wa that the indu try was not 
properly managed. Now, what are you 
going to do with regard to this '1 How are 
you goin to impr ve the management? 

ecau e under this Bin, there may be some 
units which you may have to take ovec, 
thi Board ha to take over or on behalf of 
the Board or instructions from the Board 
or on the ord IS passed by the Board, the 
operating agency is to take over. The 
operating agency can b: lOBI or the 
Industrial ec nstruction Bank of India or 
the lele or any other agency. Now, 8rc 
you not going to ke~p the ick unit for two 
or three years? May be the jck unit 
after two or three year, yOU ould trans. 
fer them to p ivate ector or you would 
am Jgamate them. But for some years 
these units ace going to be with us. Now, 
what are you going to do with these units? 
How are you going to manage '1 Do y u 
have a conception of a management pool 
to be created? ,In thi connection~ would 
1i e to give a suggestion. Th Government 
ba been thinking of workers' participation 
in the management. You have been 
rcferrina to such scheme and the model 
,chem s are being circulated to the various 
industrie. But so far n t ven a ingl 

Bill 

pu bUc sector undertaking has adopted any 
scheme. Can you not make a beginnin 
when you are going to revive a sick unit 
and the public financial institutio ns re 
goin to invest the money '1 At that stage, 
why don't you induct this particular concept 
of workers' participation in the manage. 
ment? After a11, you have to improve 
th management. ow are you going to 
do that? By giving incentive to th 
workers, by taking them as shareholders, 
you can certainly improve the management. 
You can have a management 001 of 
w rker also. You can take competent 
people, train them and put them in a pool 
so that they may be sent a managers of 
thes units. 

Now, I come to the question of finances. 
There is a feeling that sufficient fund arc 
not being provided in tim. Particularly, 
the xperience with the Industrial Re-
c n truction Bank of India was that it 
took 2-3 year. After the rehabilitation 
scheme had been formulated and approved, 
it took many years before actual fund 
were ploughed in the siek units. That 
. hould not happen. 

I find that in this Bill sixty day t time 
has been given. Why sixty days '1 It· 
too much. When you know that a parti-
cular industry has become sick, one month 
time f r the report to come should be 
enough. And immediately, the operating 
agency should be asked to formulate 
scheme. In this connection, I would also 
like to say that the time taken even by the 
operating agencies the likelY ageDcies in 
future , is going to be more. or the 
pr paration of rehabilitation scheme, they 
may take one year. What are you oing 
to do during that period? 

Again, for declaring a partjcul~r units 
sick, as has been paint d out by the 
Minjsi r, thr criteria have been laid 
down. One is that the indu try should 
suffer ca h 10 ses for two year and the 
other is tha the company hould ha ve 
continuously existed for even years after 
registration. What happen i that the 
registration is done and the company 
actually comes into bu ine aft 3.4 ye rs. 
It i not as though the company is regi-
tere(i and it oe into business hnntediatelr, 
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it may go into bu jne even after f ur 
y nr. Thi ha to ben, It hould 

v n y ars fr m the date f cemm nce-
ment of business not actual registration. 
The third cri erion is that the nct worth 
of the company is erod d hundered p r ': nt. 
Why hould you bav t 0 criteria? If the 
net orth of the c mpany is eroded that 
is enough to ay that it is sick. Why sho uld 
Y u say that it bould also suffer ca h 
10 es '1 Th y may not tltrer ea h los es; 
they may go n some how and the net 
worth of the company may be comp} tely 
eroded , 

There is another prOViSlon regarding 
declaring an industry potentially sick. 

Now, there also, if the net worth of the 
company has been reduced to the extent of 
SO per cent you are not taking action, you 
are waiting for a period of five ye!lrs, even 
after net worth of the company is reduced 
to SO per cent. There must be some method 
by which orne advance action could be 
taken. The operating agencie or the bank 
which are th ~ financing institutions for the 
concerned unit should be able to give a 
report that this particular industry is likelY 
to become sick and then the action should 
follow. 

The e are some of the comments that I 
would like to make and I hope that the 
hon. Minister would go through them and 
accept some of these suggestion, parti-
cularly in regard to worker ' participation 
in management and management pool and 
al regarding reacti n of the "Indu.trial 

econstruclion Fund", which can help the 
sick industri in future. 

[Tran fila tion] 

SHRI BA W ARI LAL PUROHIT 
(Nagpur): Mr. D puty Speaker, Sir, I 
who1 heartedlY welcome the Bill moved 
by the hon. Minister. The programme 
of nursing the sick milJ s t health is an 
important one. It is a big step by Govern-
m nt to help the ick industries. 

I have gOD thr ugh the Bill very care-
fuBy. A f w thin~ ha\ e struck m. 

Bill 

lrstly I th re is n prOVlSlon to help the 
small ca]e indu trie. It i true that it 
will be a difficult ta k for G V rnm nt to 
handle 0 many brg cale units and small 
cal units. But the small scale units 

which arc sick hould b helped. The 
Stat Governments hould be directed to 
enact similar legi 1 tion and help the sick 
small scale unit. This would b helpful • to the sma11 seal ick \lnits and would 
enable them to know where the trouble 
lies. 

There is one m re sh rtcoming in the 
Bil}. There are om campanies which 
have many units. om!times a company 
ha s cl many as 10 units and in case 3 of 
them become sick, it should be made 
obligatory for the company to take care 
of those units. If a provision to this effect 
had been made in the Bill, it would have 
been better. I hope that the hon Minister 
will seriouslY think about it. 

One more thing has come to our notic;e 
that the large scale companies pay more 
attention to the units with modern techno-
logy and earn crores of rupees from them 
but tbe old unit are neglected and mad 
sick. There hould be some provision 
in the Bill which may not all w them to do 
o. Th re is the MRTP Act for bi 

industrial house . They too bould be 
br ught within the purview of this BilJ 
1hat they do not turn two of their units 
sick and earn profits from the olh r eight. 
It is in this re pect that the Bill eern to 
be moderate to me. There should at 0 

be a provision in the Bill to prevent any 
company from deliberatly turning it un'ts 
sick. A company which deliberately turns 
it unit sick hould b puni bed. But there 
is no such provi ion 0 far in it. So long 
as there is no uch provision, this practice 
will continue. 

It has often been observed that the 
companic take loans upto 80~90 p r cent 
from the financial institutions and manipu-
late th", re t J 0 to 20 per c nt. In tbi 
w y jf any of their unit d e not function 
prop rly 1hey re least bothered. If the unis 
incur loss, it i Government money that it 
10 t, If tbat unit goes QD lncurrins loss, th 



321 Sick Indu trial Com- KARTJKA 29. 1907 (SAKA) Sick Industrial Com- 322 
panies (Special Prov.) panies (Special Prov.) 

Bill 

wner allow it to b c me ick. 
hou1d b om eff ctive provi ion 

with such people. Som type of 
tion bould be put on th m. 

There 
to deal 
obliga~ 

It ha been pgg ted that one of their 
obligations should b to finali e the 
account within a particular time and 
report about a sick unit \ j hin a tipulated 
period . The hon. Minister should know 
tha t if a businessman report about a sick 
unit after two months, he may, if he 0 
likes" take another 2 to 3 years in finali~ 
ing the account and the balance sheet-

in pite of many provisions in the Income 
Tax and th Companie Act, a per~on who 
wants to delay the snbmi ion of the 
balance heets deliberatelY may easily pass 
a time of two to three ye rs. There hould 
be a provision in the Bill that the balanc 
sheet should be filed within s ix months of 
the clo ing of the financial year and the 
ick unit should be reported within 2 to 3 

months But there is no ucb provj . on in the 
Bill and those who deliberately turn their 
units sick, will take undu advantage of tbis 
loophol e. Today what i r quired most i 
money. You will set up a board and 
collect ta ti tics and conduct a study to 
know and decide how to help it. Now the 
pr blem is that just sanctioning an amount 
of Rs. S crores for a unit for moderni jng 
it for its proper functioning and circulating 
to the banks to make payment of this 
amount will not serve the purpo e because 
b""fore turning the unit sick the owner 
must hq,ve knocked the door of each and 
every bank and financial in t itution in a 
b id to modernise that unitr. H e is also an 
expert and knows everything a bou tit. He 
must have eDt a number f proposal to 
all cone rned and the unit mu t have been 
declared ick only wnen there was no 
respon c. So how it i possible that he will 
get money merely becau e the Gov roment 
hu circulated the information to all. Had 

t there be n a provision that the Central 
G vernment, after anctioning the amount 
approved by the Board, would act as a 
guarantor al 0, only then he c uld have 
been able to get the money. But there is no 
uch provisiol1 in the Bill, Provision to thi 
trect will have to be made in the Bill if the 

l' w is to be made eff tiv in th real 
n& • 

Bill 

It is a matter of happin that th hOD. 
Minister has suggested income-tax exemp· 
tions to these sick units It is essential that 
they should be made economical1y viable 
by allowing them income-tax exemptions 
etc. I would go to the eKtent of ayin 
this much that making them viable would 
be like their re-birth. Under the e circum-
stances the e units hould get all the faci-
lities extended to n w units so that they 
can become viabl . 

I would, therefore, request the hon. 
Mini ter to pay attention to the small 
scale sector and if the Government is deter-
mined, it is not impossible to rejuvenate 
the small units. In the sman scale sector 
the worker are unemployed and being a 
labour intensive sector the ituation can be 
improved ea By and employment provided 
to them. We come across pres reports in 
the regional newspaper about the large 
scale closure of small unit and, therefore, 
attention should b~ paid to it. This BW 
seek to provide foce the units which shall 
fal,l icks henceforth but Government must 
pay aUention to the thousand of unitf 
which are already sick and the workers who 
have been r ndered unemployed as a result 
thereof. This would h e]p in restaring tho 
units. Wha tever may be the a ets shown 
in books of ick textile mill in Bombay or 
value thereof may have been depreciated 
but the land and, the buildings are worth 
crores of rupees and ther fore, the propo 1 
of restarting th m should be paid serious 
con ideration. Th~ fund can be rai ed 
after selling the land of the e ick mills. 1 
hope that the hon. Minister will pay 
attention to the few point rai ed by me 
during the di cus ion. J once again support 
the Bill. 

[English 

MR. DEPUTY.SP AKER: You can 
speak for two minute. 

[Translation] 

DR. G. S. RAJHANS (Jhanjarpur): 
Mr. Deputy Speaker Sir, I b lieve that this 
is the most inter sting Bin introduced 0 
far. There is a saying on dowry in Bihar : 
/Jan DaheJ Kha 10, Bahu Ko lala . do. 
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(Consume the dowry, burn the bride). 
Similarly tbese units take the help from 
fin ncial institutions and then fal] sic. I 
do not think there can be a better busine s 
then this. I speak from my exp rience, Sir. 

[E",lIsh] 

. MR. DEPUTY-SPEAKER If you 
want you can continue tomorrow. 

Bill 
8.00 hr • 

The Lok Sabha then adjourned till 
Eleven of th Clock on Tilur day, 
Nov mber 21 , 198j/Kartika 30 , 

1907 (Saka) 

_ ....... _-.... ..... 

rioted at : SteeJ Slate Mfg. (Co.) Pr.;s Deptt. ' eJhi . 




